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LOK SABHA DEBATES

i

LOK SABHA

Tuesday, June 14, 1977/Jyaistha 

24. 1899 (Saka)

The Lok Sab)ui met at Eleven of the 
Clock.

[Mb. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS

Implementation of A chary a Kripalani 
Committee Report on Corruption In 

Railways

*21. SHRIMATI MRINAL CORE: 
Will the Minister of RAILWAYS be 
pleased to state:

(* ) whether Government propose 
to implement the recommendations of 
Acharya Kripalani Committee on cor
ruption in Railways; and

(b) if so. what are the recommen
dations that have remained non
implemented?

THE MINISTER OF RAILWAYS 
fTROF. MADHl' DANDAVATE): (a) 
and (b). The Railway Corruption En
quiry Committee popularly known as 
Kripalani Committee in its report sub
mitted in July 1955. had mads 152 re
commendations suggesting certain 
operational improvements anti reforms 
with a view to eradicating corruption 
in Railways. 143 of these recom
mendations were implemented and the 
necessary operational machinery set up. 
It is now proposed to examine whether 
some loopholes still left over them were 
responsible for the prevailing corrupt 
practices and what steps are needed to 
eradicate such malpractices.

2

TT 3TT ^ tTT STPTT I 
«TT f a  *ft

TnHtwe S i w ir

f l  T̂cTT, ^5% «r V WMI fRft | Psr 
'[OTT f% WT

5to 8 5 ’T’ftvr  ^  I  I JUnT

I :

"Information about the quotas in 
force, the current restrictions and 
the day-to-day allotment orders 
should be exhibited on the notice 
boards and should also be supplied 
to local Chambers of Commerce or 
other mercantile associations. Is 
this implemented?

TIT % ¥T7 * o  l i t  ftrar*?
% wt*  8r sm fh n : f a n  

fu r  1 1  w r  fft ^ i %
^o 25 t  :

“ Booking facilities at station? 
should be reviewed from time to 
time and increased where necessary” .

«TP ^  | I ^ 5
% 3TC ftTWVIR *To 33 I

MR. SPEAKER; You need not read
all of them. He says some of these 
have been implemented.

W M  *TtT: f r
fTTT 1 5 2 K ^^S lSlT $ %  143  
f t  t , WT VT^FT WW fRT ^ I



tft* :
*T *̂1 ^  ^ I *p^HIHl

5T 3ft f«>f>iR»i ^t *ft, ~!FT *t ?t 143 ^ ft  
fT fi?i*rar f  fjpr % *t vrm p p T  
imhrTt w  fT >rf £  Mf^r im  * m t
TPT Jt? I  f f  w m r  WT HTT f 7 % % 

*ft ^ f r  +HH

TT £ *HT f R  % *TT *ft -J5T TT ,'̂ ft 

WffST ft̂ TT r̂%TTJTT ^frt TT *T "5TT •T'ft  ̂
f»fTH,*f ^rt?T «r, ^ ^  P r f ff «rVr 
^Tf^nr trnr *fr T re t sN r i  *rzr*m  
| *ftr 's r zT ftr  fT  f ir n  % f=r»
%*T «£? =̂T H <St~H f t  f?T*l fr

T tTT f t  sftT &...-1 •=!•{ I%
5^, #  ITS VTHT ^TfpTT ? f f  FT’THt
f*i€t q?r f w t  1955  ir wrf 1 t t
% TvT$ f t f a * jt  f t  tTff fWT

f f  «n fr h t =rf ^ n f r?r *rf i  h r*  f t

*nr? It f  <<J»H ^Tlft £ I 5+tf»fTT 1964
fr <t«rrrtr f5 € r  m f  fftr -?tt ?  f-Tbn^r
I v r r r iR  f  ? r r  if  ITS fi*PTT fO T  ATT 

IT? f in h lfw  f t  f f  T ’J f t  •Jt'W  'ifflH  

fTf «£W?S * < lfT "’TTflJTT | tf.HT *TT fanTT
*m  ^T+h ^*r % 5T? *ft yw .H H  "snrt 
T?T I CKfSTT 1967  iT TT few

f t ’FTRr ^ frsR T crm , t * t  ^ ?ft̂ r 1  i«fi 

f t q f  f * f€ t  f f f T T  ^ t iftT  3*T *t 

wfti+i'fi *ft T*i »nr *t 1 j^fi^ Teft
7 9  ^ tV , fafH £T k')(i

j ^ i f t  JT^mJTTT g f f  r̂*ft ”»fr vn ft 
iterf Sr v ^ m i'<  % 1 **r 30 *tf=t f t
«l«;<fl f t  BdT<1 f  fa ir  IfT fT*T ff*JT  jIT 

T?T 'd*i f t  -Hi0  »*a'ii ff I ^ •iti'flM  

tR F iT  f t  fwvqr*r fcHM I •*0(5-11 j  f f  

3ft To *HT ?pt J T  f T  %

W W K  f t  ^ TR1 ^ t ^ ft f t f tm  f t  

5WTq»ft I

«rt*rfn n  » f t f : JT^rftitf 
*f *r? ^ ri|?ft j( f f  if t  rn r-
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s ftP rf *r wr »ptt |, f t

W?*T fT%  % fa rr »ft fT T  *T?ft *T?T3TT 

f®  f  ? f ’T’ft  f i f f b r t

% 5TTT »ft *TG JT*rc m it  ^ t t  *t f»T !f$ f 

§VT ̂  i4*l«. ? t *TTT ^ I f t

fT ^  % V"fT4l if f  f7T*t?fr I T

>f*n^ T7 , T fN v trr t it  *17 T n n t 'T f  

'ETcrr^TT f t  f T  f r r  f  P rtr f®  m^r t |? 

* ?
s t o  ito  : in r iT r S  t t t t

^-nrrr f  f r  frs5% rnr »rrft it finr#
TTTiSTf w ‘t?iH4*T fW %, j5T *T» f t
f is A  *rrr f r  tw t % 1ft7 ^<ft
Pifdi<4i »fr ? ,tt  f  f irn T  »T7 h m

jw t «rr f f  f r u r r t  ^ rf ?  rr*r0 w rr» 1

x ?  r» r T 'n r f t  ’TwspT v rf^^T #

f f  TT Tt IT? f? T  T O  f f

Whenever there i* any note that 
MR desire* that so ar.J *u may b€ 
appointed it should be taken that it 
is an order/’

r*T T*7 WT VTTF % VTVTT VTlSt 
’rn fi nrfT fr r r  » m  t t  fT

4 ( t  iHHT «H I T̂ T *i ̂ .K *T t i^I
sn-TTf rr t 1 1  t v  T*i t v t t  v t  *rrrt 

t t  *rf^n? v*frvr^ c  

q p r vnr^ i^ fr ir vtt i^ rv t  v 1̂  phi 
^ T :  ift^fr 1 T*fr

q V t^ r  i  f»w  wipt jft w rrf

Tpft «fr U t f r*  v t f  t h t  jrrfY f w r  i 

r r  f e n  t t  ^ft H R  T? VT fW T

t  1

TTo fT^ftwr 9THT : WT xmt aj t  Wl 
t  f f  f ? «  t =tt*t f  fr«#  *r ^ t f t f t -  

r r r  jn m  T*m  *t sft*ft f t

% fT  U 6I fjpiT 4 M f Jf f*?T*T O T
®t * ftV Y  w i4 t ft 1 rn n w t *t it?  ? t 

*htt *tt, wi finr *n*f j t  t o ^  1

s T fR  It  * n  «T*ft T f t  r& ft ?  ? tffs r

fn C w H  Jj jtstt f r  fa r t  "*rar |  f t f
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*RTT *rr f*KT #HT ffpt JT»TT |  I

Wrt *T *Wt TTT TT% TT $<l'<l'
?

tft *r* n ;«rn  : f o r  ^ tN t tt 
% tkt, fc i htt <rr tfrrr
|  T*T 5TTT7 TT WZT*TT jfpTT £ I ^  

STCTVT7 ^RT« I > *T pr *£i 5 f%  

v r fh rr r  m  «ttt»: i j  * t  jrm  *tt 

*nrt frr? t  v  rr^rr t t  fqrR  t t  
TTfwrrr t t   ̂ Hf<*.H r*rff «fr?T

?nn  KJI*1I I TTflTR TT i*T TT^ *T ?PT 
*TP?> TT T̂T rPT *T m̂ TT
•TT snPTT fT fr I it im  f  f r

t m  <fr sr*rr#T t jf tp : r^ ^ fn rg F  

r*rir *n,h ffrrr i

SHRI M. RAM GOPAI- KFDDY ■
Mr So*»»kfr, Sir. the Minister cuuJd 
look intu the flies of 30 years *n less 
than two months or SO days, X do not 
know how it is possible Cor him lo do 
that. Sir, my information is that dur
ing the Inst 50 day* the corruption on 
the railways has gone up li!;e any
th in  Has he %ot any information in 
this respect or docs he Trnnt me to 
supply the information?

PROF MADHU D AN D AVATE; A s 
regards the first qucsMon regarding my 
f̂Teciency as to how I could go through 

the flies pertaining to the last 30 
years, I would like to tell him that I 
have gone through n number of files. 
If the hon. Member only ccmes to the 
ftoil Bhavan and sits with me. he will 
come to know that without claiming 
any overtime and sitting late I have 
been able to do It In fact, one is not 
Ttkquired to go through all the files. 
Only some conspicuous files ®r« ^
Bone through. That reveals the secret, 
frrty selective work has to be done 
and that can be done in 30 days. T 
*r*jid like to tell the bon. Member 
*̂ at I have gone through sixty thou

sand pending cases in .he course of 
last thirty days.

As far as corruption is concerned, 
You have asked a pointed question as 
to whether since I have taken the 
charge of this portfolio corruption has 
gone up or gone down. I do claim that 
at a number of places corruption has 
been reduced. J give you a concrete 
instance. I received specific instances 
of complaints at New Delhi Railway 
Station that a lot of corruption in re
servation was going on. We called the 
officer concerned and told him to send 
a report within three veeks. I am 
very happy fo tell the House that I 
received, within two weeks, a 12-page 
written report in which the nnrne of 
the travelling agency, the names of the 
st*fT involved, names of the anti-social 
elements and the platforms in which 
these corrupt practices are done. This 
report js in my possession. When we 
announced that we were laking action 
against those involved, after 10 days 
of the announcement, we fount! that 
in New Delhi Station that particular 
racket of corruption had collapsed. It 
is not only in New Delhi Station but 
there are a number of places where 
this kind of corrupt practice was go
ing on. Now the trend Is not moving 
farward and it going down. To re
move this corrupt practice completely 
will take some time.

IFTT'rf* smr? OTTW : ’TffafcTH 
*<U>M TFT *ft f f  I ^ fr ’T 1^1 ^  

% 3PTP* it VTT’T *TOT WTT3T, *11 vi 
w n r  WTfr T0 tfr STf'T 3?T fjT*r

«n i T t  art Sr ^ w t  « rm  

in J i fip T f w  t  f t 7 ^  'S*i+i ^ F T  

t i w  {t *n g »w t ?£T finrr »tot ^  ?

sfto m j ’trt

fgHHT ^TfflT f  f r  lit  JIT *T T  ?rt



r+*n vt + ^ 1*1 iAvt 1̂ 1
I cTTij? ^ 4*<rt VT*f VT T^TT

vlttT ^  m T O R  $  ^TT jj I

SHRI K. LAKKAPPA: Mr. Speaker, 
Sir, my question is with respeci to 
certain recommendations of the Kri
palani Committee which have not yet 
been implemented. I would like to 
know what are the vital recommenda
tions of the Kripalani Committee. In 
your reply you have stated that it is 
only since 30 days you have assumed 
the charge of the Railway Ministry. I 
would like to know what action you 
have taken to wipe out the corruption. 
What is the novelty or *he method of 
introducing now a scheme to wipe out 
the corruption in the Railway admin
istration? Have you taken any con
crete step in this regard?

PROF MADHU DANDAVATF As 
far as the first question is ncerr.ed.. .

(Interruptions )

MR SPEAKER Let him answer.

PROF MADHU DANDAVATF 
Will you give me an opportune.* to 
give a pertinent answer to your per 
tinent question? As far as the first 
part of your question is concerned, you 
want to know which are the rernm- 
mendations that were accepted and 
which were the recommendations that 
were rejected and how far they have 
been implemented. Mr. Speaker Sir, 
I would Wee to p^jnt out that we have 
a big report regarding a corrupt ion 
enquiry. Thlg was also published. It 
1s a big report consisting of several 
pages and It is already In the Library. 
If it is to be laid on the Table of the 
House, I think the Lok Sabha Secre
tariat would require time for cyclosty- 
ling the same which enn he £one 
through by the Members.

(Interruptions)

MR. SPEAKER’: Next question.

7 Oral Answers

Cultural and Trade Union Organisa
tions at CLW

*22. SHRIMATI AH1LYA P. RANG- 
NEKAR ; Will the Minister of RAIL
WAYS be pleased to state:

(a) the number of cultural and 
trade union organisations at Chittaran
jan Locomotive Works;

(b) whether these organisations col
lect cny funds; and

(c) if so, the procedure thereof?
THE MINISTER OF RAILWAYS: 

(PROF MADHU DANDAVATE): ta)
There are 2 cultural organisations and 
6 unrecognised Unions.

<b) and (c). As these are private 
organisations. Government do not 
have information as to whether they 
collect funds and, if so. hr>w.

^ ' ThHVT : ^
3TFRT Î^TT '  f r  
w « H i f ?.

xfr p f  lfHI ITT f.

vh u*
$  TTRT T̂T̂ TT * Pf fan* 4*  MTVT- 

jfrfr* n t t  ftrftr ^ m

(a) C. L. W. Railwayman's Union 
(affiliated to N.F.I.R.)

(b) CL W. Railwnymen's Conpu'O 
(affiliated to N.F.I.R.)

(c) labour Union <a:Tiliated T0 
CJ.TU.)

(d) C.L.W. Karmachari Sangh ( 
Hated to Bharat Rashtriya Mazrioor 
Sabha)

(e) C.L.W. Railwry Workers’ 
(affiliated to N.F.I.R.)

The Indian Railway technical 
officers association Is not aflH‘a 
to any all India labour federMio  ̂
or trade union. She had asked

Oral Answers &JUNE 14. 1977



■9 Oral Answers JYAISTHA 24, 1899 (SAKA) Oral Answers

qrestion: how many of them are
recognised. So lar not a single 
union had been recognised, in fact
we are examining this issue. Some 
efforts are being made to see lhat 
fragmentation of trade union is reduc
ed to a minimum. After that we will
sit with the trade unions again and 
verify the membership. I am told that 
the All India Railwaymens Federation 
affiliated union and the trade union 
affiliated to the CITU are holding
talks whether they should come to

gether. We are just awaiting for this 
process to take its course.

MR SPEAKER; The reply r.eed 
not be in so much detail for every 
supplementary question.

iff fnF» |ftH *PTT £ «T?r Wti?
if >TT S I WrTfrt *TPTJT %

f r  PV TfkVT 7̂ *T * T - 7 TT
fft »TTT £ ’  ~m  r t f  * t *  T O T T
*7  ’

^  ^  : *?T ift ?Tlft
TOT £  1*1 ^  WTK 

1TPT £ W fiT*rTTT *T n  
TTPT ^RT ’  I ri*f»
f^ rn ftP R  fn  ?  vi *n  ^ t* ft 

t Pf r̂t ^
"jrfTT ?FT *T  *T*T*T I
■i IVh vtfirvr fir ?prc
^  ^  ?ft JT 5V qr if'flR  ^  igft 
t ?t v f a r j  *p t t  v t f  w ra rr

SHRI G. S. REDDI: What is the
Policy of the Government about the 
grant of travel facilities to cultural 
organisations?

PROF. MADHU D AN D AVATE: 
Is it related to this question?

MR. SPEAKER: Policy matter can
be answered when the demands come 
up for discussion.

Construction of more Railway Lines 
in Gujarat

*23. SHRI PRASANNBHAI MEH
TA : Will the Minister of RAILWAYS
pleased to state:

(a) whether SUt« of Gujarat had 
been requesting the Centre for cons
truction of more railway lines in the 
State;

(b) whether the Government have 
decided to construct all these railway 
lines in the Gujarat State during the 
next two to three years and

(c) if 5o, how many lines will be 
undertaken by the Government in the 
State this year?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE).
(a) to (c). Requests have been re
ceived from State of Gujarat for con
struction of new lines from (i) Bhav- 
nagar to Taraoore (ii) Gandhidham to 
Lakhpat and (iii) Nadiad to Llodasa.

Surveys for the construction of
these lines have been carried cut. At
present there is extreme shortage of 
resources even for completing the
works already in hand. Efforts will 
be made to get more resources for new 
lines so as to enable taking up of new 
line projects in Gujarat State.

SHRI PRASANNBHAI MEHTA: 
The hon. Minister has mentioned 
about the construction of a few lines 
in Gujarat along with the other new 
lines in other States; During the 
course of his speech he said that they 
would take jp  those lines and they
would try mobilise resources in con
sultation with the planning commis
sion. He has stated today also that 
efforts would be made to mobilise re
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sources. So, no supplementary is 
required.

SHRI K. S. CHAVDA; There has 
been a long standing demand for join
ing Kansa—in the western railway 
with Bhildi on the northern railway 
and the Petitions committee of Parlia
ment has also made a recommenda
tion; this joins Gujarat and Raj
asthan. May I know whether the hon. 
Minister is willing to take up this line 
in this year?

PROF. MADHU DANDAVATE: 
At present it is not possible because 
unless resources are made available, 
it is not possibls to complete location 
survey.

SHRI D. D. DESAI: The Minister
has given the shortage of resources as 
the main reason for not taking up 
these lines in Gujarat. He is aware 
that Western Railway is the principal 
income-maker of the entire railways 
system and that the income bv way 
of freights accruing to the railways 
from Gujarat is substantially more 
than the mileage he has put up. Dur
ing the last flve years, the mil ways 
have put up several lines in other 
parts of the country. But when the 
Gujarat State has demanded tl,<* lines 
from Bhavnagar to Tarapore. Gandhi- 
dham to Lakhpat and Nadiad to 
Modasa, what are the constraints that 
the Minister is facing? He has already 
presented a surplus budget and pre
sently he has enough resources from 
the railway system there. 1 art ciulte 
sure he has enough income possibili
ties from whatever railways be bas 
set up so far.

PROF. MADHU DANDAVATE: 
The surplus I have indicated Is Rs. 
32.5 crores. The estimated e* per.di- 
ture for Bhavnagar-Tarapore line is 
Rs. 33.65 crores. For the Gandhi- 
dham-Lakhpat line the estimated ex
penditure is Rs. 22.45 crores. For the 
Nadiad-Modasa line It Is Rs. 9.5 crores.

SHRI D. D. DESAI: He has already 
got Rs. 250 crores of « money in de
preciation fund.

PROF. MADHU DANDAVATE: 
Regarding Bhavnagar-Tarapore line, 
the original survey had shown that 
there would be 5.6 per cent return. 
But after the conversion work on 
Veeramgaon-Okha line started, there 
has been certain diversion. Also, a 
very efTectlve and rational road trtna- 
port system has been built uP there. 
So, a fresh survey has indicated that 
as against the original 5.6 per cent 
the return would be minus 1.7 per 
cent.

SHRI D. D DESAI: But he has
been assured that the State Govern
ment would underwrite the difference.

PROF. MADHU DANDAVATE:
That is correct. So. If what the State 
Government has indicated brings down 
the estimate, it will be possible for
us to take it up. For that, we are 
pleading with the Planning Com
mission.

SHRI RATANSINH RAJDA • May 
I know how much time is likely lo be 
taken for the conversion of the Veer
amgaon-Okha line to BG?

PROF MADHU DANDAVATF
If the resources are made available. It 
should be possible for us to complete 
it within a few years.

PROF P. O MAVAI.ANKAR: 1 
happy, the Minister has mentioned in 
the budget speech the construction of 
the new Bhavnagar-Tarrpore l-ne- 
But with regard to the othcr 
new line— Nadiad—Kapad wan j -M o
dasa line— why Is it that the govern
ment are not at least trying ♦o ** 
pedlte the survey and other enRif^ Tn 
Ing works so that It can also be taken 
uo for construction very soon* q 
line also lies In the backyard re^on 
and because of the absence of r81 '
line in that area, a lot of develop*^  
has been held up.
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PROF. MADHU DANDAVATE: 
The preliminary survey of ihis was 
taken up in 1974. There was some 
difficulty about the feasibility report 
and the return that would be avail
able. After some time, one develop
ment took place. The Chamber of 
Commerce have assured the governent 
that new industries will be coming up. 
After the report of likely industries 
coming up, it is very likely ihat the 
return will be 7.8 per cent. If that 
report is borne out by facts r.nd is 
further confirmed by various persons 
who are likely to take up industrial 
development, we will consider it,

u tt o w h rd  : T f  *

v  [<!'>; if TJTT fr Tv *T
mr* TRrir, t h  t t

TT*f f r  7TH^TTT iTTfhsr ^15^
t t  t t*t jm r i? f a m  ^tpitt ?

rft ***: wm i *
i * 4 r t v r r r o i r t r

fTT ^  ^ I HI*T*0^ %
fir*T KF!*f TT f3TT PniT ft, TT
FW TP? 5  CTR S *TT*T J  I in nT T  5
pmrrr ttw: ^TTT rrfrm *7
VTfwrfMTJJ TT Jt I WfHG T*T
t t  sn'jtff c t  tt i n r  ^  w ^t *?t

ffr r*TR I

SHRI XAREXDTVA P. NATH WAN I:
I come from Gujarat and Saurafchtra. 
May 1 ask one question?

MR. SPEAKER; That i9 why I am 
calling you now.

SHRI NARENDRA P. NATHWANI: 
Was there any proposal in the past to 
Wend the Bhavragar-Tarapore rail
way Une up to Limbidi and then 
divert it to Bhavnagar and also take 
*t to Rajkot? Whether that proposal 
has been considered or is under 
consideration?

PROF. MADHU DANDAVATE: 
That proposal was already there, but 
whether the Bhavnagar-Tarapore rail
way is able to take it or not is a ques
tionable proposition and the question 
of diversion will follow after we take 
up the present route.

MR. SPEAKER: Now, question
No. 24.

SHRI JYOTIRMOY BOSU: Sir, I
will take only half a minute. The 
hon. Minister, it seems, I regret to 
say, has not gone through the contents 
of the report of the Public Accounts 
Committee.

MR. SPEAKER; It can be reserved 
for the discussion on railways. Now, 
question No. 24. Hon. Minister of rail
ways may answer.

SHRI JYOTIRMOY BOSU; Let 
him go through the PAC Report.

Re-Instatement of Employees who
participated In 1974 Railway Strike

*24. PROF. P. G. MAVALANKAR:

SHRI M KALYANA SUNDA- 
RAM:

Will the Minister of RAILWAYS be 
pleased to state:

(a) Whether the employees who had 
participated in the 1974 Railway strike 
have all been reinstated in their jobs, 
as per the Government’s policy an
nouncement in March—end this year; 
and

(b) if so, details thereof?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
fa) and (b). A statement is laid on 
the Table of the Sabha.

Statement

(a) and fb). 1. PERMANENT AND 
TEMPORARY EMPLOYEES: Out o f 
627 who were out of service cn 28th
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February 1977, 611 have already
joined duty. Out of remaining 16: —

(1) 1 has since expired;

(ii) 3 are undergoing life im
prisonment;

(iii) 4 are undergoing trial on 
charges of murder and have since 
been placed under suspension alter 
reinstatement. Their cases can be 
finalised only after the judgement is 
delivered;

(iv) Where abouts of 2 persons are 
not known; and

(v) 6 have not yet reported for 
duty although the orders of reinstate
ment have been issued and inti
mated to them.

2. CASUAL LABOUR SUBSTI
TUTES: Out of 3.ltf I. who were out
of service on 28th February 1977.
4,609 have already joined duty. Out 
o f  remaining 552: —

(i) 1 has since expire*!

(U) ^-hereabouts of 110 are not 
known, and

(iii) 441 have not yet reported for 
duty although the orders of re
instatement have been issued and 
intimated to them.

3- In regard to those whose where
abouts are not known, the co-opera
tion of the Railway employees’
unions has also been elicited in trac
ing them.

4. SUSPENSIONS: As against 53
who were under suspension on 
28th February, 1977, the number 
under suspension has come down to 
15 including 4 under (a) 1 (Iii) above. 
These f5 persons aro undergoing trial 
on a chai’ge of murder and the question 

-of their reinstatement can be consi
dered only after the court cases 
against them are finalised.

The victimisation during May, 1974 
strike also consisted of break in ser
vice and transfers. Jn this context, 
the position is as follows:-—*

1. CONDONATION OF EHEAK IN
SERVICE: Total number involved
initially—5.91 laiths Condonation
orders issued to all.

2. CANCELLATION OF TRANS
FERS : Total number of transfers as 
on i»8th February. ID77.--1,678. All 
transfers cancelled.

PROF. P G MAVALANKAR: Sir 
while congratulating the Raiway Mi
nister my esteemed friend Shri Dan
davate, for having fulfilled the time- 
bound assurances about the reinstate
ment of all the employees, may I in 
pointed terms ask him about two 
things which are unfortunately not 
available in the Statement? It is quite 
lengthy but missing in this regard. 
Firstly what about the question of 
restoring the disturbed seniorities 
which he mentioned in his Budget 
speech on Saturday? I do not find any 
mention in the statement about the 
solution of this problem of restoring 
the disturbed seniorities. The other 
point is this: it seems there are only 
two unfortunate deaths of the rail
way employees before their reinstate
ment. I want to know whether any 
benefits will he given to the member 
of the families of the deceased.

PROF. MADHU DANDAVATE: 
Sir. as far as the disturbed s e n io r i t y  
is concerned, those who are against 
in this House will know that when
ever we condone the break in service 
in that case the seniority is restored 
and therefore. I am verv happy to nn- 
nounce that all the 746 cases in fhe 
case of which seniority was disturbed. 
All the seniorities h»ve Seen r e s to re d .

As far as those persons who died, 
those ca*w do not directly fall undcr 
the ordtrr that was issued. We will 
take into a-xount the suggestion that 
is made. It is a suggestion for acti©n-
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PROF. P Q. MAVALANKAB: I
find from the Statement that some 
railway employees at the time of May 
1974 strike were either dismissed or 
Sot out of service on the charges of 
violence and sabotage. I am surprised 
that the number of people dirccL> in
volved was so low as his. I am able 
to surmise form this that the informa
tion given to ih s hen. House in the 
previous Parliament by the tnen 
Government was not in tune with facts 
and if so, can we not take action 
against those members for having 
committed a breach of privilege of the 
House by having misled the Hcusc by 
saying that the employees were indulg
ing in violence?

PROF M ADI IU DAN DA V ATE: 
Sir, in the statement that h£s been 
made on the floor of this House. I 
have made that point clear and that 
exposes the r\vfh that lot of people 
were guilty of violence. Even the 
court has set them free.

As far at action against thos* ubo 
carried on malicious propaganda is 
concerned. 1 think the general electo
rate have already taken action. The 
Railway Ministry need not do anything.

SHRIMATI PARVATHl KR1SH- 
NAN The Minister has given us a 
statement about the people who have 
been reinstated. and in it. he has 
stated that somr employees died in 
the meantime. Why should the fami
lies be penalized? In the case of those 
who have died, will the Minister con
sider the payment of those amounts 
which would have become due to 
them?

PROF MADHU DANDAVATE: 
This Issue has been raised; and for
tunately in our rules, there Is a pro- 
v is ion that if any employee dies, on 
humanitarian grounds tome benefits 
can be given; and I assure the Ison. 
Member that all those provisions will 
be fully explored and the necessary 
steps taken.

SHRI *M. SATYANARAYAN RAO: 
Out of the employees who have been 
reinstated, how many are involved in 
criminal cases like murder, destruc
tion of property etc.? Are there any 
cases?

PROF. MADHU DANDAVATE: 
The hon. Member has probably not 
gone through the statement. All those 
references are already there. There
fore, I do not wish to repeat what has 
been stated already.

SHRI PRADYUMNA BAL: I am
happy that the Railway Minister has 
given a new direction and is trying to 
give a new look to the Railways. In 
the budget speech, he has mentioned 
that besides those who were involved 
in the 1974 strike, there were also 
those who were victimized during the 
Emergency: and that they will also 
receive reprieve. And remedial 
measures will be taken to reinstate 
them and do justice to them. I would 
like to know specially about one case. 
There were a lot of people victimized 
in the Bandamunda (near Rourkela) 
marshalling yard. When the Emer
gency was declared, there v as a big 
strike called in tnat marshalling >ard; 
and several nan'lreds were victimized.

MR. SPEAKER: Come to the ques
tion please.

SHRI PRADYUMNA BAL: Would
such people be reinstated and justice 
done to them0 Will the Minister give 
an assurance io tnom?

PROF. MADHU DANDAVATE: 
In the budget speech, I have made it 
explicitly clear that those who were 
victimized during the Emergency with 
political motivations 1hose who were 
kept under MISA and DIR and 
those who were victimized and pena- 
lired because of their political orienta
tion—all of them will be taken back. 
As far as the question of strike is 
concerned, it will have to be dealt 
with separately.
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«ft SlTFsft:
* TOt *fi£TW ?T 3"3T£ >11^1 *T

*llHlcit>[n F̂t fwr^T % T̂HT
ftR'FTTT ^  m 'jfl Htffci ^ '5*1 + 1 
HlVH T< <IM*i *T% V f*TT ^qT ft 
f̂W*«i ®t”M i f^TT ^  * ftf V«f>J f^ rffT ^

VT̂ T ? #  ^  HTT̂ TT jf ftp TI^F«nnr % 
* r e r  *ft Ttfr=r -fm |  f i r m  otit 

?T̂T TT iT̂ T f̂ T̂T *PTT $ I rTT WT
J*fHP f̂ ffT ^rff fT^fy f*terff<n T^tt 7

^r% w tt  vtt^t q  m r  tnra ir ^rrf
T̂rT 5T̂ t T f̂t *rf t  I

rffo im  **¥®W : #  ?T̂ T *7 # T  
feHM  i ^Tfprr p f r  *n* %*nr ^
n r  ^  ^*3  VT fTTZ «TT tm  TTT* 
W|Ttx(T t * w  fafsR^ *tttt
***TT I

SHRI K MALLANNA: By the re-
instatement of these dismissed worker*, 
were the workers who were employed 
in their places retrenched? If so, how 
many; and what are the financial im
plications and what is the financial 
expenditure incurred in the process 
of reinstatement of these workers— 
like back wages and other benefits?

PROF. MADHU DANDAVATE; 
A? a consequence of the reinstatement 
of all the workers who were victimiz
ed in the May, 1974 strike, the total 
burden of expenditure is Rs- 132 
crores. Without disturbing the budge
tary provisions, we have been able to 
do that. Secondly, in reinstating thes- 
workers, we have not displaced any 
workers who were in their jobs, 
because it is an expending department 
where new jobs are created. We have 
accommodated the old persons who 
were victimized; and wherever new 
seasonal jobs are created, we have 
taken all those casual workers who 
were already working. Without creat
ing disturbance, we have settled the 
issue.

f i n  JnfTW *TTift : *Rfr JT^PT 
f a r r ^ f r  tiW  

T t f j n ’r % *r«m irrr f c r r  «pjt «rr T t  
f<*7 % f^ m  IRT ^ Hpfi'i fl’ w « e  
41'f'TI f i g 'l l  fT  TTT "OTT WTf? 
TT TT fiPTT % JTT T T *  TT
g rv*WH farr £ ?

$*TT, f3 R  TT VTTTH T  fatr ^TTHT 
* m , «rm  =rt7 t t  *p :tt7 T t jft f*  
«r? Tjfr > f r  f^ra T r a T if ir f  t t  i r f a r  
srtmr»rrm 3tht 7 * t  ip t t  ttjh t  
s m  t t  wnriTT '4 w r r T  t t T  
p r  srrrr  % t t t t  t V t

iTT TTT flTTTT H T t f  ~*T STTTT 
t t  s r fr c fr  *5TTf & hmk 7*  
%$nr t t  fr^tr * t t  f r
TTXT* »  TSfTW fir*r TPT^TfT ^
v m  fa<rr ur ifr «stt ^ n N  
fqprn; fr r  ^  ^ ?

v u  : fsw r
fW*TT % ^ 4 1 H ^TfTT »!T7 ^ V tf

Vtf S ŴT 
f r r r  *ttt i t t ?  frr^ T  

%r *TTTflT WWT #f T^Tt fTpr TT 

^Tfrq* %% ¥ 7  *n r^  t  i

tt  i r r m  »ttpt «it Pt 

Nw i  HTVTT fTT VTr *? fT*T TT VfT̂ T 

f m  lHTT vî VT] fTT

f m  *m ?fr 3fr v r i r  f  wr fnrr 
■3̂  ̂ *nr> «tt f r  v r f v r r  ft& i
5T f > TTTTT Y ^ n  f iR  »rnff fTt

f t  f̂2«d fvm  *nn |t frrr;

T^fr t^TR^nr i

Every one of them will be drawing 
more than half the salary and the 
wages.

SHRI K. VU A YA  BHASKARA 
REDDY: The hon. Minister has assur

14, 1977 * Oral Answers 20



21 Oral Answers JYAISTHA 24, 1899 (SAKA) Oral Answers 2X

ed that this is the policy that was 
followed and similarly in future also 
this will be the policy of the Govern
ment.

PROF. MADHU DANDAVATE: 
Naturally, they will have to follow it.

SHRI K. VIJAYA BHASKARA 
REDDY: Will the Minister give the
assurance that this policy will be 
adopted in future also when strikes 
and other things happen?

PROF. MADHU DANDAVATE: We
will have to judge every issue on 
merits. The Prime Minister himself 
has stated that this was a strike for 
which legal notice was given. The 
strike was forced on the workers by 
the Government. They were saying 
that the charter of demands was r*ego- 
tiable. Therefore, this was a strange 
behaviour of the Government with 
the workers. So. we have given them 
an altogether different treatment, as 
compared to the past.

SHRI K VIJAYA BHASKARA 
REDDY: Will government adopt this
policy in future?

PROF. MADHU DANDAVATE: We 
will judge every issue on merits.

Illegal appointments made in Railways

•26. SHRI BASHIR AHMAD: Will 
the Minister of RAILWAYS be pleased 
to state:

(a) whether Government are aware 
that a number of illegal appointments 
have been made by the former Rail
way Minister without reference to 
the Railway Service Commission; and

(b) what steps Government propose 
to take to annul such illegal appoint
ments and to fill in the vacancies?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
Some ad hoc appointments were made 
°n the instructions of the former Rail

way Ministers without reference to- 
Railway Service Commission.

(b) It has now been decided that 
such ad hoc appointees in Class III 
should be referred to the Railway 
Service Commission to be considered 
along with other applicants.

SHRI BASHIR AHMAD: Is the
hon. Minister aware of the fact that 
a junior officer of the Allahabad Divi
sion was promoted as temporary Chair
man of the Railway Service Commis
sion and such appointments were 
sought to be regularised? What will 
happen to those appointments which 
have been sought to be regularised by 
interviews? That particular officer 
was the junior-most in the Allahabad 
Division. Still, he was appointed -s 
the Chairman of the Railway Service 
Commission by the former Railway 
Minister, and the Private Secretary to 
the former Railway Minister was 
responsible for issuing the orders 
with the endorsement “H. M. R. 
desires..........M.

PROF. MADHU DANDAVATE: I
do not want to go into individual cases 
here. It is not good to refer to 
names in this House.

SHRI D. K. BOROOAH: You need
not give the names, but you can give 
the number.

PROF. MADHU DANDAVATE: I
wish to make it very clear that every 
case of ad hoc appointment in Class III 
will not be regularised by mere in
terview by some officer. That case 
will be sent to the Railway Service 
Commission and on the basis of the 
advice of the Commission it will be 
dealt with. An unofficial question was 
asked as to what exactly is the num
ber of such cases. If we do not take 
cognizance of those who were taken 
up as loyal workers those who were 
taken on the sports quota and the 
quota admissible in other cases, the 
list for Class III is more than 300. 
We will have to go into that.
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SHRI BASHIR AHMAD: There PROF. MADHU DANDAVATE: H
were certain persons whose cases were you want, I am prepared,
referred to the Railway Service Com
mission. There was a particular MR. SPEAKER: Not necessary,
officer who was appointed as Chair- You are not compelled to give the
man. These ad hoc appointments were name, certainly not.
referred to the Railway Service
Commission merely on the basis of 
oral interviews and they were appoint
ed. What will happen in those cases?

PROF. MADHU DANDAVATE: 
Whatever be the recommendation or 

the decision of the Railway Servicc 
Commission will be final. Once we 
start interfering with the work of the 
Service Commission, there will be no 
end to it.

vft W&Z FiT* new:
3 TT n «R .'

%rmwr in ft. 4 37 ^3

VrfH>*fT f̂r fjRTt
*n f3R^ ^TT^TR’> ir ttttA  

5 $ {fr, it*?* ffr ift
mfF n*  «rr st*  *r f*rr *nr ’  

zv?r tpttt ^ 1 7 ^  j  f r  
*fi*n fr =̂r

4 ?

jjt * s*?r : M h«l^ *nfr
Zfin q r  * :TFT 3 TT fT«TT ’TT I

iTTT̂ r JT fr ffr fTPT
3 % faij *r? srfjfrn t t ^ t  ft:

% vrnr  ̂ tptt i 
apTFT 4 % *ft $ % *rrT5 ^ 7  *T fr 
ft: "JW
ynrt % *n«r tptt *t«tt, 7 ^
T̂ TTT îr? yr*iT 1

SHRI KANWAR LAL GUPTA: I
asked for the name.

MR. SPEAKER: If he is willing *0
give the name, 1 have no objection. 
Even ni>w he can give, but he is not 
prepared now.

PROF. MADHU DANDAVATE: I
want to tell him that n\v predecessor 
is responsible for this type of ad h^c 
appointments.

SHRI NIHAR LASKAR: I would
like to know from the hon. Minister 
the average time taken by the Rail
way Service Commission to finalise a 
our effort will be . . . .

PROF. MADHU DANDAVATE: It
depends upon the number o! persons 
appearing before the Commission, but 
our effort will be.........

SHRI NIHAR LASKAR: My
question is specific. Suppose a man 
has applied for a clas* III post, how 
much time will it take? He cannot 
wait for four or five years.

PROF. MADHU DANDAVATE It 
may take two or three months, depend
ing upon the number of applicant.*, 
because there 1: a certain screening 
process and there ere ccrtem ir ter- 
views. Therefore, the time will deper.r* 
upon the number of applicants who 
have appeared with him. I have staid 
it should not be more than three 
months. I am not referring to *he 
post I am referring to the present 
and to the future.

SHRI D. K. ROROOAH; He ha« 
asked for the av*?rnge tiin*?. It is a 
statistical information. You must have 
some information.

MR SPEAKER: Two to three
months, he has said.

PROF. MADHU DANDAVATE: I
have not been able to ascertain for the 
last 30 yean how much time was taker 
for the past appointment*. t>u* 1 *nl 
telling you that as far as the future is 
concerrted, it will not take that much 

time....... (Interruptions).
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# 400^ 1̂ ^  fT ^ q r^ r  %
fTT ^ qr ^T TTC 'I'̂Z TT ’TTI % I
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(»T) VT ’f T ^ J  ^  5f3TT + R ^ lfT  

TTT^t^ ?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a)
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to (c). A statement is laid on the 
table of the Sabha.

Statement
(a) There has, of late, been a slight 

deterioration in the punctuality perfor
mance of passenger carrying trains in 
some Zones.

(b) Punctual running of trains has 
been affected generally on account of 
factors, such as, high incidence of 
alarm chain pulling including discon
nection of hose pipes by nuscrecnts, 
heavy storm, accidents/derailments and 
occasional cases of lime luss due to 
loco/signal defects etc.

(c) The Zonal Railways watch and 
scrutinise the punctuality periorm;*rice 
of passenger carrying trains at a*1 
levels on day-to-day basis. A large 
number of Ion* distance important 
trains are also being watchcd at the 
Railway Board’s level on daily basis. 
The cases of avoidable detentions are 
taken up immedi «tjly i,nd followed up 
by remedial/punitive action. Clcse 
liasion at appropriate levels is also 
being maintained with the State Gov
ernments in order to check the in
cidence of alarm chain pulling and 
other such unsocial and miscreant 
activities. During the summer months 
when large number of summer passen
ger spec'als run, a concern'd drive is 
being maintained and trains are being 
monitored for nchievir;^ better punc
tuality of all passenger carrying 
trains.

SHRI K. LAKKAPPA: Reluctantly 
the Minister has conceded my point 
by saying that ‘there has, of late, been 
a slight deterioration in the punctuality 
performance of passenger carrying 
trains in some zones. I think my 
question has not been answered fully. 
At the time of Emergency, there was 
lot of discipline. After the new Gov
ernment came into being, the law and 
order situation and discipline in the 
Railway* have gone down. What 
steps Government is taking to improve 
discipline so far as movement of 
trains is concerned?

’ PROF. MADHU DANDAVATE: 
The test of the pudding is in its eating

and, therefore, I would like to remind 
the hon. Members that as fair as the 
problem of punctuality is concerned, 
the position is uneven. In all the 
Railways, the position is not the same. 
But even then I would like to place 
before the House the record straight 
as to what is the position in respect 
of broad-gauge and metre-gauge in 
1977 and what was the position during 
the corresponding period in 1976.

As far as the metre-gauge i* con
cerned, the average punctuality per
centage fVoughcui the country, not 
only in the north, in Juiw.-, 1977 was 
95 per cent whereas in June, 1976, it 
was *4.8 per cent; May, 1977—94.7 per 
cent and May, I!#7-; j tv cent;
April, 1977—itf.7 per cent \ here as 
April, 1976—95 5 per cent; March, 
1977—36.5 per cent as a^ain^t 95.8 per 
cent in March, iru«r>', i —
97.2 per cent whereas in February, 
1976, it was 95 ptr cent. This is the 
general position. As far as the various 
railways are con^errex

MR SPEAKER: I do not think you
can give all the four's now

PROF. MADHU DANDAVATE. I 
will lay an additional statement on 
the Table of the House giving the full 
position.

SHRI K. LAKKAPPA: My hon.
friend the Railway Minister cannot 
convince me because this is all jugglery 
of tlgures. Som*» sort of an indi.scl- 
plin«? *ias crept iiuo the rnlue mi’way 
administration til? ri‘£i*re of
the Janata Government. I would like 
to know what are the concrete ^tcps 
that have been taken to bring disci
pline at all levels in the railway admi
nistration, in the running of trains in 
time. etc. in all the zones. Please 
don't give us figures which do not give 
a correct position.

PROF. MADHU DANDAVATE: As 
far as the concrete steps are concern
ed, in some of the zones like the 
northern zone, whenever there is a 
loss of punctuality, either of the three 
factors are responsible, either the 
failure of the equipment or the staff
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failure or, sometimes, the chain pull
ing. In all the three i respects we are 
trying to tighten our machinery. We 
have told all the officers concerned 
that wherever staff is responsible for 
the loss of punctuality, very stern and 
strict action is to be taken and the 
necessary punishment to be &w<tiued. 
Wherever the equipment failure is 
there, the Maintenance Department 
must see to it that more rigorous in
spections are conducted. As far as the 
chain pulling is concerned, it is not 
uniform throughout the country. 
Somewhere near Ghaziabad, in some 
places in north Bihar and also near 
Kanpur, the chain pulling is on the 
increase. Therefore, we have request
ed a number of social organisations to 
help us rather than seeking the help 
of the police. In reply to what we 
are going to do to improve discipline, 
I would like to say that one concrete 
measure to improve discipline of the 
railway employees is to give them 
a svnfte of justice and a sense o? par
ticipation in the railway administra
tion. That is the best way by which 
v.c will be able tn mainnin discipline.

Sfhrme to recover Salt from Sea 
Water

•29 SHRI D D DESAI: Will the
Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
failed  to state:

fa» whether Government have ar.y 
Plans to recover more salt from sea 
v-ater and put up various chemical 
factories alone the sen coast using this 
ŝ lt as the raw material: rsnd

(b) if $o, the salient features there
of?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) and 

Yes, Sir. Additional areas have 
been approved for salt manufacture 
on the West Coast to parties who have 
P ans t0 increase their capacities for 
he manufacture of Caustic Soda and 
5°da Ash.

Three companies viz., Tata Chemi-, 
cals Ltd., Saurashtra Chemicals and 
Ballarpur Industries Ltd., have been 
allowed additional areas of 16,343, 1,849 
& l,Ooo acres respectively for salt 
manufacture. These companies will 
use the additional salt production for 
expanding their capacities lor the 
manufacture oi Caustic Soda an#l Soda 
Ash.

SHRI D. D. DESAI: Our country
is uniquely placed in the matter of 
manufacture of salt because the con
centration of salt in the sea water is 
higher here than anywhere else in 
the world. Besides, we have excellent 
sun heat available and that provides 
us a greater benefit. But the Minister 
has not made dear as to w’hy the pro
duction of salt is going down.

It is an employment intensive in
dustry and the un-employment is one 
of our important factor?. The output 
of salt is dropping and the causes of 
drop of output wcr. nr.t mentioned l~y 
the Minister. I would request the hon. 
Mini?ter to tell n e whether it is a fcet 
that the cost of purchase of overseas 
buyers relates firstly to loading rate 
of salt into the ? turner and the bulk 
movement of salt on the high seas to 
anywhere where the salt is required. 
For example, many of the salt based 
chemicals factories are located on sea 
shores. Secondly, I would like to 
know’ whether the facilities that exist 
at the salt work are adequate and 
whether there are any efforts or any 
system adopted by the s.tit work so that 
they can function more efficiently and 
provide salt within the country at 
lower prices?

SHRI H. N. BAHUGUNA: The
production of salt is regulated by the 
Central Excise and Salt Tax Act 1954 
administered by the Department of In
dustry. I would request my hon. 
friend to direct the question to the 
M inistry concerned.

SHRI D. D. DESAI: I think he has
given a reply whica is not satisfactory. 
Saif was one of the movements that



Oral Answers JUNE 14, 1977 Oral Answers

we started for independence. When 
vre are talking of Gandhian philosophy, 
it must be one of our primary consi
derations in several spects. The 
Minister was talking about soda ash 
and caustic soda. He has not given 
details of several other chemicals 
which could be manufactured with 
the help of salt. I would like to know 
whether he is interested in developing 
the high technology or is he just going 
to concentrate on heavy chemicals7 1 
would also like to know whether the 
loading facilities which exist at the 
ports would be improved because he 
is responsible for salt production?

SHRI H. N. BAHUGUNA: The
question is w ry limited. The ques
tion relates to the allotment of addi
tional area. I have answered that 
question. If the hon. Member wants 
to have more information, he can give 
another notice for another question.

SHRI S. KUNDU: I think the hon.
Minister is aware of the imbalance of 
salt production over the east coast and 
the west coast. I would like to know 
from the hon. Minister whether he is 
aware that some backward States like 
Orissa which is having u long coast 
line (more than 300 miles) still im
ports common salt from outside? Has 
the Minister kept any policy in his 
mind where we can meet this im
balance and see that the backward 
States (along the north east coastline) 
can also manufacture it and other by 
products from sea water?

SHRI H. N. BAHUGUNA: While
I must welcome the production of salt 
from anywhere and everywhere I am 
limited to industrial uses of salt and 
the rest is looked after by my hon.. 
colleague the Minister of Industry. 
He alone can help you in the manu
facture of salt or the process** con
nected with it.

DR. HENRY AUSTIN: I am sure
the hon. Minister must be aware of the 
fact that there was a flourishing trade 
in the ecport of salt from several

parts of the country, particularly in 
the South Tamil Nadu and Kerala. A 
huge quantity of salt used to be manu
factured indigenously. It is a highly 
labour intensive industry. I would 
like to know from the hon. Minister 
whether he has any plan to revive It 
utilising modem science and techno
logy in the fleld. I think ir. the wake 
of modern science ana technology, 
several chemicals can be manufactur
ed utilising salt. Indian salt is of such 
high quality that chemicals such as 
sodium compound, oidine, bromines 
and other materials can be manu
factured. I would like to know from 
minister whether he will explore 
the possibility of utilising the unutiliz
ed labour and make the production of 
salt cheap so that we might revive our 
export trade and manufacture various 
chemicals.

MR. SPEAKER: You give him time 
to answer your questions because the 
question hour is going to be over.

SHRI H. N. BAHUGUNA: So far
as the question of export of various 
things based on salt is concemd, that 
certainly is being done: salt is being 
exported and the other things are 
also likely to be exported. So far as 
the large spectrum of chemicals based 
on salt is concerned, it will require a 
full question hour to be answered. 
All I can say is that the Ministry is 
quite aware of and alive to, the need 
for utilising salt as the basic chemi
cal for conversion into many chemi
cals.

SHRI JYOTIRMOY BOSU: In view 
of the fact that the salt content in 
the sea water that abounds in Sun- 
derbans area is one of the highest in 
the country, will the Minister kindly 
tell us whether he would be willing to 
conduct a survey for recovery of salt 
from this water in Sunderbans area 
for industrial and other uses? ^

SHRI H. N. BAHUGUNA: I have 
taken the information that my hon. 
friend has passed °n about the nature
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of the salt in the water in Sunder- 
bans area; I am thankful to him for 
that.

SHRI JYOTIRMOY BOSU: My 
question was specific. I have said that 
the salt content in that water is one 
of the highest in the country and I 
have asked whether he will conduct 
a survey immediately so as to recover 
salt from that water for industrial and 
other uses. Let him say ‘yes’ or 'no*.

SHRI H. N. BAHUGUNA: Right 
now we are not doing it on our own 
in any part of the country. All I can 
say is that we shall certainly keep in 
mind the Sunderbans area; whenever 
a new proposition is thought of, Sun
derbans will be considered.

WRITTEN ANSWERS TO QUES
TIONS

Shortfall in availability of High 
Speed Diesel and Kerosene

•25. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of PET
ROLEUM. CHEMICALS AND FERTI
LIZERS be pleaded to state;

(a) whether Government are aware 
of the shortfall in the indigenous pro
duction and availability of high speed 
diesel and keros*»r»*r: and

(b) if so, the steps Government 
propose to take to make up the short
fall?

THE MINISTER OF PETRO
LEUM, CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA): 
(a> Though there has been no cveral] 
Problem of availability of High 
Speed Diesel (HSD) and Kerosene in 
the country some shortages of very 
brief durations were experienced in 
rertain areas of North-West India 
during the second half of May, 1977 
because of a sudden spurt in demand 
and problems of transportation caused

549 L. S.—2

by strikes in Koyali (Gujarat) Refinery 
and Bombay Port which have since 
been resolved.

(b) Crude throughputs in the Re- 
fineries have been increased for the 
month of June to the extent possible 
and some additional imports of HSD 
and Kerosene have been arranged 
from the Gulf area. Efforts are also 
being made to import more of these 
commodities from the Soviet Union 
under the Indo-USSR Trade Plan dur
ing June, 1977. It is expected that as 
a result of these steps, there will be 
no shortages of these products.

Trains on Pathankot-Joginder Nagar 
Railway Line

*27. SHRI DURGA CHAND: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether on Pathankot-Joginder 
Nagar railway line 4 trains used to 
run in the recent past;

(b) whether at present only two 
trains, one Express and the other Pas
senger, are running on this line caus
ing great hardships to the passengers;

(c) whether Government have re
ceived any representation for the res
toration of 4 passenger trains on this 
line; and

(d) if so, what steps Government 
propose to take in this regard?

* THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
Yes, Sir.

(b) At present 2 pairs of trains, one 
passenger train and one fast passenger 
train, are running on this line.

f
(c) Yes, Sir.

(d) Introduction of a third pair of 
trains on this section is under exami
nation and action as found justified 
and feasible would be taken.
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Production of Bulk Drugs as recom
mended by Hath] Committee

•31. SHRI CH1TTA BASU: Will 
the Minister of PETROI.EUM, CHEMI
CALS AND FERTILIZERS be pleased 
to state:

(a) whether Hathi Committee re
commended for stepping up the pro
duction of bulk drugs to meet the 
growing needs; and

(b) if so, the steps so far taken in 
this regard?

THE MINISTER OF PETRO
LEUM, CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b ). The Hathi Committee 
has made comprehensive recommen
dations about the stepping up of pro
duction of bulk drugs to meet the 
growing needs of the country. These 
recommendations are under conside
ration of Government. In the mean
time 169 industrial licences and letters 
of intent have been issued to the drug 
manufacturers since the receipt of the 
Hathi. Committee Report in April,
1975. Government have also approved 
various expansion schemes of the pub
lic sector undertakings, Indian Drugs 
and Pharmaceuticals Limited and 
Hindustan Antibiotics Ltd. The details 
of these schemes are as follows: —

(i) Expansion of the Synthetic 
Drugs Plant, Hyderabad, involving 
an investment of Rs. 21.79 crores 
which would increase the production 
capacity from 1988 tonnes to 3386 
tonnes.

(ii) Establishment of a Nicotlna- 
mulation Unit in Gurgaon. Haryana, 
at an estimated capital outlay of 
Rs. 6.93 crores.

(iii) Establishment of a New For
mulation Unit in Gurgaon, Haryana, 
at an estimated capital outlay of 
Rs. 6.93 crores.

(iv) Expansion of the Antibiotics 
Plant, Rishikesh. involving an in
vestment of Rs. 15.31 crores.

(v) The expansion of Hindustan 
Antibiotics Ltd. involving capital 
outlay of Rs. 10.14 crores for ex
pansion in the manufacture of Peni
cillin, Streptomycin and manufac
ture of Gentamycin and Rifampi- 
cin.

Prices Qf Drugs

•32. SHRI S. G. MURUGAIYAN: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) whether Government are aware 
that the prices of drugs have been 
increasing beyond the common man's 
reach; and

(b) if so, measures being taken or 
proposed to be taken to control the 
prices?

THE MINISTER OF PETRO
LEUM, CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The prices of drugs are 
statutorily controller ur.der the pro
visions of Drugs (Prices Control) Or
der, 1970. Prices once notified by Gov
ernment under this Order cannot be 
revised by the manufacturer without 
the prior approval of Government. 
Small-scale units having an annual 
sales turn-over of less than Rs. 50 
lakhs in formulations are exempt from 
the purview of this Order. Through 
the operation of this Order it has been 
possible to maintain the prices of 
drugs at a reasonable level. The index 
number of whole-sale prices of drugs 
and medicines during the last two 
years, viz., 1975-76 and 1976-77 (with 
100 as the base for 1970-71) had been 
118.7 and 133.9 respectively.

During the year 1976-77, excise duty 
on patent and proprietory medicines 
was raised by Government from 7-112 
per cent to 12-112 per cent. Similarly, 
excise duty on medicinal prepara
tions containing alcohol narcotic drugs 
and narcotics was also raised from 10 
per cent to 20 per cent. The cus
toms duty on the imports of interme
diates and finished bulk drugs was
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also raised from 27.5 per cent to#79 
per cent ad v a l o r e m The main in
crease in prices during 1976-77 was 
thus due to the revision of tariff as 
indicated. In addition to this, there 
were also cases of revision of prices 
of certain bulk drugs which also led 
to the increase in the prices of formu
lations to some extent.

The Committee on Drugs *  Phar
maceutical Industry (Hathi Commit* 
tee) in their Report has made several 
recommendations in regard to the ra
tionalisation of prices of drugs. Their 
report is in the final stages of consi
deration.

Memorandum by M/s. Glaxo 
Employees Union8

•33. SHRI VASANT SATHE: 
SHRIMATI PARVATHl 

KRISHNAN:

Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether central committee of 
Glaxo Employees Unions have sub
mitted a memorandum to Government 
demanding nationalisation of the 
Glaxo and probe into various irregu
larities of Glaxo;

(b) if so, reaction of Government to 
the demands made therein; and

(c) action taken/proposed in the 
matter?

THE MINISTER OF PETRO. 
LEUM. CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA):
(a) A Memorandum has been receiv
ed in which a demand for probe into 
various irregularities of Messrs Glaxo 
has been made. This, however, does 
not contain a demand for nationali
sation of the company.

(b) and (c). The specific allega
tions made against the company are 
bc>lng looked into in consultation with 
concerned authorities.

Supply of Water Purifying Chemicals £ 
by Maruti Chemicals

•34. SHRI JYOTIRMOY BOSU:
Will the Minister of PETROLEUM, 

CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether Shri San jay Gandhi's 
chemical company (Maruti Chemicals) 
supplied water purifying chemicals to 
various Government and quasi-Gov- 
emment and other organisations and 
institutions which have been found to 
be injurious to human health and 
also causing a drain 0f Rs 28 lakhs of 
public money;

(h) if so, whether Government pro
pose to take penal action against the 
owners; and

(c)' what are the other chemicals 
that Shri Sanjay*s companies produce 
and which Government departments 
and other organisations and institu
tions are their buyers?

THE MINISTER OF PETRO
LEUM, CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA):
(a) to (c). A ‘Polymer Compound 
under the trade name of ‘Quick Floe 
Polymix’ was supplied by M|s Maruti 
Technical Services (Private) Limited, 
Gurgaon, to the Municipal Corporation 
of Delhi including Delhi Electric Sup* 
ply Undertaking for a value of Rs. 
21.14 lakh to be used for water!sew
age treatment. M$s. Maruti Technical 
Services (P) Ltd. are registered as a 
small scale unit for the manufacture 
of one chemical only, namely, Quick 
Floe Polymix. The names of other 
Government, quasi-Government and 
other organisations and institutions to 
whom this chemical was supplied are 
given below:

1. Water Works Engineers, Ku- 
maun Jal Sansthan, Haldwani
Dlstt, Nanital.

2. Water Works Engineer, Kumaun 
Jay Sansthan, Almora.

3. General Manager, Jal-Sansthan, 
Dehra Dun.
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4. Superintending Engineer, Banga
lore Water Supply & Sewage 
Boardf Bangalore.

5. Nagar Abhiyanta, Jal-Kal Vibhag 
Aishbag & Jal Nigam, Lucknow.

6. Delhi Cloth & General Mills Li-
< mited, Delhi.
7. Nagar Abhiyanta (Jal-Kal Vi

bhag) Water Works, Agra.
8. S.D.O. Maintenance Unit, U.P. 

Jal Nigam, Jhansi.

9. Allied Agencies, K-112 New Cloth 
Market, Ahmedabad-2.

10. Krishna Agencies, 17, Nazir 
Bldg., Calicut Street, Ballard 
Estate, Bombay for use by Bom
bay.

11. Haryana Agricultural Univer
sity, Hissar.

12. Nagar Abhiyanta Jal Vibhag, 
Kanpur.

13. Jalan Entreprises, 7 Babu Lai 
Lane, Calcutta.

14. Jugal Kishore Chiranji Lai, Ba
zar Sirki Walan Delhi.

15. Shri Gupta, Rajouri Garden, 
\ New Delhi.

16. Sub-Divisional Officer, Mainten
ance Unit, U.P. Jal Nigam, Ba- 
bina.

From the tests which have so far 
been carried out at the Delhi Water 
Works Laboratory “no abnormal toxic 
effects’* of this chemical have so far 
been noticed.

Construction of Trivandrum-Kany a - 
kumarl Railway Line

•35. SHRI R. KOLANTHAIVELU: 
SHRI K. T. KOSALRAM:

Will the Minister of RAILWAYS 
be pleased to slate:

«i(a) the present position regarding 
construction of Trivandrum-Kanya- 
kumari railway line in relation to the

targets of completion of various pha
ses; and

(b) the time by which the line is* 
expected to be completed and brought 
into operation? f

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
The first phase of the projcct from 
Trivandrum to Nagarcoil is expected 
to be completed in 1978. There has 
been delay in completing the project 
in relation to the original target orr 
account of the limited availability of 
resources.

(b) The complete link is expected 
to be completed and brought into 
operation by March. 1980.

Murder of Vice-President of CA.W. 
Labour Union

•36. SHRI DINEN BHATTA-
CHARYYA; Will the Minister of 
RAILWAYS be pleased t0 state:

(a) whether the investigation into
the murder of one employee of Chitta
ranjan Locomotive Works, Shri 
Mihir Kumar Dey on 21st June, 1975 
who also happened to be the Vice- 
President of Chittaranjan Locomotive 
Works Labour Union has been started 
so far; 1

(b) if so, the results thereof; and

(c) whether any miscreants have 
been arrested in th}9 case?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
Yes, Sir.

(b) Police aubmitted a Anal report 
No. 47 on 25.12-1976 in this case treat- 
ing the case as true.

r
(c) No, Sir.
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Common Marrliffc Law

•38. DR. BAPU KALDATE- Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government propose to 
reform the marriage laws in the coun
try;

(b) whether article 44 of the Cons
titution would be invoked for the 
purpose; and* 1

(c) if notv what flteps are being 
taken to have a common marriage 
law in the country?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER):(a> to (c). There is at present 
no proposal before Government fcr 
the reform of marriage laws with a 
view to having-a common marriage 
law in the country.
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1 Works Canteen at C-L.W.

•40. DR. SARADISH ROY: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government are aware 
that the top officials of the Chittaran
jan Locomotive Works were active to 
provocate the workers at Chittaranjan 
Locomotive Works just after the Lok 
Sabha elections;

(b) whether Government are also 
aware that some deliberate chaos was 
attempted in the works canteen at 
Chittaranjan Locomotive Works b7 
some officers which was resisted by 
the workers; and

(c) if so, the reaction of Govern
ment thereto?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
and (b ). No, Sir.

(c) Does not arise.

V. G. P. Golden beach resort, Mid ras

176. SHRI S. D. SOMASUNDARAM: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether V.G.P. Golden Beach 
Resort, Madras and some other com
panies do not pay dividends on the

f  shares sold by them to the public; and
(b) if so, the action proposed to be 

taken by Government to force th'e

companies either to pay the dividend 
or to return the money?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) V.GJ>. Golden Beach Re
sort Ltd. was incorporated on 19-9- 
1973. The company has incurred a 
loss of Rs. 2,93,319 during the year 
ended 30-6-75 and the accumulated 
loss as on 30-6-75 has been worked out 
at Rs. 4,70,259. The question of the 
company being in a position to declare 
a dividend does not therefore arise. 
It is not possible to give any infor
mation about "other companies" refer
red to in the question as the names 
of these companies have not been 
given.

(b) The Companies Act does not 
empower the Government to force the 
companies to declare a dividend. The 
share capital can be returned only in 
case of winding up or in the event 
of reduction of share capital as pro
vided in the Companies Act.

Representation from Sholapur Cham
ber of Commerce and Industries 

(Maharashtra)

177. SHRI R. K. MHALGI: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) whether Government have re
ceived in April, 1977 written repre
sentation with copies of resolutions 
passed by Sholapur Chamber of Com
merce and Industries (Maharashtra);

(b) what action have Government 
taken on the said representation or 
proposes to take and when; and

(c) whether Government find it 
difficult to accede to their request; if 
so, what are the reasons and how and 
when these grounds rfiall be removed?

THE MINISTER OF R A IL W A Y S  
(PROF. MADHU DANDAVATE): (a) 
Yes.

(b) and (c). A  high power com
mittee will soon be appointed to re
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view the existing zonal Railway juris
dictions including the question of 
Sholapur Division.

178. Tlft*WT TOtaTT 5 WT
TH ^  Vt f̂ TT f>rir far:

( v )  y n vfcw%qrT*fP T ^
foPTT fFTT̂ TTT JTfftfa ^
1 9 7 3 - 7 4  ft

HUn % stt ft iTfdl'̂  *T37 *rr ; frtr

(S’) fft, ?ft ft
WT *T4*T?V 3TT T$t | ?

*nft ( r t o i r H n ^ )  : (*r) 
^rr^n-TT^T t^w Hit*! ^  ft

A  fm r  ?m^TTT wfftfci ft 1973-74 

tr ir* *' m *  fft*r ^  <tt t$ t $ i 
p ft ft *rw sr^r t o

**r?V, it'ftpt % ft qwsr, fw*rs
f^MT VtXTR fn f ft , *vif|H TT *7W Ŵ I^T, 
1 9 7 5 H I

( et) ftHTOTl ?̂r 5nfr % *rrr*r# 
WTT ft cTV 9*TTft %
HMfq 9TT fiM U  TTTT JTjff
ffVT I

Production of Oil

179. SHRI K. MAYATHEVAR: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) total production of oil in the 
country;

(b) prospective plans and the phas
es thereof for increasing the produc
tion during the next ten years;

(c) the anticipated production of 
oil in Tamil Nadu during the next ten 
years; and

(d) the phases envisaged for pro
duction of oil in Tamil Nadu during 
the next ten years?

THE MINISTER OF PETRO
LEUM, CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA):
(a)About 8.9 million tonnes of crude 
oil was produced in the country during
1976-77.

(b) According to present indica
tions, production during the years
1977-78 to 1983-84 is estimated as 
under: —

Year Production (M. Tonnes)

1977-78 11.3
1978-79 14.3
1979-80 15.6
1980-81 17.6
1981-82 1
1982-83 > 19.6 for each year.
1983-84 J

No estimates of production beyond 
1983-84 have been made.

(c) and (d). No hydrocarbons have 
yet been discovered in Tamil Nadu. 
Therefore, no projections of production 
therefrom can be made.

* tt ««rr

18 O. ^  ^
*Rft *T5 Tt f<n f r  :

( * )  wt *n^*rr r e a m
vt «rt XH m vr firer^

w f  h  *rafen>r v rp n  »nn 

qr, ?r, ?rtwt %x <tt fwWPPT*
tnT*vr n « w  « «>rc

| *f>r arm w t  | ;

( « )  w t  Tanrn,
Tt «n?ft’rf ^  ^
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5TTT fT«T HIVit wtT "rtflO % *T*TT *̂TT"
fiw f w  3n% tt ftr^R 11

(ato *ra era*) : ( t )
5ft, 1^1 I

) ^fwnr-^rm«rm Tt fn<ri} 
qi*fl nt^if^n v fror *T
SIITJT ?TT WTO 3T% Tt HVnnTT TT 

TPl «{TT TT f̂ JIT TJTT ^ I

(*r) nwifafl x < n m r-^ m m
rii$i TT fHHfafad fTSR

jfft  :—
(1 )  tTPRIT

( 2) 4tmrr

(3 )

( 4 )
( 5 ) ^ rr »r f  (^t=t)

( 6 )  erfhfrTrfr i

fcrtfy#  W w *  MfaqTi #  W 
frr^fwn vrftaff gfwwwn & 

i 8 i .  wt *«ra%* finrrr* : w t

*trft JT̂  17TFI f^n TT*T fr  
3pm t, 1974%  <ST*ft, 1977 TO 

if W »m  Mfapft*f yw Prt% *nfri 
»nff frv  t o  iftr t t r  w ^ r ^ j  anfrwt 
i>t vfirwsr mr £ ?

(rfto t o  i**wb) :^sft 
TT 1 -1 -7 4 %  2 8 -2 -7 7 T t W * fa t t f  
*nfr <pff Tt PwfrT ^t »nft  ̂ :—

«m> j-^ o ft  1 t  T*t t t  <rrf w* 
*fxT #TT WRTt*! % HIHTM 
%?frft|t I

«rtft H-JTPTT^ . : M«ft H  T TTt TT 
»r!#f *«rt III t  T«Hnfnrf 
*r qrrerfir u n  ^pft $ 1 
T1® frwsTTfeTft *yt»TTf 
*nr fTTT *rnrm % 
*f;wnr *T fw t $ 1

III

t ^  frt» 
mr TW r̂fTVT 

Tt ?TWT

**ft IV

anfao -'
t  Tfarfr<fr tt

T^ frti *pr 
T**rfT«n Tt 

*fW|

arrfff« **
T TT^TfTTt 

TT ^ Pi *lfl

*rnr\ 0 3332 15. 3 7964 11. 2

T * ^ ° 1577 14. 1 4529 22. 2
t t * 4739 25. 7 3881 46. 30
*r*fo 1451 15. 7 2631 24. 5
T*f©tfto 1545 16. 8 2555 35. 5
sfw«r 1841 20. 0 12219 23. 8
5* *?w 1992 1 1. 65 7106 19. 5

2284 17 .8 7394 18. 5
<rfV*w 2161 10. 55 5424 10. 5
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<mwi«i ^  W  Gif'll w  P w k
- <r* '

1 8 2 . : t o t  *T?ft
JT$ WcTR f*TT TT«T f r  :

( v )  ^TiT IT *rf HI

% fa*rW t t  >r# % fair f r ^  tHTrftr 
fsraffr<T f t  n i  fc ;

( n ) ^ tt  BTTrf r  w *r fr^ ft  
W 'fTffH  T M « J H  if  T T  W t T P P T t; 

xftK

( * l )  TTSf 5T»-i I P f̂T *t£ ^*i

qfcq liH m i T t jt«u  TOT ?

»nft (tfto TO rT w ft) : (fr )  

r̂n=j if  =r*fr m v f i  % f in W  wtr 
■jTrrt ijift 'n m  ffr f r r  fr® w  t

fatr 23. 58 TTT* TT TTfr TT
a r r n n  »nft 11  

(w ) fW

(»r) T T W R  i? 7?sir TT% 
^T*T»ra-^feTT i f r *  ?rrrT  ^  w p t p t -  

<rfTVT^ TT TT*T ’TT T?T ?> fft r

v p r e w r s  %  t r n T H - r f r v t ’T t t  t t *

aft wfafTsnr: Trawrra *  t*w t Tt 
1 9 7 7 -7 8  % ifz $ m f*nr t t  f*nrr 
«un 1 1  v fr H T  *r grR «nc ?tt  t t  ;pff
^ T t  *TTVT %  fa t j  *t€ sT®T TT*# TT *ft 

1 9 7 7 -7 8  T ;-3T? q Jllfm TT PTOT 
TOT ^ I TTWVPT %^R T f*TO 

^Prar g ^ T  fT S% »ft I

« * t ,

W f i  fv v i^  iftr  j w i  H iw tt 
TT% H *V tft  H lfn

1 8 3 . <ft f W  J H H  •ftWW : TOT 

*T!ft H? WITT# Tt T.TT T*»T fr  :

( t )  to t ffT T ir  # f r o f  T ra ff *  

fa w i-f  *rtr ^ tt t  f ^ n r  t t t

% fa *  T>f sftfa- fltRTf | ;.

(nr) $r, eft «rct, RprnnT, 
frrft?»TT TOT *Flr eren f  7 5  ^  irpfT 
tt  PnrW sr t t ^ % tot tttot ?

to> (rito t o  inrit) : (*») 
aft ft , *TTTR Tt IT? sftffT ^ f r  % 

W«fi *T 5TT?HI TT fr»rtor 
fr«rr vrv , 3r p  q^rt^r ^mmrTir mt 
i u m i  ? t  w tr  ar^r PnrWr *r '

ST91 TT frT P T  T̂ ^TT I

( « )  ST ^T tT fJT ftT iT t^U ^raT  
f T  TT <TfT«TnRTTr ^nPT ^  T^t (T 

^T% *ft JT̂  w iu fr r  tPrfrrT 5| t̂ ^ I 
ffJT T t fTRt % T im  ?^ t, JT R R T ? ,

frfft? * ra  *rtr w ĵt wsft ^ H iE'Ti

TT TT*T MKm TT ’TT sf̂ t ^t TTUT

!■

u r „ „  f?IPT TT ffSW
‘w trrftn r1 t t  fiM TT f r in  j im i

1 8 4 . v t  T T O ^ft : W T ^ T J t m a ^

«(H 1*1 T t y r r  tt> t f r  '
( t ) tot ih rrro  T t farf^m

^srt w s r  t c  uHTfr*
TT i K TT*T %  f^*T I^ k I'fl ^ 411 

t

(U  ) TOT ^TTtW  y T  % F lW H  T t 

T t f  UPPTT f fR f  %  fr ^ R W t? T  ^

wtr u ft  p ,  ?ft ?9t *TTO TOT

i . *t*

(»r) TOT frfelTT ^?T# ^ P T  TT 

Ti^«it firtj ^ft v t r d v v  T 'lH  fft T t f  
JTtJRT ffTTTT % fr^ TT ltfhT |  ?
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wt (sfto t o  r a f t )  : ( t )
faftvn if  OTTt y r  Tt n*«nf *f 
V f R  % f ^ f  V«JI*S*T 5TRT gtj f  

TT*T % *1̂  I

( ^ )  fafc*n if  s^rft 5 r̂ *ft 
8* % 12' ^rtrrf t t #  % ssrrr* <tt t o

?f i r r f t  ^  f r o n :  fw T  «TT,
fT*5 «TMfTfTT *T̂ t TRTT TOT
TOtfT 3»*rft 5?T TT id*IH  «H I
frftrfrTT vtt t t*t % fan grfcrr
^  * 1

(*t) ^ f t f t , f ^ f e v r r w t o t t h w t

Ho 2 7 0-^t % <JT 3ttTt *T¥T 5^
% TT STRrn *  fir^TTTHhT I
iftT ifnRT Tt *TPTRT VxrhfT ITW !T^T 
*?t TTTO HTTTT Tt f^ t f fa  % f^T  ir *  i t  
»pft ( ,  fiiPfTTT Wtft ^T^TT | I *Tt^TT 
% ITT^t, VfVT^T «ftT *W*fR1 Tt <rf̂ T*T 
^rr fTO TOT TTO «ftT TTHT *TTTT7
T t < r p t7  Hf*rfir f t  <*r* % * t*
srfcrr* Tt % «n^t PhhW tt*tt*t
*  ynf*rr TT=f % *  fa^rc fr*rr
mTÎ JTT * * p f  OT 3 tT^58T f t  I 

P?r:fTrT mwr rftr fn m r ft  * f f*
qr iron Tt gfirar

18 5. *ft FFVOT ffFTf TOf : TOT
* WWt *T% &TTH t V ftt t t*t f r

OTPFT aifaTOT TOT HTtuf^T
H W Tlft % T ^ W iS W ^  TOT *i*iT4  W T t
t t  f^ :^ ^ T  w r r f n m r ^ T n T r  f^fir^T «
*rrf*r if, fa'farr *£ 9Rf % tt *nft
WHT ^t mWT TT*T Tt ^fWT WPT 
TTfTT t fjRTT ^TO SHTPfTT 1T W  
*nfir*n *>t *tt5tt *jfroT % Ttf spror 
m  'TTtST *?1T ft, ?ft
W  1967, 1972 tftT 1976 *
JTf ^fTOT tft irm # tot f r o *  $  ?
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■ 1* ft t  ^fy
(jho ^iw n i% )  s

*rnn*f <mr irjft ^ m s fij
■riWflf Tf fW  3TT̂  f  3ft JJT̂ fT 
% TT T f  «TT? f f R  T n ff % WWTT
» r  ^rrtt Tm ^f 1 ira  arrft fipt an^ 
f>t n 1 Ota % iTip (ft fw  trrfu irjp ^  
Jr «nrfffT % f^T ^  1

iTcWM'ift n^f«d xrrftr qr 
wrmr«i^hiV| qf^Rfsr

1967, 1972 wYt
1976 n arrft ^

ffWT ft  **1^ l%fT ^ :—

1967 1972 1976
59 71 <155

VfT ?TT ITTIT ^ frv m r t t

£ rpr fro rw ff̂ Ti;T \  f^WR
*Tf ^^Tt’ 0  *nft it 1

f a n *
fw  *mnf3rv, ^fsnr m rrfrv  
wt wPai f r o n  t  Trirrf

vfH’tvp ft n *mr = r  ?it% irf^F r̂ftpft ffr 
»fr friTnrft ^  ht?tt r r  ^f<ivi st  arrat 
^1  lssrPreri «Ar

5T IT 50 ^Iniid ^)dl ^ I 

sftfir % »̂T *nram % ̂ irr f nn
•tt Pt t r  >nnr, f»i*»i-
f ir fv ’T 5nrf «ft b t r  arnn ^ :—

( i )  ^  w to t < rftrr v ro fh r irt 

*r f r  dttnr wt^t ttwt prr 
¥t 1

(ii) »nrw «fftrv, *rf?|f?rT 
f w  m vrNT t t  i[f i

(iii) «nr TnrftfiiT, mf*rv « w  
9T*TT<TfoV f^ T R  ^  *T I

( i v )  m * n ^ ; f R f t f j r s h r T n f ^  

% *rf^r p jv fn  ^
vt ftrrnr# ^r?fr
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|
f t  iTRff I

t o l l  Vt fTTTPTcT 
i f  *T»ft ^ ft  if 3TCft TT MiHH 
fvm *HTT fifWR W  1 9 7 6 % W  
% viiwi % v p n x  
*TT*RTt if tft ftVRcT f t  *nft :—

( 1 ) T tx irT  * if i«  u t t  =rft

if vnnf^T $<TTV Jjq 
*TO*T W W I  % if
unr tt% sfctf'fftRi ffr 
(«PT̂ T 1976) I

( 2) irf%^ vrvw virit vY 
«fl$i<fi ft f t  i s v  ft upt 
%ft 7̂% ^fnrr *j*j vhr*f %
Slf'TftfOTt Wl(*X*1K, 1 976) I 

^ 3 ) ^ ^ 7  1976 V ?lTR Ufa*
tr jjftQ v r m  v r c t  v t  %^fhr 
vfiprR irfafa s in  w in fjd  
TTHT ^ fid l c  fafansr TT^*T 
ir^t r  <j*fa ct* *rf*nnrc
ft *TFT 5fft % f̂ TTT gRVT
ft ift^rA 3TH tftr *TR 
*ra srfafafain vt 1

Cost of Production of Fertilizers

186. SHRI A. BALA PAJANOR: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) whether Government have 
examined that the prices of fertilizers 
are reasonable so as to facilitate all 
round agricultural development;

(b) if not, the concrete steps taken 
to ensure sizeable reduction in the 
cost of production of fertilizers;

(c) whether the study reported to 
r have' been made regarding cost of
production has been completed: and

(d) if so, the salient features there
of and the time by which impact is 
expected to be felt on the price of 
fertilizers?

THE MINISTER OF PETRO
LEUM, CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA):
(a) Prices of fertilizers, which had to 
be raised in June, 1974 because of 
sharp rise in international prices, 
have been revised downward a num
ber of times since then. In fixing prices 
of fertilizers the cost of production of 
indigenous produce and import prices 
are taken into account. Apart from, 
adjusting prices of fertilizers, prices 
of several agricultural products have 
also been revised from time to time. 
In adjusting prices of inputs and agri
cultural products, consideration is also 
inter-alia given to the effect that these 
prices have &n agricultural output.

(b) to (d). While various measures 
are taken on a continuing basis to 
improve plant efficiencies and bring 
down production costs, the produc
tion cost in each plant is determined 
primarely by the capital cost of the 
plant and the cost of feedstock and 
other utilities. Investment on the fer
tilizer plants should also be allowed 
a reasonable return. Government had 
set up a Fetijizer Prices Committee to 
recommend a pricing policy that 
would ensure a fair return on invest
ment on a sustained basis, and this 
Committee has carried out a detailed 
study of the cost of production in each 
fertilizer plant. The Committee has 
since submitted Part I of the Report 
relating to nitrogenous fertilizers. 
Part II of the Report relating to phos- 
phatic fertilizers is yet to be submit
ted. While considering the recommen
dations of the Committee, Govern
ment would bear in mind the need to 
make fertilizers available to the far
mer at as reasonable price, as possible 
with a view to facilitate alround agri
cultural development.
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«Railway Line from Eastern Part to
_ Western Part of India via Gwalior,

« Shahjahanpur and Pilibhit
*9r - i,
* 187. SHRI ARJUN SINGH BHA-
DOR1A: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether Government propose to 
^construct a railway line tno Gwalior,

~ Shahjahanpur and Pilibhit with a 
view to* provide a fast train service 
from Eastern part of India to the 
Western part, particularly Bombay; 
and

(b) if so. the salient features there
of?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
and (b). Gwalior and Farrukhabad 
are already linked by broad gauge 
railway line. A survey has been car
ried out for construction of a new 
railway line from Farrukhabad to 
Shahjahanpur and from Shahjahan
pur to Gola Gokarannath/Mailani. Re. 
ports on this survey are awaited from 
th* Railway. The decision on the con
struction of this line will be taken 
after the reports are received end exa
mined and keeping in view the avail
ability of resources. Gauge conversion 
of the existing metre gauge line, from 
Shahajahanpur to Pilibhit to broad 
gauge which would complete the direct 
link between Pilibhit and Bombay is 
however not under consideration.

(w ) w t  tt Ttf
lff3RT T O T  %

■iti+i *JATT WT 
<rc fr?reT

t v  <jt Tnrff^r 1

(rito t o  wtwk) :
(T ) ( v )
qfTOt jH I ( ) jHTSH.fef gTTT fepft
efa  % fat* 36  fr®  *ft<> %
trftrmr wVt 97 fro mo
ffrT? % i f W  Tt ffrT 
yw|IH*l % f’TTf it̂ t HTTT7 4*TTf
frm  »ptt & i *r*TTa f̂i Tt T»ft ti 

H PT «TT3RT TT ®TW’ 1 'a
vtttt *nft $ 1

JTTSRT,

qf Tn rr r *  frsrrt inhm  
t t  f ^ T T  f ^ r r  * 1*1

% f̂ TTT fM f lR  HT T?TT ft I

ir*  *17 fTT 7M <T7
t r  *4* fft j n  v rk  $  HinnT 

*t*pt 1

28- 2 - 7 7  n *  r r  q fr ^ r
% V P t H §"!M  TOT

f^pff TT 179 RTRT 
fair i t  r t  It 1

flW l % fill} h f tftlRT

188. vft : WT TOV
TrTR f̂ TT apW fV :

(T )  WT f c l f t
TT fr Ri W  

f̂t^TT *TT ?Tff *1^
j  m  %ftx fV2r w r

f t

Representation from Employees of 
FACT, Kerala

189. SHRI VAYALAR RAVI; Will 
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) whether the employees of the 
Fertilisers & Chemicals Limited Tra- 
vancore, Kerala have recently submit
ted any representation to the manage
ment regarding the redressal of their 
grievance*; and ^
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r- •
(b) if so, the facts thereof, and the 

actions taken thereon?
THE MINISTER OF PETROLEUM 

CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). The information is being col
lected and will be laid on the Table 
of the Sabha.

Extension of Dhanbad-Patherdlh
Branch Line upto Sindri

190. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased - 
to state:

(a) whether the mass petition re
garding the extension of the existing 
Dhanbad-Patherdih Branch Line 
Passenger, Service upto Sindri con
cerning the longstanding problems of 
nearly one lakh people in this Indus
trial Complex and Rural area has 
been received; and

(b) if so, the action taken to miti
gate the troubles of these people as 
per policy of the present Government 
regardiug extension of Railway lines 
in the interest of the people?

THE MINISTER OF RAILWAYS 
d  HOF. MADHU DANDAVATE); (a)
A few representations have been re
ceived.

(b) Extension of passenger trains to 
Sindri from Patherdih would involve 
provision of passage for these trains 
from Patherdih to Sindri and provi
sion of a new passenger terminal at 
Sindri for which space is not avail
able. In view of the availability of 
efficient road services there appears 
no difficulty for passengers t° travel 
to Sindri. Hence the proposed exten
sion of passenger services to Sindri 
is nOt considered economically justi
fied.

nm v m

1 9 1 . fnrf : witt
ircft

TT*T fa  *
4

(T )  WT *\T1T TT '
Tt tft^TT STRT

( *3T) eft ifnPTT TtiTW
*Tcf *TT | ; %i\X

(*T) **  H W*A>TX *  wn
THhTT̂ t Tt % ?

flWTf hmIji T̂ HTO wVt 
(TTo fffTR srt : ( t )

r̂t 1

(**) tftx ( * )  shr- $
TSrTT I

V

Elected Committees for Railway 
Institutes

192. SHRI ROBIN SEN: Will the 
Minister of RAILWAYS be pleased 
to state:

(a) whether in both the Railway 
Institutes at Chittaranjan Locomotive 
Works there are no elected commit
tees since the last term;

(b) if so, the reasons therefor; and

(c) what is the condition at pre
sent?

THE MINISTER OF RAIWAYS 
(PROF. MADHU DANDAVATE): (a) 
There is no elected commitee in either 
of the institutes at present. The two 
institutes are being run by ad hoc 
Executive Committees comprising of 
nominated persons of standing and 
status from amongst the institute 
members. -

(b) The elections to the oxecutive 
com mi tees of thd institutes scheduled 
to be held in June, 1976 were post
poned on the advice of the district 
authorities who were strongly of the 
opinion that elections would create 
serious law and order problems in the 
township.



(c) A decision will be taken in con. 
sultation with the civil authorities, in 
regard to the timing of the election to 
the Committees.

India's Share In Sale of Pharmaceuti
cals all over the World

193. SHRI K. MALLANNA: Will
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) India’s share in sales of Phar
maceutical products all over the 
world;

(b) what is the current annual pro
duction of drugs and pharmaceuticals 
in India;

(c) whether it is sufficient to meet 
the need of the country; and

(d) if not, the measures Govern
ment have adopted in this regard?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a)
India’s share in the world’s sale of 
pharmaceuticals during the year 1975 
is estimated to be 1.25 per cent.

(b) The production of bulk drugs & 
formulations in India during 1975 was 
of the order of Rs. 110 crores and 
Rs. 560 crores respectively.

(c) and (d). The range of self-suf
ficiency in the field of drugs & Phar
maceuticals in the country is steadily 
increasing. The import and export of 
drugs and pharmaceuticals during the 
years 1972-73 to 1975-76 were as fol
lows: *

(Figures in R&. crores)
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Year Imports Exports

■*972-73 • 35“°4  10*33

1973-74 • 37"50 37- 54

*974-75 45*60 43*12

Towards achieving self-sufficiency 
in drugs, Government have been en
couraging the setting up of addition
al capacities through grant of a large 
number of industrial approvals on a 
continuous basis. During 1976-77 as 
many as 93 letters of intent/industrial 
licences were issued in the field of 
drugs.

However, the nature of the drug in
dustry is such that large amount of 
obsolescence takes place; and there 
is always a need to keep a constant 
vigil to get over the situation for 
bringing in newer items of manufac
ture.

Efforts are however being made in 
the country to develop a research base 
with a view to developing new drugs 
so as to meet the increasing demand 
in the country for drugs and avoid 
dependence on imports to the maxi
mum extent possible.
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Proposal to reduce voting age

194. SHRI C. K. CHANDRAPPAN; 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government propose to 
reduce the voting age from 21 to a 18 
years and reconsider the stand so far 
taken by the former Government on 
this question;

(b ) if so, salient features thereof; 
and

(c) when are Government likely to 
take a final decision on thij matter?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) The matter is still under 
consideration.

(b) Does not arise.
1975-76 39*36 42-19 (c) Some more time is likely to be 

taken before a final decision Is’ taken.
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Victimisation of Employees in Naarup
and Gorakhpur Fertilizer Plants

196. SHRI MUKUNDA MANDAL:
Will the Minister of PETROLEUM
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) whether four employees of the
Namrup Fertiliser Fsctary, Assam and
six employees of the Gorakhpur Ferti
liser Plant were victimised during the
emergency; and

(b) if so, steps taken by Government
to reinstate them in service?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)
and (b). Four employees of the
Namrup Fertilizer Factory were
arrested under MISA. They have
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since been reinstated with lull bene
fits including continuity of service
and seniority.

f
Services of 6 employees of the

Gorakhpur Fertilizer Plant were ter
minated on account of absenteeism.
Four of these employees are also al
leged to have been involved in a 
murder case and they have not been
considered for reinstatement. Of
the remaining two, one person has
been'Reinstated and the case of the
other is being reviewed by the FCI.

Issue of Free Railway Passes to Diffe
rent People

197. SHRI MADHU LIMAYE. Will
the Minister of RAILWAYS be pleas
ed to state:

(a) if it was the practice of the
Railway Board under the previous
Government to issue free railway
passes to deftereat people;

(b) if so, the number of passes issu
ed and the class of free railway travel
permitted under them,

(c> whether the new Government
have since decided to cancel these
passes altogether or to lay down fresh
criteria for the issuance of such passes;
and

(d) if so, the details of the decision
taken in this regard?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes, H was the practice to issue
complimentary passes, with the ap
proval of the Minister.

(b) Number of Class of Pastes
Passes

228 1st
*4l Ilnd

- ̂Sii>
(c) Instructions have been issued

not to renew the old complimentary
passes after their date of v expiry.
The renewal of old passes and the
issue of fresh passes will be done
only on the basis of norms and cri
teria that are being formulated.

(d) Does not arise.
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Rail Link for To#n of llazaribagta

199. DR. B. N. SINGH: Will the
Minister of RAILWAYS be pleased
to state:

(a) whether there is a proposal to
connect the town of Hazaribagh with
railway line; and

(b) whether considering the impor
tance of the area, which abounds in
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minerals, the wo!:"k of laying the !·ail-
way line will commence this year and 
when is the work expected to be com-
pleterl? 

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): 

(a) and (b). Reconnaissance En-
gineering-cum=Traffic Surveys for a 
new broad gauge line from Ranchi 
Road to Hazaribagh town and Haza-
ribagh Town to Hazaribagh Road 
have been carried out. The proposed 
line will be about 118 kms. long and 
is expected to cost ·about Rs. 20 
crores at present day prices. The 
line is not expected to attract suffi-
cient traffic and has not been found 
to be remunerative. In view of the 
difficult financial position, it will not 
be possible to undertake work of 
construction on the project at present. 

A survey for construction of a line, 
from Ranchi Rood to Giridih via 
Hazaribagh town and Koderma has 
been proposed in the Budget for 
1977-78. 
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Cbittuanjan Township declaring as 
'•Protected Arc-T’

202. SHHI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether the Chittaranjan town
ship has been declared as Protected 
Area;

(b) if so, the reasons therefor; and

(c) whether Government are con
sidering to withdraw the order?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):

(a) Yes.

fb) It was considered necessary 
and expedient in public interest and 
also in the interest of the safety and 
security of the place to prevent entry 
of unauthorized persons.

(c) No.
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Souvenirs Published by a Political 
Party

203. DR. MURLI MANOHAR 
JOSHI: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether some companies have 
given advertisements in the souvenirs 
published by a political party in the 
years 1975-76 and 1976-77;

(b) if so, name of the party which 
received the advertisements, names 
of the companies which gave the 
advertisements and amount paid for 
the advertisements by each of the com
panies during that period;

(c) whether the Income-Tax 
Department have issued a circular 
declaring this amount exempt from 
income-tax;

(d) if so, whether a copy of the 
said circular will laid on the Table 
of the House; and

(e) whether the companies have 
given advertisements in contraven
tion of any law and if so, the action 
Government propose to take against 
such companies?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Yes. Sir.

(b) Full particular^ as asked for 
are not yet available.

(c) and (d). Three circulars have 
been issued by the Central Board of 
Direct Taxes from time to tiire on 
advertisement in souvenirs, ropier of 
the same, being circulars No. 19 
dated 13th June, 1969, No. 200 dated 
28th June, 1976 and No. 203 dated l«th 
July, ]976, are laid on the Table of 
the Sabha. fPlaced in Library. See 
No. LT-333/77.]

(e) Action as may be found neces
sary will be taken on receipt or full 
particulars which are being called 
for.

JUNE 14, 1977
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Expansion Qf Refineries at Vlsakha- 
patnams

204. SHRI P. RAJAGOPAL NAI- 
DU: Will ..the Minister of PETRO
LEUM AND CHEMICALS AND 
FERTILIZERS be pleased t0 state:

(a) Whether Government have any 
proposal for expanding refineries at 
Viftakhapatnam; and

(b) if so, facts thereof?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA):
(a) «nd (b). Government have no 
proposal at present for the sponsion 
o f the Caltex Refinery at Visakhapat- 
nam, which has been taken over by 
them with effect from 30th December,
1976. Certain modifications to this 

Refinery have however, been under
taken so as to enable the Refinery to 
process Bombay High Crude also.

Survey for llub’i-Karwar Railway 
Line

205. SHRI G. Y. KRISHNAN: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether a Survey for the Hubli- 
Karwar railway was conducted in 
1972;

(b) whether the Karnataka Gov
ernment had offered land and sleep
ers free for the project; and

(c) if so, the details regarding its 
progress?

THE MINISTER OF RAILWAYS
< PROF. MADHU DANDAVATE):

(a) Yes.
(b) No.
(c) The justification for construc

tion of the line was mainly for the 
export of iron ore from Bellt.ry- 
Hospet area through Karwar Port, 
and for the traffic to be offered as
& result of commissioning of Vijyana-

gar Steel Plant, since no concrete 
progress has been made on the 
scheme to export iron ore via Karwar 
Port and the proposed Steel Plant 
project has also not made much 
progress, the construction of the line 
has not been approved so far. Fresh 
traffic appraisal for the project has, 
however, been ordered which will 
take into account the latest develop
ments.

Manufacture of Diesel Shunter and 
Electric Locomotives in CLW

206. SHRI SHYAMAPRASANNA 
BHATTACHARYYA: Will the Minis, 
tor 0f RAILWAYS be pleased to 
state:

(a) the number of Diesel shunters 
and Electric Locomotives manufac
tured in Chittaranjan Locomotive 
Works per month;

(b) the cost per locomotive; and
(c) the sale price per locomotive?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) Outturn per month—

Diesel Shunter=2.25 locomotives.
Electric Locomotives =  locomo
tives.
(b) Cost per locomotive—
Diesel Shunter =» Rs. 29 lakhs. 

Electric Locomotive
AC/MT =  Rs. 45 lakhs.
AC/DC =  Rs. 54 lakhs.

(c) Transfer price of locomtives 
produced for Railways own use is 
based on no-profit no-loss basis.

Tube Railway fo* Calcutta

207. SHRI SUSHIL KUMAR DHARA: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the progress made in the con
struction of tube railway in Calcutta;

tie
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(b) in what phases the work is to 
be carried on and the time when the 
project is likely to be completed; and

(c) whether there are proposals 
for laying railway lines for tube rail
ways in cities other than Calcutta, if 
so. the towns in which Government 
propose to do so?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) The overall up-to-date progress 
of work on the Dum-Dum-Toilysanj 
tube railway in Calcutta i$ 11 per 
cent.
resources.

(b) The tentative planning is to 
construct the lint* for a total cf about
11 kms. in two parts, viz. Duin Dum 
to Shyambazar in the north, and Es
planade to Tollyganj in the south.

The work can be completed by 
1986. subject to availability of 
resources.

(c) Barring Calcutta's Dam Dum— 
Tollyganj underground project, no 
schemes have been approved so far, 
for the construction of tube railways 
in metropolitan cities. However, 
survey/studies regarding provision o? 
mass rapid transit facilities for Bom
bay, Delhi and Madras have been 
carried out. In Bombay, a small 
scheme consisting of a flyover ct 
Bandra and some other ancillary 
works has been taken up for cons
truction.

Increase in Price of Oil

208. SHRI D. B. CHANDRA 
GOWDA: Will the Minister of PET
ROLEUM AND CHEMICALS AND 
FERTILIZERS be pleased to suite:

(a) whether there has been any 
increase in the oil price during 1976- 
77; and

(b) if so, to what extent and what 
has been its impact on India's eco
nomy and the role played by the 
Indian Government with the Organi

sation of Petroleum Exporting Coun
tries?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a)
and (b). Yes, Sir. At the 48th 
Meeting of the Conference of the 
Organisation of Petroleum Exporting 
Countries he-Hd in Doha, Qatar from 
the 15th to 17th December, 1976, 
decisions were taken to give effect to 
a two tier pricing system in respect of 
crude oil prices which had remained 
frozen since the last increase of Octo
ber 1, 1975. While Saudi Arabia and 
UAE decided to raise the prices of 
their crude oil by 3 per cent effective 
January 1, 1977 the other 11 OPEC 
Member States opted for an increase 
in the price of $11.51 per berrel 
former Price of the Maker Crude 
to $12.70 per barrel :.s of Janucryl, 
1977 and to *13.50 per barrel as of July 
1. 1977.

As a result of the increase in tlie 
pricu of crude oil effective January 1, 
1977 the additional requirement of 
Foreign exchange for the import of 
crude during the last quarter 
January—March. 1977 of the financial 
year 1976-77 was of the order of 
Rs, 24 crores.

India has bilateral cooperation 
arrangements with Iraq. Iran, UAE, 
Kuwait and Saudi Arabia. In the 
multilateral field, India has worked 
together with the OPEC countries in 
the various meetings of the non- 
aligned movement. The question °f 
oil price was an issue under consi
deration at the discussions in the 
Conference On International Economic 
Cooperation held in Paris. India has 
tried to impress upon them the need 
for adequate differential and reme
dial mea*»rre* to protect the interests 
of oil importing developing countries 
In times of rises in oil prices. Al
though no agreement was reached on 
oil—pricing our problem* and inte
rests are now better understood an<1 
appreciated.
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Incidence of Ticket less Travel

\ i
209. SHRI S. R. DAMANI: Will

the Minister of RAILWAYS be pleas
ed to state;

(a) the incidence of ticketless tra
vel during 1976-77 and how does it 
compare with the previous two years;

(b) whether reports have reached 
Government that ticketless travel is 
again on the increase since the begin
ning of this year; and

(c) if so, what is it due to and the 
steps taken to curb it?

THE M BN IS TER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) The number of ticketlesg tra
vellers detected on the Indian Rail
ways during the years 1974-75, 1975- 
76 and 1976-77 are indicated below: —

No. of persons
delected travelling without 

Year tickets or with
improper tickets

1974-75 • 16,86,649

I9 7 J-76 • 2 3 *39*i6 i

197^-77 • 24,46,478

(b) No.
(c) The ticket checking organisa

tion on Railways consists of: —
(i) Stationary Ticket Collectors 

who are posted at stations for 
manning the gates. They check 
the tickets of passengers entrain
ing and collect the tickets of those 
detraining at their stations; and

(ii) Travelling Ticket Examiners
who check the tickets of pssen- 
gers in running trains and work on 
their respective sections to pres
cribed programme.
Besides general checks by these 

slafl. the following stqps are taken to 
check ticketless travel:—

1. Special massive checks against 
ticketless travel are being conduct
ed by mobilising a large force of 
ticket checking staff Railway Pro
tection Force, Government Railway 
Police and Local Police personnel 
under the supervision of senior 
railway officers.

2. Joint drives against ticketless 
travel in co-ordination with the 
State Governments.

3. Frequent concentrated surprise 
checks, especially by moving the 
checking parties accompanied by 
Railway Protection Force/Police 
and Railway Magistrates by road 
transport.
4. Incognito checks by travelling 
ticket examiners in plain '.lothes.

5. Replacement checks by head
quarters and divisional ticket cho
cking equads by intereping the 
trains in mid-sections.

6. Deployment of ticket checking 
staff of one railway system for 
ticket checking on another system.

7. Educative propaganda against 
ticketless travel is carried out 
among the travelling public parti
cularly among the student commu
nity.

«i«n *i«i ( ^  JT7T

210. *TR y m r flT frft : *TT

(*r) ^ tt % mpurx
% TP iftn i t o t ,

sfrnrT snTT, 
tfWWirr, *nrfw r  

f t r i  <tt tTTinr m i  c frr m w  w f 
*ri<5 Tfa ^  d^rrr ¥ » v

*Ti3t %
^  vfc w r{  % far*

W f  V t  v t e n  1 9 7 6 - 7 7  tftapr



■ -- - -  --------- -  ^r
75 Written Answers JUNE 14, 1977 Written Answers jS

if *5?T T*T *TRTT if fir*ft $  Ufa
^r, ?ft wqr t t t *t |  ;

(*t) % e v r r r f t f k v m
Tt ^ m ff  ¥r in r ^ r  | *At *t? t  *n<n-
2TFT Tt 5mr f*TTcTT ^  ^ ; *f\T

( q )  W  1 9 7 7 -7 8 ^  ftnRT̂ T 
ffTTT T {  Tt TT % fat* WT
inmr fr*r an | *ftr qfr^rr^
3W*T fr?T*ft F f  Tt *\\6 Tt
HtTRFTT | ?

^TRaft (tfto : ( t )

* t  I

( ^ ) v t r .  ( ’T)^ftffTTT 1 9 7 5 -7 6  
if 2 .3 1  T̂PI F$ Tt *rraf Tt *TT*TT 
1 9 7 6 -7 7  % ^TFT 1 . 1 1  *TT3
ytrft *Pft I 1 9 7 6 -7 7  q  ?T^H=T 
q  Tift, 3TTT TT »nft v * iH h f l  
flNnft % TTT̂ T *T?ft tfr vfqg V^T 
VJ7®T q, ^%—T*T rT*TT *T
fNrrf  ̂•mrRr^^EjT'TWT fswr TtanrT^r 
Tt *JTT TT^f % fat? v fe r  F f  TT VHTPT 
*ftT *fr*TT =T^H Tt vtftTT *TI TT5T 
*TTT TT 6 fTMT? rTT % f?T1T fpT RTT 
T^T Tt*ft*TT rT̂TT 1 9 7 5 -7 6  tft f^FTT
if  «ttt7 % t m r  fcnnr *rtr snrrc ®n-
M lfw li %  fTT*T *T t ^ T  iPTT V f e T  R T T  I

( q )  * * f f  STTT v f o w  *r w f a r  

i i^  7 R  % f̂ ft̂  fr^5R  snrr*r 0  
| i sw w ro *r fr^r *nr 5 ^  T m n  S,
^3T j^ldl * i I  i* f
WTTTTtT #3Tl TT TT% ŝ TT-
h.IVmI T WnT. f̂ TTd SP*TT ?HTT T5̂  
3TTT Tt f^TTPft It qfTViHTI TT 

ĈTTT T̂PTT, 3% -*ft UTT #t 1 1 ^  *TPT 
f w f  % iTPfRTTWT
FPTt Tt^ftfT T?^ P F R  TTITPrTTT
wftrr *r̂ *t tr% % wfr*r f̂t

*̂TT $  I MHIiifV tft^M % ^ T m  ffTTT 
T t li T̂ VPT §U1T TT*T % f̂ TTT 

5 ‘t  »rnff t?: % t o  f t » r t  T t ^ftu
^ T T T T ^ fJT  % iftlT  T̂JJT T *̂TT I

«n ft JT? T77TT
5T̂ t ^ fT  1 9 7 7 -7 8  H W r ffTTT TRT 
T t 41 *i TT?ft Tt «iiol *f Tcii f̂ TT
5 > ft  v n f r  n ?  qr?T ^ tt̂ t, T ^ m  ^  
arm x % v  ?TTTrft fkreft, t^ttt 
ftPTT UTfe IRT f^ lT  5IT=T T T ?  TT
Hnrr t t t̂t, tt t t̂ ^ t  r̂rcrr,
- w w w  5TTT ^ r t  TT % fPTTT
nW t arnnfr, t t  ^fr snrn- t J^tt i

Cancellmtlon of Trtins In Mar, 1977

211. SHRI MUKHTIAR SINGH 
MALIK: Will the Minister of RAIL
WAYS be p lease to state:

(a) whether Government had to* 
suspend passenger traffic during May#
1977 in Jodhpur, Delhi, Bikaner and 
Jaipur Divisions;

(b) if so, number of goods and pas
sengers trains which were cancelled 
during that period;

(c) the reasons therefor; and
(d) the financial los« suffered by 

the Railways as a result thereof?
THE MINISTER OF RAILWAYS 

(Prof. Madhu Dandavate);
(a) Yes.

(b) and CO. 15 pairs of passenger 
carrying trains were cancelled due to 
mass absenteeism of Loco running 
staff and 10 pairs of passenger carry
ing trains due to accidents for pe
riods varying from 1 day to 9 days. 
295 goods trains were also cancelled 
in Jodhpur and Jaipur divisions due 
to mass absenteeism of Loco running 
staff.

(d) The estimated loss suffered 
was approximately Rs. 18.69 lakhs.
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Stoppage of Extension in Service after 
Retirement In Railways

212. SHRI KANWAR LAL GUPTA: 
Will the Minister of RAILWAYS be 
pleased to state whether Government 
propose to stop extension in service 
after the retiring age to all the offi
cers in Railways?

THE MINISTER OF RAILWAYS 
( PROF. MADHU DANDAVATE): 
Government have decided that no 
extension of service will be granted 
to any railway employee beyond the 
age of superannuation except in 
cases where a suitable person is not 
available.

Re-instatement of Dismissed Railway 
Employees of Past Strikes

213. SHRI F. H. MOHSIN: Mill the 
Minister of RAILWAYS be pleased to 
state:

(a) whether the railway employees 
dismissed during the past strikes 
have been reinstated;

(b) if so. how many and how maify 
still remain to be reinstated;

(c) whether the period between 
the diamissal and reinstatement would 
be considered as on duty and remune
ration would be paid to them and if 
so, what is the likely cost of such 
payment; and

fd) whether as a result of reinstate
ment of dismissed employees, any re
trenchment of the existing siafT would 
occur and if not, how will they be 
accommodated?

THE MINISTER OF RAILWAYS 
(PROF, MADHU DANDAVATE): 
fa) tG (d). Apparently, the Hono
urable Member has in mind the cases 
fonected with the Railway strike of 
Mayf 1974 for which special orders 
were issued recently. On this basis, 
the following information la given: 
Parts <«) and (6)—
« _

Permanent and temporary em
ployed.

Out of 627 who were out of service 
on 28th "February 1977, 611 have al
ready joined duty. Out of remaining 
16:—

(i) 1 has since expired;
(ii) 3 are undergoing life im-

prisonement;
(iii) 4 are undergoing trial on

charges of murder and have since
been placed under suspension after 
reinstatement. Their cases can be 
finalised only after the judgement 
is delivered;

(iv) whereabouts of two persons 
are not known; and

(v) 6 have not yet reported for 
duty although the orders of re
instatement have been issued and 
intimated to them.

2. Casual Labour/Substitutes.

Out of 5,161 who were out of ser
vice on 28th February, 1977, 4,609 
have already joined duty. Out of 

remaining 552: —
(i) 1 has since Expired;

(ii) whereabouts of 110 ure not 
known; and

(iii) 441 have not yet reported for 
duty although the orders of re
instatement have been issued and 
intimated to them.

3. In regard to those whose where
abouts are sot known, the co-opera
tion of the railway employees' unions 
has also been elicited in tracing 
them.

*
4. Suspensions.

As against 53 who were under sus- 
pension.on 28th February, 1977, the 
number under suspension has ) come 
down to 15 including 4 under 1 (iii) 
above. 4 These 15 persons were 
undergoing trial on charges o f  mur
der and the question of their re
instatement can be considered only
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after the court cases against them 
are finalised. -  -• •
Part (c)<—

The period from the date of dis
missal/removal to the date of re
instatement has been treatfed as duty 
for the purposes of drawal of in
crements, retirement benefits etc. in 
the case of permanent and temporary 
staff and they have been paid for 
that period pay and allowances equi
valent to subsistence allowance under 
the rules.

Casual labour and substitutes 
would be eligible for payment only 
from the date of re-engagement.

The additional financial implica
tions would be approximately Rs. 132 
lakhs.

Part <d)—~

Sufficient safeguards have been 
taken see that no one is sent out 
of service due to the reinstatements. 
According to the instructions issued 
to the Railways, adjustments would 

" be made against existing vacancies 
and where inescapable additional 
posts would be created as o tempo
rary measure to be absorbed against 
future vacancies.

ni|*i WVt
*4 I

214. TTinftq * : *FTT ^
M'rfl ^T*T f̂ TT fT I

( t ) w t ^
*?r T ft *nr*r wr* % tf*
if rrtt ; iftK

( * )  WZ rTO ^  f m  ?
V. ** V ( * •  WWW*) : (* )
( ^ )  : u r u t f t  h tv t % wtffr

i ̂ *1̂  ̂  vnTPT-<Tfrv?T'T % vn? 
frarom % ifanc s  f rm in

 ̂ ^ I EPT-TTfVT HI*1 %
w  Tfr^fnRT %

^ JTJ WT fOT 3TR *ft *T**rTCRT $ I
Col struct ion of railway lines in 

Assam State
215. SHRI NIHAR LASKAR: WiU

the Minister of RAILWAYS be 
pleased to state:

(a) Whether Government propose to 
undertake the construction of new 
railway lines in Assam State;

(b) if so, what are the new lines 
that will be undertaken in the next 
two years; and

(c) the total expenditure involved?
THE MINISTER OF RAILWAYS 

(PROF. MADHU DANDAVATE): (a) 
to (c ) : Extension of broad gauge line 
from New Bongaigaon to Gauhati is 
already in progress. Surveys for the 
following new lines falling wholly 
and partly in Assam have been com
pleted or are in progress at present: —

1. Silchar-Jiribam rail link.

2. Jogighopa/Pancharatna-Daren- 
giri BG link.

3. Balipura—Bhalukpons M.G. lir.k.
4. Gauhati-Burnihat BG link.

5. Gauhati-Dudhnai link.
6. Lalaghat - La la bazar -  Sairang

link.

7. Murkongselek-Passi Ghat.

8. Tipling-Itanagar link.

9. Amguri-Tuli rail link.

10. Tezpur-Bhomor aguri extension 
Due to severe constraint of resources 
at present. It is not possible to accom
modate more works unless the pro
jects are approved by the Planning
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Commision and allocation of addi
tional funds ensured by them on 
developmental consideration. It is, 
therefore, too early to indicate the 
projects to be taken up in the next 
two years and their cost etc- 

■ r  1

HHi WRT

216. : TOT
fwftr, wm *T*5rt
vrnr fi*n •

( t ) tot tt f^rrr
TT *TFTT T̂5T *ftr jR  r̂aTT̂ T Tl

tt ; rfrr

( * i )  rfer t!tf rit 3̂ t t ^  T t  ^

* r  tot $ ; ifir s *  t *  ?tt 
fr^T vrinrr ?

fiTWi, HHifl vFerm wtr 

soft (it©  jtwn w^r w ^ t )  : ( t )  
*rh:(»i) : «w r<  t t  rrr^T t t
IT̂FTT ^TT% fftr HIUTCT % fat*
«5«nT ? R R  TT fr I *T*nr TT$ fa r fw

*m t*  f^rmnjhT $ 1 fa ro
t o r  s t t t  P t ijt t  t t  *rf t t  H fafir T  

f^TTnft^ ft Fto% V6tRT
% RmnjifiT t fo  ipprft I  

*ftr ftnrtr ^tphjRt ^Vo w t o
frnr[ qrqr $ I tffarfa Tt t o r e  
^ 1% qr rftw Tif^rrf fft srnrift 1

Wells drilled In Bombay High

217. SHRI F. p. GAEKWAD: Will 
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a ) how many wells in the ‘Bombay 
High* structure covering the whole^

*t-:a 9 |j

continental shelf spreading between 
Okha to Konkan have been drilled by 
the Oil and Natural Gas Commission 
for off-shore exploration and produc
tion of crude oil;

(b) how many new wells are pro
posed to be drilled by the end of 
1976-77 and during the next five 
years;

(c) name of each structure and the 
distance between different places on 
West Coast of Bombay High; and

(d) annual production of oil from 
each well and the estimated produc
tion from the new wells?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) 49.

(b) 24 wells were drilled during 
1976-77. During 1977-78, it is propos
ed to drill 38 wells in the area; p io- 
gramme for the future years would 
depend on the results of 1977-78 dril
ling.

(c) It is not in the public interest 
to give this information.

(d) The annual production rate 
from the 8 existing ‘production wells* 
is around 1.75 million tonnes. Targets 
o f production during 1977-78 and
1978-79 are 2.50 and 4.75 million 
tonnes respectively.

Beplarement of Wooden sleepers with 
Cement Concrete Sleepers •

218. SHRI P. K. DEO: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether the Railways are re
placing the wooden sleepers with 
pre-stressed Cement Concrete slee
pers;

* -k(b) if so, what is the annual re
quirement of all Railways in the 
country;

(c) who are the present suppliers 
of these Pre-stressed Cement Con
crete sleepers to. Railways and ^the
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quantity each firm supplies annually; 
and 

(d) the priC'e of each such sleeper 
for Broad Guage anct Metre Gu&ge? 

THE MINISTER OF RAIWAYS 
(PROF. MADHU DANDAVATE ): 
(a) No. Concrete slepers are planned 
to be used in high speed and heavy 
density Broad Gauge routes with 
long-welded track. Wooden sleepers 
are also being used to the maximum 
extent they are available in the coun-
try. 

(b) The requirement is of the order 
of 2.0 to 2.25 lakhs numbers per 
annum at presEjnt which may pro-
gressively increase to about 7 lakhs 
per annum in about 4 to 5 years. 

(c) Although contracts have been. 
entered into with 9 firms for supply 
of pre-stressed concrete sleeprs situ-
ated in various parts of the country, 
only 5 firms are actually makin~ 
supplies and the other four have yet 
to commence production A statement 
indicating the quantity of sleepers: 
ordered and supplied by each firm 
annually vis-a-vis orders placed is.. 
attached. 

(d) The price of a concrete sleeper 
is Rs. 255 per sleeper for Broad Gauge·· 
inclusive of elastic fastenings. The 
average price paid to the supplier is 
Rs. 140 per sleeper. There are no· 
concrete sleepers for Metre G1rnge at 
present. 

Statement 

Supply position of cocrete sleepers 

Qty. Average 
ordered annual Quantity Supplied Remarks 

Supply from expected 
supply Upto 
as per Up to 74-75 75-76 76-77 March 

contract March '77 
'74 

MONO BLOCK 
Nos. 

M /s. Daya Engg. Works, 
Ga ya. 2,25,000 50,000 7386 12574 21422 8395 49,795 

M /s. Indian Hume Pipe 
Co., Jhansi 3,52,671 75,000 7650 31332 26108 66'479' 

M /s. Hi ndustan , Housing 
Factoty, New Delhi l,20,000 50,000 3338 17259 37921 33996 95,80 4 

M /s. Mys0 re Strr.cturals 
Ltd., Hyderabad 2,15,000 50,000 N il Nil Nil 20,249 20,249· 

M /s. co- crete Products 
and Construction Co., 
Madras 2,25,000 50,000 276 1761 14777 3u78 47,992 

M /s. Satyanarayana Bros., Yet tO' 
Budni 2,05,000 50,000 Nil Nil Nil Nil Nil comme-

rce Pro-
duction. 

M /s. Usha ; Prestressed 
Sleeper Udyog, Bharat-
pur 2,25,000 50,000 N il Nil Nil Nil Nil , Db .. 

M /s. Orissa Concrete 
Products, J arsuguda l,00,000 30,000 Nil Nil Nil Nil Nil Db. 

M /s. Jay Prestressed Pro-
ducts, Kosi Kalan. 1,00,000 30,000 Nil Nil Nil Nil Nil Do. 

Total 2,80,319· Nos. 

~ 

~ 
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Transferred Htffh Court Judges
«T

219. SHRI HARI VISHNU KAMATH; 
Will the Minister ot LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) how many of High Court 
judges transferred during the period 
of Internal Emergency have requested 
since 21st March, 1077 for a return to 
their former High Courts; and

(b) if so, whether their requests 
have been acceded to?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) Since 21sl March, 1977, 
seven High Court Judges transferred 
during the period of Internal Emer
gency from one High Court to another 
have requested for their retransfer to 
their former High Courts.

(b) Their requests are under consi
deration of the Government

Survey for Guruvayur-Knttlpuram 
Railway Line

220. SHRI V. M. 3UDHEERAN. Will 
the Minister of RAILWAYS be pleased 
to state whether ar.y action has been 
taken regarding the survey of Gurva- 
.vur-Kuttipuram railway line?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): A 
preliminary engineer! ng-cum-Trafflc
Survey has been completed for cons
truction of a railway line from Trichur 
to Kuttipuram via Guruvayur.

• i .» . .
H tJT TWTT fHHT ffHTSf TT OTWTW

221. : 
w r ^ f w n ?  t o  w i w  iftr 

wht^t f^rr T^*t f r :

( t ) *r t  t o r  tt

*  trr 3̂r#TT * * *  »TOT̂  TT t^ T T  $  ; 

( * f )  T 5T rTT
«t*ttttt anrnrT ?

4 rtfiTOn, THUR iftr inft
^pT^TT) : ( t )  TUrniTK

5  T^VT TOcT Tt WTPT̂ T TT^ TT *nft
T tf SMIq ^ ;

(^T) W  od i I

Final Estimates for Construction of- 
Fertilizer Factory and Township at 

Talcher (Orissa)

222. SHRI PABITRA MOHAN 
PRADHAN: Will the Minister of
PETROLEUM AND CHEMICALS
AND FERTILIZERS be pleased to 
state the Anal estimate for the cons
truction both of the Fertilizer Factory ̂ 
at Talcher (Orissa) and the Township 
including roads and water supply etc.?

THE MINISTER OF PLTROI.EUM, 
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): The
fertilizer plant at Talcher is present
ly estimated to cost Rs. 174.12 crores 
inclusive of Rs. 5.79 crores for the 
township including roads and water 
supply. These estimates are on the- 
basis that the project would go into 
commercial production on 1st April,
1978

pw fr-H fTt W  wifsf q>T tjn frm  u r t  

223 . rn? gurrt: w t
^  *m  t ^ t f r  I - tftf*

(t ) WT
m r m  f«w  % ^ f n r  ^
fl^TT *f If %
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f>W <̂1 T̂T*T TT

ft»Ml *TT, [̂TT TT^ Tt TT^TT fr ;
tftr  *' 

( * )  *rf* ?rf m  Tit t j  a r  j t t  

fr^T >jfiit«n ? 

*nft (rfto n u i i ^ )  : ( t )  

sfr p  i
M*.

(**) ER Tt XfrZTTZ *nft T TROT, 
1 9 7 7 -7 8  % T TT TRT

% f^cr 5 . o ?rr^ w r  Tt Trftr t* t ttt 
fr ICTTFTTfatr T?% 3"TTT fr«T T̂ T
qf t w w r o t t o  t  *r**nfar f w i r r  
t t % % far* wfrTnrfr f e n  arr t ?t

^ I TTCTO m vi ^t% <|t < T*TTT FTtf^T 

fr*r% t t  *ft t*  t p t  t t  t t t « t  t t ^ t  

|TT TTW  I #*TTH5ft TT *TTTT 

T*ft % TTT*T *HTT hR*JMHI %

^tt jra  tt fafar T̂̂ lf f^rrir 3rr
Irreft i

^finfireyf *  t>w w*Trsrr

224- *ft Snr?r t i  : ttt th

W t  ii^ Tt y n  t ^  f r  2

( t )  * n  %z k *ft^ftrr t o t  T m
% *TTT T ^ J T  % »TTPTT 3TM TRT 

‘fc^ ft TTT* T t T^T tftTT T <fTO *FT 

% s t t  ?nrrTT sttwt *it, * k  tfnMT? 

t^wsJh »nft % *n*r ^ tttt  ^ptt fr ;

(*sr) * t t  T fr r fo  % TrT*T*r 

ITTfinff Tt ^TT T *ITT? iftt 'TTJT' 
irrfjrt % f^tT 3-4 tp£ <tt srtfar 

TT^ft T fn t  I  *rYr % nrft
TTT*ft TTtft fr *)T* TTlSt jfft TT fr 
*frr TT^nn Tt vfirfrrr i t t t  crm r 
TVcTT fr <TTT nfifTTT TTTT RTcTT

i *̂ T - i f , . .  •>•> ■

( t ) * ^ jt *r fa?*ft % fin* s ?t w  
Tfwsr*r »rrft % rjr  F^ftrr trtr 
^T TTT ^ f t  TT T R  ^ *T*
% TTT TTT*T fr ^ftfr ^ ^ 7 T

t t h  nrfirft %  firrr jjfronR T  
«tt ; wVt

A
(^t) WT HTTR t t  f^ITT ^TTJT- 

t  wtt nvrS^r Jrrtr t  ?tpt

Ĥ !*i ^ ^  ftrfer % f̂ TPT TT
'^ tT T  TT^ ^TTR TT fr ?

^ r  inft (sfto t o  i n % )  : ( t ) 
i

(»I) Wf TT «fTT HTT TT%

r̂rftnff t  ^ptt ?  snfr^T ?ttt 2

r̂«rr 15 f*rri fr ^  j f r  t??% m? 2

53ftTT7«nt T f ^ T  aiR^ITMl TT 
^ T T  H 4 ^ 3 T  STcfren TT^ft TTrfT fr 

3r?fTT?*T^*pnT 3^«2T2ofjrrr«rr 1 

^T^^TT TTW fTSITT^t^ ;TT VTrT fr fsTT 
f r  f e - ? f t  j t t t  f ?  ^  ^  h o t  z fm m x  TT 

TT̂ tTTT TT TT^ T ff̂ TT JFTITRT
T  f t  t  farf*T?T f r n  ttt  fr 1

^fnnrj ^ ^th % ttt^t ^HY^nrr
CJWiJfT Tt ?nft f^Tfft T̂T i M H T

Tft^nrfTT h « n ^ f i f r r  *i t̂ fr i

( t ) fir-tft ^  iftr mrarrr %
rfm f ir s c t  % ITT^R TT 1 -4 -1 9 7 7  

»r TfrnhrT **m r t t t  «rr 1 qf<u?ra<i: 
5/6 TTT^ im  T ?TTH TFT Tt f e #
(T^TT?%^TT%rtT^frTrnTT ^TT TTT) 
TOT 5  rft^T ^TT TTvft 77
7 8 ifrTM TTTTtf̂ T T ’TTT TT% ^t 1FT 
f w  (q r  t^ J   ̂t r t r
tfT ^  7.TT WT-TTT) 

TTfrrt ^  5^T TT 1 3 7 / 1 3  8 OTft̂ T 
t o  ir^rihr 5  Hjfi^ ht^ f  m fT
5, 6TTTW ^ i f t r  7 7 /  78^<V^T

^  TT% ^T% TTfinrt T t  W H  7 TVTO 

TTTTT TT f̂%l W tl W T J ^  T O
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JT iftp ffv r srfir fftffr?

* t ff ijt »nr t i

(w ) ff$r i

1 9 7 4  T t  I n i  | (IA m  H  T O  ^  

wrfc wntwrrt

225 . «ft R terw rnqzw : «rt 
*nwt ^  w ro  tfr y n  T^»t f r :

( t )  1 9 7 4 « f r T * r * 3 ? f f r a 3 : T O  

Wff wt% TJN rfnrt ^T'roT, 

»tw t fSprfr «fr ;

(*r)  fTT^ TRSTTfTTI TT f*TOWt 
ffTTTT fflTT f i l l ' l l  iprr VT ;

(*r) fr^ff » « i* ifr«n Tt wwiffT 
f-rrr ijtt T*tTTfr®fT T  'T O - TT f’PTT’T

frrT  »pjt ;

(^ )  wm sir +m^tT-7ti t t  *m vr 
Tt, fsR T i ff'sV-i fr>  ̂ n r  T T ^ T fm  

T «T R  TT fHWT fT*TT *RJT «Tr,>s '
TT fs«l »raT % V f l f r  *TTTTT % •T?%'

* ’i fe r  fr n  w  T*TTrfr*n t t  ww < 

t t  ftm  f r ; tftr
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Demand for improvement in facilities*
for Lawyers and people in courts

226. DR. VASANT KUMAR 
PANDIT: Will the Mirister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to sUte;

(a) whether the New Delhi Bar 
Association submitted to Government 
a petition on or about 29th April, 1977 
demanding improvement in facilities 
at places where courts function;

(b) whether facilities for lawyers 
and the people at parliament Street 
are most inadequate; and

(c) whether Goverpment propose to- 
shift the courts from Parliament 
Street to Patiala House and the Delhi 
High Court to its newly constructed 
building, if sot*whefi? v •u.

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE^ 
(DR. PRATAP CHANDRA CHUN-



DER): j(a) and (b). The New Delhi 
Bar Association submitted a petition 
dated 27-4-1977 to the Minister of 
Works and Housing stating, inter-alia, 
that facilities for lawyers and the 
people at Parliament Street were 
most inadequate and requested that 
the Courts be shifted to Patiala House.

(c) It has been decided to place 
Patiala House (excluding the main 
building) at the disposal of the Delhi 
Administration for allotment tc the 
New Delhi Courts after screening 
their requirements. This allotment 
will be temporary, pending construc
tion of courts buildings on a plot of 
land being allotted for the purpose. 
As regards the Delhi High Court it 
has already been shifted to its newly

• constructed building in the last week 
'Of September, 1976.
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Enquiry into train accident at S evu r

227. SHRI BHAGAT RAM: Will
the Minister of RAILWAYS be

'pleased to state the findings of the 
enquiry into the accident that took 
place at Sevur near Katpadi iSouth- 
ern Railway) on the 30th March, 
1977?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE) : 

'The Additional Commissioner of Rail
way Safety, Bangalore, has held a 
statutory inquiry into this accident. 
According to his preliminary report, 
he has not come to any conclusion so 
far. Certain technical aspects are atill 

: under his examination.

"Kerala Government request for elec
trification of Railway lines In Kerala

228. SHRI K. A. RAJ AN: Wul the 
Minister of RAILWAYS be pleased 
to state:

(a) whether a request from the 
Kerala Government for the electrifi
cation of Railway line in the State is 
lying before the Government for a 

dong time;

(b) whether the State Government 
has offered electricity at concessional 
rates; and

(c) if so, what is the reason for 
delaying Government’s decision there
on?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):

(a) Yes.
(b) Yes.
(c) A cost-cum-feasibillty survey 

for electrification of Olavakkot-Tri- 
vandrum Central Section was ordered 
in April, 1976 and the same has been 
completed. Report is under compil- 
tion by Southern Railway. Final 
decision in regard to electrification 
will be taken on receipt of the pro
ject report and will depend upon 
availability of financial resources and 
'irrfer-se priorities of all electrifica
tion projects.

Reward to loyal workers and officers 
of C.L.W.

229. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of rewards other 
than employment of their sons and 
daughters given to the loyal workers 
at Chittaranjan Locomotive Works;

(b) the number of dependents of 
loyal workers recruited at Chittaran
jan Locomotive Works after strike in 
May, 1974; and

(c) whether the officers have c)so 
been rewarded in this regard and if 
so, what is their number?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) The details of benefits given are 
as under: —
No. of those who were (ranted the 
benefits. }

(1) Cash awards 9fl
(ii) Advance increment &24

(ill) Extension of service 7
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(b) The number of wards of Rail
way staff who got employment 240.

<c) 135 officers were rewarded.

Derailment of train between Koraput 
and Araku

230. SHRI R. V. SWAMINATHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether a goods train loaded 
with iron ore derailed between Kora
put and Araku stations on 9th April, 
J977;

<b>) if so. the loss suffered by Rail- 
'ways as a result thereof;

(c) whether the Railway accidents 
have increased in March-Aprilt 1977 
as compared to the corresponding 
period of 1975 and 1976; and

(d) if so, the main reasons therefor?

THE MINISTER OF RAILWAYS 
(PROF MADHU DANDAVATE):
(a) Yes.

(b) The cost of damage to railway 
porperty such as rolling stock and 
permanent way has been estimated at 
approximately Rs. 1,69,000.

(c) No.

<d) Does not arise.
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Drilling of wells by Carldberg N atom as 
in Bengal-Orissa Basin

232. SHRI M. N. GOVINDAN 
NAIR: Will the Minister of PETRO
LEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether the Carlsberg Natomas 
of U.S.A. have drilled only two wells 
in Bengal-Orissa basin which indi
cated massive gas reserves;

(b) whether this Arm did not show 
much interest a n d  gave up further 
drilling; and

(c) if so, whether the Oil and 
Natural Gas Commission has befen 
given all the relevant data collected 
by the Carlsberg for further analysis 
and interpretations and other facts 
thereof?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to
(c). The two exploratory wells dril
led by them in Bengal-Orissa basin 
did not indicate evidence of* the com
mercial accummulation of hydro-
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carbons. The second well drilled in 
the basin was abandoned as a dry well 
in April/May, 1976 and since then the 
contractor has been evaluating data 
and making efforts to get other com
panies interested in sharing the cost 
of continued exploration in the area. 
Under the terms of the contract the 
foreign firm has to declare by epd 
June, 1977 whether it intend *o conti
nue exploration operations in the area 
or it wants to terminate the contract 
effective from August l 1977. If the 
contract is terminated, the ONGC will 
no doubt examine the question of 
further exploration in the area based 
on its own evalution of the d&ta/ 
prospects of the area.

Extension of Agra-Delhi Express 
trains npto New Delhi.

233. SHRI SHAMBU NATH 
CHATURVEDI: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government’s attention 
ha9 been drawn to the fact that 63 and 
64 express trains introduced on the 
Agra-Delhi route have been robbed of 
much of their utility because of the 
origination and termination of these 
trains at Hazarat Nizamuddin instead 
of New Delhi; and

(b) whether Government propose to 
extend these trains upto New Delhi for 
the convenience ol the traveling public 
and higher earnings?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
63/64 are Avadh Expresses running 
between Lucknow and Agra. How
ever, utilising the lie over period of 
this rake fit Agra, a new train called 
149/150 Qutab Express has been in
troduced between Agra and Hazrat 
Nizamuddin—which has been develop
ed as a satellite terminal to provide 
relief to the main term inn a Is at Delhi 
and New Delhi.

' (b) Extension of these trains to 
and from New Delhi is operationally 
not feasible due to lack of adequate 
terminal facilities at New Delhi.
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Tata-Amritsar Express

235. SHRI SHEO SAMP AT: Will 
the Minister o f RAILWAYS be 
pleased to state:

(a) whether the Tata Amritsar Ex
press does not stop at Mahuariya in 
District Mirzapur in Uttar Pradesh 
and the people of Mahauria have to 
face great inconvenience due to non
availability of this facility;

(b) whether this train runs every 
alternate day and not daily;

(c) whether there is any proposal 
to run this train daily and make ar
rangements for its stopping at Mahu- 
ariya to give relief to the people; and

(d) if so, by when?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) to (d). 161/162 Tata-Amritsar
Express is not scheduled to slop at 
Mahuariya station. Increasing the 
stoppages of this Express train will 
not be in keeping with the need to 
continue this as a fast express train 
for through passengers. 161/162 Tata- 
Amritsar Expresses are at present 
running four times a week. Increase 
in the frequency of these trains to 
daily service is not feasible at present 
due to constraints of resources and 
lack of line capacity on some of the 
sections enroute. The matter would, 
however, be reviewed when further 
Iacilities become available.

O. & N.G.C. Deal with Hungary for 
Oil Exploration

236. SHRI AJIT KUMAR SAHA: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) whether the Oil and natural 
Gas Commission has selected Hungary 
to undertake Oil exploration in 
Ramshahar, Himachal Pradesh on a 
contract drilling basis; and

(b) if so, what are the terms and 
conditions of the deal?

* THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) Yes, 
Sir. The Oil and natural Gas Cozn- 
misison has entered into a service 
contract with CHEMOKOMPLEX of 
Hungary in March, 1977 for drilling 
Ramshabar well.

(b) Main terms and conditions are:

(i) The Contractor will depute 
an agreed number of techni
cians for drilling the well.

(ii) The Contractor will be paid 
as remuneration for each day 
of operation, Rs. 18000 for a 
minimum period of 100 days.

(iii) The ONGC will make avail
able on site one drilling rig 
with all necessary equipment 
and materials.

(iv) Contractor will hand over all 
the data on the well to ONGC.

Steps to reduce over-crowding in 
Trains

237. DR. BIJOY MONDAL: Will the 
Minister of RAILWAYS be pleased to 
state:

(a) the steps being taken to pro
vide necessary accommodation in 
second class compartments for re
ducing over-crowding and ensure at 
least one seat to each ticket holder;

(b) what are the reasons that book
ing offices are allowed to sell tickets 
of the second class in excess of the 
sitting accommodation in each train; 
and

(c) what improvement he proposes 
to introduce in this regard?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) Periodical census of occupation 
of all non-suburban passenger carry
ing trains is taken on the Railways 
twice a year to asses the extent of 
occupation in each train and on the 
basis of results of the censuses and
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having regard to the availability of 
requisite resources, steps have been 
taken to introduce additional trains 
and also to extend the runs and aug
ment the loads of existing trains to 
eliminate overcrowding and meet the 
requirements of passenger traffic on 
different routes. This is a continuing 
process. On all long distance Mail/ 
Express trains, reserved accommoda
tion is provided in all classes of travel. 
The entire accommodation in some 
selected Mail/Express long distance 
trains is reserved and every passen
ger has a reserved seat/berth.

(b) Issue of unreserved rail tickets
cannot be corolated with the avail
ability of accommodation in trains at 
various points. In the event of accom
modation not being available in the 
train, however, passengers c*n sur
render the tickets and get full refund 
thereon. •

(c) Efforts are made to reduce the 
gap between demand and supply by 
providing more accommodation as in
dicated in (a) above.
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Allotment of Sale Agencies of Fer
tilisers In Assam

240. SHRIMATI RENUKA DEVI 
BARKATAK1: Will the Minister of
PETROLEUM AND CHEMICALS 
AND FERTILIZERS be pleased to
state:

(a) whether Government have de
cided to give priority in the matter 
of allotting aale agencies of fertili
zers to unemployed youth from the 
Harijan, Adlvasl, Scheduled Caste, 
Scheduled Tribe communities: and

(b) if so, how many of them have 
Sot such agencies in Assam?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
«SHRi ft. N. BAHUGUNA): -a) The

manufacturers of fertilizers adopt a 
multi-agency approach for fertilizer 
distribution; cooperatives, insti
tutional agencies and a wide net work 
of private dealers. The distribution 
pattern followed by the public sector 
fertilizer manufacturers under the 
control of this Ministry is indicated 
below: —

The Fertilizer Corporation of India 
have%as their dealers, the institutional 
agencies including cooperatives, dea
lers appointed from among, educated 
unemployed, disabled ex-servicemen 
and private dealers. Any cooperative 
or institutional agency can become a 
dealer of the Corporation merely by 
placing the orders supported by ade
quate financial arrangements. Edu
cated unemployed dealers are ; rP°int- 
ed by inviting applications through 
advertisements; preference is given to 
unemployed * agricultural graduates. 
Dealers from among disabled ex- 
servicemen are appointed on *.he 
specific recommendations made by the 
Director General of Resettlement, 
Armed Forces. Private dealers are 
appoined by inviting applications 
through advertisement, for appoint
ing private dealers, the Corporation 
inter-alia, takes into account the 
financial viability of the applicant, 
his status in having deait with agri
cultural inputs, for a minimum period 
of three years, his past conduct in 
business etc.

Of the other two public sector 
fertilizer units under the control of 
this Ministry, Madras Fertilizers 
Limited have long-term marketing 
arrangements with nine marketers, 
two from the private sector and 
seven from the cooperative sector. 
Fertilizers and Chemicals Travancore 
Limited also follow a multi-agency 
approach in distribution of fertilizers 
and the conditions laid down by them 
for appointment of dealers are fur
nishing of security, ability to market 
the fertilizers and to provide requisite 
services including promotional acti
vities.
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t Government do not control the 
dealership policy followed by the 
manufacturers of fertilizers in the 
private sector. The manufacturers in 
the private sector, while appointing 
private dealers take into account fac
tors such as business experience and 
reputation of the applicant, availabi
lity of storage facilities with him, fin
ancial soundness etc.

Manufacturers do not maintain 
details of their dealers on the basis of 
caste, educational background etc.

Introduction of Electric Trains in 
Kerala

241. DR. V. A. SEYID MUHAM
MAD: Will the Minister of RAIL
WAYS be pleased to state whether 
Government • propose to introduce 
electric trains on all railway lines in 
KeraTa in view of the fact that 
Kerala is a surplus State in the pro
duction of electricity?

THt MINISTER OF RAILWAYS 
(PRO*. MADHU DANDAVATE): 
Not at present.
Derailment of G.T. Express at Slndi

242. SHRI SANTOSHRAO GODE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether recently 18 Up G.T. 
Express derailed at Sindi Railway 
Station in Wardha district;

(b) if so, the causes o? derailment; 
and

(c) the extent of damage to Rail
way property and human life?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) Yes. The accident took place 
on 24-5-1977.

Cb) The Additional Commissioner 
of Railway Safety, Bombay has held 
his statutory inquiry into thtl acci
dent. According to his , provisional 
finding, the accident was due to the 
failure of railway staff.
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(c) The cost of damage^to railway 
property was estimated at approxi- 
malety Rs. 3,81,794/-. In this acci
dent, one person sustained grievous 
and 7 simple injuries.

Trains from Pathankot to Kanpi 
Valley

243. SHRI DURGA CHAND: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether the passengers tra
velling from Pathankot to Kangra 
Valley face great hardships aa 
Pathankot i9 not the terminal for 
any train; and

(b) if so, whether it is proposed 
to start any additional train or to 
attach additional bogie to present 
trains at Pathankot to cope with the 
rush of passengers for Kangra Val
ley?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) No.

(b) Does not arise.

Srinagar Express

244. SHRI DURGA CHAND: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether there is no connecting 
train for Kangra Valley at Pathan
kot for the passengers travelling in 
Srinagar Express from New Delhi:

(b) whether these passengers have 
to wait at Pathankot to catch a train 
or Bus for Kangra Valley for many 
hours causing great hardships to 
these passengers;

(c) whether any study has been 
made in th!s respect; and

: (d) if so, what steps are being 
taken to otart Srinagar Express from 
New Delhi at or after 18.00 hrs. faci
litating" the passengers to have si con~
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THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) to (d ). At present 59 Up 
Srinagar Express is scheduled to 
leave New Delhi at 16.05 hours ar
riving Pathankot at 03.20 hours. At 
Pathankot this train provides connec
tion with 1PB Pathankot-Baijnath 
Paprola Passenger which is scheduled 
to leave Pathankot at 7.00 hours. It 
is not possible to change the depar
ture time of 59 Up from New Delhi 
to 18.00 hours due to non-availability 
of platform at New Delhi and path 
enroute at that time. Moreover 
59 Up Express has been scheduled to 
leave New Delhi at 16.05 hours so as 
to make this train arrive Jammu 
Tawi ^ r ly  in the morning at 3.05 
hours to enable the tourists to leach 
Kashmir same day.

For Kangra Valley passengers, 
33 Up Jammu Mail provides conveni
ent connections at Pathankot as indi
cated below: —

31 Up Jammu Mail Pathankot Arr.oS 4$

Conversion of Pathankot-Joginder 
Nagar Narrow Gauge Line to Metre/ 

Broad Gauge Line

245. SHRI DURGA CHAND: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether there is any proposal 
under consideration of Government 
to convert narrow gauge line from 
Pathankot to Joginder Nagar into 
Metre gauge/Broad gauge;

(b) whether any survey hats been 
made in this regard and if so, the 
findings thereof; and

Cc) what is the average number of 
passengers travelling on this line 
dally?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b ). No.

(c) According to the last census of 
passenger traffic held in April, 1977 
the average percentage of occupation 
of 2 pair of trains running on the 
section was as under: —

Pathankot Jawanwala- Kangra Baiirath Jcginder 
ahahr Pippin Nagar

Clan • • I II I II I II I II I II
i PBJ ■ • 42 77 6o 140 6 141 .. 29 48
2. PBJ • • 47 8o 73 148 49 70 9 43 . . 22
i PB • • 44 90 56 143 56 M3 • - 6 . . • •
2 PB . . 45 75 28 71 45 75 12

Review of working of narrow gauge 
lines

246. SHRI DURGA CHAND: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether there ig any propoaal 
under consideration of Government to

review the working of the narrow 
gauge lines in the country; and

(b) if so, the broad features there
of?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b ). No. However an
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annual review regarding the working 
of all Branch Lines including narrow 
gauge sections on the Indian Govern
ment Railways is carried out so as to 
determine the extent of gain/loss 
incurred in running such lines.

m u  r t fi , (w w w , u g m v  wm 
«nmw %
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Rail connection between Jhalawar City 
and Jhalawar Road

248. SHRI CHATURBHUJ: Will
the Minister of RAILWAYS be pleas
ed to state:

: (a) whether there has been a cons
tant demand since the ddV? <ff merger 
of princely States for linking Jfcala- 
war city and Jhalawar Rood with a 
railway line in Jhalwar district in 
Rajasthan; and

(b) whether it is proposed to accord 
priority to Jhalawar Road in the 
context o' Government policy of lay
ing new railway lines in economically 
backward areas and if so, by what 
time?

THE MINISTER 
(PROF. MADHU
(a) Yes.

OF RAILWAYS 
DANDAVATE):

r

(b) No survey has been carried out 
for the proposed line in the past. 
There is paucity of funds at presont. 
The proposal may have to wait till 
the resource position improves.

Research In Drug Industry

249. SHRDI R. ROLANTHAIVISLU: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI- 
ZERS be pleased to state:

(a) the steps taken" by G o v e r n m e n t  
to promote and intensify research I® 
the drug industry;



\ J
(b) whether there are many cases of 

sub-standard quality of the drugs 
being produced; and

(c) If so, the action taken by Gov
ernment to obviate the risks to human 
life?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a)
The following steps have beer, taken 
to promote and intensify the research 
in the drug industry: —

(i) Industrial udnertakings, other 
than those falling within the 
purview of the MRTP Act 
and FERA which take up 
the manufacture of any item 
based on the technology 

. ^developed by any of the 
laboratories established. by 
the Council of Scientific and 
Industrial Research and 
laboratories approved by the 
Department ©f Science and 
Technology will be exempted 
from the licensing provi
sions of the IDR Act. This 
facility will also be available 
in respect of sponsored re
search udnertaken by Natio
nal Laboratories on behalf of 
industrial undertakings, in 
respect of projects approved 
by the Deptt. of Science & 
Technology haring due re
gard to their priority and 
relevance to econray.

(H) As per Import Trade Control 
Policy for 1977-78 all recog
nised research and develop
ment units will be eligible to 
Import their requirements of 
raw materials, components. 
Instruments equipment and 
canalised items etc., for re
search and development pur
poses without • licence up to 
Rs. 5 lakhs per annum.

In the Drug Industry a good num
ber of drug manufacturing units 
have registered R ft D unit. In 
Chapter VII and Annexures thereto 
°f the Report of the .Committee on
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Drugs and Pharmaceutical Industry 
some recommendations have oeen 
made and the same are still under 
consideration of the Government. A 
copy of this Report was laid on the 
Table of the House on 8-5-75.

(b) and (c ). Information is being 
collected and will be laid on the 
Table of the House.

Development of Broad Gau?e Lines 
in Rajasthan

250. SHRI KRISHNA KUMAR 
GOYAL: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether Rajasthan has tyeen *
experiencing difficulty in its industrial 
development for want of proper deve
lopment of* broad gauge lines and 
railway yard facilities in the State; 
and *

(b) the prospective plan for the deve
lopment of railway lines in the State?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). Considering the need 
for broad gauge lines in Rajasthan, 
Government have approved conver
sion of Suratgarh-Bhatinda and 
Delhi-Ahmedabad lines into broad 
gauge.

Survey for a new metre gauge line 
from Bikaner to Chattargarh which 
will serve Rajasthan Canal Area has 
also been included in the current 
year's budget.

Surrender of Class III and IV Posts 
during Emergency

251. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased 
to state:

(a) whether a large number of Per
manent posts in Class III and Class 
XV cadres have been surrendered 
during emergency;

1899 (SAKA) Written Answers IIO
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(b) if so, the actual figures of such 
surrendered posts category-wise and 
Division-wise; and

(c) action taken by Government for 
restoration of these surrendered posts 
pursuant to the policy of Govern
ment to solve acute unemployment 
problem?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): 
fa) to (c). No orders had been issu
ed by the Railway Ministry during 
divergency to surrender any perma
nent or even temporary posts. How
ever, depending on the operational 
and administrative needs certain 
posts may have b ^ n  surrendered 
and alternative posts to the required 
■iiiriM created.

Dhanbad District Co-of dlnation C om
mittee of Employees and Workers 

Association in Dhanbad

252. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased 
to state:

(a) whether the representation 
dated 6-5-77 sent by the Convener 
Dhanbad District Co-ordination Com
mittee of employees and workers 
Associations, Dhanbad about injustice 
to the victimised casual labourers 
and substitutes, their re-transfer to 
the former posts and position and the 
misdeeds of Railway Authority in 
regard to the reinstatement on Shri 
K. C. Roy Choudhury, ASM/Dhanbad 
disregarding the directive of the 
Ministry has been received;

(b) if so, the reaction of the Minis
try; and

(c) the remedial action taken on the 
issues raised therein?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) The representation hag not been 
received in the Railway Ministry 
but has been received by the Eastern 
Railway.

(b) and (c ). The details of the 
representation are being obtained 
from the Eastern Railway and the 
matter will then be looked into.

Enqniry against A.D.M.O. Patratu, 
Eastern Railway

253. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased 
to state:

(a) whether the representation 
dated 15-4-77 demanding enquiry and 
action against A.D.M.O./ER/Patratu 
for his inhuman action, resulting in 
unfortunate premature death of the 
daughter of Shri Gouranga Dutt?, 
Shunting Jamadar, Patratu (Ex. vic
timised Staff of fOy. 'Strike) on 
22J.2-77, has been received; and

(b) if so, the action taken in this 
regard by the Ministry?

T ftt  MINISTER OF RAILWAYS 
( PROF. MADHU DANDAVATE):
(a) A representation dated 12-4-77 
had been received.

(b) The matter was enquired into. 
No negligence could be attributed 
against the doctor who treated the 
case.

Resolution* passed on 8th May, 1ST77 
at Dhanbad

254. SHRI A. K. ROY: Will the
Minister of RAILWAYS be pleased 
to state:

(a) whether the copy of the resolu
tions passed in the mass meeting of 
Railway employees on the occasion 
of celebration of 8th May, 1977 at* 
Dhanbad has been received; and

(b) if so, the action taken on the 
respective resolution?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): 
<a) Yes. *

***' *
(b) The matter it receiving atten

tion. “
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(b) and (c). The details of the
epresentation are being obtained
rOm the Eastern Railwav and the:
Jatter will then be 100ked~into.

nquiry against A.D.M.O. I Patratu,
Eastei'h Railway

~5~. SHRI A. K. ROY: Will the
linister of RAILWAYS be pleased

state:

(a) whether the repr~esentation
It.ed15-4-77 demanding e~quiry and
tron against A.D.M.OJER/Patratu
rl his inhuman action, resulting in
fortunate premature death of the

lughter of Shri Gouranga Dutt a
~nting Jamadar, Patratu (Ex. vic~
msed Staff of Rly.. Strike) on
2-77, has been received; and

(b) if so, the actio-, taken in this
gard by the Ministry?
~~-

~'ffE' MrNISTER OF RAILWAYS
ROF. MADHU DANDAVATE) :
D A representation dated 12-4-77
d been received.

[b) The 'matter was enquired into.
. negligence could be attributed

Hnst the doctor who treateiJ the.
e. .

oIutions passed on 8th May, 1977
at Dhanbad

54. SHRI A. K. ROY: Will the
aister of RAILWAYS be pleased
state:

a) whether the coPY of the resolu-
IS passed in the mass meeting of
~way, employees on the occasi.on.
celebration of 8th May, 1977 at
mbad has been received; and

b) if so, the action t~en on the
iective resolution?

HE MINISTER
tOF. MADHU
Yes.

OF RAILWAYS
DANDAVATE):

It

b) The matter is receiving atten-

1I2

Shor,tage of High Speed Diesel
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255. SHRIMATI MRINAL GORE:
Will the Minister of PETROLEUM,

CHEMICALS AND FERTILIZERS
be pleased to state:

(a) whether there is shortage of
supply of high speed diesel oil in
some parts of the country;

(b) if so, what steps have been
taken to meet the demand; and

(c) whether any further imports
have been proposed?

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): (a)

Due to a sudden spurt in demand,
some shortages of very brief dura-
tions were experienced in relation to
High Speed Diesel in certain areas of
North -West India during the ~econd
half of May, 1977.

(b) . Despatches were stepped up
to these locations to meet the addi-
tional demand and the position was
monitored On a day-to-day basis. As
a result, full demands of HSD were
met.

(c), In addition to the normal im-
ports from USSR under the Trade
Plan, some further imports have been
arranged during the month of June,
1977. -

Notices to Companies on Advertise-
ments in Souvenir of Political Parties

256. SHRIMATI MRINAL GORE:
DR. BAPU K/\LDATE·

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS be
pleased to state:

(a) whether Government have
issued notices to registered compa-
nies to report the number of adver-
tisements issued to souvenir or other
publicity literature of political
parties;

(b) if so, the facts thereof; and-

(c) number of advertisements and
the amounts given to Congress Party
(I) through them prior to Lok Sabha
Elections in 1977?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE.
(DR. PRATAP CHANDRA CHUN-
DER): (a) and (b). The Registrars
of Companies have written to ~ublic
limited companies and the companies
belonging to large Industrial ~10uses
to furnish details of amounts paid,
if any, to political parties during the
period 1-1-74 to 31-3-77 for inserting
advertisements in souvenirs/bulletins
published or to be published by them.

(c) These particulars have 110tyet
been received.

Irregular Reservation and sale of
tickets at Delhi, New Delhi and

Bombay

'.

257. SHRIMATI MRINAL GORE:
SHRI BRIJ BHUSHAN

TIMAR:
DR. BAPU KALDATE,:

Will the:( Minister of RAILWAYS
be pleased to state:

(a) whether Government have
taken any steps to stop irregular
reservation and sale of railway tickets
at Delhi, New Delhi, Bombay Central
and V.T.;

(b) if so, the salient features there;
of; and

(c) number of persons and travel
agents apprehended till May 20, 1977?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVA'fE):
(a) Yes.

(b) The following important steps
have been taken:

(i) The time limit for advance
reservation has been made six
months to aVOid blocking of
accommodation by unautho-
rised agents and other un-
social elements;
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(ii) Reservation procedures have
been streamlined and ar-
rangements tightened up and
surprise checks including by
the, Vigilance Department
have been intensified;

(iii) Additional booking windows
and reservation counters are
opened and their working
hours extended during rush
periods to cater to the re-
quirements of passengers;

(Iv) Additional accommodation has
been provided by introduc-
ing new trains, augmenting
the loads of existing trains,
eKtending their run, increas-
ing the fre,quency of weekly/
biweekly trains tand running
of a large number of holiday
specials.

(c) During the period 1-1-1977 to
20-5-1977, 348 persons and travel
agents were detected/apprehended in
Bombay and Delhi.

Import of Penicillin from Farma8n of
Italy

258. SHRIMATI MRINAL GORE:
DR. BAPU KALDATE:

Will the Minister of PETROLEUM,
CHEMICALS AND FERTILIZERS be
pleased to state:

(a) whether the Indian Drugs and
Pharmaceutical Limited has entered
into a technical collaboration for the
import of penicillin with Farmafin,
an Italian firm;

(b) whether any tenders were in-
vited for the import of peniciIlin;

(c) whether Farmafin had partici-
pated in the tender; c:~d

(d) if not, on what terms and con-
ditions-the tender for import of peni-
~"lin was awarded to Farmafin? c •

~W'ritten Ansu:cl's

THE MINISTER OF PETROLEUM,
CH.EJMICA"TJS<:.:- FLRTILIZ.ERS (SHRI
H. N. BAHUGUNA): (a,\ No technical
'collaboration agreement for import of
penicillin with Farmafin, an Italian
firm, has been entered into by the
Indian Drugs & Pharmaceuticals.
The import of penicillin is banned,

(b) to (d), Does not arise,

Fatal Accidents in Workshop in CLW

259. SHRlMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of fatal accidents:
during the' last two years in the-
workshop in Chittaranjan Locomotive-
Works;

(b) how these have been tackled;
and

(c) the steps taken to minirnise
the' accidents?

THE MINISTER
(PROF: MADHU

(a) One,

(b) and (c), In order to prevent all
possible accidents' in the Workshop
of the Chittarani ab 'Locomottvs Works,
the statutory safety measures ?rescrib-
ed under the Factories Act are compli-
ed with. The need to use safety belts
while attending to hazardous work
has also been emphasise.j besides
staff having been made safety
conscious by "personal contact, lectures,
and display of posters,

OF RAILWAYS
bANDA VATE) :

Recruitment of Casual Labourere at
CLW

260, SHRIMATI AHILYA P.
RANGNEKAR: Will the Minister of
RAIL W~ YS be pleased to' sta te:

.l-.--...:

(a) the number of casual labourers-
employed at present at Chittaranjan
Locomotive Works; JJ>
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f* (b) whether there is any rule for demands the disagreement was there;
recruitment of casual labourers; and and

(c) if so, the salient features there
of?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) 158.

(b) and (c). Casual labourers are
engaged for works of seasonal,
sporadic or intermittent nature.
Employment of casual labour on 
works of casual nature such as clea
rance of debris refuse, seasonal re
pairing works inside the workshop 
premises, etc. is also allowed.

Restrict!oils Imposed by Cl V/ Admin
istration on Cultural Functions

201. SH RIM ATI AH1LYA P. 
RANGNEKAR Will the Minister of 
RAILWAYS be pleased to state;

(a) whether there is any restric
tion imposed by the Chittaranjan 
Locomotive Works Administration on 
holding of cultural functions; and

(b) if so, the reasons therefor?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). No restriction is imposed 
when cultural shows are organised in 
the premises of the respective organis
ations.

Demands of the Rallwaymcn

282. SHRI PRASANNBHAI 
MEHTA:

SHRI CHITTA BASU:
SHRI S. R. DAMANI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether Government have as
certained the position of the demands 
of the Railwayman; how many of 
them had been accepted and on what

(b) whether all such demands w ill ' 
be looked into afresh and efforts will 
be made to accept them?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). As already pointed out in 
reply to Unstarred Question No. 26 
answered on 5-4-77 the policy of the 

Government is to consider all genuine 
demands that the recognised Federa
tions put forward and examine them 
in depth in the context of the re
sources available.

The two Railway Labour Federa
tions. viz., A.I.R.F, and .N.FJ,K. enjoy 
negotiating facilities with the Ministry 
of Railways, und'^hfeir- demands «a»e 
.etamintld and discussed during the 
meetings under the Permanent Nego
tiating Machinery.

Efficiency of Railways due to Over
hauling

263. SHRI PRASANNBHAI 
MEHTA:

SHRI BRIJ BHUSHAN 
TIWARI:

SHRI KANWAR LAL GUPTA;
SHRI VASANT SATHEr

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether he has decided to re
structure the Railway Ministry;

(b) if so, the main points thereof; 
and

(c) to what extent will the over
hauling of the Ministry improve the 
working and efficiency of the Rail
ways?

THE MINISTER OF'1 RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) to (c). The matter is under consi
deration.

1
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Panel to Study Poll Reforms

-■ ■
264. SHRJ PRASANNBHAI MEHTA: 

WiU the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government have 
taken final decision to appoint a panel 
to study the poll reforms;

(b) if so, the main points to be 
^examined by the panel;

(c) whether all the points raised 
by the Opposition members and Shri 
Jayaprakash Narayan before 1977 
election will be taken into considera
tion; and

(d) the time by which the final 
report'will be submitted bV the'paael 
to Government?

TH* MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
{DR. PRATAP CHANDRA CHUN- 
DER): (a) There is no prcrosal tt 
appoint a panel to study poll reforms.

(b) to (d). Do not arise.

Company Donations to Political 
Parties

265. SHRI PRASANNBHAI 
MEHTA:

SHRI VASANT KUMAR 
PANDIT:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether the attention of Gov. 
ernment has been drawn to various 
newspaper reports about large am
ounts of funds given by public limit
ed companies for issue of advertise
ments in souvenirs published by a 
particular political party;

(b) whether the Ministry of Law, 
Justice and Company Affairs wrote 
a letter on 8th March, 1977 to the 
Federation of Indian Chamber to!

Commerce and Industry stating that 
payments for such advertisements 
were not donations and would not 
attract any penal provisions under 
Section 293-A of the Companies Act; 
and

(c) whether on a writ filed by four 
limited companies, the Bombay High 
Court has not agreed with aforesaid 
interpretation given by the Ministry?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR PRATAP CHANDRA CHUN-
DER); (a) Yes, Sir.

(b) In the le'ter dated Pth March.
1977 it was clarified to FICC1 that 
expenditure incurred by companies on 
advert isemengp'in souVtriirs. bulletins, 
magazines etc. were not donations/ 
contributions to political parties so as

•to attract section 2E3A of the Compa
nies Act, 1956.

(c) No notice of any writ petition 
and/or suit has been served on the 
Government in any legal proceedings.

Transfer orders about Judges chal
lenged in Supreme Court

266. SHRI P. G. MAVALANKAR: 
SHRI BASHIR AHMED:
SHRI HARI VISHNU 

KAMATH:
SHRI R  V. SWAMINATHAN:

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether any High Court 
judges who were transferred during 
the 19-month of ‘Internal Emergency* 
had filed petitions in the S u p r e m e  
Court challenging the transfer orders;

(b) if so, the names of such Judges 
and the outcome of their petitions;

(c ) whether Government have de
cided to revert the transferred Hi«h 
Court judges to their original pl#cCg
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<d> if to, when ft la likely to be 
implemented?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) and (b>. No High Court 
Judge transferred from one High Court 
to another during Internal Emergency 
had Aled an> petition in the Supreme 
Court challenging the order of his 
transfer. However, Shri Justice S. H. 
Sheth filed a petition in the Gujarat 
High Court challenging his order of 
transfer from Gujarat High Court to 
the Andhra Pradesh High Court. The 
petition was allowed by the High 
Court and the order of transfer of Shri 
Justice Sheth was set aside. An 
appeal preferred by the Union of India 
is pending in the Supreme Court which 
has also passed a stay order in this 
case.

(c) and (d). The Government have 
decide^ to retransfer those High 
Court Judges who had been transferred 
during the Emergency from one High 
Court to another without their consent, 
after ascertaining their willingness 
to go back to the original High Courts, 
in case such retransfers ore in 
the public interest. The process of 
consultations has already been started 
by the Government and the retransfers 
will be done after consultations are 
complete.

R.F.O, for Dhuvaran Plant In Gujarat
267. SHRI P. G. MAVALANKAR: 

Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) whether Government are aware 
that the Dhuvaran plant in Gujarat is 
not receiving the necessary and pro
mised R.F.O. from the Tarapur Unit, 
Bombay;

(b) if so, steps being taken to 
remedy the situation; and

(c) whether Government are aware 
that Gujarat State suffers almost 
regular inadequacy of electricity due 
to intermittent supply of R.F.O. to

Dhuvaran and if so, whether Govern
ment propose to take immediate steps 
to set the matter right?

THE MINISTER OF PETROLEUM, 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) The
Dhuvaran Power House in Gujarat is 
getting supply of Residual Fuel Oil or 
Low Sulphur Heavy Stock (LSHS> 
from the Koyali Refinery at Gujarat 
of Indian Oil Corporation Limited 
The supply of this product is being 
regulated after mutual consultation 
between the Gujarat Electricity Board 
and Indian Oil Corporation (IOC).

(b) Does not arise.
(c) Any inadequacy of electric 

power generation in Gujarat ca.anot 
be attributed to intermittent supply of 
LSHS, because the Indian Oil Corpora
tion has been supplying the require
ments of this product as per mutual 
consultation, referred to above, even 
though the offtake of LSHS has been 
widely fluctuating due to variations in 
power generation by the said power 
House. IOC is entering into arrange
ments for supply of LSHS with 
Dhuvaran Power House, keeping in 
view the need to change over to coal 
in the light of the energy policy of 
Government and the availability posi
tion of coal.

Con verson of Ahmedabad-Delhi metre
gange line into board gauge line

268. SHRI P. G. MAVALANKAR: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is a long-stand
ing demand by people of Ahmedabad 
and Gujarat as also by those of 
Rajasthan for early start of converting 
the existing metre-gauge line from 
Ahmedabad to Delhi via Ajmer and 
Jaipur into broad-gauge one;

(b) whether Government propose 
to start work of the said conversion;, 
and

(c) if so, when and how?
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THE MINISTER OF RAILWAYS 
(PROF. v, MADHU DANDAVATE): 

*<a) Yes.

(b) and (c). The project has been 
Included in the Budget of 1977-78. 
Preliminary works in connection with 
the project wil] be taken up in the 
'Current Financial year.

Invalid votes In Lok Sabha elections

269. SHRI SUKHDEO PRASAD 
VERMA: Will the Minister of LAW, 
JUSTICE AND COMPANY AFFAIRS 
be pleased to state:

(a) whether Government are aware 
that a large number of votes pol'ed  
in the recently held L ok Sabha elec
tion were declared as invalid; and

(b) if so, the steps Government 
propose to take to educate the voters 
in this regard?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHTJN- 
DER): (a) 5.309,456 votes out of 
193,953.133 votes pc-ted in the Ge^er-tl 
Election to the Lok Sabha held in 
March, 1977 were declared invalid. 
This works out to 2.74 percent, which 
is not considered nexcessive.

(b) no special step in this regprd is 
considered necessary besides the i suil 
measures of education adopted before 
each general election.

Amendment of Clnl Procedare Code

270. SHRl BASHIR AHMED: Will 
the Minister of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to 
state whether Government propose to 
amend section 10 of the Civil proce
dure Code by deleting the amend meat 
made by the Amendment Act, 1976?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 

"DER): No proposal for amendment
■of the Code of Civil Procedure, 1908,

is at present under the consideration 
of the Government. Section 10 of the 
Code referred to in the question was 
not affected by 'the amendment Act, 
o f 1976.
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Proposal to link Ahmedabad with 
Gauhati by single train

272. SHRI D. D. DESAIr Will tne 
Minister of RAILWAYS be pleased to
state whether Govsrnment propose to
link up Ahmedabad with Gauhati by 
a single train in the near future?

THE MINISTER OF RAILWAYS 
( PROF. MADHU DANDAVATE): 
There is no proposal to run a through 
train by all M. G. route from Ahmeda
bad to Gauhati.

Written Answers 124JUNE 14, 1977



125 Written A iw cer, JYAISTHA 24. 1899 (SAKA ) Written Answers 126

*011 exploration in the Gulf of Cambay
« : ^
273. SHRi D. D. DESAI; Will the 

Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether any progress has been 
made in exploring oil resources in the 
Gulf of Cambay offshore areas; and

(b) if so, the broad features there- 
of?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTI
LIZERS (SHRI H. N. BAHUGUNA):
(a) and (b). The only well drilled by 

the ONGC in the shallow waters of 
the Gulf of Cambay did not give indi
cation of any oil find of commercial 
interest.

• ’ Amendment to Company Law

274. SHRI D. D. DESAI; Will the 
Minister of LAW. JUSTICE AND 
COMPANY AFFAIR^ be pleased to 
state:

(a) whether Government are con
sidering further comprehensive 
amendments to company law to 
correct anomalies that have surfaced 
during its implementation; and

(b) If so, I he sa»lent features there
of?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) Yes, Sir.

(b) Hie whole metier i« being re
ferred to a High Powered Expert 
Committee to be constituted shortly. 
Any change In the Companies Act 
would depend on the recommendations

the said Committee.

Strike In Koyall Refinery

275. SHRI SATYENDRA NARAIN 
SINHA: Will the Minister of PETERO- 
r'EUM AND CHEMICALS AND FER
TILIZERS be rl*a>*d to state

(a) whether there was a strike in 
Koyali Oil Refinery in May, 1977;

(b) if so, reasons therefor; and

(c) whether the strike has since been 
called olT and if so, on what terms?

THE MINISTER OF PETROLEUM, 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA): (a) 
Yes, Sir. There was a strike in Koyali 
Refinery from 11th May to 20t.h may.

(b) Although accordance with the 
long-term settlement with the Union 
which is valid until May 1978, disputes 
during the currency of the settlement 
should be settled under the machinery 
prescribed under the Industrial Dis
putes Act, the workers went on lightn
ing strike at 2.00 P.M. on 11th May, 
in support of the Charter of 12 demands 
submitted by the Gujarat Refinery 
Kamdar Sangh, direct to the Assistant 
Labour Commissioner of the Govern
ment of Gujarat.

(c) Yes, Sir. The demands raised 
by the Union were referred by the 
Govt, of Gujarat, during the period 
of the s t r ik e  on 13th May. for 
adjudication to the Industrial Tribunal 
of the Slate. However, In order to 
end the deadlock, the management 
offered to accept some of the demands 
of the Union in an out-of-court settle
ment. These demands related to the 
provision of shift bus for the employees 
coming from Barcda and bus passes, 
regular! sat ion of service of daily-rated 
workmen, review of up-gradation of 
loco-operators. training of shunters at 
Company’s cost In driving cars and 
trucks. This offer of the management 
was accepted by the Union.

As regards promotion policy, the 
manarerr.ent assured a further discus 
sion based on the Draft Model Promo
tion Policy circulated by the Bureau 
of Public Enterprises, and the revised 
promotion policy is proposed to be 
finalised by May, 1978, after du* 
consultation with oil the recognised 
Unions of the Refineries and Pipelines 
Division
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Attainment of Self-Reliance In 
Petroleum products

276. SHRI CH1TTA BASU: Will
the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state as to what concrete 
steps Gover.uucnt have so far taken 
or propose to take in the matter of 
attaining self-reliance in petroleum 
and petroleum-products?

THE MINISTER OF PETROLEUM 
\ND JHLM1CALS AND FERTILI

ZERS (SHRI H. N. BAHUGUNA): 
Geological and geophysical surveys 
have been intensified. Apart from 
continuing drilling operations and 
production of crude oil in Assam 
and Gujarat, exploratory drilling 
is being "undertaken at a num
ber of locations in other on
shore areas. In the* offshore areas, 
Bombay High and North Bassein fields 
are being developed at a last p*»ce. 
Exploratory wells are being drilled in 
other offshore structures also. Produc
tion of indigenous crude oil which was 
7.2 million tonnes per annum at the 
the end of the Fourth Five Year Plac 
Is expected to go up to over 14 million 
tonnes per annum in 1978-79. Concert
ed action is being taken to raise the 
refining capacity in the country which 
will increase from 24 mtpa to over 31 
mtpa during the same period. S*eps 
are also being taken to contain and 

curb the consumption of petroleum 
products.

Drilling by O. A N. G. C and Foreign 
Firms

277. SHRI S. G. MURUGATYAN: 
SHRI P. K. KODIYAN:

Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
be pleased to state:

(a) the places where the drilling 
to find oil is in progress at present 
both by Oil and Natural Gas Commis
sion and the foreign oil companies;

(b) whether drilling at some places 
has recently been stopped by certain 
foreign firms; and

(c) if so, the facts and reasons 
thereof?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA): (a> 
By the Oil & Natural Gas Commis
sion on-shore in Gujaratt Assam, West 
Bengal, Tripura, Himachal Pradesh and 
in offshore in the Arabian sea. The 
Asamera Group of Canada is drilling 
in the Gulf of Mannar.

<b) and (c). There has been no driU 
ling by the foreign contractors In the 
Kutch and Bengal-Orissa basins firce 
end of January 1976 and end of April
1976 respectively. The exploratory 
wells drilled there did not give evi
dence of any commercial accumjlc- 
tion of hydrocarbons.

Proposal to amend Muslim Personal 
Law

278. SHRI VASANT SATHE; Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Government propose 
to introduce changes in the Muslim 
Personal Law—especially the aspects 
relating to marriage and divorce; 8ni

(b) if so, the salient features 
thereof?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) There is, at present, no
proposal before the Government to 
introduce changes in the Muslim Per
sonal Law.

(b) Doss not arise.

laaue of Show Cause Notice to Pfizer 

Company
270. SHRI VASANT SATHE; WU> 

tbe Minister of PETROLEUM ANI>



129 Written Answers JYAISTHA 24, 189V (SAKA) Written Answers

CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether Government have 
issued show cause notice to Pfizer 
Company asking why action should 
not be taken against it under the 
Drug Price Control Order and Indus
trial Development and Regulation 
Act;

(b) if sor the main features thereof;
(c) whether Government have re

ceived clarification from the Com. 
pany; and

(d) what is the reaction of Govern
ment thereto?

THE MINISTER OF PETROLEUMv 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAH'TGUNA): (a> 'ires. 
Sir. Two show-cause notices, one for 
violation of I(D£tR) Act, 1951 and the 
other for violation of DPCO, 1970. 
have been issued.

(b) The main features of 'hese 
notices are as follows: —

M/s. Pfizer hold an Industrial 
Licence for the manufacture of Protein 
Hydrolysate for a capacity of 110 Tpa. 
They have been producing ‘'ProUnex" 
by adding carbohydrates, minerals and 
Vitamins. It has prima facie been 
held that—

(i) Protinex i8 altogether a diffe
rent product both in composi
tion and properties from 
Protein Hydrolysate;

(ii) That they had obtained an 
Industrial I icence in 1954, 
then substantial expansion in 
1960 and in 1963 for the 
manufacture of Protein 
Hydrolysate only.

flli) That Protinex Is a drug formu
lation and it Is said to contain 
17 more ingredient* in addi
tion to Protein Hvdrolysate 
and hence requires to be 
covered by a separate Indu^ 
trial Licence under Section 11A 
of the 1 (D&R) Act.

As M/s. Pfizer has been producing 
Protinex without obtaining an Indus
trial Licence specifically for this item, 
action is proposed to be initiated under 
Section 24 of the I (D&R) Act, 1951, 
and the firm has been given an oppor
tunity to explain their case before this 
is done.

M/s. Pfizer have also been produc
ing Protein Hydrolysate in excess of 
the licenced capacity without obtain
ing any substantial expansion indus
trial licence. The notice under IDR 
Act, 1951 also required M/s. Pfizer to 
substantiate their claim that their ex
cess production was due to technologi
cal improvements and not through addi
tion to plant and equipment installed 
for a capacity uf 110 Tpa. They were 
also required to supply a chartered 
engineers certificate in support thereof.

Similarly, a second notice been 
issued under Essential Commodities 
Act for violating the provision of 
DPCO, 1970. It has been prima facie 
held:

(i) That Protinex contains certain
other bulk drugs in addition 
to Protein Hyd rolys ate, and 
that Protinex qualifies as for
mulation under Para 2(g) of 
the DPCO, 1970.

(ii) That they have been selling 
this product as a drug item 
except for a spell from March, 
1972 to 1976, and they did not 
furnish the requisite details 
and information when DPCO 
came into force as required 
under para 9 thereof;

It is therefore proposed to initiate 
action against the firm under para 7 
of the Essential Commodities Act for 
violating the provisions of DPCO, 1970. 
The firm were given an opportunity to 
explain their case, before this is done.

(c) Yes. Sir.
(d) The replies received from the 

firm are being examined in consulta
tion with concerned Departments.
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Business deals with L  N. L of Italy
*

280. SHRI JYOTIRMOY BOSU: 
Will the Minister of PETROLEUM, 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) how many business deals 
together with the value in each case 
have been concluded or are about to 
be concluded with E.N.I. of Italy;

(b) whether Government are aware 
that Smt. Indira Gandhi's son's Italian 
father-in-law has been a beneficiary 
of a number of deals made with this 
foreign firm;

(c) if so, details thereof; and

(d) whether Government propose 
to institute an enquiry to get fullest 
details for all financial benefits that 
have accrued to Mrs. Gandhi and 
her sons and relations out of Gov
ernment of India’s business deals with 
this Italian concern?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FLRT1LIZERS 
(SHRI II. N. BAHTTGUNA): <a> (i) 
Madras Refineries Limited and Indian 
Oil Corporation Limited entivsled in 
1974 certain studies to M/&. Snam Pro- 
getti and M/s. Techneco respectively, 
subsidiaries of E.N.I. The value of each 
of the contracts is given below: —

Madras Refineries Limited

Study of the expansion of Madras 
Refinery to 3.5 million tonnes per 
annum including the debottlenecking 
of furfural extraction unit to achieve 
maximisation of production .if feed
stocks (HVI) at a total cost of Dollars
2,50,000.

Indian Oil Corporation Limited

Studies for the preservation of mon
uments particularly Taj Mahal at 
Agra from air pollution arising as a 
result of operation of the proposed

Mathura refinery at an estimated total 
cost of 158 million Lire.

(ii) Oil and Natural Gas Commission

In so far as the Oil aud Natural Gss 
Commision are concerned, no fresh 
contracts have been entered into with 
E.N.I. since 1966.

(iii) Fertilizer Corporation of India, 
Indian Farmers' Fertilizers Co-opera
tive Limited and Gujarat State Ferti
lizer Company have concluded con
tracts with M/s. Snam Progetti a 
subsidiary of F. N. I. The vrlue of each 
of the contracts is given below:
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Fertilizer Corporation of India Ltd.

1. Contract for setting up of urea 
plant of Trombay V Project

CO Pr ^ess, design Package $ 1,790,000
(ii) Imported equipment . $ 7,500,000

(iii) Delegation uf Personnel $ 1,000,000

S 10,2/0,000

2. Contract for setting up of 
Ammonia plant of Trombay V Project

(i) Supply of basic design * $ 2,571,450
(ii) Equipment - $ 12,286,050
(iii) Bulk Material * * $ 4,022,550
(iv) Delegation of Personnel $ 1,769,265

$ 20,649.315

(v) Detailed engineering to 
be done by P&D Division
of FCI • R*. 14,665,000 #

Besides the amounts shown above, 
FCI have to pay to Snam $ 15,011,535 
for spares, catelysts, raw materials 
and procurement charges etc. 1 \
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Indian Farmer* Fertilizers Co-opera
tive Limited - '%

- »

1. Contract for supply of technical 
assistance and supervision services 
for Phulpur Project.

(I) Fee • • $ 6,80,000
(ii) In Indian rupees for an t” -*— 

amount corresponding to % 1,30,000

2. Contract for Process and detailed 
engineering etc., for Phulpur Project/

(i) Supply o f technical docu
mentation - ' % 2,890,000

(ii) Procurement services
outside India . • • $ 635,000

<lii) For training services to
be rendered outside India $ 50,000

Gujarat State Fertilizer Company Ltd.

Contract for setting up urea
pl*m  ̂ v  ̂ .

<i)'Supply Contract • . • $ 11,435,500
it J *j, \ ** ■< *(ii) Engineering Agreement $ 1,825,000

(iii) Know-how ̂ agreement,, $.1,003,000
4M -J %l(iv) Service Agreement* • $ 1,000,000

$15.363.500

In addition, an amount of $7 
Million has teen set nc.irt in the con
tract for purchase of equipment on re- 
imbursible basis from the foreign 
company in case those equipments are 
not available In the country. This 
amount includes ocean freight and 
procurement charges also.

Information is being collected from 
various public sector feitilizei com
panies in regard to any other deal 
concluded by them with E.N.I. or any 
of its subsidiaries.

(b) No, Sir.

(c) Does not arise.

(d) C.B.I. has already commenced 
investigation into the contracts con
cluded by F. C. 1. with Snam.

Dye-Llectious

281. SHRI JYOTIRMOY BOSU: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) how many bye-elections were 
kept pending for more than 3 months 
between 1972 and 1976 (both inclu
sive) ;

(b) details thereof and reasons 
therefor; and
a (c) how many Municipalities stood 

superseded as on 25th March, 1977?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN
DER): (a) and (b). The information 
is being collected from the Election 
Commission and will le  laid on the 
Table of the House in due course.

(c) The Government of India is not 
concerned with the administration of 
municipalities.

Rigging of Elections in Sonth India

282. SHRI JYOTIRMOY BOSU: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether he has received any 
complaint about rigging in last Lok 
Sabha elections in South India by 
Congress Party with the help of ad
ministration;

(b) whether any enquiry is being 
conducted;

(c) 'if so, fullest details thereof 
and

(d) what further action does he 
propose to take?
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THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) to (c). A statement con
taining the required information is 
given in the Statement laid on the 
Table of the House. (Placed in Lib
rary See No. LT 334/77).

(d) Further action, if any required, 
will be taken after a report in the 
matter is received from the Chief 
Electoral Officers concerned.

Equities held by erstwhile Prime 
Minister and Members of her family 

in Companies
283. SHRI JYOTIRMOY BOSU: 

Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) names of companies in which 
erstwhile Prime Minister Smt. Indira 
Gandhi, her sons Sarvshri Sanjay 
and Rajiv, daughters-in-l&w Shrimjti 
Sonia Gandhi anc Men aka Gandhi 
have equity partJcii>st\on and/' cr con- 
rol;

(%>) details of equities held by the 
said shareholders; and

(c) total amount of over-drafts 
taken by these companies from na
tionalised banks, financial institutions 
and other sources (indicating sour
ces)?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(D R  PRATAP CHANDRA CHUN- 
DER); (a) aa’d ;b). As on ?lst 
March. 1!»78 ttarrc were 4J853 *;om- 
panies in the private sector. There Is 
no record maintained in any of the 
offices of the Department of Company 
Affairs which would show at one place 
the shareholding of the particular in
dividual in various companies. It 
would, therefore, be necessary to go 
through the names of the share
holders of every one of the 43853 com
panies to gather the information asked 
for. Considering the labour involved 
this step is net being contemplated. It

is possible that the individuals referred * 
to in the question are being assessed 
to Income Tax/Wealth Tax and the 
tax records might contain the infor
mation asked for. The Central Board 
of Direct Taxes is being approached 
in this regard. The information, 
when received, will be laid on the 
Table of the House.

(c) After the details referred to in 
answer to parts (a) and (b) are 
obtained from the Central Board of 
Direct Taxes, the Department of 
Banking will be approached for the 
information asked for.

Prices of E M t i i l  Drugs

284. SHRI R. KOLANTHATVELUr 
Will the Minister of PETROLEUM, 
AND CHEMICALS AND FERTI
LIZERS be pleased to state:

(a) the present position regarding 
prices of essential drugs so as to be 
within reach of the masses at reason
able rates;

(b) whether the prices of imported 
drugs and raw materials for drugs are 
out of all proportion to the cost of 
production in foreign countries allow
ing a reasonabfe margin of profit; and

(c) if so, the broad features for 
some representative drugs; and

(d) the steps taken to secure re
duction in price?

THE MINISTER OF PETROLEUM, 
AND CHEMICALS AND FERTI
LIZERS (SHRI H. N. BAHUGUNA):
(a) The prices of drugs are statu
torily controlled under the provisions 
of Drugs (F rices Control) Order 
1970. Prices once notified by Govern
ment under this Order cannot be 
revised oy the munulacturcr without 
the prior approval of Government 
Small scale units having an annual 
sales turnover of less than R*. 
lakhs in formulations are exempt from 
the purview of this Order. Through 
the operation of this Order, it has 
been possible to maintain the prices 
of drugs at reasonable level.
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(b) and (c). It is not possible to 
co-relate the cost of production of bulk 
drugs and raw materials in foreign 
countries with the prices at which 
they are imported into India, as their 
production cost data is neither avail
able nor possible to obtain.

(d) The Hathi Committee have 
made certain recommendations on the 
ratnonalisation of prices of drug? and 
medicines and the Government's 
decision thereon is expected to be 
taken shortly. H oover, based on 

co.?t-examinaion conducted by the 
BICP and decrease in imported prices 
of certain bulk drugs, prices of bulk 
drugs were reduced in 1976-77. A 
statement showing the name of the 
bulk drug and reduction effected in 
prices is laid on the Table of the 
the House. [Placed in Library. See 
No. LT-335/77].

Wall around Chittmraajsui Township

285. SHRI DINEN BHATTA- 
CHARYYA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Chittaranjan 
township has been surorounded by 
constructing a wall; and

(b) what was the net benefit after 
the construction of this wall?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 

Yes. Chittaranjan Township has been 
provided with a boundary wall over 
a portion of its boundary.

(b) Boundary wall has helped to 
Prevent entry of unauthorised persons 
into the township thereby safeguard
ing railway property from theft and 
Pilferage. The incidence of crime and 
theft in the Railway quarters within 
th* township has substantially come 
d°wn since the construction of the1' 
above mentioned boundary wall.

Suspension of Trade Union Officials in 
C X W .

286. SHRI DINEN BHATTA- 
CHARYYA: Will the Minister of
RAILWAY be pleased to sate:

(a) the number of employees sus
pended during last two years in 
Chittaranjan Locomotive Works;

(b) the reasons of their suspension; 
and

(c) the names of top-most trade 
union officials suspended?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) 98 out of which 67 have been 
taken bank to duty.

(b) Criminal cases, unauthorised 
absence, negligence of duty, thefi of 
railway materials etc.

(c) 1. Shri N. K Mukherjee, Pre
sident, C.L.W. Labour Union (un
recognised) for unauthorised absence.

2. Shri R. N. Singh, General Secre
tary, C.L.W. Labour Union for arrest 
and detention under DIR and for 
serious misconduct in tampering with 
official records, unauthorised absence, 
etc.

3. Shri N. N. Singh, ex-President.
C.L.W. Labour Union for a rest and 
detention under MIS A—Suspens ion
revoked on 24th Decemebr, 1975 after 
release.

4. Shri S. R. Dass, ex-General
Secretary, C.L.W. Labour Union, for
arrest and detention under MISA. 
Released on 21st May, 1977 but con
tinues to be under detention having 
been charge-sheeted by the police for 
serious criminal charges including
murder.

Transfer of officials of C.LW. Labour 
Union

287. SHRI DINEN BHATTA- 
CHARYYA: Will the Miniser of
RAILWAYS be pleased*to state:

(a) whether transfer orders issued 
on seven*top officials of Chittaranjan 
Locomotive Works Labour Union on
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(b) how h&s the interim period 
been regularised after cancellation of 
orders in July, 1973?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) In the affected cases, the period 
of absence has been regularised as 
leave to the extent due and balance 
as leave without pay.

Lay-off declared by LO.C. at Dullajan

288. SHRI DINEN BHATTA- 
CHARYYA: Will the Minister of
PETROLEUM AND CHEMICALS 
AND FERTILIZERS be pleased to 
state;

(a) whether the management of the 
Indian Oil Corporation at Duliajan 
has laid-off a large number of casual 
workers recently;

(b ) if so, the facts thereof; and
(c) steps taken by Government to 

stop such lay-offs and to absorb the 
workers in permanent posts?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a)

Reports available form Oil India 
Limited indicate that they have not 
laid off any casual workers.

Cb) and (c). Do not arise.

Man-hoar saved doe to curtailment of 
time In C.L.W.

289. DR. SARADISH ROY: W1U
the Minister of RAILWAYS be pleased 
to state:

(a) what is the total man-hours 
saved due to curtailment of timing 
forcibly or voluntarily during last 
two years in Chittaranjan Locomo
tive Works;

(c) the total expenses in the form 
of awards given due to voluntary 
curtailment of time?

THE MINISTER OF RATWAYS 
(PROF. HAD HU DANDAVATE):
(a) There has been no forcible reduc
tion in allowed times in Chittaranjan 
Locomotive Works during the past two 
yearj. However, a saving of 1,19,424 
man-hours during 1975-76 and 4,99,716 
man-hours during 1976-77 has been 
effected due to voluntary, curtailment 
of allowed times

(b) No forcible cut has been made 
in allowed time. Hence, no employee 
has been affected by it.

(c) Total expenses in the form o f 
awards given for voluntary curtail- * 
ment of time were Rs. 40.C73 in 
1975-76 and Rs. 2,51,948 in 1976-77.

Re-lnstatement of Canteen employees 
at C.L.W.

290 DR. SARADISH ROY: Will
the Minister of RAILWAYS be pleased 
to state:

(a) the number of Canteen emplo
yees removed from service at Chitta
ranjan Locomotive Works during the 
last three years;

(b) how they have been put back 
to duty;

(c) whether the Chittaranjan Loco
motive Works Administration is con
testing court cases against Canteen 
employees; and

(d) if so. how the fund h»s been 
sanctioned for that purpose? **

THE MINISTER OF RAILWAYS 
(PROF. HADHU DANDAVATE):
(a) and (b). Rfemoval notice in in
spect of 5 canteen staff were issued 
in July, 1976, but these could cot be 
given effect to due to grant of injunc
tion by he Calcutta High Court.



(c) The Chairman and the Secre- af|[pftTlWTf  JWST) f t  fft
tory of the Canteen Committee are  ̂  ̂  ̂ r
contesting the Court case. V TH *TTVT
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(d) The expenditure involved lor 
contesting the Court case, so far is 
being met from the Canteen fund.

Norms for fixing Incentive boi 
Railway workshop staff

291. DR. SARADISH ROY: Will
the Minister of RAILWAYS be pleased 
to state:

(a) what was the basis for fixing 
the norms for incentive bonus for 
every hour of saving time in Railway 
workshop;

Cbi) how have the revised rates 
been fixed when the new pay-scales 
after Third Pay Commission have 
been implemented;

(c) whether the workers are not 
being paid according to the hourly 
rate of pay; and

(d) if so, the reasons therefor?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a)
The incentive scheme was initially in
troduced in Chittaranjan Locomotive 
Works in 1954 lor staff and supervi
sors up to the level of Chargeman and 
the hourly bonus rates were cal
culated on the weighted mean of the 
prescribed scales of pay.

(b) The existing hourly rates of in
centive bonus in the Authorised Scales 
of pay were increased by 20 per cent 
in respect of all categories of work
shop staff who are covered by the in
centive bonus scheme.

(c) The workers are paid according 
to the revised hourly rates of pay.

(d) Does not arise.
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Constraction of Block Conrness Office 
at C L.W.

296. SHRI ROBIN SEN: Will Ihe
Minister of RAILWAYS be jfleased to
state:

(a) whether any Railway stalls or 
land, electricity and materials has 
been allotted for contracting the 
Block Congress Office at Chittaranjan 
Locomotive Works;

(b) if so, how was this allotment
fttade; and

(c) whether any rent has been 
collected?

the m in is t e r  o f  r a i l w a y s  
<PROF. MADHU DANDAVATE): 
<a) No stall has been allotted to 
Block Congress,Office at Chittaranjan

Locomotive Works. One ‘C’ Class stall 
has been allotted Qn 3-12-73 to Shri
mati Sabitri Devi for running a gro
cery shop.

(b) Allotment was made on com
passionate ground, as Shrimati Sabitri 
Devi's husband died on shop floor on 
duty.

(c) Licence fees upto 31-12-76 has 
been collected.
C.L.W. Employees Cooperative Credit 

Society

297. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether Chittaranjan Locomo
tive Works Administration is not going 
to nominate the director to the Com
mittee of Management in the em. 
p’oyees run co-operative credit 
society; and

(b) if so, the reasons therefor?
THE MINISTER OF RAILWAYS 

(PROF. MADHU DANDAVATE):
(a) and (b). The question of nomina
tion of a Director in the Managing 
Committee is still under consideration.

C X  W. Employees Cooperative Stores

298. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to 
state:

(a) whether the Chittaranjan Loco
motive Works Administration have 
withdrawn its nominees from the em
ployee run co-operative stores com
mittee of management; and

(b) if sot, the reasons therefor?

THE MINISTER OF RAILWAYS
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The general policy of the Gov
ernment is not to directly participate 
in the Management of the Cooperative 
Stores of the Railwaymen except 
where financial assistance has been
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granted to them. However, as a 
special case, nomination of official 
members in the management of the 
Store was allowed in the past during 
1956 to 1974 to help in the smooth 
and efficient running of the Coopera
tive Store. As the Store is now 
placed on a sound footing and is run
ning efficiently it is felt that such 
nomination is no longer warranted.

National Drug Policy

299. SHRI M. KALYANASUN- 
DARAM: Will the Minister of
PETROLEUM AND CHEMICALS 
AND FERTILIZERS be pleased to 
state; and

(a) whether a national drug policy 
has been evolved by Government;

(b) if ao. the salient features and 
objectives thereof?

THE MINISTER OF PETROLEUM. 
CHEMICALS & FERTILIZERS (SHRI
H. N. BAHUGUNA): (a) and (b ):
The broad principles and objectives 
which will govern Government’s fu
ture approach to the drugs and 
Pharmaceuticals Industry will be os 
follows: —

(!) It is Government’s intention 
to ensure that the drugs are 
available in abundance in the 
country to meet the health 
need of our people;

(ii) It is Government’s intention 
progressively to aim at self 
sufficiency in the drugs pro
duction in the course 0/  the 
years to reduce the quantum 
of imports;

(iii) It is Government's intention 
to develop self reliance in 
drug technology;

(iv) Government would take steps 
to m&ke drugs available both 
to the hospitals and to the 
common man at reasonable
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prices and for this purpose the 
system of price control may 
have to be continued;

(v) In continuing t price control, * 
it is Governments intention 
to ensure that reasonable 
returns on capital employed 
are allowed to the industry;

(vi) Government will offer special 
incentives to the firms which 
are engaged in research and 
development;

(vii) Government will foster and 
encourage? the growth of 
Indian sector;

(viii) Government will give a lea
dership role to the Public 

Sector in the drug industry;
(ix) Government will ensure that 

foreign held companies 
operate within the parameters 
of our policies; and

*(x) Government will keep a care
ful watch on the quality of 
production air prevent adul
teration and malpractices.

Looses in Pv*>ductio.i by Barauul 
Fertiliser Plant

300. SHRI M. KALYANASUN- 
DARAM: Will the Minister of
PETROLEUM AND CHEMICALS 
AND FERTILIZERS be pleased to 
state:

(a) whether the Barauni Fertilizer 
plant has been hit by frequent power 
failures resulting in serious losses in 
production;

(b) if so, facts thereof; and

(c) what remedial measures are 
being taken or are proposed to be 
taken to ensure steady and uninter
rupted power supply to this plant?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHKI H. N. BAHUGUNA):
(a) to (c ). There have been a number
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of power and voltage dips which not 
only delayed the commissioning of the 
plant but also caused production loss 
of about 11,500 tonnes of urea during 
the Period November, 1976, when the 
plant was commissioned, to May, 1977 
Remedial measures like installation of 
capacitor banks, solid state type of 
regulators and a 4 KVA inverter are 
being taken steps are also being taken 
to instal under frequency relays on 
the tie lines. The Barauni Thermal 
Power Station has also taken action 
to instal two sets 0f 110 MW each at 
the Barauni Thermal Power House.
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Rail Link between Cochin and Kaya- 
mkulam via Alleppey

303. SHKI C. K. CHANDRAPPAN: 
SHRI K. A. RAJAN:

Will the Minister of RAILWAY^ 
be pleased to state:

(a) whether the techno-economic 
survey of the rail link between Cochin 
and Kayamkulam via Alleppey has 
been completed;

(b) if so, the salient features there
of;
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(c) whether the Kerala Govern- 
iment has offered to supply sleepers
free of cost and also agreed to orga
nise massive ‘SramdaiT campaign for 
the construction of this new railway 
line; and

(d) what is the final decision in re
gard to the construction of this line?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) An engineering-ciim-trafftc sur
vey has ben carried out for a new 
railway line from Ernakulam to 
Alleppey. Engieering survey for the 
remaining length from Alleppey to 
Kayamkulam has not been carried 

*out so far.
(b) The line from Ernakulam to 

Alleppey will have a length of about 
50 kms. and is estimated to cost about 
5 crores.

<c) Yes.
'(d) It has not been possible to in

clude the construction of this line in 
'the Budget for 1977-78 on account of 
limitation of resources.

Set back to O. ft N.G.C. Drilling Ope. 
rations In Bombay High and Basse in

304. SHRI C. K. CHANDRAPPAN: 
'Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS'be pleased to state:

(a) whether the drilling and pros
pecting operation of the Oil and Natu
ral Gas Commission in Bombay High 
and Bassein has suffered a set back 
recently as sufficient oil was not found 
in several wells drilled there:

(b) if so. the facts thereof;
(c) whether this would upset the 

country's hopes about Bombay High; 
and

(d) which are the countries with 
whom Oil and Natural Gas Commis
sion has entered into collaboration for 
oil drilling in this area and the names 
of countries who drilled those wells 
»tn which no oil wag found?

THE MINISTER OF PETROLEUM 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) No, 
Sir.

(b) and (c). Do not arise,
(d) There is no foreign collaboration 

for oil drilling in Bombay High and 
Bassein. However, specific services 
and operational support for drilling 
have been obtained on contract Irom 
some firms of U.K., U.S.A. and Nor
way.
Construction of Railway Lines con
necting Telllcherry with Mysore, 
Mangalore with Bombay and Kuttl- 

puram with Trtchur

305. SHRI C. K. CHANDRAPPAN: 
SHRI VAYALAR RAVI:

Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there is any proposal 
under consideration to take up the 
construction of new Railway lines 
connecting Te’ licherry with Mysore, 
Mangalore with Bombay and Kutti- 
puram with Trichur via Guruvayur;

(b) whether the techno-economic 
survey of these lines has already been 
done and if so, the findings thereof; 
and

(c) whether the present economic 
backwardness of this region and the 
impetus these railway lines will give 
to the economic development has been 
kept in view while taking a final deci
sion on this matter?

THE MINISTER OF RAILWAYS 
(PROF MADHU DANDA VATE):
(a) and (b ). A Final Location En
gineering and a Traffic Survey have 
been carried * out for Apta-Dasgaon 
line which forms a part of the Bom- 
bay-Mangalore Rail Link. It will have 
a lengh of 108 Km. and is estimated 
to cost about Rs. 14 crores yielding a 
return of 4.8 per cent. The Final 
Location Survey of Dasgaon-Ratnsgiri 
section with spot checks on the earlier 
survey between Ratnagtrl-Mangalore
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is also nearing completion and traffic 
and financial re-appraisal of that 
section will also be earned out 
shortly.

A preliminary engineering-cum- 
trafflc survey has been carried out 
for a railway line from Kuttipuram 
to Trichur tria Guruvayur. It will 
have & length of about 60 Km. and 
is estimated to cost about Rs. 11 
crores yielding a financial return of 
1.4 per cent.

No survey has been carried out for 
Tellicherry-Mysore line.

(C) A Anal decision on the projects 
for which surveys have been carried 
out is yet to be taken.

Trains running between Trivandrum 
and Ernakulam

306. SHRI C. K. CHANDRAPPAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether there are very few 
passenger trains running between Tri
vandrum and Ernakulam which stop 
at every station and this caused great 
difficulties to people in the area; and

Cb) if so. the steps Government pro
pose to take to overcome this situa
tion?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) At present two pairs of passenger 
trains each way are running on Ema- 
kulam-Kottayam, Kottayam-Quilon 
and Quilon-Trivandrum Central sec
tions stopping at all stations. In addi
tion one pair of fast passenger trains 
is also available on the Ernakulam- 
Trivandrum section, stopping it 27 
stations and not stopping at 13 sta
tions, apart from 5 pairs of mail/ 
express trains. These services ade
quately cater to the traffic require
ments of the Ernakulam-Trivandrum
Central section.

(b) The growth of passenger traffic 
and requirements for additional trains- 
Is constantly under watch.
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Survey for Sultanganj-Deogarh Rail
way line

308. SHRI MADHU LIMAYE: Will 
the Minister of RAILWAYS be pleas
ed to state:

(a) whether the Railway Board is*
aware that a demand was made to
make a feasibility study and survey 
in respect of the Sultanganj-Deogarh 
railway line proposal during the period 
of the third Lok Sabha or thereafter;

(b) if so. the results o* the survey; 
and

(c) whether the Government pro
pose to re-examine the question of 
building this railway line in view of 
its commitment to open up backward 
areas for development? r



THE MINISTER OF RAILWAYS 
<PROF^ MADHU DANDAVATE): 
<a) to (c). No survey for construc
tion of a direct link between Deogarh 
and Sultanganj has been made so far. 
However, it is proposed to conduct a 
survey during the current financial 

-year for a direct link between Man- 
darhill and Baidyanathdham (Deo
garh) which will provide a link bet
ween Deogarh and Sultanganj. 
A  decision regarding construction of 
the line will be taken when the sur
vey reports become available.

Extension of Bhagalpur-B«mnsi line to 
Vaidyanath Deogarh

309. SHRI MADHU LIMA YE: Will 
the Minister of RAILWAYS be 
pleased to state:

(a) whether the Railway Ministry 
is aware that the former Railway 
Minister, the late Shri L. N. Mishra, 
had assured the people of Banka 
(Bhagalpur Division, Bihar) that the 
Government would extend the Bha
galpur-Bounsi line io Vaidyanath Deo
garh, a major pilgrimage centre in 
Eastern India;

(b) whether any demand was made 
in Parliament and 0utaide for under* 
taking a feasibility study and survey 
In respect o! this proposal;

(c) if so, the results thereof; and
(d) whether Government would re

examine the proposal in view of its 
commitment to open backward areas 
like Bhagalpur and Santal Pargana 
for development?

THE MINISTER OF RAILWAYS 
(PROF MADHU DANDAVATE):
(a) No.

(b) Yes, there have been represen
tations from Members of Parliament, 
State Government and others regard

ing this.

Cc) and (d). Provision for survey 
of a new line to extend Bhagalpur- 

3ounsi line from Bounsi to Baidya-
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nathdham has been included in this 
year’s Budget at a cost of Rs. 2.5 lacs.
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High-priced advertisements In souve
nirs of political parties

310. SHRI MADHU LIMA YE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether Organisations o* Manu
facturers, FICCj or Company Mana
gements had sought a clarification 
from the Company Law Board as 10 
whether the high-priced advertise- 
ments to souvenirs published by po
litical parties will be treated as dona
tions and would be considered as vio
lation of the Companies Act;

(b) whether the Company Aflairs 
Department/Company Law Board un
der the previous Government had told 
these organisations that advertise
ments to souvenirs will not or cannot 
be treated as donations;

(c) whether it is a fact that the 
industrialists had made a contribution 
of Rs. 40 crores from their Companies' 
accounts towards souvenir advertise
ments; and

(d) if so, the action taken against 
the companies and officers concerned 
of the Company Affairs Ministry for 
their violation of the Companies Act?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) FICCI had sought for 
certain clarifications in this regard 
from the former Minister of Law, 
Justice and Company Affairs. In this 
reference there was no mention of 
high-priced advertisements as such.

(b) It was clarified to FICCI that 
expenditure incurred by companies 
on advertisements in souvenirs, bulle
tins, magazines etc. were not dona
tions/contributions to political parties 
so as to attract section 298A of the 
Companies Act, 1956.

JUNE 14 1977
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(c) No such information is avail
able. i  *.

(d) Does not arise. > .̂_v
#*

Investigation Into advertisements in 
Souvenirs of Political Parties

311. SHRI MADHU LIMAYE: Will 
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether the Government have 
seen the statement by the President 
of the Institute of Chartered Accoun
tants of India, Mr. B. R. Maheshwari, 
that high price advertisements to 
souvenirs by political parties amounted 
to infringement of the provision* of 
section 293-A of the Companies Act;

(b) whether the present Minister of 
Company Affairs had expressed a si
milar view in regard to these souvenir 
advertisements during the election 
campaign;

(c) whether the Government have 
received any memoranda demanding 
investigation by the Company Affairs 
Ministry into these high priced adver
tisements; and

(d )  i f  bo, the action taken thereon?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER); (a) Attention of the Govern
ment has been drawn to the news
paper reports in this regard.

(b) The Minister has expressed the 
view that the advertisement should 
be genuine and there should be quid-
pr -̂quO'

(c) and (d) Several letters have 
been received In this matter including 
the one from the Hon*ble Member, and 
the Department of Company Affairs 
nave directed Registrars of Companies 
to collect the requisite particulars.
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E m p lo y e e s  o f  CX.W. Detained m l t r  
MISA

316. SHRI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of employees de
tained under MISA in C.L.W.;

(b) whether there is any attempt 
made to release them;

(c) whether workers and employees 
of C.L.W. are demanding their imme
diate release; and

(d ) if so, the steps taken to release 
them?

THE MINISTER OP RAILWAYS 
(PROF. MADHU DANDAVATE):

(» )  11.

(b) Employees are detained under 
MISA by the State Government and 
their subsequent release depends on 
them.

(c) Yes.

(d) The decision essentially rest* 
with the State Government.
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Preamature retirement, reversion etc.
In C.L.W,

317. SHRI SAMAR MUKHERJEE: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) the number of premature re
tirements, reversion and removal 
from services in C.L.W, during last 
three years;

(b) the reasons therefor; and
(c) whether their cases are being 

reviewed?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) During the last three years, in
C.L.W. 38 employees were prematurely 
retired, 18 were reverted to lower 
post/lower stage in the same grade 
and 56 were removed from service. 
Out of these. 4 prematurely retired 
and 9 removed from service have been 
taken bark on appeal/review.

(b) Four unsatisfactory service 
rccord. unauthorised absence, mis
conduct and involvement in thefts.

unification of unions at the trade union 
level are indicated, we will aWait tke 
result of these efforts before we take 
the final decision or recognition. In 
the mean time the working of the Staff 
Councils will be watched.

Export of Chemicals

319. SHRI P. RAJAGOPAL NAJDU: 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) whether we are exporting 
chemicals to the other countries; and

(b) if so, the value of chemicals 
exported during 1976-77?

THE MINISTER FOR PERTOLEUM, 
CHEMICALS & FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a). Yes.
Sir.

(b) The value of chemicals export
ed during 1976-77 is estimated at 
Rs. 109.92 crores.

Marketing of a new Kerosene Stove 
b j IO C

(c) The cases will be reviewed in 
the light of Governments announce
ment during Railway Budget 1977-78.

Recognition of Union in C.L.W.,
D.L.W. and I C.F.

318. SHRI SAMAR MUKHERJEE 
Will the Minister of RAILWAYS be 
Pleased to state:

(a) whether there is an active move 
to recognise Unions in Chittaranjan 
Locomotive Works and other produc
tion units in Railways viz. Diesel 
Locomotive Works and Integral Coach 
Factory; and

(b) if go> ^ e  sallent features there
of?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) and (b). Since some efforts at 
549 LS—6

320. SHRI G. Y. KRISHNAN:
SHRI MEETHA LAL PATEL:

Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTI
LIZERS be pleased to state:

(a) whether the Indian Oil Corpo
ration has recently put in the market 
a new superior kerosene stove which 
is designed to be more economical 
in comparison to other stoves; and

(b) if so, the main features there
of?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRJ H. N. BAHUGUNA): (a) Yes,
Sir*. - . .

(b) The new stove “NUTAN” being 
marketed by Indian Oil Corporation 
has a thermal efficiency of 60 per bent 
as compared to 35 per cent—47 per cent



efficiency of most of the other market
ed stoves and it saves kerosene 
consumption to the extent of about 
3® per cent on an average. It is 
basically a wick-type non-pressure 
stove consisting ot—

(i) Specially designed burner 
assembly

vii) Insulated triple wall outer 
burner casing

(iii) Specially designed flame de
flecting ring

(iv) Load bearing assembly (stand)
(v) Kerosene Level Indicator 

1 float)
(vi) New wick control lever

The stove hag 10 wicks and a fuel 
tank capacity of 2 ltrs.
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Quarters for Staff of CJL.W.

821. SHRI SHYAMAPRASANXA 
BHATTACHARYYA: WiU the Minister 
of RAILWAYS be pleased to state*

(a) the total number of staff at 
Ctiittaranjan Locomotive Works who 
have not been provided with Railway 
quarters in Chittaranjan township;

(b) whether there is any other 
source to provide accommodation to 
railway staff at Chittaranjan besides 
the railway quarters; and

(c) if not, what is the alternative 
pton to solve the quarter problem at 
Chittaranjan Locomotive Works?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): 
(ad 6904

(b) and (c). About 54 per cent of 
the Railway staff at Chittaranjan are 
pxtvided with quarters. In addition, 
private accommodation available in 
the adjoining area of Mihijam and 
nearby villages is also availed of by

the staff. At present construction of 
132 units staff quarters is in hand and 
another 112 units are being program
med for the current year. PWvisitn of 
Staff quarters is a continuing process 
and more quarters will be construct
ed according to availability of re
sources.
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Difference between cost of Production 
and Sale of Petroleum Products

322. SHRI SUSHIL KUMAR 
DHARA; Will the Minister of 
PETROLEUM AND CHEMICALS AND 
FERTILIZERS be pleased to state;

(a) the differences between the 
production costs and the prices at 
which petrol and petroleum products 
are being sold to consumers per 
hundred litres;

(b) at what percentage the excise 
and other duties and taxes are levied 
on such products; and

(c) whether Government are con
sidering lowering of the prices bj 
reducing duties and taxes etc. in view 
of the fact that the prices of such 
products are exhorbitantly high at 
consumer levels?

THE MINISTER FOR PETROLEUM, 
CHEMICALS & FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) The 
average cost of production and the 
retail selling price8 at which petrol 
and four other major petroleum pro
ducts are sold to the consumers pcr 
100 litres at Bombay are indicated in 
the enclosed statement which is being 
laid on the Table of he House 
[Placed in library. See No. LT-337/ 
77],

(b) The rates of Central Excise, ( 
sales tax other local leviefl expressed, 
in terms of percentages of the retail 
selling prices are also indicated In the 
same statement.

There is no such proposal at p re s e n t .
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Free Legal Aid to Poor

323. SHRI D. B. CHANDRA GOWDA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether there i» any proposal 
under the consideration of Govern
ment to set up district and taluk- 
level committees to give free legal 
aid to the poor; and

(b) if so, the salient features there
of?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
<DR. PRATAP CHANDRA CHUN- 
DEK): (a) No. Sir.

(b) Does not arise.

Production of Crude from Bombay 
High

324. SHRI S R. DA MAN I; Will the 
Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

fa) the production of crude achiev
ed! at the Bombay High in 1976-77 and 
the prospects for the current year;

Cb) what is the maximum output 
cxpected from this source and the 
main features of the phased pro
gramme drawn for the purpose; and

(c) whether any foreign companies 
are associated in this work and if so. 
the facts thereof including the terms 
and conditions therefor?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) Dur
ing 1976-77 production of crude oil 
from Bombay High was a little over 
0.4 million tonnes (m.t.). It is expect, 
ed fo be 2.50 m.t. during 1077-78.

(b) The programme for the develop
ment of Bombay High has been divid
ed into five Phases, each Phase adding 
a production potential of 2 million

tonnes per annum of crude oiL Im
plementation of Phases-I and II Is 
under way and is expected to be com
pleted by the end of the year. The 
maximum production of crude oil is 
expected to be 10 million tonnes per 
annum.

(c) While there is no foreign colla
boration, ONGC has obtained consul
tancy and other specific services on 
contracts from foreign companies of 
U.K., U.S.A., Norway, France, etc. 
The contractors receive remuneration 
for the services rendered as agreed 
up on in each individual case.

Performance of Fertilizer Units In 
Public Sector

525. SHRI S. R. DAMANI: Will the 
Minister of PETROLEUM AND
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) the performance of public 
sector fertilizer units during 1976-77 
and how does it compare with that of 
the two previous years;

(b) the capacity utilization at each 
public sector fertilizer unit and the 
main constraints at higher utilization; 
and

(c) steps being taken to remove 
them and also of new capacity mate
rializing in the current year?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to
(c). The production performance and 
capacity utilisation of each public 
sector fertilizer plant during 1974-75, 
1975-76 and 1976-77 is given in the 
statement laid on the Table of the 
House. [Placed in library. See No. 
LT-338/77].

2. The main constraints limiting 
Higher production are old and ageing 
equipments, inadequate availability of 
proper quality of feedstock like coke 
oven gas, design and equipment 
deficiencies in some of the planfa



power restrictions and unstable power 
supply etc. Various measures such as 
renovation, debottlenecking and modi
fications programmes have been taken 
in hand to remove these constraints.

(3) The following projects are likely 
to be commissioned during 1977-78.
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Name of unit *000 tonnes Capacity
N P

I. Khctri • 90

2 . Sindri Rationalisation • l?6

3. Nangal Expansion 152

4. Trombay IV 75 75

5. Talcher 2 2 %
6. Ramagundarn 22R •-

7. Bhatinda 235
8. Sindri Modernisation • 129

Estimated Loss due to 
Pipelines from Bombay

laying
High

of
to

Trombay

326. SHRI MUKHTIAR SINGH 
M AUK:

SHRI G. M. BANATWALLA:

Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTI
LIZERS be pleased to state:

(a) whether Government are aware 
of the reports that natural gas worth 
Rs. 15 crores to Rs. 20 crores will 
have to be burnt away every year if 
the decision of the Project investment 
Board regarding laying of pipeline* 
from Bombay High to Trombay is 
implemented;

(b) whether the P. L B's decision to 
lay oil and gas pipelines from Bom
bay High to Trombay via Uran will 
cost Rs 850 crores and will delay 
the establishment of new petro-che- 
mical industries in Gujarat; and

aa
Cc) whether Government have *ny 

proposal to save such losses and if 
so, the broad outlines thereof?

THE MINISTER OF PETROi-EUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to
(c). While such a report has appeared 
in a section of the press, the facts are 
as follows:

The Puolic Investment Bo^rd ap
proved of the proposal to lay oil and 
gas pipelines from Bombay High field 
to Trombay rio Uran. where a shore 
terminal would b* sei up. The gas 
pipeline would help utilise the asso
ciated gas which would otherwise have 
to be flared. It is not. therefore, 
correct to say that the Public Invest
ment Board's decision would lead to 
the flaring of the gas worth Rs. 15 
crores id Rs. 20 crores. Rather, when 
the gas pipeline is  laid, it would help 
save and utilise gas worth about 
Rs. 22 crores, during 1978-79 This 
would not be possible in any other 
alternative. It is also not a fact that 
the oil and gas pipelines would cost 
Rs. 850 crores. The cost of the pipe
lines is estimated at about Rs. 219 
crores. Prts^nily, there is no prcnolal 
under consideration for the establish
ment of iew pel r r C .c  nfcai industries 
in Gujarat. However, the Oveinment 
have approved of the taking up of a 
feasibility study for the transport of 
free gas from South Bassein field to 
Gujarat through an appropriate nip*5- 
line system; to meet the future ne*ds 
of Gujaral-
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Fees charged by Lawyers for appear- 
tng hi High Courts *nd Supreme Courtj

327. SHRI KANWAR LAL GUPTA: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state:

(a) whether Government are aware 
that lawyers of High Courts and Sup
reme Court chirge heavy amount of 
fees for appearing before these court*:
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(b) whether even printing charges 
and stamp duties required for filing a 
case in these courts are beyond the 
reach of a common man;

(c) if sot the steps proposed to be 
taken by Government to make jus
tice cheap so as to be within the 
reach of the common man. and

(d) the salient features of repre
sentation received by tihe Govern
ment in this connection and the action 
taken therein?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 

DER): (a) Yes, Sir, in cases where
Senior and competent Advocates are 
ingaged.

»b) These are charged under Hie 
Court Fees Act. 1870 (7 of 1870) and 
the rules framed by the High Courts 
;jnd the Supreme Court.

(c) It has always been ‘.he endea
vour of the Government to provide 
less expensive and prompt justice to 
common man and the Government if 
awaiting the final Report of the 
Bhagwati Committee.

(d) In the absence of the parti
culars of the specific representation it 
is not possible to indicate the action 
taken thereon.

O.&N.G.C. deals with MUruti 
Limited

328. SHRI KANWAR LAL GUPTA: 
Will the Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) the broad outlines of deals 
made by Oil & Natural Gas Commis
sion and other Government com
panies under his Ministry with the 
Maruti Limited and its allied concerns 
during the last five years;

(b) whether proper procedure was 
not followed in most of the deals 
and favouritism was shown to tJhe 
Maruti Limited;

(c) if so, the broad features of such 
dealg and the action that has been 
taken by Government against the 
officers or the former Ministers res
ponsible for them; and

(d) what was the approximate loss 
to Government in each such deal and 
what action Government propose to 
take against Maruti Limited and its 
allied concerns?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a)
ONGC has placed the following 
orders on Maruti Limited and its 
allied concerns during the last five 
years: —

(i) 8 Nos. Demag Cranes of 40'45 
tonne capacity from Messrs Maruti 

Heavy Vehicles Pvt. Ltd. Gurgaon 
at a total cost of Rs. 1.70 crores.

(ii) 12 Nos. Truck Tractors with
out oil-field equipment and 2 Nos. 
Truck Tract ors with oil field equip
ment at a total CIF value of 
Rs. 73,47,707.00 from Messrs Maruti

Heavy Vehicles Pvt. Ltd., Gurgaon.

(iii) 0 N 8/10 Ton Kc.«d Rollers 
together with spares at a total 
value of Rs. **.74,657/- through

Jalan Modi Automobiles, Gurgaon.;.

No other organisation under Minis
try of Petroleum has placed any order 
on Maruti Ltd., or its allied concerns.

(b), (c) and (d). The matter is 
under investigation of Central Bureau 

of Investigation. 1 v
"0

Corruption in Elections

329. SHRI F. H. MOHSIN: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased toJ “ 'state:

(a) whether the present Prime Mi* 
nister had said in Bangalore on Feb
ruary 28rd, 1977 that the Janata 
Party would go into the question of 
getting rid of corruption in elections;



(b) whether the same has been 
gone into;

(c) whether Government propose 
to finance the candidates upto a 
limit as in some foreign countries; 
and

(d) whether any new agency would 
be set up to keep a watch on elec
tion expenses?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER>; (a> A report about the state
ment made by the Prime Minister 
appeared in certain newspapers.

(b) There is no concrete proposal 
before Government In this regard.

(c) Government has not taken any 
decision with regard to financing the 
candidates standing for elections.

(d) There is no proposal to set up 
any special agency to keep a watch on 

election expenses.
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Decision lo Electrify Economic 
Routes

330. SHRI NIHAR LASKAR: Will
the Minister of RAILWAYS be pleased 
to state:

(a) whether railways can save 
crores of rupees if they take the steps 
to electrify the proven economic 
routes;

(b) if so, whether this is the out
come of the survey made by the 
Railway engineers;

(c) whether Government have 
examined the report: and

(d) if so, when is the final deci
sion in this ard likely to be taken?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
to (d). Railways have not conduct
ed any general survey for electrifica
tion. According to the present policy 

of the Government, within the

resources available, electrification is 
undertaken on such sections where on 
considerations of high traffic density, 
graded structure, etc. greater benefits. 
ris-<*-ri* other modes of traction %re 
visualised.

Decline in Revenues of Railways

331. SHRI NIHAR LASKAR: Will
the Minister of RAILWAYS be pleased 
to state:

(a) the total decline in revenue 0t
Railways in the months of March and 
April. 1977; and ■?

(b) the main factor* responsible tor 
this.

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE): (a) 
There is no decline in the revenue of 
Railways in the months of March and 
April. 1977 as compared to the corres
ponding period of last year.

(b) Question does not arise, 

posting of Transferred * Judges

332. SHRI NIHAR LASKAR:
SHRI R. V. SWAMINATHAN: 
SHRI RAGHAVJT:

Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS be 
pleased to state:

(a) whether aU the judges who 
were transferred to different States 
have been posted back to their 
respective places; and

(b) how many such judges have 
joined their dutie8 and how many are 
still not willing to join?

THE MINISTER OF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(D R PRATAP CHANDRA CHUN- 
DER): (a) No, Sir.

(b) In respect of the Judges Pro“ 
posed to be transferred, consultations 
with the judges as well as the other 
authorities concerned are in progress. 
All replies have not yet been received.
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Steps to curb Monopolies

336. SHRI PRADYUMNA K. BAL: 
Will the Minister of LAW, JUSTICE 
AND COMPANY AFFAIRS be pleased 
to state what steps have been taken 
by Government to curb the Monopolies 
which have flourished during the last 
30 years jf  the Congress Rule?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): The Monopolies and Restric
tive Trade Practices Act, 1969 came 
into force from 1st June. 1970. The 
steps taken by the Government to 
curb the Monopolies with a view to 
achieving the objectives of ttie 
M.R.T.P. Act, are narrated in the five 
statutory Annual Reports pertaining 
to the execution of the provisions of 
the M.R.T.P. Act, 1969, which have 
already been laid on the Table of the 
House from time to time.

Written Answers 176

Utilisation of Gas Produced from 
Bombay High

337 SHRI F P. GAEKWAD: Will
the Minister of PETROLEUM 
CHEMICALS AND FERTILIZERS be 
pleased to refer to reply given to the 
Unstarred Question No. 1350 on 24th 
August, 1976 and^state:

(a) whether the study about trans
portation and utilisation of associated 
gas from Bombay High has since 
been completed; and

(b) if not, how long it will take to 
finalise the study?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N BAHUGUNA): (a) and
(b ): The .studies have revealed that 
Bombay area oiTers immediate scope 
for the most expeditious and economic 
utilization of associated gas from 
Bombay High. Also, on techno* 
economic considerations, it has been 
established that the best method for 
transportation of gas to shore would 
be by laying sub-sea pipelines from 
Bombay High to a shore terminal at 
Uran near Bombay. However, the 
interest of other claimants i.e., the 
State of Gujarat have been taken care 
of to the best of everybody’* satisfac
tion.

JUNE 14, 1977
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Survey for new Railway Lines in 
Backward Areas

338. SHRI P. K. DEO: Will the
Minister of RAILWAYS be pleased to 
state:

(a) which new railway lines Gov
ernment contemplate to construct in 
the backward areas of the country; 
and

(b) how many surveys for new 
lines have been made previously in 
Orissa to develop the backward areas 
and which are those?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) The proposals for taking up new 
railway lines in backward areas dur
ing the coming years have nol yet 
been finalised. During the current 
financial year (1977-78) construction 
of two new railway lines viz., 
Mirchadhuri to Jayant and Bhadra- 
c ha lam to Managuru have been in
cluded in the budget.

(b) The following surveys were 
made in Orissa during the last five/ 
six years:

(1) Talcher-Bimlagarh B. G. link.
(2) Rupsa-Talband. Conversion 

from NG to BG.
(3) Jakhapura-Banspani.

Two more surveys for construction 
of new railway lines have been in
cluded in the budget for 1977-78.

(1) Koraput to Salur/Parbatipuram.
(2) TalPTfer to Sambalpur/Jharsu- 

guda.

V«t of Insecticides and Pesticides 
Menace to Health

339. SHRI HARl VISHNU KA- 
MATH: Will the Minister of PETRO
LEUM . AND CHEMICALS AND 
FERTILIZERS be plesed to state:

(a) whether a school of thought is 
growing in several advanced, pro
gressive countries which looks upon

insecticides and pesticides much used 
in agriculture as an insidious menace 
to the health of mankind;

(b) whether Government agree 
yith that view; and

(c) if so, the measures proposed to 
be adopted by Government to counter 
the menace?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) In 
some advanced countries group of 
pesticides chlorinated hydrocarbon is 
considered as potential carcinogons 
due to their persistence in the environ
ment and biomagnification through 
the food chain. However, WHO and 
FAO have unequivocally supported 
the judicious use of such pesticides 
both in agriculture and public health. 
WHO regards DDT to be irreplace
able in malaria control programme 
particularly in the developing coun
tries.

»b) and (c). Government are fully 
alive to the associated hazards of in
secticides and pesticides and have 
therefore, enacted the Insecticides Act, 
1968, under which all pesticides to be 
used in the country are required to 
be registered with the Registration 

Committee of the Central Insecticides 
Board, which critically examines the 
texicity and bioefflcacy of a pesticide 
before giving approval for its use in 
the country.

Conversion of Bikaner-Bhatinda 
Metre Gauge Line into Broad 

Gauge Line

340. CHAUDHARI HARI RAM 
MAKKASAR: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government intend to 
convert metre gauge line from Bika
ner to Bhatinda into broad gauge 
line; and

(b) if so, the target date for con
version?



t h e  m in is t e r  o f  r a i l w a y s
♦PROF. MADHU DANDAVATE): (a)
and (b). Conversion at Bhatin- 

4*-Hanuroangarh-Suratgarh portion 
of Bhatinda-Bikaner metre gaugo 
section into broad gauge is already in 
progress and is expected to be compli
ed in 1978. There is no such proposal 
to convert Suratgarh- Bikaner portion 
from metre gauge to broad gauge 
under consideration at present.

Employees required for Talcher 
Fertilizer Factory

341. SHRI PAB1IRA MOHAN 
PRADHAN: Will the Minister of
PETROLEUM AND CHEMICALS 
AND FERTILIZERS be pleased to 
state:

(a) the number of employees re
quired for the Talcher Fertilizer Fac
tory, class and category-wise; and

(b) the number that is employed 
upto-date?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a)
and (b). The number of employees 
required for Talcher Fertilizer Factory 
was assessed in 1973. These require
ments are being reviewed by the 
F-CJ. The present sanctioned strength 
and the number of employees as on 
31st March. 1977 are as under:
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Sanctioned No. of 
Category of post strength employee*

in
position as 

on 
31-3-7?

Class 1 • 200 155
Gloss 11 - 3« 35

Class III - 788 595
Class IV • r 289 184

T otal • *313 969

Companies which made Payments for 
Advertisements in Souvenir for 

Congress Party

342. SHRI R. K. MHALGI: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRS be pleased to 
state:

(a) whether a number of compa
nies registered under the Companies 
Act have paid lot of money for ad
vertisements in the Souvenir of All 
India Congress Party before the 
General Elections of 1977;

(b) if so, the number of such com
panies and the amount of money in. 
volved;

(c) how many companies out of 
them have actually got their adver
tisements printed in the Souvenir;

(d) whether all those companies 
received the receipts of the amount 
paid; and

(e) if not. the reasons therefor?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR PRATAP CHANDRA CHUN- 
DEfti)r (a) and <b). The particulars 
are being collected.

(c) to (e). These particulars would 
have to be collected.
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Laws Passed during Emergency-

343. SHRI R. K. MHALGI: Will
the Minister of LAW, JUSTICE AND 
COMPANY AFFAIRC be pleased ft 
state:

(a) how many laws were passed 
by Centra] Government during the 
period of internal emergency;

(b) how many laws out o f all the 
laws passed during emergency are 
contemplated to be amended or re
pealed by Government; and ^  m

(c) when are they expected to be 
amended or repealed?

v
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THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) During the period of in
ternal emergency, the following law* 
were enacted: —

(1) 143 Acts of Parliament includ
ing 5 Acts amending the Constitu
tion;

(ii) 48 Ordinances;
(iii) 52 President’s Acts in respect 

of the States under President's rule; 
and

(iv) 18 Regulations in respect of 
the Union territories.

(bj and (c). Five of the Ordinances 
promulgated by the President were 
not replaced by Parliamentary legisla
tion and two Acts of Parliament were 
repealed. No proposal for repeal or 
amendment of any of the other laws 
enacted during the emergency has 
been received in this Ministry so far.
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Oil Ivxpioration in Cauvery Delta

346. SHRI A. BALA PAJANOR:- 
Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS be pleased to state:

(a) the present position of explora
tion of oil in Cauvery delta;

(b) whether oil has been struck in 
Cauvery. Delta and knowledgeable
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technical opinion favours deep dril
ling for sustained explorations; and

(c) if so, the reasons for not carry, 
ing out sustained operations?

THE MINISTER OF PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS (SHRI H. N. BAHUGUNA): 

*<a) to (c). Geological and Geophysical 
surveys including detailed seismic 
surveys have been carried out in on
shore Cauvery Basin for more than 
15 years now. 28 wells have so far 
been drilled but no commercial ac
cumulation of Hydro-Carbons has 
been discovered. -Though presently, 
there is no immediate programme 
for drilling in Cauvery On-shore, 
more sophisticated Seisn.ic surveys 
in the area are proposed to be under
taken in the current year's field sea
son. Further drilling there would 
depend on the results of these sur
veys. In the Offshore Cauvery Basin, 
an exploratory well is currently 
under drilling in the Gulf of Man
nar.

Shifting of Southern Region Office of 
O. & N G.C

347. SHRI A. BALA PAJANOR: 
Will the Minister of PETROLEM 
AND CHEMICALS AND FERTILI
ZERS be pleased to state the reasons 
for shifting of the office of the 
Southern Region of O. & N.G.C. from 
Karaikal beyond Hyderabad?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): The Oil 
and Natural Gas Commission has no 
Southern Region but only a Project 
named Cauvery Project with Head
quarters at Madras, and a base office 
at Karaikal for drilling ooerations at 
Karaikal. Both the Madras and 
Karaikal offices are still functioning. 
In order to undertake drilling opera
tions in Krishna Godavari Basin of 
Andhra Pradesh, a base office at 
Rajamundri is proposed to be opened. 
The Project office at Madras will 
continue for the present, having

jurisdication over both the Karaikal 
base office and Rajamundri base 
office.

• f -

Role of Multi-national Drug 
Companies

348. SHRI A. BALA PAJANOR: 
Will the Minister of PETROLEM 
AND CHEMICALS AND FERTILI
ZERS: be pleased to state:

(a) the role of the multi-national 
drug companies in the production and 
uistribution of medical drugs in the 
country;

<b) whether Government have exa
mined that the prices of drugs as 
chargcd by these firms are reasonable 
and within the reach of the common 
people; and

(c) if not. the concrete steps pro
posed to be taken against exploitation 
of a vital human need?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI Hx N. BAHUGUNA): (a>
Multi-national drug companies with 
foreign equity exceeding 40 per cent 
in India produce both bulk drugs 
and formulations and their contribu
tion is about 28 per cent in the pro
duction of bulk drugs and 55 per cent 
in the production of formulations. 
Like other companies* Mulii-Natic- 
nal drug companies also distribute 
the medicines produced by them 
through the normal trade outlets.

(b) and (c). The prices of drugs are 
statutorily controlled under the pro
visions of Drug (Prices Control) 
Order, 1970. The Order provides for 
a mechanism for fixation of price*. 
Small-scale units having turnover 
not exceeding Rs. 50 lakhs ore 
exempt from the purview of the 
said Order. Prices once notified by 
the Government cannot be revised 
by the manufacturers without the 
prior approval of the Government. 
Through the operation of this Order, 
it has been possible to maintain the
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prices of drugs by and large at re
asonable levels.

The Committee on Drugs and 
Pharmaceuticals have made com
prehensive recommendations on the 
rationalisation of prices of drugs and 
medicines. Government ig expected 
to take decision on the recommenda
tions of the Committee shortly.
Fertilizer Undertakings and their 

Production Capacity
349. SHRI A. BALA PAJANOR: 

Will the Minister of PETROLEUM 
AND CHEMICALS AND FERTILI
ZERS: be pleased to state:

(a) the number of fertilizer under
takings and capacity of production of 
each;

(b) the number and capacity classi
fied according to use of coal and oil 
in manufacturing process;

(c) the extent to which shifts in 
manufacturing process are envisaged 
in view of dwindling availability of 
oii at reasonable price; and

(d) salient features of any time 
bound plan in this regard?

The Minister of PETROLEUM.
CHEMICALS AND FERTILIZERS
1 SHRI H N BAHUGUNA): fa) A
statement indicating the names of ni
trogenous fertilizer manufacturing
units presently in operation, their ca
pacity and the feedstock used is laid 
on the Table of the House. 
{Placed in library. Ste No. LT-339/ 
771.

(b) While there is at present no 
plant based on coal or fuel oil in 
operation, two plants based on coal 
and six plants based on fuel oil as 
feedstock are .under various stages of 
construction,

(c) and (d). Presently a variety 
°f feedstock like naphtha. lignite, 
coke, coke-oven gas, electricity and 
natural gas are being used for the 
production of nitrogenous fertilizers.
A majority of the operating units are, 
however, based on naphtha as feed
stock. It is Government’s policy to 
utilise to the maximum extent gas

that would be available from onshore 
and offshore sources. It is also Govern
ment s policy to permit only to the 
minimum extent petroleum products 
as the fertilizer feedstock. Additional 
plants using coal as feedstock will be 
considered only after experience is 
available of the operation of the two 
plants under construction.

Maruti Limited an^ its Sister-concerns

350. DR. VASANT KUMAR PAN
DIT: Will the Minister of LAW, JUS
TICE AND COMPANY AFFAIRS: be 
pleased to state:

(a) whether the Company Law 
Board or any other Government 
Agency have enquired into the pur. 
chases of shares of Maruti Limited 
and its sister-concerns Or loans given 
to it by (1) Non-nationalised Banks
(2) Public Limited Companies; and

(b) if so, the findings thereof?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) and (b). The Company
Law Board has not ordered an en
quiry under the Companies Act into 
the purchase of shares by non
nationalised Banks and public limited 
companies of Maruti Limited and 
its sister-concerns. It is, however, a 
fact that under section 372 of the 
Companies Act, public limited com
panies are required to obtain the ap
proval of the Central Government in 
cases where any investment is made 
by them in the shares of other com
panies beyond the limits prescribed 
in the Section. So far the Central 
Government had been approached for 
such approval only by J. K. synthe
tics * Limited for investment in 
shares of Maruti Limited, in which 
case the approval was granted.
O. & N.G.C. Agreement with a Com

pany of France
351. DR. VASANT KUMAR PAN

DIT: Will the Minister of PETRO
LEUM, CHEMICALS AND FERTI
LIZERS be pleased to state:
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(a) whether the Oil and Natural 
Gas Commission has entered into an 
agreement with Compogni Francaise 
Des Fetroles of France to optimise the 
development of Bombay High; and

(b) if so, what are the terms and 
conditions of this agreement including 
the financial liability to the foreign 
Company?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) and
(b). In April, 1977 Oil and Natural 
Gas Commission with the approval 
of the Government, entered into a 
four-year agreement with Compagnie 
Francaise Des Petroles (CFP) of 
France for Comprehensive consul
tancy to the ONGC for optimising 
the development of the Bombay High 
offshore field in the shortest possible 
time. As per the agreement, the CFP 
is to assist the ONGC in data-acquisi- 
4ion, reservoir-engineering, labora
tory studies, alternative development 
plans and enhanced recovery methods 
*tc. The agreement also provides for 
transfer of technology to ONGC. The 
remuneration payable to CFP in the 
matter based on man-years of work, 
provision of computer services, trans
ferring Computer software including 
■programme models etc. is estimated 
at US $17.4 millions net of Indian 
taxes
1*ropoaal from Maharashtra Govern

ment for Utilisation of Bombay 
High Gas

352. DR. VASANT KUMAR PAN
DIT: Will the Minister of PETRO
LEUM, CHEMICALS AND FERTI
LIZERS be pleased to state:

(a) whether Government of Maha
rashtra has sent a scheme to the Cen
tral Government for using the Gas 
produced from Bombay High for pro
ducing electricity; if so what decision 
has the Central Government taken on 
this proposal; and

(b) whether Government are plan
ning to bring the gas produced from 
Bombay High through pipelines to 
Bombay for domestic consumers or to 
supply it through cylinders?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H N. BAHUGUNA): (a) A 
proposal for multifuel power genera
tion plant using LSHS and associated 
gas from Bombay High was received 
from the Government of Maharash
tra. The price at which gas can be 
supplied is under discussion between 
ONGC and Maharashtra State Elec
tricity Board.

(b) It has been decibed to bring 
the associate^ gas from Bombay 
High to Bombay via Uran by laying 
sub-sea pip lines The gas would be 
fractionated so that the different 
fractions could be put to appropriate 
uses. In this connection, it may be 
stated that LPG would be extracted 
from the associated gas and supplied 
to domestic consumers in cylinders 
Bombay Gas Company has also sub
mitted a scheme for distribution of 
gas through its net-work of pipeline?
Recruitment of Trained Apprentice* 

of C L.W.
353. SHRI KRISHNA CHANDRA 

HALDER: Will the Minister of
RAILWAYS be pleased to state:

(a) the number of recruitments 
made in Chittaranjan Locomotive 
Works at the request of the Private 
Secretary of the former Railway 
Minister (Shri Kamalapati Tripat hi);

(b) the number of trained appren
tices of Chittaranjan Locomotive 
Works waiting for recruitment after 
completion of their training (both in 
clerical and mechanical and electri
cal); and

(c) whether at present there are 
any chances to recruit them?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) 22 appointments were made on 
ad-hoc basis.

(b) 253.
(c) Apprentices in clerical catego

ries will be considered for absorption 
against 50 per cent of the vacansies 
existing and those anticipated upto
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31-3-78. In artisan categories, the ex
tent to which Apprentices can be 
absorbed in the skilled cadre is 
under consideration.

Statutory Canteen at C.L.W.

354. SHRI KRISHNA CHANDRA 
HALDER: Will the'Minister of RAIL
WAYS: be pleased to state:

(a) whether there is a statutory 
canteen at Chittaranjan Locomotive

' Works;

<b) if so, how is it managed; and
(c) whether there is any represen

tative from the workers on the mana
gement of the canteen?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) Yes.

(b) The canteen is managed by a 
Canteen Committee.

(c) At present, there is no re
presentative from the workers on 
the Canteen Committee.

Production at Steel Foundry in CX.W.

355. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of RAIL
WAYS: be pleased to state:

(a) the present production at steel 
foundry in Chittaranjan Locomotive 
Works;

(b) whether the production is as 
per the planned quota; and

(c) whether all officers who were 
specialised abroad for steel foundry of 
Chittaranjan Locomotive Works are 
still engaged in the steel foundry of 
Chittaranjan Locomotive Works?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) Steel Castings=5503 tonnes (equa
ted 10479 tonnes per years).

(b) Yes.
<c) No.

Malpractices in Elections %

356. SHRI R. V. SWAMINATHAN: 
Will the Minister of LAW JUSTICE 
AND COMPANY AFFAIRS: be plea
sed to state:

(a) whether Election Commission 
has received many complaints about 
malpractices in elections in certain 
areas;

(b) if so, the number of such com
plaints;

(c) whether Government have look
ed into the complaints; and

(d) what steps are proposed to 
be taken to check these in future?

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) to (c). The Election Com
mission has been requested to fur
nish a report in the matter.

(d) The matter will be examined 
after the report is received from the 
Election Commission.

New Railway Lines in Tamil Nadu 
in next five years

357. SHRI R. V. SWAMINATHAN: 
Will the Minister of RAILWAYS be 
pleased to state:

(a) whether any new lines will be 
undertaken in the Tamil Nadu State 
in 1977; and

(b) how many railway lines will be 
undertaken during the next fitfe 
years?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) No.

(b) As the proposals for taking up 
new railway lines in the next five 
years have not yet been finalised, it
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is difficult’to indicate how many new 
lines will be taken up for construe- 

k v tion in Tamil Nadu.
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*TT T"T VTTt G HTTPT if

Twr «i*h *rr i 9 v*f^rTfrvt vr 
fvn ft % fHTR’ Pflrfffd VT*Tl*TWT %rwi>J 

*TT <l»i  ̂ ♦W f*T̂ *?TT*T ^ J
tttt tt yrfren % qfFm r

W*f *T fl4t1 VT fa n  *RTf «TT I

{ * )  3ft * ft  I 

(n )  1 9 7 7 -7 8  rr^ rt^ in r
*«ra « w t  arm *nfr whmr

Contract for drilling in Godavari 
Off-shore basin

359. SHRI M. N. GOVINDAN 
NAIR: Will the Minister of PET
ROLEUM. CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether the Texas Pacific Oil 
Corporation is being awarded the con
tract for drilling In the Godavari off
shore basin;

(b) if so, the facts thereof;

(c) whether the Oil and Natural 
Gas Commission has located A number 
of structures in the onshore area ad
joining the Godavari offshore basin, 
and

Cd) if so, what are Government's 
plans towards an integrated explora
tion strategy?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N BAHUGUNA): (a) No 
Sir.

(b) Does not arise.

Unfair methods used by M /s Glaxo 
Laboratories < India) Lid to increase 

prices for their products

360 SHRIMATI PARVATHI KRI- 
SHNAN: Will the Minister of PET
ROLEUM, CHEMICALS AND 
FERTILIZERS be pleased to state:

(a) whether M[s Glaxo Laborato
ries (India) Ltd. have been found 
using unfair methods to get price in
creases for their products from the 
Central Government; and

(b) if so, the facts thereof?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) and
(b). The prices of drugs are statutori
ly controlled under the provisions of 
Drug (Prices Control) Order 1970 
which provides for a mechanism for 
fixation/revision in prices. The said
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Order provides that the prices once 
notified by the Government cannot 
be revised without the prior approval 
of the Government Revision in prices 
of formulations as well as bulk drugs 
is allowed after necessary cost ex
amination/scrutiny by the Bureau of 
Industrial Costs & Prices.

The Central Committee of Glaxo 
Employees* Unions, India, have sub
mitted a memorandum containing 
various allegations which inter .alia 
refer to the adoption of unfair 
methods to get approval for price in
creases from Government etc. The 
specific points raised in the memo
randum are being looked into in con
sultation with concerned authorities 
and suitable action would be con
sidered in the light of the findings.

Contract with Asomera for drilling in 
Cauvery Basin

361. SHRIMATI PARVATHl 
KRISHNAN;

SHRI K. MALL ANN A:

Will the Minister of PBTROLIUM. 
CHEMICALS AND FERTILIZERS 
be leased to state:

(a) whether the Asamera hold8 the 
contract for drilling in the Cauve^y 
offshore basin;

(b) if so, the facts thereof;
(c) whether the drilling could not 

start there because the rig which was 
to be deployed in the Cauvery basin 
did not arrive; and

(d) if so, the facts thereof and pre
sent progress of work d°ne?

THE MINISTER OF PETROLEUM. 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) Yes, 
Sir.

(b) The production sharing con
tract for oil exploration in the Cau
very offshore basin with the Asa- 
mera Group of Canada is for 24 years 
effective from November 1, 1975. The 
ONGC has a 35 per cent participating 
549 LS—7

interest in this contract and on com
mercial discovery of 0U. the Commis
sion will have the right to increase 
its share by another 15 per cent. The 
contract inter alia provides for maxi
mization of the employment of Indian 
personnel and for their training; the 
maximum use of Indian goods, ser
vices etc.

(c) and (d). The drilling was some
what delayed as the drillship had a 
fire-accident on its way to the Gulf 
of Manner. Another drillship was, 
however, promptly hired by the Con
tractor and the first well in the area 
was spudded on May 8. 1977, when 
it had been drilled to a depth of 670 
feet, the well had to be abandoned 
on 25-5-1977 due to stuck-up of the 
dri'ling string which could not be 
recovered.

Thereupon the Contractor started 
drilling of a substitute well close-by 
on 26-5-1977. This well has since 
reached a depth of over 4000 feet 
against a projected depth of 11250 
feet.

Pena* action against Railway emplo
yees of 1974-strike

362. SHRIMATI PARVATHl KRI
SHNAN: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether all the penal action 
which was taken against those strik
ing railways employees of 1974, has 
been dropped to bring it at pre-strike 
position; and

(b) if so, the facts thereof?

THE MINISTER OF RAILWAYS 
( PROF. MADHU DANDAVATE):
(a) and (b). In pursuance of the an
nouncement made in the Budget 
Speech in the Lok Sabha on 28-3-1977 
in connection with the reinstatement 
of the employees dismissed/removed/ 
suspended in the context of May, 
1974 strike, the Ministry of Railways 
issued detailed orders to the Railways 
on 6-4-1977 for implementing the
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various aspects of the assurance 
given. The statement below gives de
tails of implementation:—

1. Reinstatement of employees who 
were dismissed, removed or had their 
services terminated.

Out of 627 who were out of service 
on 28-2-1977, 611 have already joined 
duty. Out of remaining 16:—

(i) 1 has since expired;
(ii) 3 are undergoing life imprison

ment;
(iii) 4 are undergoing trial on

charges of murder and have
since been placed under sus
pension after reinstatement. 
Their cases can be finalised only 
after the judgment is delivered;

fc(iv) whereabouts of 2 persons 
not known; and

196
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(v) 6 have not yet reported for 
duty although the orders of re
instatement have been issued 
and intimated to them.

2. Taking back to duty of those 
under suspension.

As against 53 who were under sus
pension on 28-2-1977, the number 
under suspension has come down to 
15 including 4 under 1 (iii) above. 
These 15 persons are undergoing trial 
on a charge of murder and the ques
tion of their reinstatement can be 
considered only after the court cases 
against them are finalised.

3. Employees initially taken as fresh entrants but now treated as having been 
reinstated.

__Number involved as on 28-2-1977 :
__A]i have been reinstated*

^ Taking back to duty of casual labour substitutes trhose services were terminated.

Out of 5,161 who were out of service on 28-2-1977, 4^C9 ha\e aJrcrc y 
joined duty. Out of remaining 552

(i) one has since expired ;
(ii) whereabouts of 110 are not known; and

fiit) 4 |t hiv; nr. vrt rep jn ci for duty although the orders of reinstafevnent have 
been issued and intimated to them.

5. Condonation of break in service•

__Total number involved initially

_M'j-nher not done on 28*2-1977
Condonation orders issued to rll.

6 Cancellation of transfer effected in connection irith the strike.

__Total number of transfers as on 28-2-1977:

All transfers cancelled.

915

5-91
lakhs

746

1*678

Cancellation of other punishments such as stoppage of incrcmenss, reversion to lower grade, 
etc.

—Total number involved. : 7/»4J
i -1The pav of 7,626 has been refixed from 1-4-1977 •» if no punishment had 

been imposed; the cases of the remaining 19 are under active consider^ 
vtionand will be finalised soon. - ^
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Policy tO re-examine eases of Railway 
employees victimised In 1949, I960 and 

1968

363. SHRIMATI PARVATHl
KR1SHNAN: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government have 
evolved a fresh policy to re-examine 
the case8 of the Railway employees 
who were victimised in 1949, i960 and 
1968;

(b) if so, the salient features there
of;

(c) whether Government have 
taken a decision regarding the railway 
officials who were summarily retired 
during emergency; and

fd) if so, the facts thereof?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) No.

<b) Does not arise.

(c) and (d). Their cases will be 
reviewed as announced by me in the 
Budget Speech.

Restoration of Agra-Bah Railway Line
364. SHRI SHAMBHU NATH 

CHATURVEDI: Will the Minister of 
RAILWAYS be pleased to state:

(a) whether Government have 
under consideration the proposal for 
restoration of the Agra-Bah Railway 
line which was dismantled in 1938, 
because of mismanagement, and its 
extension to Auriya or Etawah to 
connect it with the main line; and

(b) whether Government are aware 
that the reopening of this line will 
greatly help in the development of 
this backward area as well as ease 
the problem of law and order?

THE MINISTER OF RAILWAYS 
<PROF, MADHU DANDAVATE):
(a) No.

(b) The Government are aware that 
construction of a railway line helps in 
the development of backward areas. 
However, the availability of resources 
and traffic potential has to be taken 
into account before taking up these 
schemes.

Percentage reserved for S.C./S.T. In 
Railways

365. SHRI SHEO SAMP AT:
SHRi MANGAL DEV:

Will the Minister of RAILWAYS 
be pleased to state:

(a) what is the percentage reserv
ed f°r Scheduled Castes and Schedul
ed Tribes for various categories of 
posts in railways;

(b) the extent to which the reser
vation quota has been fulfilled at all 
levels; and

(c) the time by which the posts 
reserved for Scheduled castes and 
Scheduled Tribes at various levels 
from bottom to top are likely to be 
filled up by the candidates of the re
served category?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE):
(a) For recruitment to vacancies car
rying scales of pay rising above 
Rs. 375/-CAS), a quota of 15 per cent 
for Scheduled Castes and 74 per cent 
for Scheduled Tribes is provided. For 
recruitment to other vacancies varying 
percentages have been prescribed for 
each railway based on the percentage 
of population of Scheduled Castes and 
Scheduled Tribes to the overall popula. 
tion in the area traversed by the rail
way. A quota of 15 per cent for 
Scheduled Castes and 7f per cent for 
Scheduled Tribes is also provided in 
posts filled by promotion within 
Class IV and Class III; and promotions 
to Class II and and from Class II to 
the lowest rung of Class 1 provided 
the element of direct recruitment to 0 
those grades does no exceed 66-2/$ 
per cent
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V
(b) it (c). Apart from the application 

o f the reservation rules in recruitment, 
reservation in posts filled by selection 
in non-gazetted categories was intro
duced with effect from 4-1-57, in posts 
filled on the basis of seniority-cum- 
fltness from 27-11-72 and in promotion 
by selection from Class III to Class II 
and from Class II to Class I with effect 
from 20-7-74. Reservation is provided

Recruitment categories
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on the number of vacancies filled in *  
particular recruitment year and is not 
related to the total strength of staff in 
a category. <

The progress made in filling up the 
quota of Scheduled Castes and Sche
duled Tribes during the year 1976 wa* 
as under:
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Quota reserved Number recruited

S.C. S.T. S.C. S.T.

Recruitment it made by the U.P.S.C.
Normally posts are filled by promotion from Clan III. 

Only in certain categories recruitment is made by 
U.P.S.C.

1506 1013 1656 1084

4M 9 3977 52 >0 5994

- Class I 
Class II .

Class III 
Class IV 

Prom otional Categories : 

Class I & II 
Class III 
Claaa IV

Efforts will continue to be made to 
dear the shortfall at the earliest possi
ble opportunity. For this purpose re
laxations and concessions are allowed 
to Scheduled Caste and Scheduled 
Tribe candidates both in recruitment 
and promotion.

Reservation of posts for Scheduled 
Castes/Tribes In the Ministry of 
Chemicals and Fertilizers and Ma 

Undertakings

388. SHRI SHEO SAMPAT: Will the 
Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) the percentage reserved for 
Scheduled Castes and Scheduled Tri
bes for various categories of posts 
from bottom to top in his Ministry, 
jts various departments, attached

67 30 86 *3
5529 3351 5675 1664

3055 1832 3483 1096

offices and the undertakings under 
the control of his Ministry;

(b) the extent to which the reser
vation has been fulfilled at all levels; 
and

(c) the time by which the posts re
served are likely to be filled up by 
the can'UJates of the reserve 1 cate
gory?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) to
(c). Information in respect of the 
Ministry, and four of the Undertakings; 
namely National Fertilizers Ltd., 
Hindustan Organic Chemicals Ltd., 
Hindustan Insecticides Ltd. and Fertl- 
lizers & Chemicals Travancore Ltd. It 
given in the statement laid on the 
Table of the House. [Placed in 
Library. Set No. LT-340/77],
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Information In respect of the remain
ing five public sector undertakings 
namely Pyrites, Phosphates and Chemi
cals Ltd., Madras Fertilizers Ltd., 
Fertilizer Corporation of India Ltd., 
Indian Drugs and Pharmaceuticals 
Ltd., and Hindustan Antibiotics Ltd. is 
being collected and will be laid on the 
Table of the House as early as possible.

There are no attached and subordi
nate offices under the administrative 
control of this Ministry.

Reservation of Posts for Scheduled 
Castes and Tribes

367. SHRI SHEO SAMPAT: Will Ihe 
Minister of PETROLEUM. AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) the percentage of posts reserv
ed for Scheduled Castes and Schedul
ed Tribes for various categories from 
bottom to top in this Ministry, its 
attached and subordinate offices and 
in various undertakings under the 
control o f his Ministry;

(b ) the extent to which the reserv
ed quota has been fulfilled at all 
levels;

(c ) whether there is any category 
o f posts where the representation of 
this category is not adequate; and

(d ) the time by which the posts 
reserved for this category are likely 
to be filled by the suitable candidates?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) The
percentage of vacancies reserved for 
Scheduled Castes'Scheduled Tribes, 
filled by direct recruitment, for various 
categories in the Ministry is as 
under:—

Group
Scheduled Scheduled 

Castes Tribes

Group 'A* * • 15% 7- 1/2%
Group *Bf • 15% 7 -i /?%
Group *C* • 15% 7- 1/2%
Group ‘D* • 16-2/3% 7-1/2%

This reservation also applies to posts in 
public Undertakings under this Minis
try to whom Presidential Directives 
on the subject have been issued. 
The percentage of reservation for 
direct recruitment to posts in Group 
‘C’ and ‘D’ however varies depending 
on the population of Scheduled Castes 
and Scheduled Tribes in the respective 
States.

There are no Attached or Subordi
nate Offices under the Ministry.

(b) Extent to which reserved quota 
has been fulfilled in the Ministry is 
as follows:—*

Grrup
Scheduled

Castes
Scheduled

Tribes

Group ‘A* • 21-07% ..
Group ‘B* • 38*80%
Group ‘C* • 50-oc% 16* 67%
Group *D* * 52*74% 14-53%

Information in respect of Undertakings 
is being collected and will be laid on 
the Table of the Sabha:

(c) Yes, in all categories of posts in 
the Ministry.

(d ) Presidential directives regarding 
reservation of posts for Scheduled 
Castes and Scheduled Tribes have been 
communicated to the public sector 
undertakings for implementation. It 
is being impressed upon them from 
time to time to ensure the implementa
tion of the directives. A close watch 
on the implementation of the directives 
is also kept. While it is difficult to 
indicate any time limit by which the 
posts reserved for Scheduled Castes 
and Scheduled Tribes are likely to be 
filled up. as it depends upon many 
factors every endeavour will be made 
to fulfil the requirement as early as 
possible.
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( t ) tot jftrq^T frro
fe  ft'q h if *rft *i 4*4 *ltrft fr H H M  fr
fw r ttv ?r*n vnnfanT Tt *rf *ft ;

( * )  NrCTfr f^rr fsrvtRTT
irfHvrfTin fr ^t*t tot ?  itYt ^rfr 
fa *>4 tot vnrnift tt tt T|ft $ ; 
ifrr |

( )  ^ f t  *nrr fr (H ̂  ffirr 
^H pto *r t t  *rf <fcrr̂ t *tt fTTHf 

iH  < ifwi ?̂t *r£ ?

inft (wto m i m ^ )  : ( t )
«ft T̂jHT JTtut fr ^TPTT fr pTF ysftrTT
^ro % fr*ft to th ^  t t  urnfr^r T̂fft 
fem  <rr 1 ^rffr^r, t t  *tft mtfr 
ifr^rrr %tr*4 ir, t o  ^3ttt ui*i fr to^t 
*T^t to t  ^rfr *TO WFT TT̂ T fr *F*T 
rfrxtm fr ftnT fjprr *nr^«jr fr irfarfr 
fr fi^Ou t t  2- 1 - 1 9 7 7  frr ^*ri 
f f fr r o  tthtt tot *tt 1

(*5r) STR ^£t "JCTT 1

(*r) ^ r o  ^  frtf ^  ^  fr^T 1 

fr o n ftfr  in 'tirrr. t t c t  t t ? t  

■fim t  fir^ *nr«Tlr t t  frt* irr* 
w *  t t  2 0 7 . 9 2  *>T̂ r t t  ftr^ 
w t o r  fr 1 5 - 2 - 7 7  Tt ^ t t  

ttto  fro^Y * t i  *ftr^(jT ^  
w rft  v R p p ^ t ( f r o r * )  T t * ^  fror  
t o t  «tt 1

*I«i*ln R 4 ft  TO Tt *ftZT TO *T * 
WVT *TST Tt WT¥ TO *TI5H if

I T M

372. * t  t o  tot
TW •xTl ^  3RTT% Tt jh  1 ^1̂ *1 ffr I 

( T )  TOTPT f|srq ?T TT’ *1  ̂ <11^*1

Tt*Tter snTT »f *ftrr 
^ tt t  t t  i t ?  *t^ 15*1 r̂ fr
*f ffrrT% Wvt||q^H h iv i X̂T ^

(«■ ) VTVTT *  ^T  ^ R P E  if  TOT
v n N r ft  ^  i ?

^TTOt (rfto TO TO^t) : (^r) 
T^TTRT TT^T VtT % f^^rf^rfa d

^T^tl fr wwrn T fr^ T  fr 
i f  srn<T f f :—

( i )  fcHT-«r^r<T^iT xrter ^ ttt

TT ^rt riis-1 if ^^TTT I

( i i )  i t r w m  ?f «ftyr ir tr ti

ftW  ^fV?T ^TT^T frT CST <TT^T if  I

( i i i )  m tftenr n  v jx  t o  v ftzx  
qTTT TT ? r t  JTIT*T i f  q^H' i i  ;

( i v ) •tTtok TTTeTir wiiF ?rr^r 
frr *  f t  5TTT5T if  ^T^TTT I

( v )  ® tft TTJT-T^TRTOT «ftr
^^TMk<T-a*ifsimi ^trV TT TOt
^TFT f̂ 4f<?H *11 I

( ^ )  ¥r 4K«i'<( «r>r
*frar rTTi HI KM T f r ^ T  ^T TPT 
<nr% $  (ft T^T ^ I f ^ f t  W ^m ^TK  

ifter «ii?h Vl ^t?»t *r 
frr TTt 1 9 7 7 - 7 8  % ^>rr *r ?rrf»m t t  

»nn ^ 1 t f w i ?  Ir 
iritfhmr *rz, w ® iy r  % <n«ian 
w k  b V t ^  iR trm r  5W tV
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HTvfi % vhtpt % f̂ TT
f r  vft ^ xftn *rifen*r frrrfl t t  fa^nr 
fipn (^i ^ 1

Sbort Supply of Paraffin Wax to 
Industrial Units

373. SHRI P. K. DEO: Will the
Minister of PETROLEUM AND 
CHEMICALS AND FERTILIZERS be 
pleased to state:

(a) whether there has been short 
and unsteady supplies of paraffin wax 
during the last four months and as a 
result 200-odd industrial units in Delhi 
are feeling handicapped;

(b ) whether any steps have fcecn 
taken to help those industrial umu 
which are facing hardships because 
of short supply of paraffin wax; and

(c) if so, broad outlines of the step3 
taken by the Government in this **■- 
gard?

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI H. N. BAHUGUNA): (a) An
allocation of 1148 tonnes of paraffin 
wax was made in favour of Delhi 
State for the period January-May 
1977. Delhi Administration has 
issued release orders to 193 quota 
holders upto May 1977 to the cor
responding extent. The actual uplift- 
ment by various allottees has been in 
line with the release orders issued by 
the Delhi Administration. The sup
plies of paraffin wax to Delhi has been 
regular and to the extent of alloca
tions made in favour of Delhi Admin
istration. It has been confirmed by 
Delhi Administration that there has 
been no hardship to any unit.

(b) and (c). With a view to sup
plement indigenous availability of 
paraffin wax, the Import Policy for 
1977-78 has been amended to provide 
for canalised imports of paraffin wax 
by actual users.

N

Conversion of Tuticorln-Dtndigul line 
-  Into Broad Gauge Line ■

374. SHRI K. T. KOSALRAM: WiU 
the Minister of RAILWAYS be phas
ed to state: ~ r

(a) whether any survey has beer
made for the conversion of the Metre 
Gaugo railway line into broad gauge 
line between Tuticorin and Dindigul 
to connect it with Karur in the 
Tiruchi-Erode Broad gauge section to 
have a broad gauge link betwci:i 
Tuticorin and Madras; -

(b) if so, whether any funhei 
action has been taken on the survey 
report; and

(c) if no action has so far 
been taken, whether speedy action ir 
proposed to be taken for implement
ing the Scheme in view of the grow
ing importance of Tuticorin as a 
Major Port?

THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE)
(a) to (c). A survey was carried 
out for construction of a new broad 
gauge railway line from Karur to 
Dindigul and a parallel B. G. line from 
Madurai to Dindigul and gauge con
version of the existing metre gauge 
line from Madurai to Tuticorin. In 
view of the difficult financial position 
it has not been found possible to take 
up the project.
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Construction of Mysore-Calicut 
Railway Line

375. DR. V. A. SEYID MUHAM
MAD: Will the Minister of RAIL
WAYS be pleased to state:

(a) whether representations have 
been made for the construction of 
Mysore-Calicut Railway line; and

(b) whether there is any proposal 
under the consideration of Govern
ment for the construction of such a 
railway lin*7
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THE MINISTER OF RAILWAYS 
(PROF. MADHU DANDAVATE) : (a) 
Yes.

(b) No survey for this line has 
been made so far. It will not be 
possible to take up this work on 
account of the very limited availabili
ty of resources at present.

Correction of Answer to unstarred 
Question No 0171 dated *15-4-1975 re: 
Firms Manufacturing Surgical Instru
ments.

THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS

(SHRI H. N. BAHUGUNA): In the
Statement attached to reply given by 
the Minister of State in the Ministry 
of Petroleum and Chemicals on 15th 
April, 1975 to Lok Sabha Unstarred 
Question No. 6171 regarding firms 
manufactruring Surgical Instruments, 
the information was not quite correct. 
This has come to light when further 
data was being collected for fulfilling 
the assurance given in the original 
reply to the Question. A Statement 
correcting the earlier Statement at
tached while giving reply to the Ques
tion on 15-April, 1975 is laid on the 
Table of the House. The error and 
the delay in correcting it is regretted.

Statement

Nature of
SI. Name of the Un;t Item of manufacture Fors'gn colla-
N>. boration,if

any

1 M's. B'prJ Irrrr.utonil L m
ted, Poona.

2 M s IDPL, Madras

M/s Indian Oxygen Ltd., CjI- 
cutta.

M s Khcr Surgical and Allied 
Products Pvt. Ltd., Kanpur.

M's Iscimrd Industries pvt.
Ltd., Bom ay.

M's Pi lips (India) L:miied, 
Calcutta.

M's M*Mie Ind. (I) Limited, 
Nilgtris.

Operation Tables, Sterilizers and 
Operation theatre lights

Various types of Surgical Instruments . 

Anaesthesia Apparatus 

Suture Needles, Surgical Blades 

Suture Needles

Financial

Technical
(USSR)

Technical cum 
financial.

Nil

Nil

N.A.

N.A.

Operation Theatre lights, Sterilizers Financial 
etc.

Hypodermic Needles and Suture Needles Fin ncial

12.00 h is  
PAPERS LAID ON THE TABLE 

Notification under T a m il  Nadu R e
ligious and Charitable Endowments 
A ct, etc. and Notification under 
Disputed Elections (P rim e  Minister 

and Speaker, A ct.)
t h e  m in is t e r  o f  e d u c a t io n ,

SOCIAL WELFARE AND CULTURE

(DR. PRATAP CHANDRA CHUN- 
DER): I beg to lay on the Table—

( 1 ) A copy each of the following 
Notifications under sub- section l3) 
of section 116 of the Tamil Nadu 
Religious and Charitable, Endow
ments Act, 1959 read with clause
(c) (iv) of the Proclamation dated 
the 31st January, 1976 issued by the
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President in relation to the State 
of Tamil Nadu:.

(i) G. O. Ms. No. 370 published 
ii) Tamil Nadu Government 
Gazette dated the 23rd March,
1977 making certain amendments 
to the Religious Institutions 
(Custody, Investments and Lend
ing or Borrowing of Moneys) 
Rules, 1963.

(ii) G. O- Ms. No. 655 published 
in Tamil Nadu Government 
Gazette dated the 26th May. 1976 
making certain amendments, to 
the Religious Institutions (Lease 
of Immovable Property) Rules, 
1963.

(2) Two statements (Hindi and 
Engilsh versions) indicating reasons 
for not laying Hindi version of 
Notifications mentioned at item ( 1 ) 
above. [Placed in Library. See 
No. LT -291/77. J

(3) A copy of the Disputed Elec
tions (Prime Minister and Speaker) 
Amendment Rules, 1977 (Hindi and 
English versions) published in Noti
fication No. S. O. 297(E) in the 
Gazette of India dated the 21st April. 
1977, under sub-section (3) of 
section 27 of the Disputed Elections 
(Prime Minister and Speaker) Act, 
1977. [Placed in Library. See No. 
LT-292/77.]

P apers U nder Com pan ies  A ct and a 
Statem ent.

THE MINISTER OF RAILWAYS 
(PROF. MADWU DANDAVATE): 
I beg to lay on the Table—

( 1 ) A copy each of the following 
paperg (Hindi and English versions) 
under sub-section ( 1) of section 
619A of the Companies Act, 1956: —

0
(i) Review by the Government 

on the working of the Orissa 
Road Transport Company Limit
ed, Berhampur (Ganjam) for the 
year 1973-74.

Dalli Rajhara mines (CA)
(ii) Annual Report" of the 

Orissa Road Transport C jrnpany 
Limited, Berhampur (Ganjam) 
for the year 1973-74.

(iii) Directors' Report and 
statements of accounts for the 
year 1973-74 of the Orissi Road 
Transport Company Limited, 
Berhampur (Ganjam) and the 
Comments of the Comptroller and 
Auditor General thereon.
(2) A statement (Hindi and En

glish versions) showing reasons tor 
delay in laying the papers mention, 
ed at item ( 1) above. [Placed in 
Library. See No. LT-293/77.]

Notification under C entral E::cise 
R ules

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA); On 
behalf of Shri H. M Patel. I beg to 
lay on th* Table a copy of Notifica
tion No. 110/77-CE [G. S. R 277(E)] 
(Hindi and English versions) publish, 
ed in Gazette of India dated the 13th 
June. 1977. issued under ‘ he Central 
Excise Rules. 1944 together with an 
explantory memorandum. [Placed in 
Library. See No. LT-293A/77.]

12.02 hr*.

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported police fifinc on workfrs op 
D alli R ajiiara m in es  of B hilai steel 

P lant

SHRIMATI PARVATHl KRI- 
SHNAN (Coimbatore): Sir, I
call the attention of the hon. Minister 
of Home Affairs to the folio*dng mat- 
ter of urgent public importance and 1 
request that he may make a statement 
thereon: -

1'Reported firing by police on 
workers of Dilli Rajhara mines of 
Bhailai Steel Plant on 3rd June, 
1977, killing eight workers and in
juring many others.1*



a 13 Police firing on JYAISTHA 24, 1899 (SAKA)  workers of Da/li 214
Rajhara mines (CA)

THE MINISTER OF HOME 
AFFAIRS (CHAUDHURI CHARAN 
SINGH): Sir, the State Government 
have reported that Chhattisgarh Mine 
Shramik Sangh of contract labourers 
working in Dalte Rajhara Mine in 
Durg District and organised by Shri 
Shankar Guha Niyogi went on a 
strike last month to enforce some of 
their demands. They put up a new 
demand for payment of Rs. 100/ -  for 
the repair of their hutments instead 
of Rs. 20/- as paid in *he past. The 
working in Dalli Rajhara Mine in 
forced them to sign an agreement On 
the repair of their hutments instead 
ployerg repudiated the agreement as 
it was entered into under duress. 
Some clashes also took place with the 
rival labour union Le., Canyukta 
Khadan Mazdoor Sangh.

On 2nd June. 1977 in a public meet
ing. the leaders of the CMSS union 
declared that there would be a gherao 
at the mine’s office on 3rd June, 1977. 
Since reports were also received that 
there might be large scale disturban
ces, burning of petrol pumps and 
sabotage of vital installations during 
the night, a police party headed by a 
Dy. S.P. and accompanied by a SDM, 
a Magistrate and CSP Bhilai went to 
the workers* camp and took Shri. 
Niyogi into custody around 1-30 a. m. 
on 3rd June, 1977. When the police 
party was returning. a mob stoned 
them and prevented three officers and 
four constables from getting into their 
vehicles. After getting some rein
forcement, the SDM and the Magi
strate asked the mob of about 4.000 
persons to release the detained police 
personnel. It is reported that persua
sion by the officers had no effect and 
the mob started stoning the police 
Party injuring 50 Dolice personnel. 
The SDM and CSP were also injured. 
Tear smoke was u s w it h o u t  any 
effect when the mob armed with 
lathis advanced on the police party 
pelting stones. After giving due 
warning, tthe police then opened Are.

Even after the police firing, the 
mob did not release the police per

sonnel in their custody. Information 
was also received that the detained 
police personnel were being tortured 
and were at the point of collapse. 
The Collector and the SP v/ho had 
reached there by that time also tried 
to pacify the mob and sought the 
release of police personnel but all 
their appeals are reported to have 
failed. Faced by a hostile mob, the 
police opened fire a second time and 
the detained police personnel who 
were all injured were got released 
and admitted to the hospital. Accord
ing to the latest report received from 
the State Government a total of 9 
persons were killed and 14 persons in
jured in the police firing. One boy 
was also found dead at the spot of 
rioting and the cause of his death is 
being ascertained.

The State Government have appoint
ed a retired Judge of the Madhya 
Pradesh High Court to enquire into 
the incident under the Commission of 
Enquiry Act, 1952 and he is expected 
to give his report within a period of 
three months. Pending the enquiry, 
orders have been issued to replace 
the Collector and the SP. Tlie State 
Government has also sanctioned ex- 
gratia relief to the families of those 
killed or injured in police firing 
<§> Rs. 5000 each to those killed, 
Rs. 1000 each to those who received 
bullet injuries and Rs. 250 each to 
those who received lathi injuries.

SHRI M ATI PARVATHI KRI- 
SHNAN: From this report it is seen 
that the issue has been pending for 
quite some time and led to this unto
ward incident in which eight people 
lost their lives. I am happy that a 
judicial enquiry is taking place on this, 
but I would like to know whether the 
Minister will bring to the notice of 
the other Ministry the fact that one of 
the reasons for this disturbance tak
ing place is that, for the last five or 
six years Government had failed to 
carry out its assurance and its com
mitment to do away with contract 
labour. So long as thi9 continues you 
will have trouble continuing.
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[Sint. Parvathi Krishnan]
Apart from that, 1 would also like 

lo  ask the Minister about the com
pensation amount. It is very low: 
why should they not get more com
pensation?

A *nmTr ^ fw ^ ^
| fa> ftqT O * % yw

5, 6 *tpt if 
% 1 1 x v rx  |

I ?TT ^  ^ fa* ft H»'l
XXrft x t t  X*% VftHTf %

n ^ f  ITT ? TTVt f5XT®T T̂T WT
ITT *TT ITT, ZT»J H4H

Tx ÎTTtfnT ^  | I 
SHRIMATI PARVATHI KRI

SHNAN; The second part of my 
question regarding compensation has 
not been answered.

w.«ttV x t x  rer, : ttstt wrr tt r f
fl'SPT ^  gHTT I  I ?7ITT

m fm  jFtTT ^  *  xt *rt»r 
75  *T; f ,  f^T frTf t j t  t o  
v ift  *fr ^  ?r ?  1 *f
S«T *T7 R *T7T X $  wrr *pi>?TT r, I
x  ^  ^  g Pf * rm r

i  T7 fa^T7
w xft  1
SHRI SHYAMAPRASANNA BHAT- 

TACHARYYA (Uluberia): I have
gone through the satement of the hon. 
Minister based on the report of the 
State Government. However, the facts 
as reported from other sources are 
different. The fact is that 30 workers 
lost their lives and the firing was not 
with a view to disperse the people, 
but to kill them, as it was aimed at 
the upper part of the body. 1 think, 
this is the first such incident under 
the Janata Government. If such an 
action was illegitimate for the earlier 
Government, 1 do not think, it is 
legitimate for this Government. 
There seems to be some conspiracy 
of the contractors and other offenders 
behind this incident. The Judicial en-

(CA)
quiry must be made thoroughly and 
publicly so that the workers may be 
pacified and the public must knew the 
root cause of this incident. Such 
things should not be allowed to hap
pen in future. Wherever contract 
labour is there, there is deprivation 
of the workers. No proper system is 
followed. Once an agreement is en
tered into, and later on it is broken 
and it is said that the agreement was 
entered into under duress. It can 
be a conspiracy by the contractors to 
disown their obligations. The en
quiry must, therefore, be thorough 
and public and the amount of com
pensation should also be considered
by them again. I hope, the Govern
ment will take serious steps to look 
into this matter and bring out the 
conspiracy behind it.

^ x f t  Yxn : t o t o  w vm ,
XXJ fa: HfH’flq VT MHM fc,

wswwrfY ?fr ^  £ 
frtr w x ?T7 x z  c
T m  x r  ft 1 x *  * x  vY f^ n i

rfr t * t  T 7 v h h

W l f x x  +'7 ift 1 f̂?T rTT CT 

vrr* fTT ^far rrftXZ  it
§TTT «n, XQ ^ ffTT ? W7X TT
irfETfTT HT I 4iTi<i4if

fa^rr *nrr far p r  * 77^ t̂t̂ t 1 

5PTO h ih ^ I it <1 XM\9 \ 7 ?  w A

ft I ^fT^pTTWTT falTTj^f^PT fiRVTTT- 
T̂TT fft ®?T 1 *PTT I f.i

UWW\T: fTT% VtffTfT ?ft qiTH*
farqr in rr 1 ir  iv f r

*RT I dt^T^^T VT f̂ XTT iun,
%fa^T^»T VT^ft W tf  x i t  f a ^ lT  I

?T¥ T7 XX^T fft X i *
XT\ |

fa>7 r t  x  fiti 11*1 m  *nr 1 f j w

T̂tfarui 1 w ^ f M 'titi  
^  1 5PTO v t  ,nr^ 7  ift v r  ^ r n ft

I *!X ^  vh«i I W i t  ^
x v f t  |--<nnc fftr v t f  f f t
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nl ^ 0  Wlfl ^ | d J ? n i
5far*r m tft ^ ttjt if *fv i

w 'f SIT CTO* WTTT «f 5R5T 5T?ir f t  
fTT'TT ^  I W*T7 ?TT v ft ir  <TT

q j%  f r  i?*m  * f t t  ^  «RT?ff «ft, nt 
* p t t  TTV^Tirt ^  arrir*ft i 
4 fc r * fz  % ftr tPt»t TT S»T

fw a o p  q r  » i *  f?m  w  $ , w i f r

3s? VT mis'i  ff *TT I
f*n rt r m  ^  |  f r  ^.Fk»»t t  %f\x

olfto ^ft tft *rt% TT *Tg^Hl ^TfpT 

MI I bh <T 4*1 *T TTT? ?PT3T fV**< i ^

#  *T>% >TT W f «Tj% I

I---- *

12.15 h r».

BUSINESS ADVISORY COMMITTEE
F irst R eport

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): I beg 
to move:

“That this House do agree with 
the First Report of the Business 
Advisory Committee presented to 
the House on the I3th June, 1977.”
MRSPEAKER: That means that

only to-day we adjourn for lunch 
and from tomorrow we sit continuos- 
ly and there will be no lunch hour. 
The question is:

“That this House do agree with 
the First Report of the Business Ad
visory Committee presented to the 
House on the 13th June, 1977/’

The motion was adopted.

12.16 hr*.

RAILWAY BUDGET, 1977-78—GENE
RAL DISCUSSION—Contd.

MR. SPEAKER: Now, we take up 
the further discussion of the Railway 
Budget. . . .

SHRI MANORANJAN BHAKTA 
(Andaman and Nicobar Islands): 
What happened to my motion ?

MR. SPEAKER. A number of mo
tions I get every day. To-day alsa 
I got 20 of them. I admitted one or 
two and sent them to the concerned 
Minister and the rest I have not ad
mitted. Some of the motions may go 
as questions. There are all sorts of

• motions, good, bad and indifferent. I 
may also commit mistakes. There 
are motions under Rule 377, call at
tention motions and short notice ques. 
tions etc. All of them cannot be dis
cussed here. I look into them before 
coming to the House. Therefore, if 
any member feels aggrieved and if 
he thinks that it is a very important 
matter and that it has not been ad
mitted, I will certainly reconsider. It 
is not as if I am infallible and what 
I do is final . You may convince me 
or I will convince you.

SHRI VAYALAR RAVI (Chira- 
yinkil): He is from the Andaman 
Islands.

MR. SPEAKER: I would like to 
discuss with him later on .

Now we take up further discussion 
of the Railway Budget. Five mem
bers from the Janata side and five- 
members from this side have spoken. 
Of course, others are also there. I 
think if speeches an? short, a larger' 
number of members will be able to- 
get a chance.

SHRI BASHIR AHMAD (Fate- 
pur): At the outset I would like to 
congratulate the Railway Minister 
for presenting th* finest Budget which 
is truly representative of the Janata: 
Government.

Before citing a few facts, the fact 
Ls that the former Railway Minister 
Mr. Kamalapathi Tripathi was respon
sible for creating corruption, nepotism 
and robbery in making certain appoint
ments in the railways. Large scale 
appointments were made and that
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[Shri Bashir Ahmad]

had resulted in gross inefficiency in 
the railway administration.

My friends opposite said that there 
is a certain deterioration in the work- 
ing of the railways. But they are 
forgetting the fact that the entire res
ponsibility centres on the inefficient 
and corrupt staff and the method in 
which appointments were made by 
the former Railway Minister, Mr.. 
Kamlapathi Tripathi. ,

Now there are two aspects to the 
matter. First of all what happened 
was that there was one Private Secre
tary who used to make endorsements 
paying ‘MR desires such and such and 
on the basis of those endorsements 
officials were responsible for making 
those appointments. I might also cite 
one instance. A very junior officer in 
the Allahabad Division was tempora
rily appointed as Chairman of the 
Railway Service Commission. He was 
not fit for the job and was a very 
junior man. Those appointments 
that were irregularly made were re
ferred to him and all appointments 
were made merely on oral instruc
tions. Therefore, there are two as
pects. First of all there were endorse
ments made by the Private Secretary 
on the basis of which such appoint
ments were made and there was the 
other source of appointment and that 
is the Railway Service Commission 
and that officer was appointed Chair
man for that very purpose for regu
larising those appointments and that 
was the height of corruption made by 
the former Railway Minister.

Such staff, thousands in number, 
are still working fin the Railways. 
They are responsible for the deteriora
tion in the working of the Railways. 
Now, it is not open to the Opposite 
side to complain about it. Until and 
unless those persons are sent out and 
non corrupt persons are taken in, I 
think position might not improve. I 
hope the Railway Minister will kind
ly look into this matter.

Whenever the two Railway Minis
ters—Sarvashi Lalit Narain Mishra 
and Kamlapathi Tripathi took over 
charge, they diverted the railway 
lines to their home districts. Shri 
Lalit Narain Mishra diverted trains to 
Bihar—Samastipur Division. Shri 
Kamalapathi Tripathi belonged to 
Varanasi and therefore diverted a 
number of trains to Varanasi. Allaha
bad and Kanpur are very important 
districts. Kanpur is an industrial town. 
Likewise, Allahabad is an important 
place. During the day time you will 
not find any train with a direct link 
from Allahabad to Kanpur. The trains 
were diverted to Varanasi and Samas
tipur during the regime o f Shri Kam
lapathi Tripathi and Shri Lalit Narain 
Mishra. When Shri Kamlapathi Tri
pathi took over charge, one train 
which was running to Samastipur was 
diverted to Vtaranasi. Backward areas 
and such places which require train 
services have been ignored. Why 
should those be ignored? they wanted 
to feed their constituencies and they 
wanted to corrupt the people. That 
is also a form of corruption. I would 
request the Railway Minister to re
move these inequities and to run trains 
wherever there are no trains.

A number of speakers have spoken 
for the trains to be run in Maharash
tra, Orissa and other places. If we 
travel from Allahabad or Kanpur to 
Mainpuri and Etah. which is hardly a 
distance of 200 to 250 miles, it takes 24 
hours to cover this distance. I 
would request that new railway lines 
in these areas may be given so that 
distance in these areas is covered 
within a reasonable time.

Some more passenger and express 
trains may also be run during the day 
time from Allahabad to Kanpur so 
that the needs of these places are 
met.

I will also invite the attention of the 
Railway Minister to the cause of late 
running of the trains. There has been 
a large scale chain pulling as well as
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commission of dacoities. Four days 
back, one such dacoity was committed 
during the day time. Armed guards 
may, therefore, be posted with each 
and every train so that there is no 
chain pulling and no dacoity takes 
place.

The Railway coolies and porters 
working on the various Railways are 
on a contract basis. I would request 
the Railway Minister to do away with 
this contract system. Some other 
method may be adopted so that they 
have security of service and they are 
not exploited by the private contrac
tors. They are also unnecessarily 
harassed by the private contractors.

The Railway Minister in his speech 
referred to casual labourers. Now I 
would submit that the appointment 
of casual labourers depends merely 
on the whims and caprices of the offi
cers who are appointing them. There 
are no ftxed service rules. They are 
merely appointed on the discretion of 
the appointing authorities and their 
termination is also based upon their 
discretion. 1 would therefore submit 
that their s£rvice conditions should be 
properly framed and service rules 
should be there so that their cases 
may not go by default and they may 
not be arbitrarily disposed of. There 
are three lakhs of such casual labour
ers in the railways and they are 
merely at the mercies of the officers 
who appoint them. What we And is 
that the deserving persons are not 
taken into appointments and un
deserving persons are appointed. 
That is a source of corruption and 
that could only be obviated if we 
frame proper service rules for them 
so that their employment may be 
governed by proper service conditions 
and rules framed by the Government.

SHRI K. LAKKAPPA (Tumkur): 
Where is the Railway Minister?

MR. SPEAKER: The other Minis-
ter is taking notes. Perhaps he is in 
the Rajya Sabha. There is no Deputy 
Minister. Mr. Varma is taking notes.

SHRI K. LAKKAPPA: The Rail
way Minister should be here.

MR. SPEAKER; (Hie is in the Rajya 
Sabha. Mr. Varma is taking notes.

SHRIMATI PARVATHl KRI- 
SHNAN (Coimbatore): Labour Min
ister is there and 1 hope he will now 
learn how necessary it is to bring in
dustrial relations in Railways under 
the purview of his Ministry.

MR. SPEAKER: There are three
Cabinet Ministers here.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): In
deference to the wishes of the bon. 
Members I would come to the front 
seat.

SHRI BASHIR AHMAD: The
Railway Minister has undertaken to 
amend the Railways Act of 1B9D. 
But apart from amendment of the 
Actv it is necessary that the Railway 
Establishment Code should also be 
remodelled and reframed because 
this also has outlived its utility. It 
should be framed on the lines of the 
rules regarding the Central Govern
ment employees. These rules should 
be framed in a very clear and 
cogent manner. I say this because 
number of difficulties arise in the 
matter of interpretation of the pre
sent Railway Establishment Code by 
the various law courts. So, these 
rules should be reframed on the
lines of the Central Government
Servants’ Service Rules.

I would submit that in the case 
of disposal of claims too great delays 
are caused end this is a source of 
corruption and this also causes lot 
of harassment and hardship to the
business community. Now, this also 
is one of the loopholes of corruption 
which should be plugged. There 
should be a time-limit for the
disposal of these claims before a
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person can go to the law court. 
The Claims Inspectors should dis
charge their work in an impartial 
and punctual way. They should 
dispose of these cases in an honest 
and expeditious manner. Only per
sons of integrity should be appointed 
to these posts.

Here 1 have got a suggestion to 
make. A vigilance ceil should be 
created at the various divisional 
headquarter^ so that such sources of 
corruption may be detected and pre
vented. Corruption is not merely 
there in the various booking affices 
and the Goods yards but corruption 
also lies in various offices where 
creation of such vigilance cell is a 
necessity.

Therefore, I would suggest that per
manent vigilance cells should be 
created at various divisional head
quarters so that they may indepen
dently enquire into such cases of 
corruption.

Regarding the Catering Services, I 
would say that this service is ineffi
cient and it should be improved.
The private contract system of the 
contractors should be abolished and 
the Railway Administration should 
itself take over this Catering System, 
at various places. What we now find 
is that there are big contractors who 
have taken this contract for a large 
number of stations. They are hard
ly efficient and in a position to dis
charge the duties and obligations 
can upon them. This should be 
improved.
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Now, pilferage of course Is also 
a problem and I would rubmit that 
this Can also be obviated by taking 
preventive measures in various mar
shaling yards by posting an ade
quate number of policemen besides 
the R.P.F. If this is done the claims 
for pilferages could be avoided.

SHRI P. V. G. RAJU (Bobbill): 
Mr. Speaker, Sir, I would first of all 
like to say a lew words about what 
Shri George Fernandes spoke yester
day. He is here now. Because he is 
a Cabinet Minister whatever he says 
here is very important, the way I 
look upon the railways. In the course 
of his talks, he said that if there is 
competition between the railways 
and road transport how can we con
vince the railway workers for not 
asking for better salaries.

I do not want to go into the ques
tion of whether the railway workers 
should be paid more or transport 
workers should be paid more. But, 
this is a very important question. I 
think the question of the rail and 
road transport has got to be decided 
by us in this country and we should 
understand that in a modern coun
try. road and rail transport have 
been linked together. This is the 
basis in America. As far as I know 
in America, a lorry can go up to the 
railway siding and crane is used for 
lifting up the container boxes in 
which the goods are kept and they 
are either placed in the rail coach 
or in the lorry. The railway is ustd 
for transporting heavy machinery 
from one part of America to another. 
The road transport is used for trans
porting the machinery to the factory 
site. I know also that in America 
the railway bridges and the road
bridges can bear the overall weight 
of 60 tonnes but, in India, we do not 
have the same system and so the 
railway bridge cannot bear the
weight of 60 tonnes and the road 
bridge can only bear a weight of 
ten tonnes. Therefore the difficulty 
arises. Therefore, Mr, Fernandes
said that competition between rail
way and road transport does nct
exist in India. I would like that to 
exist because it means that the rail
way would be ably to compete—»  
not to compete, they would flt least 
have the same syM*m as America 
has. We nave not got the same road 
bridges. There the rail bridges can
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bear a weight of sixty tonnes while 
th^ road bridges can bear a weight 
of only ten tonnes.

I would suggest that the new 
Government which is going to be 
here for many'years to consider the 
matter in all its implications aftd 
have the road bridges to the same 
extent as the rail bridges in which 
case both the rail and road transport 
can be unified.

As far as the budget speech made 
by Prof. Dandavate Is concerned, he 
mentioned about the extension of the 
metre-gauge line from Guntakal to 
Bangalore by a broad gauge lint*. 
I would congratulate him for that. 
Similarly if the metre-gauge line 
from Guntakal to Secundrabad could 
be converted into a broad-gauge 
line, the whole of Rayalaseema area 
in Andhra Pradesh could be opened 
up. I am mentioning this because I 
belong to Andhra Pradesh. I request 
the Railway Minister that Guntakal- 
Bangalore line be extended upto 
Secunderabad. If this is done it will 
be possible to have a railway train 
from Bangalore via Hyderabad and 
Nagpur to Delhi. It will be a new 
route. It will open up the whole of 
South Kanara area. I would like to 
say if this concept is considered in 
entirety then the metre-gauge 
train from Bangalore to Poona 
should also be converted into broad- 
gauge. In this manner the whole 
of north Kanara area can be linked 
with South Maharashtra and it can 
become an industrial sector.

Sir, I am an old student of Ban
galore university. I know from 
Bangalore to Mysore and upto Goa 
border area thty have a narrow - 
gauge line. Therefore, I suggest, that 
the narrow-gauge, the'metre-gauge and 
the broad-gauge should be made to 
combine with one another by convert
ing the same into jbropd-gauq* aid 
linking with the Bangalore-Ountakal 

T*fiis is my practical sugges
tion. . ♦ '^11

Mr. Speaker, Sir, the object should 
be to have broad-gauge railway lines 
in the whole of India. The metre- 
gauge railway lines in Tamil Nadu 
should, therefore, be slowly convert
ed into broad-gauge railway lines. I 
cannot say as to how much of money 
as w e ll* as time it will take but I 
sugge* that the objective o$ the 
Fifth1 and "Sixth Plans should be to 
cohvfert the whole of Indie into a 
broad-gauge system.

Sir, at the end, I would like to 
congratulate the Railway Minister 
for the way in which the workers of 
the Indian railways have been treat
ed. They are happy to work in the 
railways today. I do not want to 
be critical of the past predecessors 
in the Railway Ministry but I reel if 
we have smaller units of administra
tion in the railways it would be 
better. Today each one of the zones 
is so large that little or no direction 
can be given towards the well-being 
of the railway workers. In a big 
country like ours we should have 
larger number of zones with smaller 
administrative units so that efficiency 
in administration can be achieved.

Mr. Speaker, Sir, I thank you once 
again f° r giving me an opportunity 
to say a few words on the Railway 
Budget.

SHRI S. NANJESHA GOWDA 
(Hassan): Mr. Speaker, Sir, I stand
to support the railway budget. 1 
am happy to welcome the railway 
budget presented by the honTale 
Railway Minister He has made an 
earnest attempt to look into the 
over-all development of the rail
ways And als° has assumed to pro
vide better amenities to second- 
class travelling public.

He has also proposed to introduce 
janata trains without any increase in 
freight charge or surcharge. He has 
proposed all these things. I congra
tulate him. *

! « - v .  » X ; ’ , - r

Regarding the amenities, I want to
tell m y1 experience. Last month, Iif ■
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travelled in a train. The food that 
was catered in the train and the 
uusnsiis used for serving the food 
were so horrible. 1 would like to 
suggest to the hon. Minister that 
tnese things should be looked into. 
We are spending crores of rupees on 
the Hail way establishment and on so 
many other developmental activities. 
But we are not carrying much for 
these smaller aspects, that is, ame
nities to travelling public as well as 
to the railway staff.

Regarding the railway line i j  Kar
nataka 1 want to mention a few 
things. The Hassan-Mangalore rail
way line is under construction for 
the last 10 years. 1 think so far hajf 
or three-fourth of this railway line 
construction work has been complet
ed. This Hassan-Mangalore railway 
line is a very important line which 
connects the only harbour—a very 
good harbour—in our State. If this 
line is completed, this will link up 
other parts of the State. Therefore, 
it must be completed as quickly as 
possible. I appeal to the Minister 
through you. Sir, to complete this 
project as early as possible. I would 
also suggest that this Mangalore- 
Hassan line should be linked directly 
with Bangalore which is the State 
capital. Mangalore is having a fer
tiliser project and also many other 
industries and s° many marine pro
ducts are being produced. Those 
things can be brought to inland and 
also taken to other places through 
this railway line. The Mangalorc- 
Hassan-Bangalore direct linking by 
a railway line i* very essential. 
Moreover, Sravanabelagola where the 
well-known tallest stone idol isplac- 
ed. is on the day to Bangalore from 
this place. This will prove to be the 
shortest distance from ftangalore if 
this Mangalore-Hassan-Bangalore 
direct railway line is completed. I 
would therefore request the bon. 
Minister to take up that missing link 
in the coming years.

Regarding the train timing, ticket- 
less travelling and blackmarketing in 
the tickets. My friends from the oppo
sition have already given valuable 
suggestions. 1 would request the 
hon. Minister to look into those 
things earnestly and do something 
good in that aspect.

Regarding casual labour engaged 
in Sekleshpur new railway line divi
sion, I would like to mention that 
they have been working there for 
the last ten yean. They are work
ing a8 casual labourers. They are re
moved often and on and taken back. 
1 suggest that they must be made 
permanent. The construction work 
on this railway line may have to be 
continued for some more years and 
if they are already having experience 
in the railway line construction 
work, they can be taken else where 
and engaged. Therefore, there may 
not be any necessary for keeping 
them as casual labour for ever. In 
conclusion, I welcome the budget 
presented by our Railway Minister 
and I congratulate him for this good 
budget.

j t i i t  ( iw irM in ): 
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wwrrvwre ^ w i  w fiin  f f
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irtr urtfter ?mr 
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<hwt aj*m  r t  w e  
w  T f T ,  irmtPr q j *  * 5  w p r  w r o *  
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*?T *ra ft  W  tft, iff 1 9 7 5 -7 6  
tV wm | ^  tw  jttp : fa«Y »t# $ 1

“But there was a remarkable 
improvement in the Railways' per
formance during the year. The 
volume of revenue freight trans
ported— 196.8 million tonnes—w*s 
more than in the previous year, 
and the highest ever. The number 
of passenger Journeys increased by 
21.3 per cent over the previous 
year to 2,946 million, also a record 
high. Transport bottlenecks were 
removed, delivery speeded up, and 
incidence of loss and damage re
duced. Coal required by major 
consumers like steel plants, power 
stations and cement factories was 
transported in full and in time. 
Demands for movement of raw 
materia], for, and finished pro
ducts of, steel, cement, fertilizers 
and other key industries, and of 
foodgrains. sugar, salt and other 
essential commodities, were also 
satisfactorily met. Passenger train 
punctuality improved from 72 per 
cent on—time arrivals in 1974-75 
to 85 per cent, and more trains 
were run in an effort to increase 
comfort and capacity for long dis
tance second class travellers—and 
for commuters. ‘ Much of this was 
made possible by better and more 
elTcient utilisation of the track and 
rolling stock.

Industrial relations were har
monious throughout the year and 
all levels of staff performed their 
tasks with customary dedication to 
duty.’*
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*1 am not brought up in the tra
dition that 1 can cast aspersions on 
individual members. But 1 want to 
criticise the Railway Board a9 an 
institution, its structure, its method 
of functioning and the wasteful ex
penditure in which the Railway 
Board ia indulging. There is lot of 
scope for considerable reduction in 
the wasteful expenditure in which 
the-Railway Board is indulging. 
Not only that. Today the Railway 
Board has become almost a govern
ment within the Government. If 
you ask me. 1 would say that the 
Railway Board has really become a 
Government NS and what about the 
ministry?

Another thing I would like to 
mention Is the extraordinary ex
penditure that is being incurred 
on the Railway Protection Force, 
which is not performing its rightful 
duties. I do not want to repeat 
what some of my friends have said 
on both sides of the House. It is 
really nPt the Railway Protection  
Force.

As someone has rightly explain
ed, it .it the Railway Pilferage 
Force./ Therefore, this force calJ 
also be reduced to a very g ^ a 
extent.
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1 will Bay only one thing about 
compensation. Today we are put
ting a premium on death by a 
particular mode. If a person tra
velling by air dies, it Us really a 
heavenly death, because his family 
members would get a compensation 
of Rs. 1 lakh. But if the same per
son dies in a railway accident, his 
family meraber8 would get only up
to Rs. 50,000 as compensation___For
other categories it is less. The 
maximum limit of life is death and 
the maximum compensation is Rs.
50,000. Now-a-days I always tra
vel by air in the hope that in case 
some accident takes place, since 
we are not able to earn that much 
amount in our life time, at least 
after our death our family mem
bers would get Rs. 1 lakh."

We are collecting a surcharge 
for paying compensation to those 
people who die in railway acci
dent.

HPT aft w m f jfrcft t  $
9 22 frt ^ft ffr f r

tnftpft & f*W  'illrti $
t f r  ntfnq f r  v i t
f t  flft Tflft ft fWT

1 irnr r^ fr  <mr 27 59
r̂ror wtt tY 5*711 inn ^ iftr t o
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^ ffr 8 V  
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^PTT ^TfjpT ^arrq- 5 0 ,0 0 0  W ?  fr, 
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ft f w ^ T  srnr fr fat? ^ f6 w  ^ f
ft Wr ÎT ffr «TPT ^HTT ft WIRT 3TTT
*Wr frt irm f fr Tnff fr fa r  ?  1 

^27 * f t*  v t w r  *rnr fr <n*r 
1 1 *rf aprrt sqff | ffr q fa re z  ftft  
fr •=rpf¥ frt faT forr ^t*t i
iff ift fT *PFfTT $ ffr UTT trfalTZtt
ftvft frt frtfipr fr* 1 *ffarrf;nr *rtt 
inrrfinr fr srrt ft snwT t  
ffr fr q m  ^  ^  ^ 1 n r

frt mfaiff frt *|fipMrcrt fr ftrtr 
VTft fr *JTRT Vt

*T-^T TTfr frt 3RTST 
ft 3rqr frr fcrr  t o t  f ,  w fffr  w  
tk mrnr 1 . 33 ^nrT ^  ^«ntt

ftrfWTT ft ^  OTtHTT
v t  «r. ffr ^ .^ h t̂v r

fTTT VTTt fr
ft^T ^Tfipr I rrffr̂ T v M  * ld t
frt «Ttr ^ I ^ ffft  sftTTOT

^5t?r ^>fr 
fsrft vt t o  frt tft 1

st«tt wrar ^ r fr  f^ T T  
rft irft ^ f  frtr m w t  ft first
t|* t ,  ^ ft  sr? w  frt arr^ frr^lr
fr f t̂T tp: wtft*R #3T §  ffr WT 

JtdHgT>f ^  frt 3TFTcT I  m
Hft I

% ^ « t ^ tt ffr*n ^  ffr
firvs trrra It ^nn 

^  ?ftK ♦ ft' t t  f o n  1 1 vfr t f  inrsTR 
W Rftt *rf tfHwnT ffr *n[ ^ ?r



^  |  ftp art * ?  
'rwhrf'T Hr £*** fT %  f ,
^  %% ifrr #r*%  % f * r *  jft ? m  
^ e 'w i t t  3ft% fi ( fi*n<i ss ffarct 
ffq?r w w r  1 1  an mw ^ v g  
f r *  «tt »rct | n V  irm  f t  w r 
W!( |, <ftT f i fR  *TT <n*x
f r *  I ,  v n  f a f a w t  w ?
m i  |  f f  3*  f  r *t*t ttw f t  
#t?%  armt $  frtr  irnr f r  »«%  

f t  %% % fa i» * r a  | ? wit f f «  
f t  i w f f  w i  i ?  I f^ M W  k  
fin  o, 2 t t w  ww vim  <
TOT frrif | uYt TT % fTWSTT
* 4 r ? r  <r  f r  %% «n  m t %  < 3 r c f i *  

<re *ri*r fci irrq *r n^Mw rc if l f t  

eft *t*«f% f  r *t fr, * r t f *  f * W *
% facr ^ 3  * f \  f f  * f  I  I * *  *4?T
ir r j % <Tf*r ■ ? * *  w n rft
f « r r  f » -  f* « n  fr i w  r*r 7 *  f t  a r«t*  

f ? ,  ?ft 7 * m  f m ^ r  w i  f ^ :  f r ?  

? w  m  f t  *n w rM  f t  f i f t r *

f t « t  T f* f  i f « r  f  * r  *r f  <ft ?fr « n  

w  w * r  *n r f t  i

* * r  ?if fc w  % «sfw fr^ f i  
trw f e  fr, ? *  *r firfcrfaw f t  
v r * i arj* * * tt  fr ? «ft * r i
g T^I H  >r«?fi *  ^rfjrt fr I 
w<r*i f t  s t j kt  f t ,  ? r f f *  w r f  
tA* n  * ?  * f t  >m w  f r  w 7- f t t  
*« w  f 4 * T f t  * * w f  % f « *  *r
* f r » r  1 v * : ,  * t  * K  * H - f i  
f * * m  f *  m  n$  w  % wm
WT ^ f  TOT | *Tff^ WHT f*T *r?
fawn m f t j f  fr ftp ?nrni 
f r  w it  an rp  $ 4 faro % yq r
fr*n f  nV  far<r<t ftrvr
1  ^  w  f t  wtft arr t?t 11

%fiw f t  ^rm ^  ^  |  i
ires ik* arr

t |  11 wmwrrrtt?TT5%fnft%wTfK 
t  f t  aft *mr %

^  f^T VW 3 flff CT^fW
fr if , m wiM t̂ ^ths i f r z  »kt 
w  i 

 ̂ f i   ̂ I f  ?̂T- 
w~w n  farr fJr?f¥ f  f fw  ^%ar 
?fr TTfft ^t, z h  f i  f?*r fT  fr«rr 
i w i  ^  i f r w ,  ^  * r f f i r  f i  <rtr

JflJfl >PTIf% v t TTfWIT f7^ t <TT\m- 
UHlft ĴiltH ?rft  ̂I TW %

*tpt% arm |  wtr nft tt

4*pti ifm   ̂ f f  fiprm fftr ^  
w^hnp f r f  v m r T  f + n i  a n ^  >tt

s»?flf i fiftr*T an ^tw f^s^rr
f w  wra ?w fn^ fn r f r  t?t

| ,  t»t f r it  n  *  Tr>r f*nfe mtt 
%ftn«T5% |  I V? ~ JH  % St̂ HHT 
snft f r  *rfr &  i wnr ^  «fem f r  
ŷ TT, Wt 3*rt> Mi*f ii i{  f f f  n̂ t
7f  anr»*n i f T f  f t i  % f r z n r t
a n r T»I JTTI f a R  q r  f » T T t  ^ r,

f̂ n[ an I  i T*T t̂
ftrf i f fg T  m % v  f T  f i t  s m  ^ t  n m

Jlf i

V *  Tf*nPT T̂W f t f^ F  »ft 11 fST 

an*f, <nr w r 5 1 *irarflf^nn%
^t * irtr v * r  { f  1 1 i« ff 
v  *  «rA  ftf*m  w t * f i  *̂ t fr^t 
| ?  f t  wnrrft wfim fit ^ f t

f t  t  ^

7 *  f t  * !  t f t  N r t  t  ^  ̂ *W , * * T
f»r f t  r f r . tw t wt*ff f^ 9 ^

[<ft irtfr  f t i f t j  v< ^ n  w  f t  Tnrff ir ftn n  •nrr

f m  ywr 1 1 f irfeRZT f r  n m  t ,  f t  f a f r w r  *rft ( t «ttt
% *r**T WTfV f t  -^ ftf ftw t 1 1 w rr
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5  5T 1 3«r ift. 7*T Vt
o t r  ^Tf|tr 1 <r̂  tfr ^
*st $ 1

3Tft TV *T< mffHT VT
iff*** t  «T$ fa
?«  S* *rf nrffar *<rtfn Wt 
f«r* arwr nrffvi fW t i ?rPtr̂ T 
mu? *5  * j*  n<* t  fa  f r o *  ^  *rm 
*r 2 11  * i  «rrf?m v f t  $ 400

% 5T4M«r n ifw t v t  w i  v «t *rc f a n  
n<n t  fa«n * f  fa«fY «rr
'T'-fff O w e  t t  * * *  i * T  v r  ^ r v r  
v r fM r  | -3^  «T5 *rrcnr ffr^r * i f ^  
fa  Tf *r f m r  | tfi 3 w r  
ift sw i t ,  3<ft % * t  f??% v t  fai* 
*rir 1 V 4 t t in  t>?<sr4 * t t  3i»rt f t

J*fr sfri * r  <rr*«rt #st ft*rr w? ^ r i « i 4  Ir 
f? *  5T/S »rr<rr «tVt ftr  **<t t t t  *7 

%«r< | fa  irf arrj vr * * (  h'tt
w i r -  s rrF*4  v r  w < &  v W , *  

f  "3* «Pf, «J»TC «T*m 
’Rt-Tff tft  m t  # t * c *  k  m *  wVt 
?«t qrr<r«t ifr wNff v r  **r?r wrrnr 
jft * *  err t  *r<»r5r g . . ( « w t t * )  . .

MR. SPEAKER: The bon. Mem-
her wil| please take his seat now. 
He can continue later. We now ad
journ for lunch and will me»t again 
at 2 p.m.

13.0$ hrg.

The Lok £abha adjourned for Lunch 
till Fourteen of the Clock.

The Lok Sabha re-assembled after 
lunch at five minutes past Fourteen 
°f the Clock.

[Mr. Diputy-Sfeam r in the Chair]
RAILWAY BUDGET, 1977-78— 

GBNWIAL DISCUSSION—Comd.

: «rt wfit
1

«ft Ht^ww yfcift: fy<^t p ffar
«Tf!W, t  *T5T> *Tt?W ¥V
f w  «T*r ̂ y>rf <rV ?tob  foTH T  ̂ r^ rr p i

xi-T̂ r <rvfk *f 4ft<rr^CT 
fprfrq vr f^ n  *  i *th vh

?ra« rnprt | i inr irt 
Zrpffi fk*zi( w ^i if ^ r t  ’rr^f ^ 

1*1̂  I^Hil / ?  ̂ 1 { ,
%ftr »TSTO Tt v n  I , W<R m  
*m\ ^  ?ft wnre wiirvt
mft «rnr^ <rr <twm  fr^ rr  vrarT 7*»rr i 
VWfTT Tt Tt r l lT  ; wq~>j  ftr«?iT 
w  f f  ?rt i s  PFffWriT
% ?TTC«T-5T̂ V<PT vr
w^rnrT 140 TTt» «rr 1

^ «nrr^ % wnr tho
5rriN? «tt 2 50 ttY? ^
!TTTfT|fftT flW  T<RITT ^  «T? JmNl 
r̂«T TfT t i *J  ̂Jrtt*T t

ttv fw*r 350  v rw  ^nrr 1

wmrt ir? ^-stt ^rf?^ f% th  ?R f %
TT f«T ^TTt 3T55
T̂T TT I lfa=sfr HT %

5 m te  fa^zn  % w»ft ift wf?nrT 
HMrnr n n  | <tt 600 vrt*  ^T<n 

f m  1 w t  wrr qfrr m  | 
fa  *smr fa  5»t »r^r t
^ 5  v ? r t  ^rnj'i ?rr^ ftrsro,
WPI Tt U R T -V ff5!  ^ W  Tt

^TTTir I $ ir?i Tiff W<T5ft 
wrt f>?̂ rr jj— trrr vswr,

VPftT n4t H1 ̂ *T fft ̂  'A  1M | THT
(  fa  w i  % «mt 7*r fair
T *  T^T WnWt flft =T
f f f t  M Tt ^  P m !)  *l<r+ v t  
Wfff ^TRT TFTH f  I ^  ^
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$ Piti^ *TT% % ^TT HPT wrt 'flu  I 8 I H l  
i f̂vv^T p  ^ i*i*i i i
f5**r?r wt $» ^ <mmii jj
upt 3r hpt im^RT % whit vt
ttnWi ^  |, ^TT TlfwAviT T O 1  
% ftrt wfr^r q% v t v t  * * 3  %
♦ <hi <T¥ t^t $  i totw, «fM i %ftr

*!> I W  WVT 10 0 *  ^M4! I
VTTVT 4**Tlfii % ffTC f*nft

% 8 VTtT T O  HPT VUVCT TK 
Ĥ T WT. $, *TT VTtV *<THT <TVt
anrft q r  i *ht ? —
wnrs 65 «ttw ^*ptt m {  *  w  jh t  
^— JfrPfcn HWfaiPT iTf ^ f r  *T̂  T-TOT 
W  ^'IHIRl 9T (V $» TUT 
T̂̂ T s  (, ^T ^ I ^Pft VT

% HH?rf?rK Hf5*»*il It rTTVT
TWT ^  W ^1 *f
ir^rt TT tt-<\ p r  WSt WHT JHT $ I 3R
i  Wt*F *PTH HT *1*1*1— v rtfv  4wt 
HPT % TO  |, ^ VPf fT  *n#*if 

**?T 3TT v p t  ^  <T̂ T «t 
^nrT tft tpr «rtr *nrt ?ft
apTH ^ I 5Wfa% %TT ^ H ll $
ft? $<i 1 5“  1 6 fft VTtV {(«5.
vnft % ^  fo r i) v t  v n m  
V  1

^mrffPT frrcft«s ^
*ci«ii W  fT ^ T  WTJ*!7 ( t  ( « i^ l  

W filA  ( ,  WH !W  d*1*tl ^  
?rft% % irfY m riiFp r ^  ; v t  |  i 
* « 4 i  i^fi'iii « if ^ln 1 ^  p f  ^ww ^  *rr»i<o 

wsr-vfosnr?* f t ,  m  3rrif w rr aft ^ r w
«n 1 JT*i v*t*i fiit« i5i 1 irnr
*fcl W-*n*fe<i ?f ..3TRT Vit5?l ^ — *Tf

*rast wpt %, ^ f + i  <ptt f *r r ft  •^I'l 
5̂t t w ?  sin tr ^WV wt T rw -*rrfe ? r St 

n ?v f % wm if f*l

i-l T‘ i . b W"  ,T
=Tff 5fT  jrtfif 1 <Tm 5^
»rt^? t ,  ?w r I, i^ rm n ft  rr-4friXi<H

1̂ W*IT T̂ TVT VT^ ^
’ f F j i w  v t  j t t  v f t  ? ?it ^  ftnft 

ifWV <f^T H W l t i  WT T t  Phuhi ^  
^|FI I  TO J *  ifr ift jT T T T  IT ^  I

<TP yJlrft 4 t , finr ^  %
¥V, r t ^ r  ¥ t  3nx Ttwm «fY i

iriR .UTT r ^ ? V »  Tt T*T wrr% vr
fll •[) VTEFf 'itm^i

f t  w f f T  |  1 t t  ^ t f  m  r r f r  it
«m% |, w»tt wt't iTj Ttfirer fv  t t  
* t v i  * t  m ft  r r m  amr 
T t firaH v t w t  it w ( r r
^ 1 p r  fw^fir^ Sr «T?sr wntr v m  fw r 
|f «r  ̂ «mr v r  w tr f  »»^r? *r̂ t |, 
^ R » i  f l i r t  Wt^-^(TT « l*fl  *T ] 5—20 
rz f e  fM b r r ^ h n r  t t  t t t  
*r p r r  |  i ' T>rt f w  2 * r t  $  w r r v r  v n t  

T i T T  w tr *TF i *a il  l | * I I  f r  
"tip.n v ^ h r  t t  w *t ^  « m  f r t r f i
T? «flT irft T T  V rtf I

Vn% ^T fw^i
f v r T  I  WN: «Tf t^TPT fru T  |  f r  ^ 
T T r f  J|H(«fl I WW f*T CHTT TT% if ffT 
cr<r <V fW r ftprppT Sr f v  4*n 
«nr fr%  % fiTT^r j^jf Tr»ft i n f t  
fW V P H  t t  ^ t r r  w tt  (nr v r  ^  I  1 
VTVVt r«l^l«H m  ftlrft ^ t  f*F Jfn H  
?ft i f f  HTfsft % f t  Wf?T |  'TAT

F n ^H T«T ^jni ^ WT
r r p r  f t  T r m  ^  ?fr ’ fhrt v t  
f?ftft vm ft ^  f v  art jft^w? 10 v^ t?  
•iN*) *t I I K I  ^T ‘Swif VJ?T * T W  

W  Jir«r | I ^TT T W  WTT ^ 
sr^r |  wVt ^ t *r r  « f  ir 
rfN N c  so v f t »  w i t  lr ^ t t  f t m  i 
r i r f ^  %TT f l f  t  ^  ^  Tnrv
V T i f W  it  I l f  ̂ T %  W t  VT'IVt 
v n f t  V T  T TTT ^ ifp r  fftr
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i #  trv ster wr firfoe?: i

*T I ?t?rT 9$ (  f% CT T̂TT SrYarW? JfTT 
^  »T̂ r Ŵ%T »T* 

f'KT i fv r v ^  w* ftarr $ *?Vr f t ?  *r 
sslfiitirfirA fWt# armfV | *ftr

|ti«il <PW *T*T <KI<TI ^ fp  TIT
vft ijfV*w ffefY | %ftt jr t 

*tjrr* *  vrr*r ^  qrff £tm-1 i
«rf *f Ttrfinr t t  Tfr jf ftr wit »ft 
TW •nŝ Jr qfr ftiTMfl tt «rtrr *TT 
>rWit f»THT fc «ftr art vfr*m*r jptt*  
*rr*r̂  wrf f , *n̂ % *tpt% tvtt

^ i m w t  w  *rn*fl vY snrfrit 
vrfln? ftnr Ir *n*r vr ^nr

TJt% I

iw ff >nr %̂ hj vnm j
fr ’tw <5  ̂ yw ?rt»r *rn̂  «r 
tftr t  «nf£r vr wn ? % «r i
vmft tft t  firSr fW i thrift «m *r 
*I*t *erV fT fiw ftfTT ftf w  i  
*n#t =nff i*- ?fV 7*% nx q j* arm «f 
« V  ^  ftmft *  « r a  an # ? m  
7 ^  ftm% »r* 5̂T *r f*r*r% vt
r*nnr fWV i

«Mt (»Vo «n$ tfw fr) : ift  
Sr JT5 w r  ih ?  ^  11

«ft tutt yt»ft : $  «T5 »ft
wre «tt \  ftp «rrr **fcr wtt* 

n% wg?r If Fh*r̂ $  ̂i wr% 
TOft^tt^tptftfirT( *fta 
ft* ?*T wft HTTT fvvft WflT rlTVn 
*nr % *n»J| f t  eren ^ ŵr fv^st 
’■ft vqernftr finr*,’ «rnr «rk 

ftrf vt âfr «rf | fanr ^ «n[ ftwT 
 ̂fr ftnnn qpfNt wnr ̂  ,rro t, ^  «w 

vfffip fnt*wsr 
^ * r  |T <n̂  <<ft qpff*r fvmr 

qpfNr vr optwt

’ ft * f t « T r t r « T f | , g w T t ^ t i f
*m  f  s

“These articles of furniture are 
required for the new Minister. 
You are requested td return these 
items immediately.”

W  lr *ft*T « t *pt  ^ r r  ^  f t : trrr srt 
mrr^irv f t  |, ^  ^  ^

I'J
jfto TO ft ftrfsTOT

^  Tjhrr ^  * r  m  ^ f f^ r  r̂tr 
fv fa w r  % fir vrtnn i

#  ^ l|m i wrvt jW t  ? fw  
MHVdCl TT ’fisftlT  *TPT ?i*i( 1T$<T ^ I 
Jttt, fa f^R <; vt » flr  fW rst 3ft 
w  TPfNr i

TT T r f % yx4 ;T ^TTnf ^
f li^ i *ft ftw i i .  .  .

( ■ H i m ) . . . .  <rs^t arnr «tt t o j t  
<mrT 1 1  xm ̂ ft v r m  |, *rm  w
?nr ^  i «nrc w  w r? % «rrr ?rnr 
*rtr ?rt ^rct ^ t r - i w rr % 
t i  * r  « w  f v  ?>r wte“
Sr t f » f  «rnr wtt ^*raT «n€f %
ftP w e rt T t ftp f r o  sre -^ rc r̂ 

| i  ^  ^  v r fb ft  *r fl-n O  snr 
gtf |  p \ t TTHwRnrr ^  rw  y ?  t  
fsnr <rf 400, 400 ^ r  *rraT ^ i
5»r <»? Jflfr «p i^  ftp K” ft-*T kst
Sr r f  i wtt sis-T T s r̂ t f^ r  i

jfto  r n n :  5*rrt

£ '

■P * r  ■yV'Jf , ,>
if^ w w  m st ^  w rt ft 

w n r ^ r T T ^ f » 
r̂aB ^ *n*r
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[«it ?* sre'r voflt

f r o r  ir t ^ w j^ t  $ f *  ^ n f t  
f f f f  * v t t  wrr v t  frf^nr

* ! ■

srl* * « * r # : i «m t  ir 1 1

tit w fl j M : v f  wrr
^wt t t t  | wt ^ r  % w t  nrer aft 

t it t* vr t it  *tt i jr^t
t i "  ^ I *i ifi^ ^  9TT̂T

ttt wnr ^  i f*w>j n r  ifw  wrr 
* * m  ir% | fw> tt% fnj ^ ff (w r^  
•rjt t  i t t  s r  w i t  ^  t $  *£«^i
fV«TT 25 HTW TO  TTT TTTT7
TTVt *  I TlffT | fa  *W f^Tt 11TT7 

t t  t i t  «i^*1iic f«h ir vrrt | 
?fr t^  v«fr * t  t t t  wr vlfkw Tift 
vr-ft fv  t s  w r t  t t *  tr wt% ipmTTT 
% fw j v *  i tfffnq f*r t t * *  | 
fcr wrr 25 m i  t o  i w  wm «tr 
r f  i t t  * t t  ir i»v fw ir % v fr*
V T *t $  I TT* «fr T?TT V? fTTT,
wtt t*t Trr <tt «rtr fi? t t  *w t t t  
WIT WT^ $IT i f  % Tf » WIT *5  TTf»FT 

TVTT ^  Tt TT X^t ft J in  v i<fvfl
w  <ft ww( f t  t t t jt t  wVr f t w  t t t%  ir 
t ?  tm % ift f*TTw ^t
fT?tTTT»*t» (wwTPT) « «  TffTT  
H  ^ fv  VT T%f 1PT nl

V T V f^it< l I f̂fT'T 4IN4I ViftlTT 
^  Aw ^  v n  ^

fiwrct I *r<TT TTft fW  l?t fw«ft ¥t
*tT f ft ft  I  TT * $  % tyv T$T fTVT 
w m  fr t t  ? t  or »ft i m  vtftirr frsr 
* *  $ 1 5 *  TT V<ft«TTt % *T^ *1%

1 1  ( w i n )  tprr  ̂ *r?rt ifr 
tpr Trrfa |, «rmft t t  w n ftu t  
w ^ft ift j i r t f  nwfflnl i

fRr •tff • W , p  n rro r

% %W UTT*T I ( W B W ) fxw  WRT 
TT v m  fe n  XT WTT ITT ^

TTT ITT I TT^ % finT vr^7; lt?M 
<TTT ^ |

VT xnrf TIM «r?t Tirttv tw% ir I 
W>̂ T TT fv  ^ til Hi IT^T

T p  IT fv  290 *ftfnr<T ZT TTT 
4W«i %fVT ^T ^  TT TW I 
Jnr  ̂ v n  ^ ? Trvt ^rvt v ® ^
t t ^  *mnr ^ i it f i f l iT ,  t t  
(ijTltf ll« fv rv t <fVITIT ^ ? ?T TfV «T 

Tt TT^ft T|ft | anr WTt 
ir Tt v m m  *r «rj%TT
iflT  3TT Tft TT¥T ?f«ITT fftUT Ttft 
4ti*n I ^7TT*f TT5l«n TI TfT VT^
t t  T^rrf pi*Ti i T f r r  t t t  tt

rr#^»fr TT*Trf Trrjft tfr T^t TT TT 
% Trt »TTTtr 3TT xjr t  fr> w  

TfjPTT H I  f^W , f W  T^r WITTT I
d u l l )  w H  ottt ir tt vtt  m  ttttt

| T^t I WTT ITT ftRTTT wi'fl |, 7TT 
WTT WT TTTT t  frr 1 9 7 5 -7 6 , 1 9 7 6 -
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TT 4 *TT«tT TT fatTT
11  *<r w f  < r (^  w jn  *#r v h t *  m  
sr^r fff«rr 1 wrafc ? w v i  «ft ft:
irre *»t v «t wre v c t f  i 
* f  «rift f v  f"T<r uw %  «rrw 
*rflr*t« «rrq-% «mr 11

« t f  aft * * £ —
Of the Railway Revenue and Expen
diture o f the Central Government 
for 1977-78,
* * *  7 —
Railway Accident Compensation, 
Safety and Passenger Amenities Fund
WFT* 24 *W t fclJT I  I 3Tft TT 
ft: 70 T W  WiTift TYWHT *t*FT 
$ * « t  T*! **T 24 <TW W  % «Hn WTT
«rrct fa * f  wv«r. *ftr
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* 4 tS *rr XT Tnr WTTTT fftr 9T
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ir % vx. sr̂ r t o  | i
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U fa *  iiw  m>r t ^  f[ f r  ^ 
WTOT ft*ft *r WTT HT am»
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27 T rt*  ^  f c h r t  % v<rn4 % 
ftair K ft : tr<R f<r«ft fft mdhiz *r 

f t  wrt£ tft fan r m
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11 v d f  in i t  v t i r  ^nrr «rre 

ffVr t t  ^ v rft $ 1 ^ *t
*  ftr ^»rrt ir i

%ft><T t T f i f t e f  ^t?r if WTT
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w trc T  w<THt Ttfirw t a r m  t t 4 t  
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itT ?  ^ 5  V T  l i t  * f t  3 V t  + t ^ 0  
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I t T H  n *in t*i ft>m  *TT f v  >a*i+l 'i H H  
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if TPT VT^t ^ ^TTT Rru-Hdfd^

v r t l C T  aft ^  ^ f  t ft  y s  v * 5 f  r « « t {
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V r f t  S tftffft V T f t m  T T ’ Tt, h 4*TI i 
I t n T t  n ^ i t t  h>^*h H
^  |  I 5T f t  ftp WTT ^ f t  
T̂ST fftr Ts1<fl <ftW if  T I  VT v 4 -  

V tfk *h  V t ^ f t V f  V t V t V ^ F ’HT’ T S ^ I ^  I
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ifc- W li VT t
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VW WK 5  ?ft VPVt HI 41 VT fjfW l 
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- ^ ti*J ^u, ^ v r u * 
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J i *  ^  tfd

r J y W  u >i J<> tT*-
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j l .  r *  *s 0+* vj si
<W j * 3 ^  >j» Alt UU , w i^
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"But there was a remarkable im
provement in the Railways' perform
ance during the year. The volume 
of revenue freight transported—  
190.6 million tonnes— w is more U)*n 
in the previous year, and the highest 
ever. The number of passen^r 
journeys increased by 21.3 per cent, 
over the previous year to 2,946 mil
lion, also a record high. Transport 
bottlenecks were removed, delivery 
spieded up, and incidence of loss «n<* 
damage reduced. Coal required by 
major consumers like steel plants, 
power stations and cement factories
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wa8 transported in full and in time 
Demands for movement qf raiy mate
rials fo r /a n d  finished products of, 
steel. ctfpent, fertilisers and other 
key industries, and of foodgrains, 
sugar, ibU and other essential ’com
modities, were also satisfactorily met. 
Passenger train punctuality improv
ed from 72 per cenc on-time arrivals 
in 1974-75 to 85 per cent and more 
traips were run jn an effort to in
crease comfort and capacity for long 
distance second, class travellers—and 
for commuters. Much of this was 
made possible by better and more 
efficient utilisation of the track and 
rolling stock.

Industrial relations were harmo
nious throughout the year and *11 
levels 0S staff performed their tasks 
with customary dedication tn duty."

1J I ff  4. *3

d* ijk* r* f*  j *

It i f *  * ^  *j

«!*»*• L J  t* * ri *-£*? «**■*
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}***# >++* i-  
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i  JW  J j)**  V  M  i .  >J

1̂  «  S'*— ^  J * -  d.)1!I
*5 ^  *• L̂ *  eJJ* I j j  J*

f  W * ~ *  U > »* H f**3 J }&tfi-
^1 -  ij* *  iU «  ,^*t;  «
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It
• ^ r *  ^  ^

^  V  ** o+ ~  ~ o + *
( j J  fyl W? iyfyl y> ¥ j » t » {  j l * «

W3 L>*- *.yU i .  j+*J JjV*< lT*-
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4 .V  f*  «i"“  -  W*

j ) 1? * ? *  «-»W> i f f  lv  * f

*- o * -  c^ ^  r*

• L>** V i f *  i
ss- a;l- ^  ^  ^  

w?*1 ^»>'- ^  >*’»♦*■

J * * 5 O *-  L f1 ~ J kUj uTV»

■ ^  jH *  rv  * r**-1 J j* ^

ty*-  i_r5*'* cr* »> )’•>} 
s ,'~  v •, L>** d. o t f l

^j-v* -  !_»*- ŝ *̂*<5 j J  11 » r
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am not brought up in tho tradi
tion that I can cast aspersions on in
dividual members. But I want to cri
ticise the Railway Boa~d as an insti
tution, Ks structure. Its method of 
functioning and the wasteful expen
diture in which the Railway Board 
(a indulging. Not only that. Todpy the 
Railway Board has become almost a 
government, within the Government. 
If you ask me, I would say *bat the 
Railway Board has wallv becomc a 
Government NS and what about the 
Ministry? u- > ***+ **

: a - -
Another thing I *vould like to rnen“ 

tia rtif the extraordinary expenditure 
that }s being incurred on the Railway 
Protection Force, which is nrt per
forming its rightful duties, I do not 
want to refeefet what aorti* my friends 
have said on both sides of the House. 
I t ‘ |s r*»Hy not the Railway Pfot*^  
tion Force. As someone has rightly



explained, it is the Railway pilferage 
Force. Therefore, tnis force can also 
be reduced to a great extent...........

I will say only cne thing about 
compensation. Today wo are putting a 
premium on death by a particular 
mode. If a person travelling by air 
it la really heavenly death, be- 
cause family members would ftet 
e compensation of Rs. 1 lakh. But if 
the same p*rson dies in a railway 
accident, his family members would 
get only up to Rs. 50,000 as compen
sate. For other categories it is less. 
The maximum limit of life i8 death 
and maximum compensation is Rs. 
50,000. Nowaday I alwayj travel 
by air in the hope that in case some 
accident takes place, giocs we are not 
Bble to earn that much amount in 
our life time, at least after our death 
our family members would g€i Rs. 1 
lakh.*9

We are collecting a surcharge for 
paying compensation tc those who die 
in railway accidents.
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“These articles ol furniture are re
quired for the new Minister. You 
are requested to return these items 
immediately."
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Of the Railway Revenue and Ex
penditure of Central Government for 
1977-78.

H v £ H  L  cP f

Railway Accidcnt Compensation, 
Safety and Passenger Amenities 
Fund.
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PROF. MADHU DANDAVATE; I 
will reply to the debate afterwards, 
but some insinuation has been made 
and therefore 1 rise on a per
sonal explanation. I was told and 
a letter was quoted that furniture 
from three Ministers was sought to 
be taken away on the plea that new 
Ministers want it. I wish to make it 
very clear that Ministers and parti
cularly one particular Minister Mr. 
Buta Singh was consistently refusing 
to return the furniture back to the 
Government. So, probably the modus 
opcrandi used by the officer was that 
he was using my name and they said 
this was required back. Anyone can 
visit my residence and see whether 
the furniture of all these Ministers 
is located at my place even the 
furniture that is required for one 
Minister is not there at my place. I 
wish to clarify this debate so that in 
a further debate there should be no 
m isunderstanding.

SHRI MOHD. SHAFI QURESHI: 
The officer who has written to me 
this letter, I think, has committed 
a sort of breach of privilege by in
forming a Member of Parliament by 
giving wrong information.

tsft Ho : *reft
^  sft wi txz far f e n  Jt 

i^tvt % frrftv ^ i ' n  
f. i srsff w r* % ffr rg t | far

^ ^  7*IT ^ I ^HI %»l T
Trm :j w i  *pr w r tpj ?ft

It 1 fprnt 
wrnr TftvT w r

^ ^  '*ft IPJPT ^  ft
w t %ftr ¥nft <tt tarR 

^ t t  Him ft 1 dtfr ^  wti | , m  mv* 
^ h f u p c p t I ,  ht # fr  «hr v t  wr* »hr *r 

*ft wm ?rt c^nfsnr
% H*ft ^TRT HfiKT-

| f r  :

“The role of the railway lines 
as infrastructure in developing 
the backward areas of the country 
cannot be overemphasized.’*

% fN^nr % |
Tt i n i  SrH)T 1 f?n5

$  T? Jiint ̂  I ^TT
4*>Hi % f% HTT ̂ f^FTOT

1 r< 70 srf?r*pr ^pt
V7H f  | sq̂ *TFT %

<HI Ht ^ I
gruW t* tt htttt | <ft

TT-4#HV'H*1 5T ^PT % %ftT fTEH
?n r irt ^ml ^ 1

«Ft eft ffr iff ^ f%
*iiri 7TTT^Tf^T Wi*. T̂T *fiH TT

^ ^  f*iAT hI
<Tf^RT $ I yt try HRT
3TPPTT f*F*TRT % *TPPR HT

v t f  ^n^nr
^ I WT5 ift S

*Tfft Hl^di I ^ try fn+ilH 
ji ftp ^TT, T̂T %

1 5 HT»T PfTtiH 5 ^  Q
HTff ITTT it tft H i/t fPTT

^  ^ fft ?TH H 1 5,000 VT 
^ rr t  ^ 1 is*11 *5. h?!i <1̂ 4 

*f 1 *ifO ^ I fr̂ TPT
^ •dH+t HPT f̂V ?TT 

TRft n is i  ^ %

fiFHT̂ ftVT VTf :T̂ T ^ I 11^4* ^
a w f t  HT?TRtitfirr^rpfr^ h Tt-h htt 

wsft ^rr <ii^h ^
5T V^TR’ t̂cTT ^ I iTTCTlTr 1 5-

T̂̂ V lif^T 9TPRT ̂ 7T
^ T T  ft PF Ht
*HTT ^  I fH R  HPT ^  f ^ V ^ t  HPTT ^  ?ft

IRTT S<I W\ ^
f t  ^PT  ff tT  ^ T V t  5RTTT ITHR^ft

ti^d ^ I h!  *in 2 0 i  ^
^TT Jllrtl siM ^c HTT%3



275 Budget, JUNE 14. 1977 1977-78—Ge»L Dis. 27&
t

[ t f t  7 i

% fa *  •T̂Y | I m%ic
^idl ^ %ftT Pftiinl TT mT5T ft 

^ i< i  fvirr ^ idi ft,
pM m l Tt ^TT v t v t f  ift 

I % S'V)!
*5t  VFT̂ TT fw* ^sTt^Uri 377?) ^

V T  i r f t  Wt rTm *ft $Nlt ^  |
p r  wrt ft dRiH ft^T t  fr*rpr « h  ̂
Ŝt <TTTrTft,fnTR T j t  chr ft s*r ?r?ir % 

^5^14 v t  T^TrT | I 4  10 fliH % *tfVin 
TT T̂ T jj *ftT faRT HUH it ft qif+'tv f
^ ftt % ft TffaT j ,  ^t *tt?tt ft f r  irtr
TT^ft ft *ft{r*ft ^T#HHR ifnft 3rt YfTO 
<TT ffT tft*" l^TF Ŵ tf 'FRTTT ^ r i
T t *T̂ t ft I f̂q»H jTT *JF mIi h  ft WT̂ T 

% 4\\ ir -f 4 <imi |̂  i t^T *tt«jt T tc ,  
jH ^ iit—f*r rsr 4 tp tv  htt^t ft i vr$

ir v e t  | | nffvill f*ii{ j f
<rnpr ft, itptt *nf ft,
Ywtf̂ TP' H4»^m ft ft i inm^TVT i m n i  
VT ?  V f ^ f  t^F ̂ ? f  TfT V̂TT̂T#
VTCT ^TT TT̂ T qHt tTfrijT **N*1 
^THT ^ I ^ P T  W  4 ^  ^?TT ir TfTT 
^Idi ft t***PT̂ *T ft lift ^TR  f*PT
VTfTT ^ f r  ^  ir *frfV ^  i *ro
W?T fT*T ir f*RT 4MI ft, ft *T̂ t *M*ii 
^T^TI jf I ftsft iTifm  ir ft ^ W I W  
^ #b*ii fV <̂ i? 9 7  f r  *nu Tt H»)h
fr*r cf^rrs qrr ^ n f  t̂rtY f t 1 *t? «t*ot
fft̂ TT fT £*T T̂F frtr ^TFTR % HFTPPT 
T fftST^TTt ?TT :3*Tft Y*Tft cTV^Mt 
ft  "Wicft ^ I

s*ftrrn?ft vtm rp: ft xfttmwvs—  
<rtr VfTirhr ?tt rft Mren ft I fftHT|'< 
ir ^ i i i  f w  ft ^ r t f r  ^ tip tstitc  %ftr
«TW{ ft TTPT H|ii <TTTT ft |
TT + icn  TT v̂1\ q  j $1 'l ld l  ^
tft WTT 4>PI<I OTft f t  ?TT?TT f  I *̂ Pr*f

^HFT ?ft *TnT ^ft VTTV f̂ TFZ1 if ^ I
r n p ^ f i n  | ,O T ?tiT tzY ^ 5 t»r f f  I 
w v f  v t  <v*fhr % «rtr ^  ^
T̂̂ TPFfT ^sr f w  f  «TT

ctvt v r f  *h  *r^ §^tt ^ i ft
*̂5Hf ^if?ri p f r  Pi b 9i 30 * T^f ir
% f m  t fk

(  I 30 WT̂ T T̂ W^T^nTYgVT
^f ^nrA4t vr^t vrfipr i

itfv n , HTfe^nft trfrqrir Tt
3TTOf t t  MTf^^' I q rftf>Tiff wx tT̂ r 
4^d< ^ ^t f r  ftr^H  # w r  ft i T^nr
F̂TT ^*t<T T% ft TT^T, f̂T̂ T M\*W 

i^WnTT, TTT-^T V*V^TV1R q4<l
Hr«fd w rPrr w m  v t ir ŵ m 
^VjT % I T i  liritd  VTTV ^ 'TT
inrnr î , yrfvtz tt w p t  vrtt

^T 7PH ^ HPr-'i Ml^d ^  ^  til *T 
ft fVFTH T̂TT *8T TTTT ^ I ft W*ft 

1TRTTPT % HTHT7 *TT W& fT Tf«TT
fr  ^5 r*nr irr r̂t infrw Tt 
Vft <TT fHT ^wvft ^ I

ITfT 4 r v f  tTfnTT ft t^TVPT fHT
^  7  ft UTRT r -ic V l ^  f  I
ifi d ̂  % irtr ifr t 4 t t w  frî r ^fr*r f^w

ft 1TFT <T7ftVT J, ^ ftC T fR
W fid ?R^ ft ^ltd*T
errr WF, w ft t& t*  t t  « t
WPT I

Tf^ftifrftTipTT^TFmp i
y n f r MfwT t r n m t fr ft  t^wfnf^|w 
ft I ^ff^T ft nmft *Tf TpTT f r  h*AZ- 
v r tt  % # r «r r t  ^ ^ T T fr i r t  i 
flriH ^  rtr  (zv ^ -tA i t  ritz  *ft«i ^ * 

wi-wi w tt, 
tfVr vfrr ip r  ^  hit t t  ^  fr  
ipr ^ S b r  *n?t T fn  ?ft it? ^  6 
» t ^  *r v «  ?t «r?ft 11  ift A *
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aft WT4Y <TT#f flrUUlQ $ f r
5*T ft
m m rTigfv ^rs(%\

^t*ft vt ^j*ft ^ ptctt p̂ft ^rf^r i 
*Tjft ft f r  OTT r i  #t-4rsftVR 31% 

n w f t  VT VPT VTTVT v|
f r  v n %  TT ITT ^ffar iJTft

arrrt $, th%  faft «rrr frnr^Tr $ *ftr
^  vt ?fr zrrhpr

% vft^rrft ^rrar rfts’ ffr anft ^ 1

ftft flFTift ^  f»TV5H 25 HTH ft
1T R T  V f  mf SOT fc f r  OTT tr̂ T

v ^vtt m rr *jt ipn *ff *T*TrTftc 
*n% ott £ fr  ft ^  ^ i ^ fr^  ^
3^JT T̂PTRPT ■*M<1T &,
f'l 4, *rf̂ TT̂ T 'H'l ft%̂ T %  ̂4*1 vx 
*=T̂ 5 -<Mii ^ rfr ft S 'ufa  ̂  <tfT
p f r  r ^ m O
V7̂ " T̂ TVt *T3T %VT %nq CTVT 
frr *rF*T 1 %nrr 5*? wM̂ fr 
’TTTV ^rtr H i £h> ft  <ft*PTT V ?

fv  *T it  ipr V ? TH ?TT̂  VT ÎHd VT*T 
VT*T ift* 5T iPTfl *HT f>Tft ft frftf 
*TK VHT , ?ft * :  iT^ft ft fwrf̂ T ft TOTT 
?T*Tfr*T£ I

ft <tptvt rr̂ » vsnrr *n *̂tt

f  i iTjfT̂  ft i^ rq ife  f *  
^t t v  ft ffireft fry ft qf ^ ri^r 
frqT *PTT I tnr?T WTVR %
4*cO , «ft ^Trft, *? I ft
ftt TT* VT fr iji-i  fTTTT ^T I ITT 
^Tft
^  TTCT 5T?t *ft I % fr* 3TV

%ftx gurfrfej % *?tt <tt frfft- 
^ ’TnrfrqT *nn# ?ft ^Vft ft

1 ft fa fsm ^ fim t- 
*TT v fm r 5T|ft VTTT f ,  Wlffr rr̂ tft- 

^ ^ n r fT n f i f e ^ r ^  ^T^^t^TcTTl i 
^1 «r»n: fic fr^ r Hm^ftd ft $ w k t i

WT̂ ftt ^TR, 5W 5T5  ^Ĥ mI ^
XWrft ^ I

SrtCTTR-Vhf VT r̂vq̂ li 
f t  «*aH T  - q l ^ d l  f  f r  f t

ŵ< 3T̂ t f̂tlTT ^ frfw  T̂rfV f  I 
fft^r cfw ^rm ft w  ^nrt %
^  ?rft ft fV wrf^rr fYrft’ r^t
^ I W*T7 T ^  RTd̂ VH ^tto ^t 5^  zrzz 
fr̂ TT jTRt, tftr. :3^rft frn^TTT T%

?fl ft ^Thst vr fr^T 3JT 
T̂VrTT ^ I |

^ p i i ^ n  qr f  ® ^ fa?Tr>ir ^  
iTRwnrt mi^m 5>fr ^ 1 t^t ft bttt- 
? t t  fVrrnirT vrft <tt ^ rf
q?t ^ 1 5tt̂  ft wnvftrhrr ^rtt ^ vVr

^ i^ t qr ^  m st f  1 h 1 hh!
lTR*ft ^  WTVTThH ft 5T̂ t *U ^+nT
1 1 ^ T ^ T T frw m T ^ tfr  ftr^qrrsr^: 
v f f t ^  ^  iTT^TFft f t  «rf | 1 ^ r
RRTWT ̂ TT fruT 3fFT iftT VTR

fr^TT ^Tft I

8^1 n ̂  ^  ITHT̂  ft f̂l
Wrfe ^hft ^  hH iĥ i"! T3TT

nmr 1 1 t̂ frr % jttt ift f t ^ - q ^ rnftd
f^ l h P̂TT$ >»i kcH T̂̂TT ?T ?nfrT
q i-ftw  ^̂ >1 v t Sqrt^r % rfK qr
W - ^ m f e f t T T ^ T R f f t ^ T«
^TTcTT ^  I m^T*T «T̂ V f r  %  XTTT

^fhr ft t o  r e  % f̂ rtr 
T̂̂TPTrTT #V % *TT *$f \ TO ^  ft

fr^rtff f r f r ^ t  ft vrt^ct mft 
i; ar%feg wHtnacfrniT vt vv -^ r^ r ^ft 
t t  srifnT frtm nft 1 t o  ift
«j*0 ^yvt r̂tvft >̂1 4̂ 1 Hu #1 *fl
OTTft I |

ft^t *4^5^ TTO 5T 4\^< frTT f̂t 
Wt ^tf'¥T TT TJ I, 7WT ft 
WMM VX5TT g I ft ^«mV« VTcTT ff f r
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’f t  <nfew]
wrfWhFR ^ ir  fn ir wrr*f i
*p r  # t o r  % trs® *rr*n *r *n*» sir,

• ?ft tt <t?tt ft w ?tt ^ I

w m  | f r  <Hr tt w t *  fe*
■«T?rt T *  T T » f  |

SHRIMATI PARVATI KBISHNAN 
i  Coimbatore): I was rather disap
pointed in this Budge; because I 
think a very tasteful and colourful 
person has come out with a tasteless, 
colourless and odourles Budget. In 
all that he said only one good thing 
is there. The platform ticket charge 
has been reduced. I would not make 
too much out of it I really expected 
more from him because I thought 
that he would at least remember all 
the things he used to say when on 

'this side of the House. Therefore, 
here I would like to quo+e not 

’ Minister Dandavate but Prof. Danda- 
vate who said that he believed that 
the II Class fares should be brought 
down. This is wMt ho said:

“The expenditure must fall more 
on the affluent sections ard so I 
have no hesitation in saying that 
as far as the farrs of the First 
Class and Air Conditioned Class 
are concerned, they should be 
stepped up* but far as the Third 
Class passenger? ore concerned, the 
fares must come down.”

So. I thought that perhaps the II 
"Class fares would come down and 
there would be more jolour to this 
Budget which would hav- meant 
only that he would not trot cut tbi* 
figure of Rs. 32 50 crores surpius 

’budget. It would have further come 
down.

Again I do not want th*s 30 years' 
business to come up again. 1 am 
getting rather bored with it because 
it has no meaning. Any responsible 
political party, when it stands for

• elections and says, *We will do this

and we will do that if we come to 
power/ surely know* what the con
dition in the country is when saying 
this. And you particularly have al
ways been involved with the Rail
ways. How you cannot say and 
throw up your hands, ‘I was net pre
pared for it.'

I went through the speech of Xdr. 
George Fernandes. He made certain 
demands during the strike of 1974 duT. 
ing the negotiations. He made them 
as a very responsible leader of t)-a 
trade union movement. We were all 
party to those demands also. At that 
time, the finances of the railways were 
also gone into and when we posed our 
demands which you yourself said are 
negotiable, those demands wvrp posed 
in the background of not 30 years but
28 years and what has happened so 
far in the last 2 years is that every
thing has blown up. Now the finances 
are there, the resources are there and 
I cannot understand why you again 
say, 'We are here only for the past two 
months.* Because having been In 
Parliament, having been in political 
life and having been concerned with 
railway mat fen* inside and outside 
Parliament it is a strange argument 
which I personally am finding »* 
imoos«tibl* to accent.

Because of the limited time that 1 
have been told that I have. I will :»iyt 
go through one noint after another an** 
not more than that. J am sorry to say 
that the Minister did not take ti<& n^re 
into confidence on the question of rail 
wav operational efficiency. During the 
last few months the punctuality which 
rnanv hon members referred to ha« 
been going down. Accident*, on the 
other hand. hav» been quite a fw - 
We had a statement only on one acci* 
dent and when T requested that w- 
should hive a discussion on all the 
accidents. T was told that We 
take ft un during the RaUwav B*idff  ̂
rifsrussion. f would not like to take or* 
ell the time nt my disposal on the 
^cddentsr T *vould Nke *o know what 
exactly h** 1* going to do about It
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because it is no good just talking and 
expressing in philosophical terms 
Gandhism, socialism, so on and so 
ioi -h but something practical and posi
tive is necessary as to what is being 
done in order to bring down the rate 
of accidents and whether maintenance 
is being carried on properly or not. 
Because one of the ills of the Indian 
Railways has been the neglect to main, 
tenance, there are many times when 
we have made our representations 
before the previous Ministers about 
maintenance on particular divisions 
and have also given facts and figures. 
Take for instance the case of Bridges. 
They have to be repainted and rein
forced and this is not done according 
to the due date which is indicated. I 
also brought to the notice of the Minis
ter examples where a particular due 
date wa8 there but it was just cleaned 
out and the next date was put there 
without any repainting or repair being 
carried out. These are the things which 
have to be gone into and as to what 
the Minister proposes to do about !t 
I am totally in the dark. I would like 
to know what he is going to do.

About new lines, it is very com
mendable that he is continuing the 
new lines that are already under way. 
But what about the conversion that 
he talked about? There is a very im
portant line in the south—the Dindi- 
gul-Tirunelveli line. What about con
verting it into broad gauge? As you 
know, step-motherly treatment is there 
to the extremes of the country—the 
North Frontier Railway and the South 
ern Railway. They are having metre 
gnuge with all the problems of tran
shipment of goods and also problems 
of journey for passengers to travel 
without changing right upto the north. 
That does not figure at all anywhere.

Similarly, there is nothing in this 
particular speech of the Minister about 
the electrification programme. Now 
electrification Is extremely important 
hoth In terms of speedy and efficient 
transport and with the fuel prices go
ing up and the threats of them going 
up still further. There, if you are going

to dieselise, you are going to face much 
more expenditure than if you go in 
for electrification because after all 
here you have come with a new go
vernment and there is such a thing as 
a national grid which is already 
under discussion and why not you 
combine with the Minister of Energy 
who was here this mofning and see 
that the national grid is brought about. 
Then the question of electricity short
age gets met there. There is, for ins
tance, the electrification of Vijaya
wada-Madras section. You would be 
interested in it. I can see you nod
ding your head appreciatively.

MR. DEPUTY-SPEAKER: I may be 
interested in many things. But I can
not-----

SHRIMATI PARVATHl KRISH- 
NAN; It is much better than a frown 
and I have to address the Chair. 
Nothing is there about electrification 
of the Vijawada-Madras section or 
the Madras-Trivellore section.

There is not even a mention of new 
lines of Kuttiguram to Gumvayoor 
and Alleppey to Emakulam. He only 
mentions briefly about the Konkan 
Railways and I hope he will speed up 
the Konkan Railways.

PROF. MADHU DANDAVATE: 
There is a reference 4o Alleppy.

SHRIMATI PARVATHl KRISHNAN: 
He has mentioned it in a very general 
way. I want electrifying assurance of 
electrification.

One important thing has been there 
for a long time—every time that has 
been brought during the Railway Bud
get, but neither the Railway Minister 
nor the Railway Board referred to 
that.—that is the question of rail-road 
and water transport co-ordination. 
This is extremely important because 
if you could divert your long lead tra* 
ffic to the Railways, Railway freight 
will be far more efficient in terms of 
economy also, whereas road could 
serve the short lead traffic. It has to 
be undertaken at Government level. 
Co-ordination is very necessary.
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M.Ps. want railway lines in their 
constituency or right upto their door. 
That is natural. If co-ordination is 
there and people feel that they are 
being served by the rail-road and 
water inland together, then we would 
all together jointly overcome the tra
ffic bottlenecks that are there.

1 come to the other poinr which the 
Minister has carefully left out of his 
speech. One has to remind him from 
time to time of the things that he had 
said himself. As far as the social 
burdens are concerned, this year too 
we are being called upon to vote for 
183 lines—social burden. Social bur
dens are being put on the Railways. 
whereas in so many countries social 
burden is a part of the Government 
policy. Social Burden should be borne 
by the Government. It is only here 
that we continue placing this social 
burden on the railways.

He can say that all this time the 
pattern has been there. The pattern 
is more or less the same. Whole for
mat is the same. Reports are the 
same. Obviously, there could not be a 
difference in this short period. But we 

could have been given the perspective 
that i8 going to be there. That per
spective is not there. Is the Railway 
Minister going to continue in the same 
manner as they have been continuing 
all this time, giving satisfaction to 
none except those who benefit from 
corruption in the Railways? They are 
the only ones who get satisfaction from 
the Railways.

Now I come to staff. As far as the 
staff is concerned the Minister hai 
made a great play about the Co-opera
tion Enterprise Group. He has em
phasised the fact about accredited and 
recognised federations. He has also 

pointed out about CEG. It was there 
earlier also. It fa not a new thing. I 
would understand if he had put the 
Phrase—that he is activising it. But 
that 1* not that he has said.

PROF. MADHU DANDA VATE ;
Jt Is being taken to Zonal level.

SHRIMATI PARVATHI KRISHNAN: 
Please activise it at the central level 
first, so that it is properly represented 
also. Do not stick to your recognised 
union? You know what happens in 
strikes.

Industrial relations is an important 
thing in the Railways. It has got 
fossilised there and he continues it 
in the same form. The NCCRS put 
before the Government six demands. 
The hon. Minister should resume 
those negotiations where they were 
left off. He must continue these 

negotiations with the same represen
tative organisations and they are all 
in existence and he should resume 
the negotiations from the stage where 
they were abandoned. When an in
dustrial woiker, when a welder in 
Chittaranjan or ICF is being paid 
less than one in HAL or HMT, there 
is something radically urong in the 
pattern of wages. We said Railways 
should he treated as an industry. He 
has n°t referred to that. You should 
go into the whole structure of wages 
and even if you cannot give it imme
diately you should pet up a com
mittee and such a committee should 
include us also because we would be 
able to tell you where there is fault, 
and what you could do to set it 
right. You don't need to go to the 
Finance Minister for doing that. We 
are confident that we will be able 
to ftid out and tell you how you can 
make railways a viable concern. But 
the negotiations broke off. Mr. 
Qureshi who was handling them did 
a whole lot of tight-rope walking. He 
said: ‘1  grant it in principle but 
where do I go for money?** We rep
lied. “well grant it in principle let the 
principle be out of the way an<* then 
we can sit down together, we can set 
up a committee and find the money 
for it.*9 That is what we are asking 
you to do. Why can't you resume 
these negotiations where they were 
left off? Give us the opportunity 
and we will tell you where this mo
ney could be mopped up. It is not 
that corruption is there only in the
matter of ticket-selling and reserva
tion counters. There is huge amount
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of corruption in the contracts that 
are given for buildings and so on. 
Corruption is there in the matter of 
writing off of demurrage charges, in 
holding up of wagons. There is cor
ruption in so many other spheres in 
the railways. Why should you be 
obsessed only with ticket-sales and 
reservations? There are po many 
other fields where you And corrup
tion. It is part of the whole make-up. 
Crores of rupees can be mopped up 
if one goes into the finances in detail. 
And you can fight this corruption 
only if you carry the workers with 
you and make them part and parcel 
of your fight against corruption. It is 
not thiough executive orders and 
Harun-al-Rashid type visits which Mr. 
Qureshi was referring to that you can 
do it; he wants you to go with dis- 
guised beard and all that, and a cap 
as well, to find out who is corrupt and 
so on. That is not going to help you. 
You must get the workers’ cooperation 
with you. You can set up the machi
nery for that; you can set up the com
mittee for that and you will find that 
certainly corruption can be checked 
because there are sections in the work
ing class who were with you. who were 
from time to time bringing cases of 
corruption to the notice of the autho
rities to no avail.

Then you come to the question of 
railway as an industry. TTiis is what 
we have been saying in the NCCRS. I 
would request the Minister to change 
the whole pattern of industrial rela
tions.

The Labour Minister had come just 
in time for me to say this that here 
the Railways are the one place, the 
railway employees are the one section, 
who are as yet untouched by the La
bour Ministry and the industrial rela
tions machinery at the Centre. They 
have got a special policy on the whole 
fatter. The railway officials can play 
£ucks and drakes with the workers. 
Even today there is a multiplicity of 
Unions in the railways. This is precise, 
y due to the short-sighted policy of 
having only chamchagiri going on In

the railways a8 far as your recognised 
federations are concerned. Within the 
recognised federations it churned up 
and therefore you got your various 
category associations and other unions 
coming up.

And here, Sir, I would like to quote 
Prof. Madhu Dandavate when he was 
on this side of the House. I would like 
to quote what he said then to Minister 
Madhu Dandavate now, sitting on the 
Treasury Benches. He said:

There is fragmentation of the 
trade union movement which 

is affecting the operational efficiency 
of the railways. I can sympathise 
with friends who have formed cate
gory-wise unions and who find it 
difficult to get their grievances re
dressed.'

“Therefore, I say the ballot to de
cide the representative character is 
the only path” .

I hoped this would be reflected in his 
speech here. But. much water has 
flowed under the bridge since he made 
that speech and since he assumed this 
office. I would like to appeal to him 
or request him that he will call all the 
trade union representatives for talks 
with him in an official way and evolve 
a method whereby we can have one 
union for one industry. This is not 
something that can be done by a 
speech only with the recognised fede
ration and their accredited representa
tives and do not waint till he is brain
washed in the Rail Bhawan.

Probably he knows more about the 
Railway Board as to what they do. 
You told us about the A.R.C’s recom
mendations being taken up. But, you 
are not at the same time spelling out 
what they are. We do not know whe
ther thry are good or bad or whether 
they w4ll appeal to us or not. Many 
times the Commissions make recom
mendations; and then we discuss them 
to find out whether they are acceptable 
or not. You say that you will come 
up with a legislation for restructuring
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the Railway Board and to replace by 
a legislation the century-old Act. I 
think you should also have a democra
tic process in that and try to discuss 
that with various organisations before 
you bring it up on the floor of Parlia
ment. It is not only between the Law 
Ministry and Railway Ministry but it 
is between Government and the peo
ple. That is a democratic process.

So. I would appeal to him that on a 
very important issue like this, there 
should be a democratic method adopt
ed before you come to a Anal decision.
I now come to the question of casual 
labour to which the Minister has not 
yet replied.

Here again. I would like to remind 
him as to what he said in this House:

“Casual labour system is a hang
over of the old feudal order and the 
present Government which talks of 
socialistic pattern must give up all 
the remnants of the old feudal or
der” .

He has not talked about the socialistic 
policy though he calls himself a socia
list. I want him to tell us as to what 
he is going to do with the casual la
bour. The casual labour is there in 
railways for years and years and when 
they retire they do not got the retire
ment and other benefits as other em
ployees of the Railways have got

1 am now told that a sum of money 
is being sanctioned for remodelling of 
stations—Madurai. Arkonam and so on 
In the Southern Railways. At the same 
time, I would Tike to know what is 
going to be done about the quarters for 
the railway workers? They are not 
being whitewashed or repaired for 
years and years.

Take the example of the quarters 
at Madurai. As far as Class I Officers 
are concerned, they get municipal 
water even for their gardening. If you 
take Class IV, there is no municipal 
water provided to their quarters. They
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have to walk miles and miles away 
before they could get water for their 
own requirements. Is this socialistic 
society? This has been brought up 
again and again and still nothing ia 
being done about it.

15 hrs.
Lastly, if you will bear with me, I 

would like to quote Professor Danda- 
vate. This is what he said:—

“I will say one thing about bonus. 
If our concept of bonus is a deferr. 
ed wage and not some sort of a 
payment which is ex-graiiu, so long 

as there is a gap between the pre
sent wage and the living wages, 
that has to be partially filled up 
wherever such gap exu»t» in the 
Railways......... "

As far as bonus is concerned I do not 
kfrioftv whether Professor Dandavate 

is aware that the railways are in a 
position to pay it as a deferred wage 
on that principle. I would have ap
preciated if he could at least tell us 
why he is leaving out the bonus out 
of the various largesse which he is 
giving. I would like to say finally a 
word about the Martin Burn Railway. 
The railway workers have already 
met him. I would appeal to him that 
if you do not take over the railways, 
at least, see that these 300 or 400 
people are not thrown out of employ
ment. But, they are absorbed. I am 
seriously worried about that because 
there are so many vacancies that are 
being not filled because cf economy. 
Now, the new Government has sent 
out a similar circular and said that 
the economy should be introduced 
and as a result, a ten per cent re
duction is expected. With a large 
army of casual labours who are yet 
to be made permanent, to talk in 
terms of any reduction on the rail
ways will be suicidal and lead to 
further industrial unrest. It means 
shrinkage of employment and no* eX'l 
tending employment. Therefore, 
would appeal to hiih to take up the 
issue of casual labour, along with 
other issues, seriously.

1977 1977-78—Genl. Dis. 28S
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Finally, the victimisation cases 
which are there of 1949, 1960 and 1968 
strike* on account of trade union 
activities be also taken up. Further, 
Sir, apart from the trade union acti
vities, certain people in the emergency 
period were compulsorily retired, dis
missed and discharged because some 
of the officials at the higher position 
tried to pay-off old scores. It should 
br seen that justice is done also to 
such persons.

Lastly, Sir, as far as recognition is 
concerned there are two cases which 
are hanging fire for quite some time, 
namely a South Eastern Railway men's 
Union and North Eastern Railway 
Mazdoor Union. Some puppet groups 
have been set-up and recognised with 
the help of the railway officials. I 
would request the hon. Minister to see 
to it that justice is meted out to these 
two unions and recognition restored 
to them.

15 03 hrs.

[Mh. Speaker in the ChuirJ

SHRIMATI RENUKA DEVI BAR
IC AT AKI (Gauhati): Mr. Speaker, sir,
1 rise to support the Railway Budget 
that has been placed before the House 
by the Hon'ble Railway Minister. 1 
must congratulate him for the re
freshingly new approach that ran 
through his whole address: It is only 
n few weeks since he took charge of 
the Ministry. One can, therefore, con
gratulate him only for the promises 
that he has made in his speech and the 
performance of the last two months.

Sir, I belong to a backward state, 
but this backward state has contribut
ed towards the growth of this biggest 
public sector enterprise. We earn 
foreign exchange through our produce. 

Tea. Jute & Oil. Yes Sir, 1 must 
admit that I was somewhat disappoint
ed with what the Hon. Minister had 
to say about the development of the 
Hailway system and the service it pro
poses to offer to the backward areas of 
the country.

Sirf the Year Book of the Indian 
Railways has a special chapter devoted 
to the concept of “Social costs.” It 
says that the railways have always 
had certain obligations beyond those 
associated with the normal business 
enterprises; that the railways are the 
life line of the nation’s transport sys
tem and the network of services they 
provide serves to unify the country* 
that they are; therefore expected to 
operate not only on commercial consi
derations, but also in terms of wider 
economic and social interests.

Sir, these are admirable objectives 
and I was very glad that the Rail
way Ministry, specially* after the 
Janata Government came to power, 
chose to reiterate these basic objec
tives of our railway system. It war 
with the background of these objec
tives, in the light of the reiteration 
of these objectives, that I scanned 
the Railway Minister's Speech as 
well as the Budget proposals that 
would further these objejtives. Sir,
I must confess wit1-* great regret that 
I did not find many such proposals 
in the new Budget. It is true that 
the Minister has mad0 soine referen
ce to the role of railway lines as the 
infrastructure in developing the 
backward areas of the country and 
he has mentioned the names of a few 
railway lines on which work may 
be started or surveys iray bo under
taken during the coming years. But 
there is no mention in regard to that 
action they want to take in so far 
as backward areas arc concerned. 
The Government of India hove decid
ed the areas w*i>h come under 
backward areas. But they have not 
done anything for these backward 
areas.

Sir, I find the Hon’ble Minister’s 
proposals have totally bypassed and 
ignored the basic needs of the entire 
North Eastern Region of our country. 
Sir, I am sure that the House will 
agree with me that this Region of 
India deserves apejial attention. It 
is an area that is highly sensitive

S49 LS— 10
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and crucial from the point of view 
of the requirements of the defence 
of our counery, from the point of 
view of reducing regional disparities 
in the development of our country, 
from the point of view of promoting 
national integration of the tribal 
population and th? res* of the coun
try.

Sir, everyone *im it3 that the de
fence requirements of our country 
need the development of strong links 
of ‘communications and logistics with 
Assam and the other State* in the 
North Eastern Region. li> th.;s 
North-Eastern Region we had found 
the hollowness in the cjnimiunratiun 
system when our army people could 
not And a way out 10 retreat leave 
alone moving forward tc right the 
enemy. TTiat is the region where 
communication link missing. Even 
the Congress Govc.nmont ?.d de
clared its intention to see that evrry 
SRate Capital in is linked wjih
the main railway system of oi r 
country. Yet, there is no mention 
of any proposal tint *he Railway 
Ministry is considering to extend the 
railway lines in the Nortt Fasterp 
Region to the Capitals of Meghalaya, 
Nagaland, Manipur. Tripura, Mizo
ram and Arunachal. And yet we talk 
of providing lifelines for the promo
tion of national in;vsr^tion and eco
nomic development. But how can 
you do it widhoiit providing them 
communication service? Sir, you 
will be surprised to know that the 
children of this regicn do not know 
what the railway and the rail engine 
and carriages are. If some children 
want to know bow arr! what the 
railway works like, they have to see 
the photographs of the railway* only.

Then, Sir it is a well known fact 
that the North Eastern Region gets 
rains in plenty. Whcra the railway 
lines are parallel Jo the North Eas
tern Himalayan hills and the hills of 
Bhutan, when the hew y rains occur 
in thes# hills, the situation is aggra

vated in these areas thus causing 
floods and storms. Ultimately this 
leads to washing out of the railway 
lines. This is how the railway lines 
near Tezpur were washed out by the 
flood waters coming trom Himalayan 
and Bhutan hills and an accident 
took placc there. Here the bridge 
along with the railway ines was 
washed out. Necessary arrange
ments should be made t0 siphon off 
the flood water from the railway 
bridges. It is reported that this 
accident was an act of God. But it 
is not an act of God.

PROF. MADHU DANDAVATE: I
have not said that.

SHRIMATI RENUKA TJEVI BAR
KATAKI: But you were quoting
the Additional Commissioner for 
Railway Safety.

The Congress Ministry gave some 
promises to the people and said they 
would extend the broodgauge line 
from Bongaigaon to i>ibrugarh rifl 
Gauhati and a new lins from Bongai
gaon to Gauhati via Jogigopa and an 
additional bridge over Brahmaputra. 
It is a pity that my own government 
has not mentioned anv of these 
things which were mentioned by the 
Congress government-----(Interrup
tions). So far as we are concerned, 
it is bad; he may ssv that so far as 
the country is concerned it is good. 
Prof. Dandavate had been to Assam 
recently and he know- that the lines 
there were very old and they were 
laid out when the British were there. 
There are very few lines laid after 
Independence. The British were tea 
planters and they constructed lines 
from tea plantations to the nearest 
ports. You see that most of the Im
portant towns are at a disadvantage. 
Dibrugarh to Sibsagar is 54 miles 
by road but if you want to go by 
rail, it means 154 km. and two 

¥ three changes and also a Joy rifle 
on a piCvate line. It is a state where 
we have some private company lines.
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These are run by our railways and 
fifty per cent of the profit is given 
to the private companies which be
long to the British. I 60 not know 
why our government is still working 
on this az'rangement. I hope Prof. 
Danduvate will look into this matter 
and try to avoid these losses.

The recent accidem is said to be 
an act of God. I am surprised that 
Prof. Dandavate quoted this phrase; 
it is nothing but abdication of res
ponsibility to say so.

It is not an act of God. Four bridges 
^wene washed away by rains on the 
same night. The Additional com
missioner for railway safety was in 
charge of the enquiry. It is a statu
tory commission. The state govern
ment has instituted another fu<*t 
finding committee. Both the enquiry 
committees have come out with their 
findings. The guilty person is God 
and nobody else and God alone is 
responsible for the accident!. i/n- 

jerrtipfioos) We have found that so 
many persons lost their lives. One 
of my friends lost nine members 
of his family. If children were 
suffering in the hospital and then they 
die because they could not be saved 
by doctors, it is an act of God. But 
here within one minute, he lost so 
many of his family members. How 
can this be termed as an act of God? 
We are not ready to accept the ex
planation that it was Bn act of God.

Sir, we have asked for a discussion 
on this accident. If you allow us, we 
wi]) discuss .in detail about the acci
dent. I am not going to take much 
of your time for this. But I hope. 
Prof. Madhu Dandavate will look in
to it. He will not leave the matter 
just because the officials have des
cribed it as an 'act of God*. It is not 
°n act of God. It is an act of sheer 
negligence, sheer lack of supervision. 
They have not done patrolling al
though they have said that they have 
rione so. 24 hours patrolling in the 
vulnerably areas is a staiutory cblipn- 
tion. But Prof. Madhu Dnnd«vate 
cannot tell us, cannot assure the House

that 24 hours patrolling was there. 
It was not done there. The Railway 
Safety Organisations have not taken 
action. Nobody took it seriously. 
The Inspector or somebody is there. 
We have never seen him inspecting 
the track. But anyway I hope these 
things would be looked into and when 
they come up again we will discuss 
them.

We have heard many things about 
dieselisation, electrification, speeding 
up of trains and the provision of 
passenger amenities, etc. etc. But I 
would like to tell you. Sir, in my 
state, in the North Eastern Frontier 
Railway, we have the fastest train 
namely the Assam Mail. You will 
b  ̂ surprised to hear that the speed 
of this train is the breath-taking 
speed of 33 Kms. per hour. That is 
the fastest train in the North Eastern 
Frontier Railways. You will be sur
prised to hear that it takes about 6 
hours and 15 minutes to cover a dis
tance of 220 Kms. from Dibrugarh 
to Mariani.

MR. SPEAKER: If you go by air, 
it is very slow.

SHRIMATI RENUKA DEVI BAR- 
KATAKI: It is a fact. They want to 
keep us slow. They do noi supervise 
the tracks. They do not repair and 
maintain the bridges and tracks. But 
when we ask their, to speed up the 
trains, they say that they could not 
increase the speed because the condi
tion of tracks and bridges are not 
good and if you ask them *Why 
don’t you repair the bridges and 
tracks’ they say ‘It is not reparable/ 
They feel that it is unworthy of re
pair. It is like that in Assam.

SHRI JYOTIR'MOY BOSU (Dia
mond Harbour): You do not know 
what Japanese have said about Indian 
Railway tracks.

MR. SPEAKER: You can continue, 
Madam.

SHRIMATI RENUKA DEVI BAR- 
KATAKI: Out of 45 and odd stations, 
five stations have been classified as
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Class I stations. You will be suiprised 
to know that even the important 
stations and junctions like Dibrugarh, 
Simaluguri, Mariani, Chapamukh do 
not have sheds to cover the platforms, 
to cover the train composition. Prof. 
Madhu Dandavate has said that he is 

going to give cushions to the Janata 
Class passengers. But, Sir. 1 may tell 

you that people of Assam do not have 
even I class. The coaches are dilapi
dated coaches. People will laugh at 
us if we say we would provide them 
with cushion in Janata class. We do 
not want cushions. You give us 
drinking water. There is no water n 
the waiting room. We do not have 
even the minimum facilities. The 
condition is miserable in Assam.

Last time, when Prof. Madhu Dan
davate was there, one gentleman who 
was travelling in the train, came and 
told him about the poor condition of 
the railways in Assam.

Regarding employment in this rail
way, Sir, the major portion of the 
lines belong to the State of Assam. 
Even then. Sir, we have the grievance 
that we are not getting proportional 
representation in the North Eastern 
Frontier Railway. Along with this I 
would like to mention. Sir, we speak 
of equal status for men and women 
and in the railway, Sir, out of the 
14.65 lakh employees, we have got 
only 21,600 women employees. We 
hope prof. Madhu Dandavate will 
look into it and that equal status for 
men and women wili be given.

MR. SPEAKER: You should con
clude now. Madam.

SHRIMATI RENUKA DEVI BAR
IC ATAKI: I will not take much time. 
I am concluding. The railway is not 
developed in that area. There is no 
safety.

MR. SPEAKER: You must be
thankful that you reach your desti
nation safely.

SHRIMATI RENUKA DEVI BAR- 
KATAKI: Sir, Gauhati has been
declared as the capital of the State. 
The railway lines run through the 
middle of the city and as a result the 
road traffic gets jammed during the 
day and unless the railways construct 
3 or 4 overbridges or fly-overs at the 
points of crossing, this problem can
not be overcome. It is very acute in 
the city. In the countryside also what 
happens is. communications develop, 
and the PWD there construct new 
roads. But the railways do not agree 
for construction of manned or un
manned crossings and gates and as a 
result of that the villagers cannot use 
these roads. Villagers cannot use 
those roads because the railways ha\e 
not provided any gates, manned or 
unmanned. So, they have to go by a 
roundabout way. I hope the minu

ter will look into this also.
It is a bold decision that the min!- 

ster has taken to reinstate all the em
ployees who were victimised by the 
Congress Ministry because of their 
participation in the 1974 strike. But 
here I must sound a note of caution 
that this generous action of the gov
ernment should not be an incentive 
for indiscipline.

Now that the Janata Party has 
come to power, we have much more 
responsibility than we had before the 
elections. The people have reposed 
their confidence in us and we cannot 
hope to retain our hold on the hearts 
of the people by merely pointing out 
the misdeeds of the Congress Party 
or by merely making promises. We 
will be judged by the way we fulfil 
our promises. Therefore, we must 
take all steps to ?ee that we achieve 
the goals we have set for ourselves.

SHRI CHITTA BASU (Barasat): 
Sir, I welcome the proposals contai
ned in the budget presented by the 
hon. minister because they are in lune 
with the promises he made when he 
presented the interim b<idget last 
March. I also welcome the budget 
because the minister has taken the
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trouble to give a clear picture of the 
railway finances in the country. The 
railway finances appear to be com
fortable. A surplus of Rs. 32.5 crores 
is expected. He has said that Rs. 20 
crores of additional revenue are ex
pected from the goods traffic in 
the current year. He also expects that 
the passenger traffic will maintain a 
6 per cent annual growth. The ac
cumulation of indebtedness to general 
revenue is likely to reach Rs. 440 
crores. Of course it has been reduced 
by Rs. 7 crores from the figure stated 
earlier in March. All these cleany 
show that the railway finances are 
quite comfortable.

While this is so, I am sorry to find 
that the workers* interest have been 
neglected and have not been taken 
into account with sympathy. Fi?'Stly 
I refer to the demands of the railway 
workers. The minister would agree 
that it ha8 always been the s'antf of 
the railway employees* leaders whc 
led the strike in 1974 that they were 
for negotiated settlement and it wap 
the then Railway Ministry which im
posed the strike on the workers. By 
sheer brutal force, the railwaymen’s 
struggle was broken. The unity of 
the railwaymen could not be broken, 
but the strike could be broken. But 
the demands are there and I am sorry 
to note that those basic and funda
mental grievances on which the rail
waymen went on strike in 1974 had 
not been taken care of. The railway 
finances appear to be comfortable. I 
think the Railway Minister should 
consider those basic and fundamen
tal grievances of the railwaymen and 
try to bring about a negotiated settle
ment for which they themselves fought.

Secondly, Sir, I am also pained to 
see that the question cf casual 
labourers—its number is not less than 
three lakhs—has not found any men
tion in the Minister’s speech. These 
cusual labourers rannot get their grie
vances represented by the unions also 
and I feel you would agree with me, 
on many occasions the casual labou

rers are to remain satisfied by making 
representations to the Minister 
through the Members of Parliament 
alone and as for myself, by this time 
he might have received so many re
presentations from me also regarding 
the grievances of the casual workers 
because they have not got any forum 
to get their grievances discussed, 
negotiated and settled. Therefore, D 
feel it is high time for the Railway 
Minister who himself is a trade union 
leader to understand the problems of 
the casual workers and try to solve 
their outstanding problems.

Sir, the Railway Minister mention
ed t.he question of restructuring the 
Railway Board. It is welcome. But 
what about the restructuring of the 
industrial relations in the railways? 
Unless you restructure the industrial 
relations in the railways, I think the 
cooperation which you have been 
seeking for won’t be frui'AUj. There
fore, without discussing the details of 
it, I would merely mention that the 
railways should also be treated as an 
industry and these lakhs of w.ukers 
engaged in this industry should be 
governed by the Industrial Relations 
Act and unless that is done, I think 
the Railway Board may be restruc
tured, but the peace in the railways, 
the productivity in the railways does 
not come unless the industrial rela
tions of the railways, the biggest pub
lic sector industry of our country 
today is restructured after due con
sultation with the representatives of 
the railwaymen.

Sir, the question of bonus also 
comes in. I think it is high time that 
you adhered to the principle enunciat
ed by you that bonus is a deferred 
wage and in the course of the exer
cise of your authority you should bear 
in mind the principle that bonus is a 
deferred wage and not ex gratia.

Again, I am pained to *ay that while 
the finances of the railways are quite 
comfortable as he envisages, X am 
sorry to find that the present Ministry



299 *UV. Budget, JUNE 14, 1977 1977-78—Genl Dis.

[Stari Chitta Basu]

continues to show apathy towards 
certain projects in West Bengal, parti
cularly of my constituency.

Sir, I refer to a particular problem 
the problem of doubling the track erf 
Bongaon-Sealdah section of the East
ern Railway. It is very important and 
I think you should tak? note of it. This 
line was established about 120 year* 
ago and after that there has been 
no perceptible improvement except 
that the track has been electrified 
and since this is a single track, there 
is no possibility of putting larger 
number of trains for the mitigation of 
the sufferings of the travelling pub
lic.

Sir, this is a 77 kilometres single 
railway line which covers almost 80 
per cent areas including the entire 
agrarian belt measuring more than 
2,000 square miles of north 24-Par- 
ganas DistricJ. It serves as the only 
railway link to a growing population 
of more than 60 lakhs of people who 
are solely dependent on Calcutta for 
their livelihood and day-to-day neces
sities . Due to the partition of Bengal 
in the year 1947, a huge number o( 
refugee families have settled in these 
3 sub-divisions of the 24-Parganas 
district, viz. Barasat. Bong a on and 
Basirhat; and most of the people have 
to run to Calcutta and its surround
ings to earn livelihood.

Before Partition, these lines rould 
carry only 20,000 passengers per day. 
Now the figure has gone up to 1 lakh 
persons and it would now be bringing 
in a revenue of Rs. 1.5 crores per 
year. Our government is also com
mitted to expand our trade relations 
with Bangladesh. This Bongdon SclI- 
dah railway line connects Bangla
desh. If you want to step up 
trade with Bangladesh, you cannot Qw 
it without the help of the Bongaon- 
Sealdah railway line. While, on the 
one hand we want to have expanded 
trade relations with Bangladesh, we 
do not on the other, create the pro
per infrastructure for it.

Therefore from tall considerations, 
this is an important project. The cost 
is only Rs. 11 crores. The hon. 
Minister was good enough to intimate 
a few weeks ago that the techno- 
economic survey had been completed 
and that the project cost was only 
Rs. 11 crores. What stands in the 
way? The Minister says in his letter 
of 26th April that they have referred 
it to the Ministry of Financj and the 
Planning Commission for exemption 
from the dividend liability because it 
is. according to him, urremunerative. 
During the 4 five-year plans, you 
have spent Rs. 1400 crores for the 
development of Railways. I do not 
know what is the exact allocation for 
railway development during the 5th 
Plan. You referred |o the question 
of accumulation of debt to the 
General Revenues. I do not know 
what is the actual fraction of dividend 
which General Revenues can take 
on a project of Rs. 11 crores. I think 
it is an insignificant part of the debt 
you have already incurred. Is ii not 
a step-motherly attitude? Is it not an 
attitude by which you deny certain 
basic and primary privileges to one lakh 
passengers who have to go to Calcutta 
and come back to Calcutta? Is it not 
an instance of sheer negligence to
wards |he interests of the commuters? 
AH that our Railway Minister says fr 
that he would take it up only when 
there is a green signal from the 
Finance Ministry and the Planning 
Commission. I do not knou* vthat has 
been the response from the Financc 
Ministry-

For your information, I can say that 
I had also the privilege of meeting 
Mr. H. M. Patel, the Finance Minister 
to convince him of the necessity of the 
project and to say that it should not 
be viewed from the commercial point 
of view. The public sect Dr projects 
should be viewed primarily from the 
social utility point of view. Is it 
not a fit case to be treated as a project 
saving social utility value? If you 
say that it is an unremunerative line. 
I may quote a number of lines which
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have been created in Bihar. I do not 
have a parochial or provincial out
look; but many of the branch lines in 
the Indian Railways have been un- 
remunerative from a commercial 
point of view. If there are so many 
lines in Bihar, Uttar Pradesh and 
other parts of the country which are 
unremunerative, why can a project 
which serves the needs of 1 lai;h 
people every day not be accepted and 
executed, setting aside the considera
tion that it is unremunerative? What 
is the question of remunerative or un
remunerative? You condemn these 
lakhs and lakhs of commuters to un
told suffering and then you raise the 
question of it being remunerative or 
unremunerative? Sir, I do not want 
to take much of your time. This is 
a project meant to remove the long
standing suffering of the commuter? 
of Bongaon-Sealdah line The pro
ject costs only Rs. 11 crores which is 
a very insignificant sum. I would 
request the hon. Minister to kindly 
take the trouble of assuring 4he House 
that you would take up the project in 
thie current year and mitigate the 
long-standing suffering of 60 lakhs of 
pepple and not to raise the question 
of remunerativeness or unremunerative- 
ness because, as I have already said, 
they are indebted to the general 
revenues to the extent of Rs. 430 chores. 
I do not know what would be the 
amount of indebtedness if they accept 
or execute a project costing Rs. 11 
crores. So. it would b  ̂ unjust ?f it is 
not taken up this year.

MR. SPEAKER; Shri Ramachandra 
Mallick.

SHRI M. RAM GOPAL REDDY 
fNizamabad): Sir, what about us in 

Congress Party?

MR. SPEAKER: Your party time is 
0vcr I am sorry.

SHRI H. L. PATWARY (Mangal- 
d°i): Sir, I want to raise a question 
about the procedure of calling 
Members.

MR. Speaker: j  will explain the
position. I am following the list sup
plied by the Janata Party.

SHRI «!. L PATWARY; Sir, you 
did not allow me to speak.

MR. SPEAKER.* j  can only go by 
the list supplied by the Janata Party.

CfWo'T^o q jm ft : Pt vfTT Tfr

"TPT fetrr TT, i f*  qfaT 

f *RT I

MR SPEAKER: It U all right. 1 
will only go by the list.

SHRI H. L. PATWARY; I just want 
to know whether I will be allowed to 
speak.

MR. SPEAKER: I do not know. I 
normally follow the list that is suppli
ed by the party. How can I ignore 
you? After all, you ar* my friend. 
But some others are also my friends. 
I have here with me the list given by 
the Party. I follow that list. I mako 
no choice between one member and 
another. I just follow the list and 
call them one by one.

So far as the Congress Party is con. 
cerned, two of their members have 
taken most of the time allotted for 
that Party. When two members take 
the whole time, how can I give time 
to other members of that party? I am 
afraid even tomorrow you may not get 
a chance. Both of your members, 
Shri Pai and Shri Qureshi have taken 
45 minutes each. How can I then 
give time to other members of your 
party? I cannot help it. I cannot 
ask senior members like Shri Pai or 
Shri Qureshi to stop after 15 or 20 
minutes. Therefore, there is no point 
in counting only the number of mem
bers who have spoken. It is the time 
that is allotted and the time that is 
taken that matters. After all, I have
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[Mr. Speaker!
to allot time to other parties also, like 
AIDMK, Marxists etc. I go by the 
time taken by each party and not by 
the number of members who have 
spoken. If one member takes 5 
minutes and another 45 minutes, I 
cannot equate them.

SHRI CHARAN NARZARY
<Kokrajhar): What about Indepen

dents?
MR. SPEAKER: I allot some time 

to Unattached members. Shri Basu 
has spoken. Shri Mavalankar is go
ing to speak. But I cannot accommo
date all the Independents. All the 20 
Independents cannot speak. I am 
calling all of them according to the 
li4t that is given to me. You should 
kindly excuse me. I have no partia
lity.

.-SHRl H. L. PATWARY; Will I get 
:a chance?

MR. SPEAKER: You may take this 
up with your whip.

SHRI PURNA SINHA (Ttepur): 
Sir, he is agitated because in his 
constituency more than 100 people 
died in the railway accident. He 
should have been allowed to rpeak as 
a special case.

MR. SPEAKER: In that cas*, his
name should have been put a: the 
top of the list. Perhaps his name is 
not in the list, but I will call him 
next.

SHRI RAMA CHANDRA MALLICK 
(Jaipur): Mr. Speaker, Sir, I thank 
you for giving me this opportunity to 
speak on the Railway Budget. I must 
congratulate the hon. Railway 
Minister, his able officers, engineers 
and other employees for preeenting 
the Railway Budget in a nice manner. 
I must say that the hon. Railway 
Minister has proved in action his 
helpful attitude and sympathetic 
nature towards the railway employees 
who were oppressed and harassed 
during the emergency in the country.

I find in the Railway Budget there 
is no increase in passenger fares and 
freights. The Budget shows a surplus 
of Rs. 32.5 crores. The classless 
Janata Express train is to be introduc
ed to reduce overcrowding. The 
Minister has also promised a better 
deal to the long-suffering aeccn> I 
class passengers.

1 am glad that surveys for seven 
more railway lines in the country 
have been included in this years 
budget. We, the people of Oris$u. 
are. therefore, thankful to the Janata 
Government and the hon. Minister for 
including the survey of Talcher- 
Sambalpur and Koraput-Parbatipuram 
lines in Orissa. He has already said 
that work will be speeded up in the 
construction of the Jakhapura-Bansa- 
pani line in Orissa. This will cover 
part of my constituency, namely 
Tamaka, Duburi and Jakhapura of 
Jaipur. I had demnnded this line in 
my speech on the Railway Budget in 
1965 when I was a Member of the 
Third Lofc Sabha. Now I must 
congratulate the hon. Minister a* tt*e 
construction of this line is goirg to he 
completed by this Janata Government.

Although Orissa is one of the richest 
States in India in the matter of land, 
forests, rich minerals, water and 
marine resources, it has remained 
industrially backward because of lack 
of cheap electrical power. Lack of 
adequate transport communications 
facilities have been another major 
barrier in the economic and industrial 
development of the State.

The population of scheduled caste- 
and scheduled tribes is about 90 lakh* 
in the State. It is well known that 
they live from hand to mouth. So 
the proposed new line, when complet
ed. will solve their problem to son"** 
extent and improve the economic 
condition of the State. I suggest that 
as far as possible local people may be 
appointed on these lines.

Jajpur town is situated by the *lde 
of the holv river Baltaranl, nnd Is ® 
place of alMndia pilgrimage. It has
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the holy Dasaswamedha Ghat. Hindus 
coming from all over the country take 
bath in this holy river and near the 
Dasaswamedha Ghat they offer go 
don, gift of cows, to Pandas. They 
believe that if such a gift is given, 
they will have rebirth. The Vaitarnni 
Teertha has been mentioned m the 
“ Brahma Purana", the ‘ ‘Brahmanda 
Purana” and the “Vau Purana” . This 
Teertha has been described in the 
Fortysecond Adhyaya of “Brahma 
Purana" as under:

SFTT •-tl'-qi JnT’ JPT l”

Thus, if a man takes bath( all his sins 
will vanish. Thus, the man becomes 
the best person. It further says:

“fwrt fwrsnmn »xr«rr *Tsrf̂ fcĵ T i

“Goddess Viraja” has been created 
ky Brahma and if anybody visits 
Goddess Vi raja, he will have no ic- 
birth, and seven generations of his 
family will get salvation.

" t o  fire cffV

sTS* <??*
vM Ynrr t o  s i r  im

I want to inform the Railway 
Minister about my speech which I 
had delivered in this august House in 
1965 while 1 was a Member of the 
Third Lok Sabha. I said then: —

“The Jajpur town is glorious ns 
the ancient capital of Orissa. It 
has occupied a distinct place in the 
different chapters of the religious 
history of Orissa. The ancient 
Hindu shastras and purannas extcl 
in high terms the merits of this 
ancient site of religion. Tliis town 
is one of the important places of 
pilgrimage in India and the people 
from different parts of India flock

evey year to this town to offer 
pinda to their departed forefathers. 
Although thousands of pilgrims are 
visiting this place and the Shree 
Biraja Temple during all the seasons 
of the year, still this town being 
situated about twenty miles from 
the railway station, they have 10 come 
here at the cost of heavy expenses 
and hard labour, the only means of 
communication and travel being the 
motor vehicle or bus, which hardly 
fulfils the needs of the pilgrims who 
are desirous of paying their homage 
to the holy shrine of Biraja and
Barahanath Sand.........  It is one of
the earliest centres of the old Orissa 
culture and civilisation, and as such 
it open8 a rich studio for the 
students of history. If connected 
by railway, it is sure to develop 
soon into a gateway of prosperous 
trade and culture for the vast 
coasta] tract of our State.**

“Here I want to refer to one im
portant point that the initiative was 
taken for having a loop line by the 
former BNR Company (Now it is 
the South-Eastern Railway), and 
a sketch plan was prepared and sub- 
mitted to the railway authorities for 
approval. But unfortunately, the 
high flood in the river Baitarani 
in the year 1927 was an «‘mpcdi- 
ment to the working out of the 
plan and since then the proposal 
remains dropped. There is neces
sity for constructing the railway 
line in this section from the reli
gious, economic and commercial 
points of view. I have seen from 
the railway map that there was a 
proposal to construct a new rail
way line from Baitarani Road to 
the Biraja temple in Jajpur town.”

Now, I would request the hon. Minis
ter to consider this matter very 
sympathetically and see that the 
Biraja temple and the Jajpur town 
are connected by a railway line. 
Railway lines are there for Mathura. 
Vrindaban. Kashi. Banaras. Puri. He. 
and this Biraja Temple may please be 
connected by Railway.
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(Shri Rama Chandra Mallick]
Another point I would like to say 

is that tht proposed carriage re
pairing shop of Eastern Zone of 
Railways which is going to be cons
tructed at Maneheswar Railway Sta
tion near BBSR may please be start
ed as soon as possible., The Govern
ment of Orissa have so far given the 
land. The hon. Minister is requested 
to do the needful.

About the Mahanadi river bridge, 
the progress of the work is not satis
factory. Already three years have 
passed. All trains stop ther*? and 
they take more than 45 minutes to 
pass through the bridge. The work 
may please be completed as as
possible.

It is strange that from 5.30 a.m. to 
5 p.m. there is no passenger train laci 
lity connecting Cuttack with Bradrnk 
under SER. I, therefore, sut;g?5t 
that the shuttle train running from 
Bhadrak to Nargundi may plec: ? 1 
extended upto Paradecp Port air? 
the train running from Paradepp 
Port to Cuttack may please b? ex
tended to BHE. It will be conve
nient for the daily passengers attend
ing offices. courts, markets, schools 
and colleges at Cuttack and Bhuba
neshwar, the Capital of Orissa.

Another point I would lik* to 
make is that the Korai Pessenger 
Hah may please be converted into a 
full-fledged and com plnc railway 
station which I have been pressing 
for the last 15 years. The area is 
thickly populated having Block 
Headquarters. Police Station, Primary 
Health Centre, market, business cen
tre and so many other offices and 
institutions. I would request the 
hon. Minister to see that thl* prrsen- 
ger hah may fce converted into a 
full-fledged station.

Then, I want t3 bring lo the notice 
of the Railway Minister rikmt a new 
Passenger Halt at Dullakhaputan*

between Baitarani Road and Manjari 
Road near the Baitarani River 
Bridge. This passenger halt will b* 
very useful and convenient to a 
large number of people of that area. 
It is a thickly populated area It is 
also a flood-affected area. There is 
no other communication This place 
is only about 5 k.m. fr»»m my usual 
place of residence. This may please 
lie considered sympathetically by ihe 
iu.n. Minister.

Further, I want to say *hat shout 
the 37 UP and 3P DN Janata Ex
press train, about >0 per cent of 
bogies are tagged with luggage van 
and other 50 per cent are reserved 
compartments, sucn as 3-Tier. 2- 
T Military oogie R.M.S., etc 
There is one only Second C,las.» 
general bogie for the passengers, 
about 70—80 seats are there. 1 would 
request the hon. Ministe: ihat another 
bogle may be attached at KLTR by 
38 DN ana one more bogie may be 
tagged at BHC by 37 UF for the' 
daily passengers wno are going to 
Bhubaneshwar and Cuttack for at
tending offices, school**, colleges, 
courts, hospitals etc. I would urge 
upon the hon. Minister to consider 
this matter sympathetically.

Lastly. I want to say about the 
Hyderabad Express train. It is a 
good train. In 1362, I had asked the 
then Railway Minister for a halt. 
On my request, there was a stop
page at Baiarani Road and Jenapur 
in my constituency. I used to come 
by this train from Baitarani Road to 
Delhi. But afterwards, this stoppage 
was withdrawn. I would request the 
hon. Minister to see that an arran
gement may please be made for the 
stoppage of the Hyderabad Express 
train at Baitarani Road and Jenapur. 
This fa the railway station, namely 
Baitarani Road from which I vltony* 
come. The people are pressing hard 
on me for the stoppage at Baitarani 
Road and Jenapur. I urge upon the 
hon. Minister to consider this sympa- 
Metically.
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I would again request you, Sir,
and the hen. Minister to visit Orissa
and .my parliamentary constituency
and have a darshan of the Biraja
temple there. I would request the
hon. Minister to consider all the
points that I have made. The hon.
Railway Minister, Prof. Madhu Dan-
davate, has already mentioned about
laying of new lin(~s in the backward
areas. Orissa is one 01 the backward
States in the country, About (:0 per
cent of the people of Or issa belor.g

> to the Scheduled Ca'3te.3' and the
Scheduled Tribes. The new railway
lines may be constructed in the back-
\\'ard areas of the State of Orissa.
This will open a door of prosper-ity
in the country. The people will get
more employment.

it ie, admitted in at these districts
have a high percentage of natural
resources including forest wealth
ond also the uuuer ground wealth,
that is, mineral ::p.30urces. '

The demand fOr this railway, that
is the west coast railway, has been
there for the last so many years.
My friend the late Shr] N ath Pai,
raised it on the floor of this House
earlier He also addressed the Kon-
kan Conference and in this read out
certain assurances of the hon, Minis-
ters which he had received that it
would be taken up. While partici-'
patirig on the Demands for Grants
for Railways on 20th December, 1969,.
he said:

"I 'would like to make a very
strong appeal on behalf of the
people of Konkan, Goa, Mangalore
and Kerala for the project because
of strategic and economic reasons
and ) ,.request - that a survey be
undertaken immediately and that
an assurance ,gi,ven by the Railway

-Minister and reiterated by the
Prime Minister be fulfilled by
making at least a beginning."

This demand was supported by Shri
. D. K. Kunte.: Mr. A. K. Gopalan and

ShrbS., M. Joshi. Referring to this,
the hon. Minister then replied."

:'q<:r~f'~ {~$fTiJ ~ ~l'~~t fcp

<f~ ~ Of~~ ~('Cf~uT ~. ~ {~T
'T <"IT ~~ I" '

With these wads. I thank you for
giving me a'11opportunity for speak-
ing on the Rail way Budget and. I
must support the Budget proposals
from the bottom of my hear: and I
wi h all success to the hon. Railway
Minister. I hope. he wil1 consider
all these points s~'mpatheticaily.

SHRI B. P. ~ADAl\'[ (Kanara) :
Mr. Speaker, Sir. I have [istened to
the Budget speech of the hon. Rail-
way Minister and I must confess that
I have been remarkably convinced by
the sincerity whicti he has displayed
.n serving the weaker- sections of the
':r>:iety and also thE: zeal which he
had shown for the development of
.he under-develop=d and backward
areas of the country.

I would be very brief. Without
taking much time of the House, I
wish to refer to only two items. One
is the west coast Konkan railway
<;1.(1 the other is :,l~ Hubli-Ks rwar
railway.

It is an admitted fact that the west
coast of India, the districts of Thana,
Colaba, Ratnagiri, Goa, NOrth Kanara
are the most backward districts in
the country. They are backward on
acc ounj of no com -iu . ~ca.tions. T~ey
are not backward for lacking in na-
tural resources. As a matter of fact

So, it was admitted that this west
coast Konkan railway line is a must
and essential. As I said, it would
boost . trade and· commerce of the
entire west coast including the deve-
lopment of horticulture. It would
also develop; to a large extent, the
area fOr mangos for which the coun-
try is well-known throughout the
world. The late Nath· Pai is the pre-
decessoi- to the hen, Minister, I am
prOUd that the development of
this area was uppermost in his
mind. I would respectfully urge
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[Sbn B. P. Kadam] 
upon the hon. Minister and the 
Government to take up this line. 
This is not my personal matter for 
which 1 am requesting him, this re
quest 1 am making to him in the 
national interest. This railway had 
been a dream for the people of that 
area.

Now 1 want to speak and press 
for Hubli-Karwar railway line. 
While going through the Survey 
Settlement Report published by the 
Government at the beginning of the 
century. I was impressed that the 
line was mentioned as the prices of 
land at certain places near the then 
proposed railway line had gone up. 
But, unfortunately, this remained as 
a dream since the beginning of the 
century. The hon. Minister when he 
was recently at Balgaum said that he 
would not hesitate to take it up if 
the Government of Karnataka wouM 
give the land. ] am sure, the Gov
ernment of Karnataka would be in 
a position to discuss this matter and 
also agree to supply some material 
like sleepers. <niis is a railway line 
which is necessary for the develop
ment o f that area. Recently, a few 
engineers who have again taken up 
the survey of the line told me that 
the earlier estimate prepared in the 
year 1971 at a cost of about Rs. 35 
crores is not to the taste or has been not 
well accepted by the commercial insti
tutions. I do not know whether a sum 
of Rs. 35 crores would be necessary or 
the cost would be a little less than 
that. But all the same I would like 
to point out that this area is in a 
district which is under-developed, 
and I am sure that it would give p 
boost to export of mineral resources 
in which this area abounds. More
over- this district is having a forest 
revenue of about Rs, 13 crores out 
of about Rs. 18 crores of the enfirt 
State, and if thi* line is taken up, I 
am sure, the forest industry would 
Pet a boost and the export potential 
also would multiply in various way*.

This very important line, which was 
the dream of the people of this area 
from the beginning Qf this Century, 
but has not taken any shape. This is 
a must and should be taken up as 
^arly as possible.

TTo iW I  (iT 'W tsr) *

w r a  A tt*  f a r f a R  war

% WTrTT f  *frf ^
^  ^ nt Tfrwrnr

?fr% f ,  irt w *  irrr w *  
% *n «ff <tt m r t  *rrcr i f  s i r *  t t t t  ft 1 

W T  vV f  E
a r w w i i  % fair t o t  v t  t o t i

T*TT I 1 w j r f  it i n  ^  fair
s*rr f r  ir r?*
v  ir "w  ir

fo v r f fro  f  1

n n *  «tit im re* qr
\t% it hvtt *r»*r*R fa n  fc ’
« r m  few* wi vft sth tc to :
ft 1 trn  w m  ft fa  sir 30 4 *  *
*smr tm  2 5 1 *  wrk mt
?  1*  farirR wi trearrr*: p tftr 
WTT*T fTfRT f  f r  1 0 *  W V  *

5 »T®RT *  OTT 7 *  m  

Vt ift ^  iftm v frr 5TT*ff CT

s n r R r n  in«fr i i n  ft f r  

m  W ? 7 Pf*T7 V*
t *  n * * *  ware «rr *nrm vw* *#1 

Tim  1 *  v n  *
far*r% *nnr *Tf^ arran f 7*
*  fa * T f  3TT I

n f rr* % Si*
TT fa n :  f*RTTf 3TPT ^  3TT7 fTHTT

UT^If^TT *T v i  IT
v <tt VT7 ■ m n  v r w
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*rnrrr v t  wwnr^TT
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*«r *r T»r fw  ft m  int *r» t t  fV 
jtt% f  v fiffr  nw m fav i  ir fa *  * f r  
*tht»«jv <nr 11 

«r f u r i  ft >ft* v  TRt % 
wt *vr. «fr ft w r m  shtjt w r f t i
TT̂ TT T̂fJTT I flTTH fPFT
•rrn̂ r ir wimijm forr ?> f r  ^  
THV *ft wrr w n  vrr T? $, %f*P5T 
Tin ft «nm r?n ' w w rr <tt
^ T O W T V T T T ^ I  TT7T * jw r* fc . w*r»

m  jfr m  fip ri ft,
f t  i f f  f t  a ran n  f t  *lT5ff jfc i 

ft fa *R  t t  frontff «ftr m s n w  
i  i ft < m  tyftfvrr fireff vfr w w r  
*r w  *r* ft *res *T*T »TT5n j? I 
’TTTqfTT* jtftr % ff*3 % fSJIISST
** Tf yy i ?  ftrnr irr5, % 
‘ *t »nf ir, sfmf v r  Tt 
’ f̂TT ifVH <TT, 3 6 -3 6  fTT, ?JT
*T VT JTWT VTsft ssrfi
fsrftir nrrl%r«ff f t  ^*V ^«rfn

f r  # qT*ft it fnn; *it̂
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% 3*TT STjfV Jfpff % fw<T
»fVsr % <TRr 8JRWJT f t  3TT ?T% I
%1T 1̂" 3r*T-q|<4 TT ?<arl g'CT 0<fi

?f=r wtt wj*t atm I

r̂ (ffrrr *iiHŝ it 

VT w(n<<r«inrii % ^TT ^ ^ I
st*t ?ftr tt  w’P- Ttf Sr  jti n w i i i  
•ntY *n^T <tt nifr T i^ 'r a'i ft

STjft +l*iwfTT f̂ r 7»T TT WfT | WT 
fTTRT %% TT T lf  ^ I ft%
TOT £  f o  7TT H  i j  CTWT SJl^*lT ^

*ptt v t t  *tt 5*t fa^ ft
<rr »n% frc 'frn i *nnr % ? r  

*f m  m fdfli <rR<rrikv

5 7 ^ fr^Mi h\ai« i anm|, wkw^R 
i z  *m7> m rt f t  vzm?. n 

5ra ^ T T  f t  ffTTTUT 
f r m  ^ini fu n ii m rt ir
ftip ?mr $ 1 w«r
*y^*«ir 'TTJj uto , 37 *r

w farrfTifT <tt *fr nwr 

?Tm ff: qf? |jt  <t£ q^wr «ftr 

ctthm 1 Th<* * r  *r frrrm  *̂>-n<TT ^ tt, 

?rr «f r̂«ft «rra»ft

?»r f t  f t U Wi A  Hwrf-UH wfff- 
T rfn it  <TT ^T*ft I <1*1 ^  H i

it w ftw  5WfTT WT »T%»fr I

Jf fT  * q r  fo r a r  ^ t 

TfT ^ fftT rw  % farTVT if fTPBt' 
tn jfirer t t  + < hi <t t 5tt t  <

%zfTn ir «r^ift irr T?t | r
i r  qr*ft 11W «n?rT qrwft qr?ft |—  

9H T-*R «T %  sn%, %ftT ^  %

q^ir »ft f t i« ir<ww»T *f w arm : fftsf
% «n% 5in 4̂i îf ^inl
T f  3T *fT— ffr ft ^S?TT f  1% 

if tr>3R- «rtr i m f  % *r fkvw x
Ow.l^ WRft 3TT I ?% qtJRHr
q <irm q ?r ^ 1 ft g»TR ir far?$H
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[TT, WTfft f̂ttfr]

^ f r  v Yt

% t t -*jt?t t T fsrf«m # ftr*n ft
Tt irgVTfCTT ^  WTOTT TT falT TTO, 
4 h  IR  7?T V fa s fY  
fruT t p i f r  *  HgTrf>.fTi *rf*rf¥ri 

t t  ir «fnpT-f^nr«i tt Tm
^T-*?TTr?r JIT V^J W !<•<* Wt^f,

?ft wTRnrRt Tt j 7- t t % Tt fc»n ir
*T|f t^T w°»i TTR fTtifT I

ft f r *  £?r ir f , * *
cIhHH ^  JT ^ I ^ r̂ 1 *f ft. *

<rnrr Tt ffw i if *ncfr *j4dH 
% fat* ITTH I  I 1p=T7kfhT *ft*T—

*ft»TT—
% f̂ TTE ?W  % TT^T *jn qr Jnn

mihvV t t  *rnt wttppt^ ~rm  
t  I %fTST TTf *ftsrt *<t «IT55T T*T 
er^ t t  st m  *»r t t  rr»srr*fT *r =t 
5jtw *5t Tnrarfr *r ttttV  It i

1952 0T 1953 *r T*T TST *0**  
1*1 TtTTT TT =T

*t«Tti t<t t * t# % 3 ? t*p p i % wsrw 
% ^  *rr3nrr t i  ^
7W  ^T *1*1 ^  ^  I '1 ^ 1
'T'TT ^J?f f r  ?T  2 3  TTf if 7*T TT WT 
|WT I 1974  if 7*T *T*ni >̂t STffFT 
*ratf M̂TTffT *rrof % tt̂ ^t

TTOTTTHT Tit "Tr5*T TT iS'tliH ft>Vl 
«TT ? %fT5T *T m  TO TTZ ir UT TT 
TTf fT *  % « tr  *  srt *fat *TflT<T % WM 
•* i*» "i *f 3w t t  j h s  f r n  t  1 

w f ^ n  q^rr f t  if «rft T^t *rtr
34 i^l T

a r  'f t  m rv T  aft ^  wm t t  r^nrrr 
t t ^ t  <m «rr i qm * fi ,
Tt nr nn<ii tt $rr°T t t % % fnn
fT?HT P?T*TT TT^T TfTT I

WT?n I  f r  5̂| *T?ft *T^tW TO % 
%tr Tm tt TPT T ^  I T<T Tt
w w  TT«r t t  *r ^  t t  if T t**  * ft 
t t  wtr t ?  tptjt  *r TT5«ftem 
Tt wft t t  jtttst «r?t ^ t?j |t arro»ft i 

<t ? i  ?|  % d«r I  1 TT
t t  f^T m  <rm ^ t t  f«rr ^ i 
wft ffJT wpttt s jfr r  qernl Tt T'T 
if t  Tt JTprm^ % *rw:ff Tt 5r t̂«rr 
TT Tjft I  I ^ 'T r t ?  TT fTT TP'<rm  
W  »TTT t  T n ft  *nrsT it ^ t

t t  %fTT vn r v t  jth tt tt  t t  
>mPT sTfft t  1 * f r  >rrTf *ft*re 
Tift 7T=TW t  I !T?«T •TTTr7' T f'ft  

fT »ftifj TT Trr^TTT *fff *TT!T<TT 
^T?% t  | f̂T^T m*T Tjft TT ’TTT
£ **nfr arnr<n5 Tt t p - «r<jfa«rr

ill? ^  Tt =Tt
JT =TT > I nr*«>T5T if »ft T(| wft 
*TTT5T ST̂Y ^ I W  «ft T{!T » f t  >TTT 
if >af=T3r *t*t*t£ far*r Tt wr^J^T^i
> 1

TT* Tf >TT *n<TTf>T Tlfaf*
m  ^ 1 ft ?>t *n=^a if t t
TOfi WTT WH TT WTR W lf«5 TT^T 
TT^m p I V I*  T  T«5 TT»WH 
^tT w 'rfe<i % 1 1 ft ;TTi5i«T? ir t it^ t 
p vtT w*rr»’«T >t jttt »r*T'a t  i
TTfTfT % qT«T «T*Ti»tj? «f T*!*

'TT Ttf’T TfT T r r « r r i  | i ifrr 
t j t  t j? t Ts«t t t  3 *rr* |, r * r  t t  wnr 
ft Put « t f m r  ^rjr'ir ;  i v ttt*t 

fTTrfraT ’TT fir n[T »5?t »tT  t^ ftfW rn  
HTPT ^ wt^ x  tTT^TTR if *ft q T  ^tTSTT

iTtfswfrn t o t  1 1 w r  t t ?  | fv
rs r i % w»|t <TT »T  TTTTRt T t V I  

tfTfTiTPc«T T i% rf T  »rm ’rft Tt?T?
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OTT % OT5 | *rt V fv.H
wrr ut w  7«nfr «tf«nrf vt, s^fr- 
ftwO' *?f «ftr *V »TS* | 
wpt 'Em w t j j  jf t  $ 5  ■ya 
wt w tt *rnr fa%m *nrm | 
aft ir ^  | 1 j p  s*r *r
wpt v l  wtr ^
m»T ?T*T gMftf«T<rff«l fr*miT % sfm
»ft t*  *ir *rrr t t%  fatr If 1

*r ?nn*r m  <iHm jtt Wfufi iist

% *»t *r wtt * t? t  f. *r^»t
trtr %*r Sr ycfnn wx w|*
WIT TTH fWOT *{#<*1 I *  4*qH H Î«V.7 
it grfNr ATT W, TPT f*M * ̂  C TPT

*Y V7 ft 1 -srut ^ rh rr  *fr* 
<fo?r ft t*t c  qi*r ift v r  | «iV 
^ ri w  TTi.cr iiyg 4 fr r  su  r*r
T̂ fir n ^ r q r  favfa* ft i

*T <T^ ^T TT im  31R ft **ffa
5«rr ■Jsr n r?r* ^  ttt t̂ w£ * »tt

*nftrH * t  lj»i ^ fr f*TTT, 17T% liTBT7 

T7 5  3TRV11 f  30 *T 40 VpTVTT <TT
r *  *  r̂r *rm xm wiirr *t wwm
ftp 4>"l ^7T 5JT fl̂ TSPT
7T\ M "WT *JT* ft %ftr *J9TFf f̂t 
fiW ir^f! TT STŴJ f t  I

m  *  VTZ  ffVTPTT it W T T
9T w T > * r « r r r % ^ t w T * ^ V f t w ? ?  w f *  
T^T ft I ^ <R *f l ^FFT fni ^

m m  wrrm p fa  smnrr 
it ^  * 4 * r t t f  TT 3Tf*f*ftTcW gT 
^  <tt  % ftrq wft v rgwre:

1 w?j wg* jn * t  »trt ft %ftr 
w m  ft vrr w  wh* ^fr+i < 1

*5 of n 1 ^  fn 0 ifY ^ft
?fr*rRT vnrvnr v r f t ^ i ^ ^ R v  

MTW< *ft T O  1TFT WT 5*TR 
W^TT I ,

^ r  % t t z ^  gTM ^ r*  % i f t  fair fa r

ft, ITT IJ?V ft *4?51<4^ * € t»R  H lfd T

ft I jTW cTT -STR- 3T̂ T 1R<? 5fa 
^  ?rflrf trt *wr t g  *1  wm wr& 

€tw *  fjnrcfr,
^rwr «ri fr* i^  ^ fpn ^  %

^  1H *T^t V T  ^T^*T <TW r!«r» ^  I <fT| SORT 

it  wh X\^
it  ?TT ^T+nT ft I ?timCF

H  *t^ft T [  vij IH ?*T ^  <T7^ ^  llT fi^J 

fT^TT I

IT* it ^  ^  f* $ 5 *  ^ * T  fa  ^T 
^ ft  TT rrr H ^^vi tfPKM ft *fT 
^T it r^r srRT̂ WWr rrwr*r ^ri P « n fa *  
+ f*i % i  *1 ^ ^

it  WTR H*i W4T WTT %  ^ T *r  

ft r f ^  t?r fa^rnr ^t %ft % ^Trft ft i 
r̂ Tftsrn’ itt"7*  ^mt f  wit

w r ^  vrsz ftn** ft fsr^m snfnr 
5̂T it ?T*T I RT9^

ft 3T^r* I T̂T VT̂ W ft fa  ITT
%  *TT ^tfo^T *T^t

n »̂n ? ĤTTf ^Irfl^d mM[ t
w?rt qr fasrr 7*rr ft ?tftPT i rft 
w*H &t >*i>»r* t t  snfhr i 
ft»t t̂ftnr ^r snrnr t t  ft
%f\z *TTHT ’ T ^ f  fTT ^  snrt’ T

t t  ^ 7*  ft i f t  ^*r % ^ rw rr*  it ^ n r  

«TT ft I X?T% U N k H V  tT^cTT

wS*ft wft7- ^ f f  % HIW4H % 
rr̂ ; ITTTrfhT W T  ^T Hi’+IH
WT7% i f  ifV ^^51^+ ?ft +iet.Jl  I

MR. SPEAKER: There ere on the
list ten or fifteen unattached Mem
bers. I can give one or two a chance 
to speak. Nowt I would request, in 
this category, Mr. Mathew to speak. 
Mr. Mavalankar, you will get chance 
tomorrow.
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16.14 hrs,

[MR. DEPUTY-SPEAKER in the Chair]

SHRI GEORGE MATHEW (Muvat-
tupuzha) : I must say that I have
no choice but to oppose some of the
budget proposals made by the Rail-
way Minister. It is appreciable that
the freight rates and passenger fares
have not been raised. With an in-
crease in goods traffic expected in
1977-78 as the Minister has declared,
1 do not find sufficient reason for the
profits to dwindle dow-, from Rs, 65
crores in 1976-77 to Rs. 32.50 crores
estimated for 1977-78. The reduction
in the rate of platform ticket by 20
ps, can hardly make any difference,
because, as the Minister had earlier
suggested, the minimum fare ticket
available at the ticket counter W30'

for 30 ps There is no increase in the
wages paid to the railway workers
ether than their normal increases
which have been already provided
1n1'. As for the Railwaymen's charter
GI demands, a settlement has yet to
he negotiated. By reinstating the
victimised workers of May, 1974
strike, the Minister has established
cordial relationship between the wor-
kers and thus improved the efficient
management of the railways. The
decision not to extend the services
of employees after superannuation is
welcomed, but I can hardly believe
that in a developing country of 650
million people, suitable persons can-
not always be found.
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As, regards the development works
for the coming 'year in the railways,
I hav., the ,greatest objection. The
most backward and thickly populat-
ed areas of our country have been
totally left out of the development
plans. As for my home state of
Kerala, which is like a suburb of a
metropolitan city, practically no new
railway lines have been allowed 111

the last 20 years. Transportation is
r'eally a problem in this small sou-
thern most, state, teeming with 22

(1
pe:
,de
IA

III

taa
d,
eai

320,

~ I ~

! ,I .~

~J-.
I

32I RLy. Budget, JYAI

pel's and the government lane
way, should be sanctioned iJ
tely and the other lines abor
I have mentioned should to
ple t cd within the next thre
giving top priority, becai
State can only be saved
industria/Mation. Railways
cornerstone of industrialisati(
less these simple proposals
accepted, I cannot but OPPQ
Budget.

MR DEPUTY -SPEAKElj
Dili p Chakravarty.

5':2::'1.1 M. RAM Gap AL
Those who are continuous!'
here must be given .a ci

million people. We had asked for a
realignment of National Highway
47, to pass through the main Central
Road of Kera la, This minor request
has also been rejected so far. In
OUr priority list, we had asked for
the construction of thE:' 60 .km, rail-
way line from Ernakulam to Allep.-
pey. All the necessary formalities
have been completed. As regards
another line, Guruvayoo'r-Kuttipu-
ram, the traffic and engineering SUl'-
vey has been completed. The Ota-
vakot-'I'rivandrum line has to be
electrified, resulting in at least 8 to
10 per cent saving in the running
expenditure. Kerala can supply
cheap electric power at rates lower
than any other State can offer. Ail'
these programmes have been shelved
on the usual axcuse of lack of funds
and Planning Commission's approva,l.
Where there is a will, there is a way;

Another matter I want to stress is
about one railway line for which we
have been clamouring since the time
Of the Third Lok Sabha. It is tl~~
Cochin-Madurai railway line which
should start from Ernakulam and
reach Moovattupuzha-Koothattukulam
and then pass through the foothills
of Kerala through Palai-Erattapetta-
KanjirapallY-ThekkadY and then to
Cumbum in Tamil Nadu and meet
the existing railway line from MadU-
rai which extends upto Bodinayaka-
noor. There should also be a link of
this railway line from Kanjirapall5'
to Kottayam to complete the Joep.
This network will greatly help the
development of central 'I'ravancore-
whiej, is the cash crop bowl of India.

Works on 25 new lines which the
previous government sanctioned are'
in progress. There has been no re-
ductio-, in the railway phm as jar
as the new lines are concerned. T
do not understand why this ,govern-
ment has sanctioned only two new
lines and the restoration of anoth-er
one. Alleppey-Ernakulam line which
costs less than, Rs. 6 crores and· fqr
which the State government have·
offered free, all the necessary slee-,

f-peak.

l-ROF. DILlP CHAKR
(Calcutta South): I congra'
Railway Minister for hi:
which has been presented .
aegis of' the Janata Party
ment.

~

I would like to place be
House certain things. Afte
h3.ve inherited certain leg,
the previous government.
bad leg.acies-my friend r
out and I agree with him.
railway budget is practical'
by government borrowings.

Investment on Railwaj
are nOW practically fir
Government borrowings,
having long ceased to gen.
nue surplus and build up
serves. A strict test of
tiveness has accordingly t
cribed by the Governml
deciding upon any capital
The role of Finance is all
in determining the capital
of financial viability of all
eluding projects.

~

Over the yE1ars, on aCCI
limitation placed upon bor
non-remunerative works/
tendency has however.
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pers and the government la~d on t.he
way, should be sanctlOned Immed~a-
tely and the other lines about whICh
I have mentioned should be com-
ole led within the next three yeats,
giving top priority, because our
State can only be saved through
industr ialisation. Railways are the
cornerstone of industrialisation. Un-
less these simple proposals can ~e
accepted, I cannot but oppose this
Budget.

..
MR. DEPUTY-SPEAKER: Prof.

IJilip Chakravarty.

~?~I M. RAM GOPAL REDDY:
Those who are continuously present
here must be given .a chance, to
speak,

l-ROF. DILIP CHAKRAVARTY
(Calcutta South): I congratulate the
Railway Minister for his budget
which hes been presented under the
aegis of -the Janata Party govern-
ment.

I would like to place before this
House certain things. After all we
h::tve inherited certain legacies fr om
the previous government. They are
bad legacies-my friend here points
out and I agree with him. Now our
railway budget -is practically financed
by government borrowings.

Investment on Railway Projects
are now practically financed by
Government borrowings, Railway
having long ceased to generate reve-
nue surplus and build up OWn re ..
serves. A strict test of remunera-
tiveness has accordingly to be pres-
cribed by the Government before
deciding upon any capital investment.
The role of Finance is aU important
in determining the capital worthiness
of financial viability of all works in-
cluding projects.

Over the years, on account of the
Iimitatio-, placed upon borrowings on
non-remunerative works/projects, a
tendency has, however, grown to
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somehow justify remunerativeness of
Projects/Works by involved and tor-
tuous reasonings, with the tacit ac-
ceptance by Finance either under
pressure or due to commitment made
to powerful interests. This frequent-
ly results in regional bias/imbalance-
in building up facilitie-, as well as
neglect of worthier developmental
objectives in the needy sectors of
Railway operations, not to speak of
imposing unwarranted financial bur-
den on revenue operations. Upshot
of this tendentious and purported
viability exercise has created a situa-
tiOn where even essential works of
operating improvements are not only
being discarded but scheme of works
of crying need and having vital bear-
ing on Socio-economic Development
of backward regions are pushed
back.

Thus, while such patently infruc-
tuou , and unremunerative works like
creation of Mughalsarai Division,
Techno-economic survey for doubling
the Section between Bhagalpur and
Kiul, huge investmens in and around
Patna Railway complex, setting up of
Microwave facilities, on the eIC
Section, construction of new lines
between Varanasi and Bhatni etc.,
were shown as remunerative, on the
other hand works which have been
processed, including Techno-economic
Survey, and given a green signal since
long - like HowraFt-S'ealkhala Line,
Doubling between Dum Dum and
Barasat, Budge Budge-Narnkhana Pro-
ject Howrah Terminal facilities and
-Ran~ghat-Kalinarayanpur Line are
not either being seriously encouraged
or entertained at the decision-making
level. Even out of 25 new works,
costing Rs. 10 lakhs ana above, pro-
posed for execution during 1978-79 by
Eastern Railway Administration, only
one work i.e., Dum Dum-Barasat has
been proposed for inclusion. In
regard to conversion of metre gauge
to broad gauge between NJP to
Bengaigaon in Assam Economic Ad-
visor of the Railway Board found the
Assam conversion viable in Economic
analysis in 1971.
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I Prof. Dilip Chakravarty]
Mughalsarai Division:

A new Divisional Office at Mughal
sarai has recently been formed involv
ing an overall financial liability of 
Rs. S crores approximately, which 
comprises new facilities like Degree 
College, Station Building, Office Build
ing, etc. From the viewpoint of finan
cial propriety as well as precedents, 
setting up of a Divisional Office under 
any circumstances cannot be consider
ed as remunerative. The recent 
formation of another Division on this 
Railway i.e. Dhanbad, which was set 
up during 1963, was also shown as 
unremunerative and the expenditure 
■net from Development Fund. Fincuice 

has adopted a different standard of 
financial viability test in this case for 
obvious purpose and expressed their 
views as under:

"In regard to allocation. Fj\. & 
CAO has advised that in the normal 

course, the cost of Divisional Budd
ing and ancillary works would be 
chargeable to DF. Since however, 
the need for the Divisional Office is 
linked to the augmentation of facili
ties in the CIC Section, it is possible 
to take the view that the cost oi »he 
Divisional Building etc.. should be 
chargeable to Capital."

Finance further held the view that 
while the cost of quarters for Gazetted 
Officers could be charged to Capital, so 
far as the cost of Quarters for non- 
gazeted staff are concerned, the same 
may be correctly allocated to DF2, as 
this is not classifiable as a ‘New 
Pro jest’.

A techno-economic survey towards 
provisioning of microwave communi
cation facilities in the Central India 
Coal Field area (Barkakana ot Sing- 
rauli and Garwa Road-Dehri-on-Sone) 
was undertaken by the survey team 
comprising of administrative grade 
officers and they accepted the need 
for improved communication system 
in the overall operational interest. 
The financial return was based on the

assumption that improved communica
tion system is an essential complement 
for smooth functioning of the railways 
and the benefits that can be derived 
from the LC works will remain par
tially utilised in case adequate and 
reliable communication facilities are 
not available.

In the absence of any positive norms 
to identify and attribute the exact 
proportion of the benefits from Line 
Capacity Works to Improved Com
munication System and Microwave in 
particular. Finance had initially held 
the view that it will not be correct 
from the angle of financial discipline 
to merge the discrete investments on 
the Microwave Complex of works into 
an otherwise integrated group of in
vestments where primary characte
ristics are quantifiable in termg of the 
benefits derived therefrom, viz., sav
ing to detention of wagons, engines, 
creation of additional path etc.

t
This principled stand of Finance was 

accepted in toto by the General 
Manager when he remarked that the 
project has to be linked to the Deve
lopment Fund. He said, ‘'In ‘ he light 
of this, we have to radically modify 
the letter and say that it would be 
difficult to recommend such a costly 
project for inclusion in the near 
future in any works programme as we 
already have very heavy on-going 
commitments under Development Funri 
and it will be sometime yet before we 
can consider recommending this from 
this Railway. We can give the throw 
forward under Development Fund.”

This conclusive and categorical deci
sion of the administration taken at the 
highest level was however subse
quently vorerjdden by officials ot 
lower echelons and financial appraisal 
modified with the tacit approval of 
Finance and the scheme rushed 
through vide ref: SG 271/Suvny/
BRKA dated 3th May, 1977.

I would now like to mention certain 
instances of corruption in the R**1" 

ways.
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The Electrical workshop at Kanchra- 
para was primarily designed to tackle 
POH of electric locos and EMU 
coaches including trailer ones in addi
tion to other repaid and manufactur
ing jobs like re-winding of traction 
motors, transformers, auxiliary machi
nes for electric rolling stock, spares 
for electric loco, EMU etc.

In order to achieve targeted outturn 
in respect of the afore-mentioned 
items of work, not only infra-struc- 
tural facilities in the shape of several 
machines and trained personnel were 
provided in the shop but an incentive 
scheme also introduced for mutual 
advantage of workers and the adminis
tration by way of increased outturn, 
reduction in the unit cost of produc
tion as well as overhead expenses.

The outturn at Kanchrapara how
ever perpetually lagged behind the 
target resulting in offloading to outside 
parties various jobs and particularly 
repair ones. Such dispensations are 
given to a particular group of firms 
on the specious plea that the shop is 
not in a position to meet urgent re
quirements of railway operations on 
account of various factors like lack of 
proper maintenance and upkeep of 
plants and machinery, constraint as 
regards supply of inventories in time, 
load-shedding etc.

Disturbing trends are, however, 
noticed towards financial deals in the 
hich-value electrical component repair 
and supply of stores undertaken by 
a group of officials at the highest level 
in well-calculated and planned 
manner.

Sir, the modus operandi of such pur
ported and deliberate favouritism 
may be indicated as below; —

11 (a) Firms with doubtful reputa
tion and history of bad perform
ances are being encouraged with 
substantial new business on un
satisfactory terms.

(b) High value items which are 
still under development with no sure

guarantee about the quality of^the 
product are allowed to be monopo
lised for bulk manufacture or 
marketing by a few firms without 
observance of necessary tender for
malities.

(c) There is very little monitoring 
of the performance of doubtful pro
ducts under trial and repeat orders 
on the same firm sometimes placed 
without regard for sufficient guaran
tees for damages etc.

(d) Important orders of the Mini
stry regulating the purchase pro
cedure for high value or sophisticat
ed items Qf stores under regular 
supply or development have been 
overlooked or openly disregarded.

(e) Quality control*and sampling 
are not rigidly enforced.

(f) Whereas quantity for procure
ment is fixed very high covering re
quirements for a year or more, the 
deliveries are not strictly monitored 
and defaults penalised as per rules.

(g) Sometimes there used to be 
also top level interference from 
Ministry, High Levels in the pur
chase of selected items not backed 
by official orders.

(h) Items which are required to 
be manufactured in the Railway 
Workshops or Sheds or repaired 
have been entrusted on the trade at 
uneconomical rates whereas capa
city in the Workshops and Sheds 
have remained partially idle."

A certain group of work orders is 
also going to a particular set of firms 
virtually on an ‘open price* system and 
without satisfactory performance 
guarantee. Single firm monopolies are 
being encouraged on certain items like 
insulating materials where there has 
been adequate competition for quite 
sometime. I can present many more 
such figures to prove my contention 
that if steps are taken for reforming 
the Railway Administration itself, we 
can find out money, not to speak of
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[Prof. Dilip Chakravarty]
finding Rs. 10 crores mentioned by my 
hon. friend, Shri Bosu, and we can 
And some resources to cater to the 
needs of the passengers and to cater 
to the needs of different localities and 
we can really turn a new leaf and 
create new opportunities.

About the tube railway in Calcutta 
much has been heard everyday and 
something is publicised, particularly. 
In the Calcutta Press. Already several 
crores of rupees have been dumped. I 
&m not sure whether this will come 
up within this century or not and 
whether we will be able to complete 
the tube railway or not. We would 
like to say that in order to relieve 
the congestion in the city of Calcutta, 
it should have a circular railway. I 
would also draw the attention of the 
hon. Minister about the opening of the 
Budge-Namkhana railway line. I 
would like to place before the House 
something about this project. There 
was an engineering and traffic survey 
carried out as early as in 1975 and the 
survey report was sent to the Railway 
Board with a request that a final 
location survey be prepared by the 
Railway Board.

SHRI JYOTIRMOY BOSU: I am
having with me the documents.

PROF. DILIP CHAKRAVARTY: I
know you know more than me. Mr. 
Deputy-Speaker, Sir, contrary to rules, 
a second appraisal of the report was 
made before getting the clearance 
from the Railway Board. The second 
appraisal report was prepared by the 
General Manager, Eastern Railway 
the very next year, 1976. My hon. 
friend, Shri Bosu would be able to 
throw more light on this.

About the line from Sealdah to 
Bongaon, I would like to supplement 
to what Mr. Bosu had done. This 
line caters to six million people. The 
daily travelling is to the tune of one 
lakh. Shri Bosu mentioned about 
certttln steps that had been taken.

This passes through two sub-divisional 
towns. There are 12 colleges; there 
are more than 100 higher secondary 
schools and the entire area can be 
fed if we take a decision on doubling 
the line in this region.

With these words. I conclude.

SHRI M. RAM GOPAL REDDY 
(Nizamabad): Mr. Deputy-Speaker,
Sir, Prof. Dandavate is a professor and 
is a knowledgeable man. But he should 
not pretend that he knows everything 
under the sun. A man is always a 
student. Even a professor is a 
student. Within sixty days of his rail
way ministership he might have spent 
forty-five days in the elections and 
within fifteen days, I do not think, he 
has learnt all the trade tricks of the 
Railway Ministry. First, he should 
try to learn from the Members of the 
Railway Board, General Managers of 
the various Railways and other 
officers. Also he must gel pood ex
perience from the previous govern
ments. Sir, fifty per cent of the rail
way ministers that have been ruling 
the Railway Ministry are now on their 
side— including Babuji.

Mr. Deputy-Speaker, Sir, imme
diately after assuming charge of this' 
portfolio he declared that all the dis
missed railway employees will be re
instated. Sir, he forgets that the 
Indian nation has spent over Rs. 4,000 
crores on the Indian railways over a 
period of 130 years and the railways 
are not giving good return to the ex
chequer. Therefore, the Arst charge 
on the railway finances is not the 
railway employees—and especially 
those employees that have been dis
missed for sabotage or for stopping 
the loyal workers from going to work. 
I take strong objection to re-instate
ment of the dismissed employees. 
Tomorrow if any strike takes place 
and the workers take the law into 
their own hands and burn the railway 
property, are you going to condone 
them and re-instate them immediately. 
This is a bad type of working of the
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Railway Ministry. It is in theso cir
cumstances that I request the Minister 
to be calm and not allow himself to 
be carried away by emotions.

Sirv these socialists first wanted to 
erase all the English writings on the 
railway boards just as the DMK 
people started erasing the 'Hindi 
words. That was the job of these 
socialists. All of a sudden they have 
become the rulers of this country and 
instead of becoming responsible 
leaders still they are thinking in the 
same manner as they were doing 
earlier when they were in the Opposi
tion. What were they doing ? In 1974 
there was daily one strike in the rail
ways and the Congress Government 
had to work very hard to stop these 
strikes and also to improve the 
efficiency on the railways. After the 
imposition of emergency in this coun
try. the working on the railways had 
improved considerably. The earnings 
of the Railways have gone up con
siderably. Sir, now a Member of the 
Railway Board and the General Mana
ger of the Railways are allowed to 
travel in saloons because it affords 
great comfort to them. They have 
to go to the work spot and they have 
to go for inspection purposes. Every
where you cannot have a guest house 
or a Circuit House. Sometimes they 
have to go to forest area and inspect 
the work while it is in progress. In 
these places they may have to stay 
for some days. So, it is only for that 
purpose that they have to use these 
saloons. A big fuss has been created 
that these people are using these 
saloons whenever they visit any place. 
It is a very small thing. The officers 
should have maximum comfort under 
such circumstances, so also the Minis
ter. If a person stays in comfort, he 
can give his best. If a Member of the 
Railway Board or the General Mana
ger of the Railways is not given com
forts and if you ask him to travel in 
2nd Class compartments and stay in 
2nd Class compartments while on 
inspection or attending to the repair 
work of a bridge or any other work, 
I feel that is not proper.

Then, Sir, there are so many Rail
way bridges which have become old 
and they are on the verge of collapse.
I want the Railway Minister to appoint 
a Committee so that it may go into a 
thorough check up of all the railway 
bridges and suggest measures for re
pairs, renovation or for constructing 
new bridges. Now, the rainy season 
has already started. There may be 
many bridges likely to be damaged 
due to heavy rains. It is therefore 
more imperative that we should take 
immediate action in repairing these 
bridges. Later on we should not 
unnecessarily blame the Vigilance 
Force, Railway Protection Force and 
the Line staff. Sir, there are bad 
people in every walk of life. There 
are so many bad people among politi
cians also. That we should not lorget.

Sir, in my own State, there were 
some railway lines that were proposed. 
But very little has been done in this 
regard. The proposed railway lines 
are Nadukuda-Bibi Nagar line and 
Ramagundam-Nizamabad line. la 
between Ramagundam-Nizamabad pro
posed railway line, Pochampadu area 
is also covered. In between this area, 
so many mills are coming up. There
fore, the railway lines between Niza- 
mabad-Ramagundam should be com
pleted at a very date. I have another 
point to make. In all big cities and 
towns where railway lines are running, 
there are no over-bridges and on 
account of this, several buses, cars 
and lorries carrying goods are detained 
for hours together. If these vehicles 
are detained for hours together, then 
the Railways should pay demurrage 
charge, especially to those lorry 
owners who transport the goods from 
one place to another within the agreed 
time. Otherwise, the lorry owners 
have to pay demurrage charges them
selves for the delay in transporting 
the goods. It is the responsibility of 
the Railways to construct over-bridges 
if not in all places, atleast in big cities 
and industrial towns. For Nizamabad 
city I have been asking for an over- 
brige for the last 25 years and at least
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the Janata Government could do it 
now. We were considering construc
tion of over-bridges in West Bengal 
particularly in the constituency ol Mr. 
Jyotirmoy Bosu. At that time, it was 
the Congress Government. Now, the 
Janata Government has taken over 
power and they should look into this 
matter. Thank you.
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i^th^t ĵft t t  forr to t  fr i ?^ttt 
up? TT*r ^  far* t £  TP* ~i\*\\ Tt n«>+>
ft to t  fr *nft ^ ^  *&  
ft  y r s  ;r^t ftsiT  to t  i ft irm r  t 7»jt 
jj f t  v«nwT5T % 5T vrart
t t  ^rteft vrft w  5^  ft 
^pf ft^T ^rrtnn i

TTT^JT ft Tfpf 37% fjF Z t-irm
* r o  y ii^ if»fi % ^ n  % far* ftren
Tt v r f  u r^di fr i t t  «ti?t ft

^  ftm H ter jt  *tp* t̂rt 
fr i *t ?t % *tto % *h t ?tN * ft a r v-
TT  ̂f'T •TfV >4 irTr fr, ^T fat^ 4 “«H1 TT 
*TTTT f<?H *TOT 7!̂ TT T̂rTT ^ I 
*tt rft % ftir f ^ Y  irnrr ^ronr Sir 

3ft?T stpt, m htttt tfiT
#rl^  f t m  f*JM TT ^ T  % ^FHT it 
f ^ t  TfTlfa* l^ T T T ^ ^  sq-̂ TT
T* I

TT ^ W T i (  TOTf
ft tst tot $ i qfvrot ^=rr ^r 

^nrrar inmcT ft | i ipmrr
^  V tT  f t  ^  WRTt ft  T̂HT ^ft 3TT

^  ^ Pp qfhnft ^ r t  %
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SHRI JYOTIRMOY BOSU (Diamond 
Harbour): Sir, I must confess that 
people should know—I must ^ay this 
in order to help the railways and the 
Railway Ministry— that the railway’s 
in the country could certainly do much 
better for the basic reason that 
the cosumption of the raw material 
like energy is about the lowest for 
traction in the railways. For the 
roadways it is twice as much, if not 
more. In spite of that the Indian 
railways had been losing freight and 
passenger traffic continuously and 
gradually in favour, of roadways and 
the roadways are greatly foreign in
vestment-oriented and it is far too 
expensive. 1 have gene through many 
documents. I have visited many 
transport institutes, 1 was a Member 
o f  the Inland Water Transport Com
mittee where we made a thorough 
study. There is no doubt that railways 
can always carry freight and passen
gers besides the river transport in the 
cheapest way. But why is it that 
Indian railways are just surviving in 
this manner? They are not really 
surviving. Had it been in the provate 
sector, 1 can tell you that they would 
have had to go in for liquidation. They 
will not survive.

When I read in the paper that they 
reduced the charge on platform ticket,
I was really at e  loss to understand. 
It is a pebble in the ocean. What have 
the railways got to do with platform 
tickets? Railways do transportation. 
Their business is not haring out plat

forms. After all, what will be the 
outcome? Don’t the Railway Board 
people know that reducing the charge 
of platform ticket would mean over
crowding the platforms and the 
genuine passangers will have much 
difficulty in getting into the trains? 
This is how the Railway Board is hood
winking the country. This is how 
they advise the Minister. I may tell 
him, Mr. Deputy Speaker, that the 
fares of Second Class pasengers, ihe 
freight of consumer goods, foodgrains 
and other essential items could have 
been substantially reduced and the 
workers couid be given a need-based 
wage. But alas! Sir, the Board, the 
friend ol the people, have again pro
duced that piece of docume.it wLich, 
to my mind, is not worth its salt. The 
railway is the largest p jblic sector 
venture in the country and its influence 
on the country's economy is very 
great. The country's economy is 
wedded to the functioning of the rail
ways. But what the railway is today? 
It had been till the other day a bunch 
of leaderless mass. They give a value 
to the railways' assets which I say is 
grossly an under-valuation. I say it 
is more than twice as much. In spite 
of that, they have not been able to 
acquire the services of a genuinely 
academically educated transport 
economist. Who looks after the 
economics of the railways? He is a 
finance commissioner. What is he? 
An auditor or an Indian Civil Service 
man. What does he know about the 
functioning of the railways and its 
economics? What does an Indian 
Civil Service man know about trans
port economics? If the transport eco
nomics was not something very im
portant, then even the most well- 
known universities in the world would 
not have started t^ching transport 
economics. They have not been able 
to get the services of a transport 
economist. What I want to ask the 
hon. Minister who oversees the func
tioning of the Railway Board is; you 
have a Chairman as a Mechanical 
Engineer. He constantly thinks about 
augmenting the mechanical side of the 
railways. You have a civil engineer.
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He tinks about reinforcing theh 
bridges. He cannot think beyond 
that. You have an electrical engineer. 
He thinks about electricity. You have 
an operationman. He thinks about 
the operational facility. But who is 
there who can oversee the whole 
thing and say to the electrical man: 
"No; you cannot do it; it is unecono
mical" and to the operation man also, 
“You cannot do it."? It is absolutely 
an Augean stable, utterly mismanaged. 
The Indian economy is being ruined 
by the Indian Railways. There is no 
real planning for to-day, tomorrow and 
the day after. Growth, genuinely is 
insignificant; next to nothing; and the 
operation is so miserable. And that 
has created regional imbalances. Take, 
for example, Assam, theh casualty of 
the national catastrophe, viz.% the 
Partition. What have you done about 
them? Have the Railways no duty?
17 hrs.

Mr. Deputy Speaker, Sir, kindly 
have a rail journey in Assam and then 
come back; you will hear me more 
carefully. You are now hearing me. 
I am not accusing you, Sir.

MR DEPUTY-SPEAKER: I have
had such a journey.

SHRI JYOTIRMOY BOSU: The
railway track which goes near Aizawl 
—for how many years is it kept pend
ing? You are only sending security 
forces to shoot people. You cannot 
give them b railway. What happened 
to Nagaland? What happened to 
Arunachal? The Railway Board’s 
chiefs were anxious about feathering 
the nests of Kamalapati Tripathi. 
Viability is no question there. It is a 
matter of deep shame. These human 
beings, spineless self-seekers have 
ruined the country. They have ruin
ed the Railways. (Interruption).

I will come to it. Now about the 
climax of over-capitalization. There 
is no analysis regarding the increase 
*n revenue. Two things are very 
simple. You have to increase your

revenue and decrease the expenditure 
without affecting the job opportuni
ties. In this country where there 
are millions and millions of unem
ployed, you cannot touch that sphere; 
but what about other spheres? No 
scientific functioning is there. The 
vital thing in any transport business 
is the tare pay-load ratio. An am
bassador car weighing 15 maunds 
carries a pay-load of 7 or 6 passen
gers during normal times; during 
election times it carries 10 passengers. 
What is the weight of the pay-load? 
15 maunds or 20 maunds. What is 
the ratio?

You come to a first-class coach. 
What is the weight of the shell type? 
Is it 45 tonnes—if I am right?

PROF. MADHU DANDAVATE: 56 
tonnes.

SHRI JYOTIRMOY BOSU: The
weight of 55 tonnes relates to the 
other one. The latest variety, I ar  ̂
told—if that is not falsehood—in the 
RDSO, is 45 tonnes. All right; 1206 
maunds. What is the pay-load? How 
many berths? Twenty-eight. All 
right; you carry 100 or 150 maunds. 
Your energy consumption is for 1206 
maunds. Your pay-load is for 100 
maunds, or 120 maunds. Do you want 
to run your railways this way?

I have been barking—not harping 
—for double-decker railways, for 
God knows how many decades. I 
went to RDSO. They said: “The
proto-type, the model, the duck is 
not laying the egg” Am I to under
stand that the road transport lobby 
has penetrated the right place and 
greased the right people? That is my 
suspicion. Not suspicion; I am posi
tive about it.

Now, what about aluminium 
coaches? Why should aluminium be 
used f°r making furniture, windows 
etc.? Why not for rolling stock? There 
is no research. I had a talk at the 
RDSO. I spent one whole day as tlue 
Chairman of the Public Accounts 
Committee; and I came back as a
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much, much disappointed man, be
cause everybody’s answer was 4No\ I 
asked them: "Do you propose to use 
the wind pressure on what you can 
easily get in a running train? Have 
you done any research on it?” The 
reply was: “No, Sir/* Again. “Are 
you doing any research to generate 
electricity from the rotation of the 
axle?” and the reply is “No, Sir.1* 
Then, “Have you seen the civil con
struction specifications as laid down 
Yjy Che British which are much too 
conservation, i.e. when the cost of 
men and material were much lower? 
Again “No; Sir.’* What are they doing? 
We give Rs. 4 crores or Rs. 3.5 crores 
a year to the RDSO. It is a dumping 
ground for unwanted officers. This 
is what they are doing. What about 
captive thermal point at the coal 
mine itself? Mr. Dandavate, you owe 
an explanation. Have you mooted 
the idea of building captive thermal 
power plants in the coal mine itself? 
Why do not want to carry coal for 
thermal power generation miles away?

Do the Railway Board not under
stand simple things? How much does 
dieselisation cost? 1 can give an ana
lysis. By dieselisation you have got 
nothing at all, except you drained 
out hundreds of crores of rupees to 
the Yankees. You paid for the 
patent?, you paid for the designs and 
you bought them. Now you are de
pending, and you have to remain de
pendent. for importation of crude. 
This is the doing of the Congress 
regime for the last 30 years. That 
has to be axed right now. If am you, 
I will do it the next day. Show no 
mercy at all. It has been clearly 
established by the report of the Public 
Accounts Committee that though die
selisation has cost the country's ex
chequer several hundreds of crores 
of rupees, it has not benefited the 
railways at all; perhaps very little. 
That is one side.

Coming to the other side, we have 
seen in the past dishonest Ministers, 
dishonest and self-seeking senior

officers, Railway Board members. I 
am glad to say that I have nothing 
against the present Chairman o f the 
Railway Board. I am mentioning this 
because I do condemn a man, if he 
needs to be condemned. But if a man 
does not deserve to be condemned, I  
will mention that he is not a man 
who needs to be condemned. But 
there are others who are self-seeking. 
Take the case of the General 
Manager, Eastern Railways at that 
time, who is now Member, Transpor
tation. He was the General Manager 
at the time of the creation of the 
Mughalsarai Division. What is the 
economics of the Mughalsarai Divi
sion? What is its justification? What 
have you got out of the creation of 
the Dhanbad Division? Pleasing one 
Minister? Do not cut jokes with us; 
we are not a bunch of idiots sitting 
in this House. It was done to please 
the then Minister, Shri Kamlapathi 
Tripathi, of course f ° r a return, for 
promotion, cash in kind. It is not 
economic. So, the manipulation 
started. The viability, discount cash 
flow for Varanasi-Katni line conver
sion from metre-gauge to broad- 
gauge was earlier worked out as 0 
to 1 per cent. It was fradulently made 
to show 14 5 per cent. Naturally, the 
General Manager must come to the 
Railway Board whether he deserves 
it or not. I am told that he never 
himself aspired or thought that he was 
good enough to make the grade. Still, 
that mar. has been brought here 
because he pleased the Minister by 
creating the Mughalsarai division, 
which was not necessary.

We say that U.P. is a backward 
State. The Congress rule for 30 years 
has kept the entire country back
ward. UP is certainly backward. To 
deal with that the members of the 
Railway Board have with them the 
report of the Public Accounts Com
mittee, 171st report of 1974. where it 
has been clearly stated that since the 
construction of new lines In hilly* 
backward and under-developed areas 
is essential for the economic develop
ment of those areas, the Com m ittee
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desires that the general revenue and 
the Government should subsidize the 
railways in the matter of construc
tion. This is a clear indication. 
Either you scrap the PAC or accept 
their report. We are not going to 
allow the Railway Board to sit in 
judgment over the PAC. This is a 
clear indication. By this formula 
alone, the UP Government could 
have got the railway lines, because 
we have recommended it.

The creation of the Mughalsarai 
Division, costing Rs. 2,44,38,000 was 
done to grease the palm of the former 
Railway Minister and to do a little 
bit of justice to the person concerned, 
namely, the then General Manager of 
the Eastern Railways, now a Member 
of the Railway Board. These are the 
officers who are ruining this country. 
What are the increasing overheads? 
What does he say in his letter? It is 
very interesting. In his D.O. Letter 
No., .dated 10th Novtmber 1975 addres
sed to Shri Bery, what does he say? 
In the second paragraph he says:

“Thus, it will be seen that the 
work at the proposed Mughalsarai 
Division wi'l be managed entirely 
by readjustment of staff fro it. exist
ing divisions and even the cost of 
the extra gazetted posts will be 
more than covered by matching 
surrenders of clerical posts.”

You are cutting the clerical jobs to 
create superior jobs. That is the so
cialism of the Railway Board. Please 
note this very careful] v. They are 
snakes in the grass, they will bite 
you when they get the opportunity. 
^ I read out the whole letter it will 
amuse the whole House. Barrels of 
Rood petroleum grease were bought 
and rushed to the hydraulic service 
station. I do not know how much 
Kroase Mr. Tripathi absorbed in his 
b°dy, but the Railway Board had the 
full quantity.

There is none to supervise these 
jhings. The Financial Commissioner 

an audit man, and I gather he was 
toe choice of the Congress Minister.

There was one “Bahuji” a very 
powerful lady, controlling the rail
ways. This gentleman superseded 10# 
persons. We want to know epocifically 
what special qualifications he has got 
which justified this.

The Eastern Railway Financial 
Adviser in the same manner also re
produced his master's voice, and 
asked: <rWhen the Minister has said 
so, what audaucity has the depart
ment to ask him for the justification?” 
These are the officers we are having. 
How much, money have the poor 
people to pay to maintain this lot?

There was a Cabinet ban on the 
railways undertaking peripheral 
liabilities. Has that not been ignored 
in the case of the Mughalsarai pro
ject?

You are having a degree college 
there. By all means, have it, but you 
cannot meet the minor requirements 
of 80 ATP schools for the children 
of Class III and Class IV. I hang my 
head in shame that we have a Rail
way Board which is capable of doing 
only this. They are a bunch of disho
nest people, the whole lot of them, 
they are hand in glove with the con
tractors.

What about the microwave facili
ties for the Sahebganj loop and CIC 
section? Whose palm is being greased 
there? Is it a top priority project for 
the country? I would like you to 
cover this in your reply.

What about this massive diesel 
shed at Patratu? How did it get top 
priority? But there is no money for 
the railway line from Budge Budge 
to Diamond Harbour to Namkhana. 
My letter to the railways was im
mediately passed on to RAW by Mr. 
Simore. Because this railway line 
passes through Mr. Bosu’s consti
tuency, it had to be stopped.

PROF. MADHU DANDAVATE: 
You are referring to the old letter I 
believe.

SHRI JYOTIRMOY BOSU: Yes,
nothing is meant for you.



343 RlV- Budge* t JUNE 14, 1977 1977-78—Gen I. Dis. 344
[Shri Jyotinnoy Bosu]

This is  the General Manager we 
had. This General Manager the other 
day was lavishly hosted by the Cen
tral Jute Mills when he was on an 
official tour of Budge Budge and Cal
cutta. Who are these Central Jute 
Mills? The Sahu Jains. And who are 
the Sahu Jains? Shanti Prasad Jain and 
Ramakrishna Daknia, both sentenced 
to imprisonment on criminal charges 
recently. This General Manager goes 
and he is lavishly hosted by this Sahu 
Jain group. Then, het his family and 
entourage. a whole lot of people, 
have a launch ride on the river. The 
launch is provided by a contractor. 
T would like you to get this matter 
examined and send it to the Vigilance 
Commission, and also reply to the 
House whether my allegations are 
correct or not.

I would also like to know whether 
this General Manager, who is now 
Member, Transportation, while he 
was Divisional Superintendent of 
Bilaspur. was involved in u serious 
scandal and as a result a junior 
engineer and his wife had to be 
transfered to Calcutta. I am not go
ing any further into that as it will 
be in bad taste, but under similar 
circumstances, one General Manager 
o f the Diesel Locomotive Workshops 
at Banaras was forced to resign.

What are you going to do about 
that man?

About store purchase, a very in
teresting thing came to light. The 
IBM are having attractive female 
salesmen. They never leave the Rail
way Board office. Crores of rupees 
were drained out of the Railway fund 
for two IBM companies because they 
wanted to please aorr.ebody.

I am charging that the capacity of 
the Kanchrapara Workshop is not 
utilised in order to favour some con
tractors by Member (Mechanical). 
Items requiring manufacture in the 
Workshop are deliberately entrusted 
to certain favourite Arms at unecono

mical rates keeping the capacity in 
the Shop under-utilised/particularly 
idle. Repair works entrusted during 
the last two years are:—

Repair of Armatures—91.87 lakhs 
Conversion of silicon rectifier—51.87 
lakh. etc. etc.

What is your relationship with 
Hatim & Co.? How many things have 
changed hands, I would like to 
know?

There is an officer in the Railway 
Board whose son is working in the 
Jay Engineering Works. He has been 
asked not to negotiate with the Jay 
Engir.je Works. But at the nght 
time and at the right place, this was 
done. Jay Engineering Works was 
given contract for fans.

In the Eastern Railway, there is 
one Mr. Shanti Bose, Chief Public 
Relation Officer. There is a vigilance 
case against him. But he is still there. 
Why? Because he has'got the protec
tion of the Congress Party.

What Is happening to Calcutta 
underground railway? Let us have an 
assurance on the floor of this House 
from the Minister as to how many 
decades it will take to complete this,

What has happened to Howrah- 
Amta railway line? And whnt about 
the doubling o f Budge Budge railway 
line? This is the most densely popula
ted area. I have been saying since the 
time of Shri Gulzarilal Nanda that 
between Barwipur and Calcutta and 
between Budge Budge Calcutta tnere 
should be a 15 minute shuttle service 
where the ticket is sold in the train 
itself. But the Railway does nut mave.

It is really ridiculous to find that 
the railway fare between Sealdah and 
Dum Dum is Rs. 2.75 whereas the bus 
fare is Ra- 125, and you still want 
the Railway fares to go up.

There is terrific unuer-billing of 
freight. There is manipulation 
weight and rates. When the loading
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is 22 tonnes, the invoice is made of 
10 tonnes. A box type wagon is re
duced to one-third or one-fourth. We 
have got enough details. This has 
become a constant practice in the 
Railways with the connivance of the 
top people.

Victimisation cases are still pend
ing. You said this morning that you 
require hearty cooperation. True, 
without that you cannot move an 
inch. But what are your field officers 
are doing? The Genergal Managers, 
the Personnel Managers and others, 
what are they doing? They are still 
treating the workers as slaves. Now, 
they must be worked like slaves.

What is the size of your commission 
catering bearers? For a public sector 
project you are having people whom 
you do not pay at the end of the 
month. You want better service from 
him but you do not pay him at the 
end of the month. If he does not get 
his pay his family will starve. In this 
way, you cannot expect better ser
vice from him. These catering com
mission bearers must be made per
manent with retrospective effect and 
they should be treated as railway 
employees.

I have given constructive sugges
tions and I have also revealed certain 
things. I do sincerely hope Chat the 
hon Ruilway Minister will take note 
of them and take remedial measures.

SHRI P. ANKINEEDU PRASADA 
RAO (Bepatta): Mr. Deputy-
Speaker, Sir, the Railway Budget 
Presented by the hon. Minister has 
nothing new in it. It is old wine in 
new bottle. It is the same old budget 
prepared in the old manner by the 
Railway Board and presented to the 
Parliament. Perhaps, the hon. Minis
ter might not be having enough time 
t(> go into the details of it.

Specially when the new Minister 
took over and when the new Govern
ment took over, the people expected 
much from the new party. There 
Were the statements of the new

n Minister that the Second Class pas
sengers and the ordinal y citizens 
of the country will get some benefit 
in the new Railway Budget. But, un
fortunately, the only benefit that is 
given is the reduction in the price 
of the platform ticket. It is really 
a benefit to the affluent sections of 
the society who normally go to the 
station to receive their relatives or 
guests or friends. No common man 
can afford to go to the station to re
ceive a guest and bring him home by 
spending more than Rs. 5 or Rs. € 
for going to the station and coming 
back home. This has turned out to be 
a benefit to the affluent sections of 
the society.

Everything is said about the rail
way workers. Being a trade unionist 
and a supporter of them from the 
beginning of his political career, the 
Railway Minister might have taken 
enough and better care of them. But 
about the common man. specially ine 
Second Class passengers, 1 have to 
say that he has forgotten them.

What are the new facilities and 
amenities provided in the Railway 
Budget for the Second Class passen
gers? Even the funds for providing 
amenities to the Second C«ass pas
sengers have not been increased. But 
for providing a berth at some cost to 
Second Class passenger who travels 
in a fast train for a long distance, 
very little has been thought of for 
providng other facilities, like, giving 
him drinking water, giving him bet
ter food and serving hirn in a proper 
way. When he goes to the railway 
station to purchase a ticket, the ticket 
issuing authorities should guide him 
properly. But that has not been 
thought of.

As far as the reservation part of 
it is concerned and the preparation 
of the list of Second Class passengers 
travelling by long-distance trains is 
concerned, if you go to the station, 
you will find that it is put up on the 
board just 1 hour or 11 hours be
fore the departure of the train. It 
contains the names of about thousand-
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passengers. All these thousand pas
sengers have to check up the com
partment number and the seat num
ber. There is a lot of hue and cry 
there. When we travel by First Class, 
we can easily see our names on Che 
board. But in the case of accompany
ing person who travels by the 
Second Class, if we want to search 
his name in the list of Second Class 
passengers, it takes an hour or even 
more. Sometimes, a Second Class pas
senger misses the train also. Some
thing must be done in xhis respect If 
possible, on the ticket itself, the com
partment number and the seat num
ber may be indicated, as it is done 
in some other countries. It is not 
difficult to give the compartment 
number and the berth number on the 
ticket itself. It will remove the 
worry o f the passenger. If that is not 
possible, you should put up the list 
of Second Class passengers on the 
platform at least six hours before Che 
departure of the train so that the pas
sengers who want to search for their 
compartment number and the seat 
number can do it a little bit easily.

About the long-distance passengers 
travelling by Express and fast mov
ing trains, somthing has been done 
by neglecting the local trains and 
the Passenger trains. Practically, 
there is no improvement in the main
tenance and the running of passenger 
trains and also in providing the neces
sary facilities in these trains which 
serve the need of the common man 
in the country. The people are gen
erally developing a sort of apathy to 
the railways to travel for short dis
tances. Either the trains come late 
or there are no proper facilities in 
the trains. That is why the people 
are now turning towards the road 
transport.

17.32 hrs.

[Shkx S. D. Patel in the Chair]

About these passenger trains which 
serve the needs of the local common

men at a low cost, unless their ser
vices are improved, conditions in 
the railway compartments will re
main the same. We are seeing that 
improvements have been effected 
only at the stations in the big cen
tres, big cities and not at the small 
stations, way-side stations where the 
rural public has to get into the trains. 
No improvement has been done at 
those stations and it was not thought 
of in this budget.

In order to catch a fa*t train, 
the second Class passangers have to 
take a local train. These local trains 
do not reach in tirr.e with the result 
that they have to start from their 
houses one day earlier in order to 
catch the fast train. It means it takes 
another 24 hours to come by the pas
senger train to catch the fast train 
because the connecting train never 
reaches in time.

• Take, for example, Andhra Pradesh. 
The maintenance and improvement 
of railway was neglected in this pro
vince. The railway used to run in 
several sectors. Now a zone has been 
formed which is called the South 
Central Railway. But very little 
improvement has been made in these 
lines. The only station in the South 
Central Railway where all these fast 
trains stop is Vijaywada. People 
from sereral parts have to come to 
this station to catch any fast train. 
No passanger train reaches Vijay
wada station in time. I specially made 
a not about Madras Vijaywada pas
senger train. These trains normally 
reach this station late by six hours.
I request the Railway Minister to get 
particulars about it and see that the 
people need not wait for 3-4 hours 
every at the railway stations for the 
trains to come.

About Vijaywada Madras Section, 
this is going to become one of the 
heaviest traffic sections. It was 
thought to be electrified. But this 
programme of electrification is * 
Blow programme. Even adequate fund 

was not provided though it was ex
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pected to be completed in 1979. Only 
Rs. 610 lakh has been sanctioned this 
year and the balance of Rs. 1390 lakh 
has to be spent before 1979 and this 
track has to be completed. Similarly, 
there is the other section which is 
called the Madras-Gudur Section. 
Though it is expected to be completed 
as per schedule, that is, by Septem
ber 1979f only Rs. 220 lakh was pro
vided this yaar. Another Rs. 900 lakh 
has to be spent before 1979. 1 do not 
know how it will be possible for the 
Government to provide so much of 
fund and complete this project. While 
completing the Vijayawada Madras 
Section electrification so many fast 
trains are introduced on this line. 
This railway conveyance has become 
a nuisance for the local public. This 
track runs through the heart of many 
towns starting from Vijayawada to 
Madras where there are several level 
crossings. Due to heavy traffic on 
this line, out of 24 hours, 18 hours 
these level crossings remain closed. 
No. provision has been made in the 
budget in this respect. This year, 
only two over-bridges were sanctioned 
on this line. The Railway Board did 
not think of sanctioning over-bridges 
and providing other faciii'ies for the 
passengers to travel by fast trains. 
At the same time, it should not hin
der the road traffic. It shou’d be done 
in such a way as would not waste the 
time of the rural public at the rail
way crossings.

1 was assured by the railway 
authority that a railway over-bridge 
at Nidubrolue would be included in 
the 1977-79 budget, but I find that 
it has not been done. I would request 
the hon. Railway Minister to make a 
note of it, get it examined and see 
that at least in the next year’s budget 
it in included.

Bibinagar-Nadikudi railway line, 
which is one of the important rail
way links, which is a bypass from 
north to south, which passes through 
the developing Nagarjunasagar area, 
has to be completed very fast. Un

fortunately 1 see only a provision of 
Rs. 1 crore in this year's budget. As 
per the proposal of the railway 
authorities, it has to be completed by 
31st March 1980. In another two 
years, Rs. 12 crores have to be spent. 
A very meagre amount has been 
allotted for this year for this Bibi
nagar-Nadikudi railway line. Unless 
it is expedited, we would not get re
lief from the congestion of north- 
south traffic which we are now hav
ing at Vijayawada Station.

With these few remarks, I conclude 
my speech, and I thank the Railway 
Minister for the patient hearing he 
has given me.

SHRI VTNODBHAI B. SHETH 
(Jamnagar): Mr. Chairman, Sir,
first of all I would like to congratu
late the hon. Railway Minister, 
Prof. Madhu Dandavate, for giving 
us a Gandhian budget for the Rail
ways. Much is talked about Mahatma 
Gandhi so far as the budget is con
cerned, but I am disappointed to find 
that there is no provision in this bud
get for the line from Viramgam to 
Porbandar which is a conversion line— 
for the birth-place of Mahatma 
Gandhi. Of course, the conversion 
from Okha to Viramgam is being 
taken up this year. Rs. 6 crores have 
been earmarked for this year out of 
a total of Rs. 42.93 crores earmarked 
for expenditure under this head; 
Rs. 16.98 crores have been spent in 
the previous years; a provision of 
Rs. 6 crores has been made for this 
year; and Rs. 19.97 crores are to be 
spent afterwards. I would like to 
draw the very serious attention of the 
House to the fact that this conversion 
line should be done, not in a piece
meal but at a stretch, and that much 
more funds should be allocated this 
year. I have personally seen that a 
part of the earthen work which has 
been done for the railway line has 
been washed away in the monsoon. 
It is a huge loss to the Government, 
to the railway administration. I 
would request the hon. Minister, 
through your good offices, to see that
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the conversion line, if not upto Okha 
at a stretch, is made at least upto 
Kanalus during this year. Kanalus 
is the place from which the bifurca
tion takes place for Porbander. 
Otherwise, the very purpose lor 
which the conversion takes place will 
be defeated. The purpose i* to boost 
the export of industrial output from 
northern India, Gujarat, Madhya 
Pradesh, Rajasthan, etc. The export 
is done through the ports o i Bcdi, 
Okha, Porbander and Veraval. These 
are the intermediate ports. Kandla 
is also there; this is a major port of 
the Central Government. In Jam
nagar, itself the production of mine
rals is to the tune of 16,18,810 
tonnes &nd that of agricultural inputs 
is to the tune of 7,14.898 tonnes. 
This suffers due to the transport 
bottleneck at Viramgam. We have 
seen the railway passengers suffering 
when they come from Saurashtra, 
Gujarat and onwards. The Saurash
tra Express reaches Viramgam Station 
at 3.30 a .m . We cannot sleep or tra
vel comfortably from Saurashtra to 
Bombay. This transhipment bottle
neck should be removed at the 
earliest.

I fully agree with the view ex
pressed by Shrimati Parvathi Kri- 
shnan that there should be coordina
tion between the ports, the railways 
and road' transport. There is now 
competition between them and I fear 
that a time will come when road 
transport will adversely affect the 
railways. Road transport will be 
better placed because it is run by the 
private enterprise. The Railway 
Ministry will have to think about this 
seriously and perhaps advise the Go
vernment to nationalise the Road 
Transport Corporation of India Just 
as the Railways have been nation
alised. o f  course, the road transport 
is more effective and efficient and I 
think the Railways should not lag 
behind.

I congratulate the Railway Minister 
for keenly thinking of the new line
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which has been a long-standing de
mand of the people of Bhavnagar. 
The earlier it is taken up the better 
and this new Ahmedabad to Delhi 
line should also be included in the 
present budget; this is also a long
standing demand of the industry and 
trade of Ahmedabad.

Another thing is that there is only 
one First-Class and Second-Class 
coach from Okha to Delhi. This is 
hardly sufficient. It is used by the 
Army, the Navy and the Air Force 
besides the workers who go on pil
grimage. I would request the Minis, 
ter to provide more accommodation 
for the travellers in the Second-Class 
rather than the First-Class from Jam
nagar to Delhi.

There is continuous complaint by 
the personnel working in Hapa. Hapa 
is the biggest marshalling yard in 
Gujarat and those work!ns in Hapa 
go by the shuttle service. T h e y  are 
however being charged for this 
whereas in the case of other such 
services there are no charges. I don't 
know why this discrimination should 
be there.

1 am happy that Rs. 65.62 crores 
have been ear-marked for providing 
more facilities, of staff welfare. I 
would request the Minister to first 
provide drinking water in thig place 
a8 there is no good drinking water in 
Hapa. These railway employees are 
merely asking for drinking water 
whereas in some villages in foreign 
countries which I have visited there 
are televisions and other such servi
ces. And I hope that the Minister 
will provide other such facilities like 
the library etc. as are provided on 
other lines.

Then, there is a rest house at Kam- 
bhalia for the railway employees cn 
duty. A person who is on duty for 
one day has to be away from his 
family for four days. This is a 
penalty for the members of the- 
family. I hope the Minister will look 
into this. There is one thing more. 
In Jamnagar there is a workshop
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which Us giving very good results. I 
don't know why it is proposed to 
wind this up when the landlord has 
also agreed to give it on lease for 
another five years. The employees 
are being threatened with transfer to 
some other place. I would request 
you to continue the workshop. It is 
being threatened that the workshop is 
likely to be shifted to Ajmer or some 
other place. I would request the hon. 
Minister to continue the workshop 
there.

Now, Jamnagar is producing 30 per 
cent of the total production of salt in 
the country. There is a huge produc
tion of Bauxite, oil cakes and other 
things in Saurashtra, but the availa
bility of wagons is a constant head
ache there. Wagons are available, 
when goods are not there and wagons 
are not available, when there is 
accumulation of goods. There is a 
constant complaint in this regard in 
Saurashtra. I would request the hon. 
Minister to see that wagons are 
allotted in time to solve this problem.

Nobody seems to have bothered 
about the suburban service in Bom
bay. I have myself travelled in the 
third class compartments, now made 
second class. They are very much 
over-crowded. You cannot enter into 
them and once you enter, you cannot 
come out. There is no guarantee of 
sitting accommodation, there is no 
guarantee of standing accommodation 
and there is no guarantee of life 
sometimes in the suburban railways. 
There have been so many accidents in 
the suburban railways. I would re- 
quest the hon. Minister to look into 
the plight of the poor Bombayites.

Much has been said about the Rail- 
way Board. I do not know, whether 

Railway Board gives instructions 
fo the Minister or the Minister gives 
instructions to the Railway Board. I 
do not think, they are running 
Parallel. There should be better
coordination between them.

Shri Qureshi mentioned about the 
introduction of double-deckers in the

Railways and the Railway Minister 
himself has also promised to reduce 
the congestion by the lnroduction of 
double-deckers. I am sure they would 
fully go into this question and find 
out whether this is technically feasi
ble or not.

Now, about the underground rail
way projects, I would not like to re
peat what has already been said.

There is a huge railway indebted
ness to General Reserves to the tune 
of Rs. 440 crores. This is a matter of 
great concern. I think, we can re
duce this by an efficient, uncorrupted 
management by the administration.

Much has already been said about 
the quality of food served in the rail
ways. I would only request that 
catering department should be perio
dically inspected by Vigilance so that 
the quality of food supplied in the 
railways is constantly improved.

Railways are the arteries of our 
transport system. There are 3,95,260 
wagons. Let us keep all the wagons 
moving at the optimum level and 
serve the community at large. Every 
effort should be made in this direction 
and that would give us good results.

A lot has been said about the late 
running of the trains after emergency. 
However, the fact is, that the trains 
are running very much in time and 
sometimes these are running a bit 
earlier. I have got my personal ex
perience in this regard. Once I could 
not receive my wife because the train 
had reached before time. This creates 
family complications sometimes. So, 
this complaint is not genuine.

The idea of classless trains is a good 
idea. Let us try it and see how it 
works.

Now, there is a trangular attack on • 
the railways by the buses with a 
better transport service, by trucks 
having efficient service and the air
lines. It is, therefore, of utmost im
portance that the railways should 
function more efficiently, so that
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people begin to prefer it as against 
other inodes of travel.

I would also suggest that the blind 
and handicapped persons should be 
allowed to travel free on the 
railways.

Now. about the Railway Protection 
Force. Sometimes, it is noticed that 
they work hand in glove with the 
culprits. This is my personal experi
ence. My wife's uncle died while he 
was travelling in the train. The inci
dent happened *n November, 1975 
last, there is no clue how he died; all 
his luggage was also lost. As I was 
a minister in Gujarat. I could get the 
body of my uncle-in-law, otherwise I 
would not have got that also. Rail
way Protection Force is an important 
part of the Railways. It needs to be 
properly organized.

Shri Pai, during his speech, com
plained that the Indian Railway Year 
Book 1975-76 was published so late. 
I would like to ask him, why this 
book was not published in 1975-76 it
self, when he was the Minister. He 
said that he worked only for nine 
months, but he could not deliver that 
even then.

Lastely, I would once again con
gratulate the Railway Minister for 
his railway budget.

DR V AS ANT KUMAR PANDIT 
(Rajgarh): I rise to congratulate the 
hon. Minister of Railways for pre
senting a positive, balanced and opti
mistic budget. **

One hon. Lady Member of Ihe 
House said that the Budget is colour
less and odourless. May I say that 
it has become odourless on account 

yof the great effort put in by the Rail
way Minister to remove all the stink 
in the railways which he inherited 
from the previous Congress govern
ment.! 1% has also become colourless 
because it was so dark and black due 
to corruption*and misdeeds of the

Congress Government and the hon. 
Minister had to do a lot to make it 
colourless. Now, the budget has a 
positive content and it has a Social 
content which is meaningful and pur. 
poseful for the future. I would tell 
the entire House that on the basis of 
the solid norms which he has now 
laid down, the future budgets will be 
definitely colourful and fragrant.

I must congratulate the hon. Minis
ter, Prof. Dandavate for restructur
ing the Railway Board and also tak
ing on hand the amendments to the 
age-old, almost a century-old, Rail
ways Act of 1890.

A lot of things have been done for 
the travelling public. I come from 
Rajgarh in Madhya Pradesh which, 
unfortunately, is untouched by the 
railway network. Recently, a small 
line has been started which touches 
only the periphery of my consti
tuency. My constituency is a very 
backward area. It is an under-deve
loped area and a lot needs to be done 
by the hon. Minister to spread his 
network of railways, so that there 
may be some development in that 
area. I have tried to induce some in
dustrialists to come there, but, un
fortunately, there is no infrastructure. 
It becomes a vicious circle. There
fore. I would beseech the hon. Minis
ter that when he is thinking of hav
ing new lines, to think about one line 
which I would suggest and which will 
go from * Ganj-Basoda to Sironj. 
Lateri, to Maksudangarh and to 
Biaora. He should also join the 
Guna-Maksi line which Is at present 
working, on the one side to Bina and 
on the other side  ̂ extend it t0 UJJain 
and Indore so that the entire circle 
may be complete and transportation 
of the people, the under-developed 
people, the backward people of my 
area becomes easy. Sir, during the 
monsoon the entire area is cut off and 
we hav«, therefore, to store provi
sions for 2-3 months in the area be
cause o f the Parvati river which can 
not be crossed. Even the State trans
port comes to a stop. These are the 
conditions there. Therefore, I would
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suggest to the hon. Minister that 
when he is finding out ways and 
means to have new railway lines, he 
should think of my area also. Un
fortunately, lack of finance always 
comes up as an excuse. But I would 
suggest, let there be an Experts Com
mittee not necessarily of the railway 
officials, because they have not been 
oriented to have the social import of 
the budgtt The hon. Minister has 
given a social import and social con
tent to the entire Budget. It means 
that only the profitability and the 
commercial viability of the line 
should not be taken into account. 
Railways are a public service unit, a 
service corporation. That aspect also 
should be borne in mind. Therefore, 
the railways must provide for a net
work of railways in area5 which are 
inaccessible and areas which* have 

neglected for the last 30 years 
an i areas which cannot be developed 
unless there js a railway line nearby. 
In my constituency for 30-40 km. 
You will not find a single railway 
line.

I would further suggest that on the 
railway line which has been started 
there, the trains reach the stations at 
late midnight and so people have to 
stay in the station overnight as the 
towns are 10-12 kilometres away from 
the station. 1 would suggest that out-
ageneics should be started in the 
cities so that people can book their 
tickets “nd goods there itself. I have 
also written a letter regarding water 
supply in Biaora station. There tube- 
well* have been sunk spending Rs. 7 
lac* but not a drop of water could be 
found. There is a river flowing by 
the side of the station. By building 
a dam. it can be a composite project 
with the municipality, with the State 
Government and with the Railways. 
It would provide ample water and 
Biaora can become a big centre for 
ca*“rying goods.

1 come to Bombay now. I also be- 
lonR to Bombay. Bombay is a verti
cal linear city. There is a big traffic

early in the morning from north to 
soutn and early in tne evening from 
south t0 north, completely creating a 
stage of congestion. The Railway ex
ports have predicted that there will 
be explosion of trattic. For the last 
ten or ntteen years I have been agitat
ing as a Member ol the Assembly to 
have underground Railway. Nothing 
nas been said in the Report about the 
underground Hailway. Naturally, the 
excuse will be that of money. May 
I tell the hon. Minister to invite 
world tenders, or to get assistance of 
the World Bank, or to start a Cor
poration, or to do anything he likes 
because the entrepreneurs are not 
less. Many will come forward. Let 
there be a lease for 30 years. The 
Iiaiiways can take it over after that. 
But this question cannot brook delay 
any further. The idea was conceived 
ten or twelve years back. The cost 
has gone up by 120 per cent. But we 
are still thinking about it. Expert 
surveys have already been done. Sur
veys from foreign countries have been 
done. A dynamic Railway Minister 
like Prof. Madhu Dandavate should 
apply his mind seriously, frame the 
proposal and 8et finance from the 
World Bank. The World Bank can 
finance the whole thing. There are 
several entrepreneures also in India. 
This project can be taken over after 
thirty or forty years. But the ques
tion of money should not come in the 
way because Bombay will otherwise 
suffer very badly.

We call Bombay people as ‘Sunday 
Fathers'. The parents start early in 
the morning when the children are 
sleeping. When they come home they 
find the children sleeping. The chil
dren only see their parents on Sun
days. You stop this by taking up 
underground Railways as an im
portant item on th* agenda.

I once again congratulate the hon. 
Minister for Railways for having ♦ 
given a meaningful and purposeful 
Budget, Let him appoint a Com
mittee consisting of some Members of 
this (Hbuse to go to underdeveloped 
areas, find out the routes which have 
been neglected so that in the next
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five years at least some of these lines 
could he taken up.

Government is already sized of the 
social import which this Gandhian
Budget has got, without creating a ' 
bogey of profitability of the line.
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MR. CHAIRMAN: The hon. Mem-
ber may continue tomorrow.
16.01 hrs.
The Lok Sabha then adjourned till 
Eleven of the Clock on Wednesday# 

June 15, 1911/Jyaistha 25, 1899 
(Saka).
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